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 LOK  SABHA  करी  सुखदेव  प्रसाद  वर्मा  :  मैं  मंत्री  महोदय

 (Saka)
 a

 od

 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 [Mr.  Spzaker  ia  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 PROPOSAL  TO  BUY  PLANES  7ROM  SOVIET
 UNron  For  ENptAN  AIRLINIS

 +961,  SHRI  +B.  $s.  BHAURA  :
 SHRI  SUKHDEO  PRASAD  VERMA  :

 Will  the  Munister  of  TOURISM  AND
 CIVIL  AVIATION  ७6  pleased  to  state:

 (a)  whether  Government  propose  to  buy
 planes  from  Soviet  Union  for  Indian  Air-
 dines  ;

 o)  whether  any  talks  were  held  on  the
 the  subject  with  the  Soviet  delegation  which
 recently  visited  India;

 (c)  if  so,  the  outcome  thereof  ?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN  SINGH)
 {a}  to  (c)*  Soviet  teams  have  visited  New
 Delhi  recently  and  discussed  the  operational
 and  technical  aspects  of  their  TU-I54  and
 ‘Yak-40  aircraft  with  Indian  Airlines.  The
 fiest  planning  studies  of  Indian  Airlines  are
 stil  in  progress.  and  their  porposals  are
 expected  next  month.

 SHRI  B.  S.  BHAURA:  Will  the  hon.
 Minister  consider  the  greater  suitability
 of  the  Soviet  aircraft  which  does  not  require
 concrete  or  tar  runaway  a5  against  the  Boe-
 ing  ?

 DR.  KARAN  SINGH:  As  I  said,  a
 Number  of  aircraft  are  being  considered
 and  the  Soviet  aircraft  are  among  thos,

 SHRI  B.S.  BHAURA  :]  want  to
 Know  further  whether  the  Minister  will

 consider  ee  advantage  of  getting  our
 aircraft  by  rupse  paymeat  from  the  USSR
 rather  than  from  the  West  which  is  being
 rocked  by  monctary  crisis  and  is  full  of
 of  uncertainties  in  cxchange.  Hi

 DR.  KARAN  SINGH:  The  mode  of
 Payment  is  one  of  the  factors  that  will
 be  taken  inte  agcount  in  coming  to  4  final
 decision  with  regard  to  the  purchase  of  any
 particular  type  of  aircraft.

 के  समक्ष  जो  प्रोपोज  विचाराधीन  हैं
 रशियन  विमान  के  संबंध  में  तुलनात्मक  दृष्टि-
 कोण  से  किन  किन  और  देशों  के  विमानों  के
 संबंध  में  यह  विचार  चल  रहा  है  और  क्या  इस
 बात  पर  भी  विचार  किया  जा  रहा  है  या  नही
 कि  पर्यटकों  की  बढ़ती  हुई  असुविधा  तथा  जो

 बहुम  से  यात्री  बेटिंग  लिस्ट  में  रह  जाते  है
 उस  दृष्टिकोण  से  वाइड वाड़ी  विमान  खरीदे
 जायें  ?  क्या  टस  संबंध  में  भी  विचार  हो  रहा  है
 या  नही  ?

 डा0  कर्ण  सिंह:  उस  संबंध  में  तीन  चार  देशों
 के  विमान  है  जिन  की  तुलना  हो  रही  है।  उस
 में  अमेरिकन  विमान  भी  है,  फ्रांसीसी  विमान
 भी  है,  रशियन  भी  है,  एक  नीदरलैड  का  है
 और  एक  विलायत  का  विमान  भी  है  जहां  तक

 पर्यटकों  का  प्रश्न  है  यह  ठीक  है  कि  पर्यटकों  की
 संख्या  बढ़  रही  है और  वह  जो  प्रश्न  है  उस  को
 भी  इस  सारे  संतुलन  में  एक  विशेष  ध्यान  दिया

 जा  रहा  है।

 SHRI  BHAGWAT  JHA  AZAD  :  May
 I  know  whether  the  Indian  Airlines  has  got
 any  plan  for  its  development  during  the
 Fifth  Plan?  ह  sa,  why  is  it  that  in  spre
 of  these  numes  being  taken  by  the  Mite
 ter-French,  Dutch  Britwh.  American  ind
 Russian,  who  have  showed  and  demons-
 trated  their  planes  recently,  the  Indian
 Airlines  has  got  so  much  definite  prejudice
 for  the  Boongs  from  the  U.S.A.?)  In
 spite  of  the  advantages  that  hive  teen  show
 by  the  Russipn  plane,  why  35  it  07

 DR  KARAN  SIGH  To  the  best  of
 my  knowledge,  there  is  no  question  cf
 Prejudice.  We  have  alrendy  got  seven
 Boeittys  in  our  flect  They  are  heing  consi-
 dered.  The  Russian  is  abo  being  very
 carefully  considered.  As  i  said  in  my  repty
 two  Russian  tuams  had  been  here  recently
 god  an  Indian  Aidines  team  going  te
 Moscow  next  week  and  we  are  giving  very
 full  and  fair  considerativn  to  their  plane.

 SHRI  C.  K.  CHANDRAPPAN  :  Alsy
 L  know  from  the  bom  Minister  as  to  what
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 are  the  modes  of  payment  suggested  by
 various  countries  which  have  proposed  that
 their  planes  shall  be  made  available  to
 India  7  You  siad  four  countries  are  under
 consideration.  What  are  the  types  of  pay-
 ment  they  have  suggested  ?

 DR.  KARAN  SINGH:  The  mode  of
 payment  will  depend  on  which  particular
 plane  is  bought  and  how  many  will  be  bought
 and  whether  we  can  get  loans  from  abroad.
 It  is  not  possible  to  generalise  on  the  mode
 of  payment  particularly.

 SHRI  P,  M.  SAYEED:  May  |  know
 from  the  hon:  Minister  whether  all  the  manus
 factarers’  proposals  have  been  studied  and
 if  so  whether  the  wide-bodied  jets  among
 whom  the  French  ones  I  am  told  are  one
 of  the  best  types  whcih  are  availabk  and
 400  and  odd  of  them  have  already  been
 booked,  will  be  considred  by  the  Indan
 Airlines  ?

 Why  should  not  the  Indian  Airlnes  go
 in  for  this  ?

 MR.  SPEAKER  :  If  i  suits  Laccadives,
 it  is  all  right.

 DR.  KARAN  SINGH  :  There  are  three
 so-called  wide-bodied  jets  two  Americans
 and  one  European  airbus.  The  economics
 of  these  planes  are  also  bemg  looked  into.

 SHRI  P.  M.  SAYEED:  My  question
 has  not  boon  answered  whother  it  is  under
 their  study  ?

 DR.  KARAN  SINGH  :  I  said  ‘Yes’.

 SHRI  SHANKERRAQ  SAVANT:
 Is  it  a  fact  that  the  consumption  expenses
 of  the  Russian  plane  are  higher  than  the
 consumption  expenses  of  the  Boeing  ?

 MR.  SPEAKER  :  Now  you  are  going
 into  every  detail.

 SHRI  R.  S.  PANDEY  May  I  know  as
 to  what  is  the  policy  which  the  Govern-
 ment  is  following,  in  respect  of  the  selection
 Of  planes  ?  Do  they  take  into  considera-
 tion  the  worldwide  reputation  of  certaio
 makes  ?  What  is  the  policy  that  they
 follow  ?  Do  they  take  into  consideration
 the  matters  relating  to  the  maintenance  of
 the  planes,  initial  and  running  cost,  the
 space,  and  accommodation  provided  etc.
 and  then  only  choose  the  particulur  type
 of  plane  ?

 MAY  4,  ६973  Orel  Arawers  a

 DR.  KARAN  SINGH:  There  aro  &
 number  of  considerations  which  have  got
 to  be  kept  in  mind.  One  has  to  take  into
 account  the  initial  cost  and  the  mode  of
 payment.  Also  there  are  maintertance  prob-
 lems,  reliability  etc.  which  have  to  be  conai-
 dered.  In  every  plane's  operation  there  are
 certain  basic  techincal  characteristics,
 landing,  take-off,  space  required  and  so
 on  and  so  forth,  We  have  to  take  into
 account  the  passenger  considerations  and
 we  have  to  take  into  account  the  cargo
 facilities  and  total  space  avialable,  As
 you  know  we  have  not  got  one  single  type
 of  plane;  we  have  got  various  types  of
 planes;  all  these  multiple  factors  have  got
 to  be  taken  into  account.

 SHRI  R.  S.  PANDEY:  What  about
 vultures  ?  Are  they  going  to  be  fulture-
 proof  ?

 SHRI  SHYAMNANDAN  MISHRA  :
 What  is  the  sort  of  examination  which
 they  are  conducting?  May  I  know
 whether  the  expert  body  will  consist  of
 experts  of  the  Indian  Aulines  8५  well  as
 of  the  Ministry  ?

 DR.  KARAN  SINGH  :  Studies  are  being
 undertaken  by  the  Indian  Airlines;  and
 they  go  into  each  and  every  aspect.  As
 soon  as  they  complete  their  studies,  they  will
 send  up  their  concrete  proposal  to  the
 Government.  Government  will  then  examins
 the  proposal  very  carefully  to
 finalise  the  decision  to  be  announced  by
 the  government.

 एयर  इंडिया  ओर  चील  ओ०  ए०सी०  द्वारा
 विमान  किराये  में  करती  करने  के  बारे  में

 भारत  ओर  यू  के०  के  बीज  करार

 962.  भ्र  विभूति  सिर  :

 शनी  एम०  एस0  जोजफ  :  क्या  पर्यटन

 और  नागर  विमानन  मंत्नी  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍या  भारत  और  यू०  Bo  के  बीच

 एक  करार  हुआ  है  जिसके  अनुसार  एयर  इंडिया

 और  ब्री०भ्ओो०ए०सी०  आगामी  महीने  से

 विमान  किराये  में  कमी  करते  जा  रहे  हैं  ;

 (ख)  यदि  हां,  तो  इस  करार  की  मुख्य
 रूपरेखा  क्‍या  है;  और
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 (3)  इस  करार  से  भारत  को  क्या  लाभ

 होते  की  संभावना  है  ?

 बदन  और  नागर  'विमानन  संजी  (डा०
 चर्म  सिह)  :  (क)  से  (ग).  भारत  तथा

 यूनाइटेड  किस्म  के  बीच,  पर्यटन  को  प्रोत्साहन
 देने,  राजस्व  को  बढ़ाने  तथा  कदाचार  को
 रोकने  के  लिये  कुछ  सस्ते  भ्रमण  किरायों

 (एक्सकर्शन  फेयर्स)  का  निर्धारण  करने
 के  लिये  एयर  इंडिया  तथा  बीबीसी
 के  मध्य  बातचीत  चल  रही  है  ।  विमान
 कम्पनियों  हारा  प्रस्तावित  किरायों  का  कोनों
 सरकारों  द्वारा  जुमारात  अपेक्षित  होगा  ।

 श्री  बिभूति  मिश्र  :  में  जानना  चाहता  हूं
 कि  कदाचार  रोकने  के  संबंध  में  कौन  कौन  से

 मुद्दों  पर  बातचीत  हो  चुकी  है,  कौन  कौन  से

 मुद्दों  पर  बात  होने  की  तैयारी  हो  रही  है,
 इकानामिक  क्लास  में  अभी  कितना  भाड़ा
 लगता  है  ओर  एलाइड  क्लास  में  कितना  भाड़ा
 लगता  है,  उस  भाड़े  को  किस  परसेंटेज  में

 कम  करने  जा  रहे  हैं  ?  कारगो  से  जो  सामान
 जाता  है,  उस  में  कितना  भाड़ा  लगता  है  और

 कितना  कम  करने  के  बारे  में  सोच  रहे  है  ?

 Bro  कर्ण  सिह  :  अध्यक्ष  महोदय,  कदाचार
 के  संबंध  में  मैंने  जो  कुछ  कहा  है,  उस  का  अर्थ

 यही  है  कि  हर्स  कम  हो  जायें  ।  इस  प्रकार की
 व्यवस्था  से  जो  कम्पनियां  भ्रष्टाचार  करती  हैं,
 उनकी  गतिविधियों  में  रोक  पड़  जायगी  |

 इस  समय  अनेकों  प्रकार  के  फंअर्स  देशों  के
 बीच  में  हैं  ।  हम  जो  बातचीत  कर  रहे  हैं,
 उस  में  यह  यत्न  हो  रहा  है  कि  जो  ग्रुप-वन-वे
 फेअर  है---इण्डिया  से  यू  के०,  बम्बई-
 दिल्ली-खन्दक,  बहू  80  पौंड  हो  जाय  ।  इसी
 प्रकार  छे  अन्य  बहुत  सारे  फेमस  हैं.  .  .

 शी  विभूति  मिथ :  रुपये  में  बतलाइये  ।

 हान  कर्ण  तह  :  ये  फंसे  अधिकतर

 पाउन्ड में  है,  उस  को  रपये  सें  कनवर्ट  कर  सकते
 हैं।  जहां  तक  कारगो  का  सवाल  है,  उन  के
 अपने  रेट्स  फिक्स्ड  होते  है  ।

 को  चिशूति निश् लिख  :  अध्यक्ष जो,  सब  से  बड़ी
 कठिनाई  यह  है  कि  हम  अपने  देश  में  रुपये-
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 पैसे  के  मामले  में  किसी  से  बात  नहीं  करते  हैं,
 पाउण्ड्स  में  बात  करते  हैं।  हमारे  मंत्री  जी

 हिन्दी  के  प्रवर्तक  हैं,  उपनिषदों  के  शाता  हैं,
 इसलिए  रुपयों  में  बतायें  कि इस  समय  कितना
 दिया  जाता  है  और  कितना  कम  करने  जा  रहे
 हैं  ।  हमारे  पैसेन्जर्स  यहां  से  जायेंगे  और  उनके
 वैसेन्जर्स  यहां  आयेगें---उनके  साथ  क्या  ताल-
 मेल  होगा  ?  वहां  से  हमारा  कोई  पैसेंजर
 आयेगा  जो  पाउण्ड  में  पेमेन्ट  करेगा  या  रुपयों
 में  पेमेन्ट  करेगा  ?  ऐसा  नहीं  होना  चाहिये  कि
 जो  सरकारी  लिख  कर  दे  देते  हूँ,  वही  मंत्री  लोग

 यहां  आ  कर  बतला  देते  हैं  t

 डा०  कर्ण  सिह  :  अध्यक्ष  महोदय,  इन्होंने
 उपनिषद  का  उल्लेख  किया,  मुझे  एक  बात
 याद  आई  है  ।  हमारे  कटोपनिषद  में
 लिखा  है--

 न  वित्तन  तर्पेनीयो  मनुष्य:

 वित्त  का  जहां  तक  सम्बन्ध  होता  है,  उस  में  कोई

 सन्तुष्ट  नहीं  हो  सकता  है,  चाहे  जितना  मर्जी
 घटाइये  या  बढ़ाइये  |

 जो  विदेशों  से  आयेंगे  वे  तो  पौंड  में  देंगे,
 लेकिन  जो  यहां  से  जायेंगे  वे  रुपयों  में  देंगे-

 यह  बड़ी  स्पष्ट  बात  है,  इस  में  पेचीदा  बात

 नहीं  है  ।  मेरे  पास  लिस्ट  है,  जिसमें  पचासों
 प्रकार  के  फेडर्स  हैं,  भ्रम-फेडर्स,  एक्सकर्शन
 फेडर्स,  माननीय  सदस्य  यदि  कोई  विशेष
 जानता  चाहें  तो  बतला  सकता  हूँ  t

 थ्री  विभूति  मिथ :  पौंड  में  होंगे,  रुपयों  में
 बतलाते  ।

 अध्यक्ष  महोदय  :  पौंड  का  भाव  तो  रोज
 बदलता  रहता  है।

 भी  जटल  बिहारी  बाजपेयी :  क्‍या  मंत्री

 महोदय  के  ध्यान  में  पह  बात  लाई  गई  है  कि  पूर्वी
 अफरीका  से  चलने  वाली  कुछ  एअर-लाइन्ज़
 यात्रियों  को  सस्ते  दरों  पर  लाने  का  वायदा  कर
 के  भारत  ले  आती  हैं,  लेकिन  वापस  से  जाने
 का  प्रबन्ध  नहीं  करती  तथा  उनकी  तुलना  में

 एअर-इंडिया  जो  टीक  किराया  लेती  है,  वह
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 कराट ेमें  रहती  है।  इस  सम्बन्ध में  उनके
 कदाचार  को  रोकने  के  लिये  क्‍या  भारत
 सरकार  ने  कुछ  चिनार  किया  हैं  ?

 wo  के  कलह  :  अध्यक्ष  महोदय  जैसा
 मैने  कहा  है  कि  इस  प्रकार  का  कदाचार,
 भ्रष्टाचार  होता  है,  यह  बड़ी  दुर्भाग्यपूर्ण
 स्थिति  है  |  हम  इया टा  के  एन्फोसेमेट  यर  क्टर
 के  साथ,  जो  एक  अन्तर्राष्ट्रीय  संस्था  है,  सम्पर्क
 बनाये  रखते  है  उन  के  कुछ  व्यक्ति  यहा  आये

 थे,  उनके  साथ  मेरी  निजी  बातचीत  हुई  t
 लेकिन  इस  को  रोकने  का  यही  एक  तरीका  है
 कि  हम  अपने  पोएस  को  घटा  सकें,  तब  वह
 भ्रष्टाचार  रोका  जा  सकता  है

 SHRI  SOMNATH  CHATTERJEE  May
 |  know  whether  the  discussion  that  s  going
 on  now  33  for  the  reduction  of  fares  on  the
 regular  flights  or  chartered  flights?

 DR  KARAN  SINGH  These  discussions
 are  for  eduction  of  fares  on  regular
 flights  These  are  promotional  fares,  group-
 mmehusive  tours  as  well  as  group  affinity
 fares

 घटना  में  94-73  को  एक  1: |  जमात
 का  दुर्घटनाग्रस्त  होना

 न  #

 *963  शी  शंकर  बाल  सिह

 श्री  शिव  कुमार  शास्त्री

 क्या  पर्यटन  और  नागर  विमानन  मढी

 ग्रह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  सरकार  को  इस  बात  की  जान-
 कारी  है  कि  9  अप्रैल,  1973  को  पटना  में

 एक  निजी  विमान  दुर्घटनाग्रस्त  हो  गया  था
 जिसमें  चार  व्यक्तियों  की  मृत्यु  हो  गई  थी  ;

 (लक)  यदि  हा,  तथा  इस  दुर्घटना  से
 संबंधित  तथ्य  क्या  है  और  सरकार  द्वारा
 इस  मामले  सें  क्या  कार्यवाही  की  गई  है,  और

 (मे)  उनके  मिराली  द्वारा  निजी  हवाई
 जहाजो  पर  किस  प्रकार  नियंत्रण  पक्का  जाता

 *?
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 सर्कस  और  सागर  छह  मंत्री

 (डा०  कर्ण  सिह):  (क)  और  पच).
 रोहतास  इंडस्ट्रीज  शनिदेव  का  बिचकाइए
 ब्रोकरेज  बी०  ठी०  सी  एक्स०  ओ०  हाथ वा
 से  पटना  के  लिए  एक  शिजी  उड़ान  पर  जाता

 हुआ  9  अपील,  £973  को  पटना  हवाई  अड्डे
 के  दक्षिणी  जिले  के  आहर  दुर्घटनाग्रस्त  at
 war,  जिसके  जिसके  परिणाम  स्वरूप  विमान-

 बालक  तथा  विमान  पर  सवार  तीन  यातज्षियों
 की  मृत्यु  हो  गई  ।  दुर्घटना  की  परिस्थितियों

 कीः  जाल  एक  समिति  हारा  की  जा  रही  है
 जिसके  अध्यक्ष  तामर  मानन  के  एक  सेवा-

 नियुक्त  महानिदेशक  है  ।

 (ग)  सभी  जिब्रील  पंजीकृत  विमानों  के

 लिए,  जिनमे  निमी  विमान  भी  सम्मिलित

 है,  उचित  सकारण  तथा  परिचालनो  की  सुरक्षा
 को  सुनिश्चित  करने  के  लिए  वायुयान  नियमों
 के  उपबन्धों  तथा  नागर  विमानन  के  महा-
 निदेशक  द्वारा  समय-समय  पर  जारी  किये
 गये  अनुदेशो  का  अनुपालन  करना  आवश्यक  टू  ।

 अध्यक्ष  महोदय  थोडी  आसान  हिन्दी  हो
 तो  ज्यादा  अच्छा  है  ।

 थी  शंकर  दयाल  सिह  अध्यक्ष  महोदय
 नागर  विमानन  मंत्री  जी  ने

 अध्यक्ष  महोदय
 '  आप  भी  सादी  हिन्दी

 बोलते  की  कोशिश  करे  ।

 की  शंकर  दयाल  सिह
 '  माननीय  अध्यक्ष

 जी,  मैं  आप  के  माध्यम  से  मती  महोदय  से

 जातना  चाहता  हु  कि  जो  प्राइवेट  प्लस

 है,  वे  किस  तरह  में  सिविल  एवियेंशन  हारा

 कन्ट्रोल  होते  है  .  रोहतास  इंडस्ट्रीज  वा  जा

 जहाज  दुर्घटना-प्रीत  हुआ  क्या  उस  के  पाम

 फिटनेस  का  सर्टिफिकेट  था,  क्या  उस  की  जान

 ठीक  समय  पर  हुई  थी,  उस  की  सीटा  ने

 इंशोरेंस  था  या  नहीं  था  तथा  जो  लोग  उसमे

 मृत  हुए  उन  का  मुआवजा  कौन  देगा,  बीम'

 कम्पनी  देसी  या  we  sent  देशी  जिसका

 जहाज  भा  या  सरकार  देगी  ?
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 कॉंग  कर्ण  सिह  :  अध्यक्ष  महोदय,  जहां
 तक  निजी  हवाई  जहाज़ों  का  सवाल  है,
 हमारे  देश  में  उन  का  रजिस्ट्रेशन  तो  डिपो-
 मेंट  आफ़  सिविल  एवियेशन  के  द्वारा  होता  है,
 लेकिन  सर्टिफिकेट-आफ़-स्धदिमस  उन  के  लिये
 अनिवार्य  नहीं  है--यह  एक  अदभुत  बात  है,
 लेकिन  हम  इसको  फिर  से  देख  रहें
 है  7  इस  दुर्घटना  के  बाद  हम  ने
 देखा  कि  970  में  एक  सेकुलर  निकला
 था  जिस  में  सभी  प्राइवेट  एअरलाइन्स  के
 मालिकों  को  कहा  गया  था  कि  आप  सर्टिफिकेट-
 आफ-वर्दिनेस  ले  लें  तो  अच्छा  होगा,  लेकिन
 उस  को  अनिवार्य  नहीं  बनाया  था  क्‍योंकि
 यह  प्रथा  20-25  सालों  स  चल  रही  है  ।
 मैं  सारी  चीजों  की  जाच  करवा  रहा  हूं  और
 हमारा  विचार  बना  हैँ  कि  हमें  सिलीकेट
 आफ  एयरबवर्दीनिस  अनिवार्य  बना  देना  चाहिए  |
 लेकिन  यह  एक  प्राइवेट प्लेन  था,  इसमें  न
 कोई  किराया  लिया  जाता  हैं  और  ने  इसमे
 कोई  कामर्शियल  एक्टिविटी  को  जाती  है  ।
 ऊँचे  किसी  का  अपना  जहाज़  हे  वह  उड़ा  तो

 ऐसी  स्थिति  में  जहा  तक  मेरी  जानकारी  हैं

 रुआविजा  उनको  क्सी  को  नहीं  मिलेगा  !
 अगर चे  उनकी  अपनी  कोई  पसंद  इंश्योरेंस

 हुई  हो  तो  में  कह  मही  सकता  ।

 शबी  शंकर  दयाल  सिह  :  अध्यक्ष  महोदय,
 इस  विमान  दुर्घटना  में  जो  मरे  उनके  प्रति  हमारी
 हमदर्दी  और  सहानुभूति  है  लेकिन  जहा  तक
 मेरी  सूचना  है  उसमें  से  दो  सरकारी  अधिकारी

 शे--एक  भारत  सरकार  के  और  एक  बिहार
 सरकार  के  तो  मे  यह  जानना  चाहता  हूं  कि
 जो  अधिकारी  उस  जहाज  में  उड़ान  कर  रहें
 थे  क्‍या  उन्होंने  सरकार  से  इसक  लिए  कोई
 आदेश  लिया  था  और  क्या  कोई  सरकारी
 पदाधिकारी  किसी  प्राइवेट  प्लेन  से  सरकारी

 ड्यूटी  पर  रहते  हुए  उड़ान  भर  सकता  है  !

 सम्बन्ध  में  सरकार  क्‍या  कार्यवाही
 कर  रही  है  ?

 डा०  कर्म  सिह  :  जहा  तक  मेरी  जानकारो  है
 यह  प्राइवेट  फ्लाइट  पर  जा  रहें  थे,  दो  जो
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 अधिकारी  शे--एक  गवर्नमेंट  आफ  इंडिया
 के  डिप्टी  लोकाट  एन्ट्रोमोलोजिस्ट  और  दूसरे
 बिहार  सरकार  के  प्लान्टप्रोटेक्सन  आफिसर

 बह  शायद  सेर  के  लिए  गए  होंगे  और  ड्यूटी
 पर  नही  होगे  :  लेकिन  सरकारी  मुलाजिमों
 का  क्‍या  होगा,  रूस  की  तहत,  जो  मलेगा
 सो  मिलेगा,  मरी  इस  सम्बन्ध  में  कोई  जिनका री
 नही  हैं  इस  समय  लेकिन  जो  प्राइवेट  लोग  है
 उन  को  इस  से  नहीं  सालेया  t

 क्रि  शंकर  दयाल  सिह  अध्यक्ष  महोदय,
 में  आपकी  आजा  से  एक  स्पष्टीकरण  चाहता

 हूं  ।  चूंकि  वह  सरकारी  अधिकारी  थे  और
 प्लेन  रोहतास  इडस्ट्रीज  का  था,  बिड़ला,
 टाटा  डालमिया  के  पास  प्राइवेट  प्लैन्स  हैं
 और  वह  करप्शन  के  अडडे  है  तो  क्या  कोई
 भी  सरकारी  पदाधिकारी  ऐसे  काम  के  लिए
 फैक्टरी  का  निरीक्षण  करने  के  लिए  ऐसे  प्लैन्स
 में  चल  सकता  हैं  इसके  सम्बन्ध  में  मे ंसरकार  की

 ओर  में  जानना  चाहता  हू  ।

 डा०  कर्ण  सिह:  सरकारों  मुलाजिमों  के
 इस  सम्बन्ध  म॑  क्‍या  र्ल्स  हैं  वह  तो  इस  समय
 मेरे  पास  है  नही  हैँ  लेकिन  प्राइवेट  रूप  से  बहू
 जा  सके,  मेरी  समझ  में  उसमें  कोई  प्रतिबन्ध

 नही  है  और  आफिशियल  काम  पर  जा  सके  या

 नही  जा  सर्व  वह  में  नहीं  जानता  ।

 हो  हुकम  क़स्द  कछवाय  अध्यक्ष  महोदय,
 में  आप  को  माध्यम  से  जानना  चाहता  हूं
 कि  इस  समय  सारे  देश  में  प्राईबेंट  विमान
 कितने  हैं  और  वह  जो  हमारी  हवाई  टूटी
 का  उपयोग  करते  है  उसके  लिए  उनसे  कितना

 किराया  एकत्र  होता  है  प्रान्तों  म ेअलस  अलस

 मुख्य  पतियों  के  खुद  के  प्लेन  है  और  केन्द्र

 में  भी  मिनिस्टर्स  के  प्लस  होने  है  तो  क्‍या
 उनसे  भी  इसी  नियम  के  अनसार  किराया

 वसूल  किया  जाता  हूं  ?

 अध्यक्ष  महोदय  :  वह  इससे  सम्बन्धित

 नही  है  ।  आप  विशेष  प्रश्न  कर  सकते  है  कि

 कितने  प्राइवेट  प्लेन  है  -  यह  सवाल  तो  एक्स-
 डेट  के  बारे  में  पुछा  गया  था।
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 की  हुकम  कार्ड  कछवाय  ,  मन्त्री ज़ी थे ज़ी  ये
 कहा  कि  वह  कुछ  कानून  बताने  जा  रहे  है  1

 अध्यक्ष  महोदय
 *  आप  अलैहदा  से  प्रश्न

 दीजिए  ।  मिनिस्टर  कोई  एन्साइक्लोपीड्य

 नही  होता  है  t

 थी  हुकम  शब्द  कछवाय  .  हमारी  हवाई
 पट्ठी  का  वह  इस्तेमाल  करते  हैं  हो  उससे
 कितना  किराया  मिलता  है।

 अध्यक्ष  महोदय  यह  इससे  पैदा  नहों  होता
 है

 SHRI  DINESH  CHANDRA  GoSs-
 WAMI  Permitting  a  ‘Plane  to  fly  with-
 out  8  certificate  of  airwerthiness  is  dangerous
 not  only  to  the  ‘plane  and  1५  ovcupants
 but  also  to  other  commercial  planes  in
 that  locality  In  that  view,  have  Govern-
 ment  any  proposal  to  stop  permission  to
 fly  to  any  ‘plane  without  a  certificate  of
 worthiness  by  an  executive  order  pending
 finalisation  of  the  rules?

 DR  KARAN  SINGH  Let  me  clarify
 one  pomt  The  permission  to  take  off
 has,  an  every  occasion,  to  be  taken  from
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 the  air  traffic  control,  Jt.  docs  not  mean
 that  a  ‘plane  can  fly  whenever  it  ikes.
 Bvertime  a  ‘plane  takes  off,  it  has  got  to
 obtain  permission  from  ate  traffic  control,
 The  only  anomaly  %  that  private  ‘planes
 flying  without  8  certificate  of  a:rrwerthiness.
 I  agres  xt  is  an  anomaly.  We  are  lookmg
 into  the  matter  and  we  hope  very  soon  to
 remedy  the  situation

 +
 ALL  INDIA  WORKING  CLASS

 CONSUMER  PRICE  INDEX

 9965,  SHRI  NARENDRA  SINGH
 BISHT
 SHRI  PRABODH  CHANDRA

 Will  the  Munster  of  FINANCE  be  pleased
 to  state  the  monthly  figures  of  All  India
 Working  Class  Consumer’s  Price  Indox
 as  well  as  the  twelve  monthly  averages
 thereof  for  the  last  three  years  taking  base
 years  1949100  and  1960= 100,  separately  7

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCF  (SHRI  KR
 GANESH)

 A  statement  is  lard  on  the  Table  of  the
 House

 Statement

 Base  1960= 100  Base  949  2100,
 YEAR/MONTH  ———

 Actual  IZmon-  =  Actual  i2mon-
 figure  thly  figure  thly

 Average  Average
 for  for

 month  month
 ending  endiag

 1  a  3  4  5

 970

 January  77  76  2s  2i3

 February  77  i76  25  24

 March  i79  77  28  25

 April  8]  78  220  26

 May  डे  i83  379  222  27
 June.  .  85  iv  225  28

 July  86  ३80  226  2i9
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 !  2  3  4  5

 August.  ae  87  80  227  29

 Scptember  .  rn en  88  8  288  220
 October  ,  .  89  82  230  22
 November  ,  -  Lo  89  283  230  223
 December...  86  84  226  224

 08  L

 January  .  84  १84  224  224
 February  .  नि  न  द  84  85  224  225
 March,  .  se  »  84  86  224  226

 Amil  ‘  *  484  86  224  226
 May  :  84  86  224  226
 June  -  87  86  227  226
 July.  .  ‘  90  86  23  227

 August  .  *  94  87  236  227
 September  वि  96  88  238  228
 October  96  88  238  229
 November  न  .  97  489  239  230
 December  .  eo.  95  90  237  230
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 January  ¢  :  नि  494  490  236  232

 February  .  93  191  235  232
 March  .  oe  94  92  236  233
 April  वि  न  95  393  237  234

 May  .  &  96  194  238  236
 June  .  201  95  244  237
 July.  ee  205  96  249  239
 August  .  207  497  252  240
 September  .  °  208  98  253  al
 October  हि  209  200  254  242
 November  .  .  .  ५  20  20]  255  244
 December  .  .  .  20  202  255  245
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 January  ss,  y  द  20  203  255  247
 February  ew  23  205  259  249

 2.  monthly  averages  are
 figures  correct  to  the  nearest
 integer.
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 ak  ater  सिह  चिदी  कया  सरकार
 बताने  की  कपा  करेगे  कि  इतनी  प्राइस  राइज

 हर  साल  क्यो  बढ़ती  है  ?

 अध्यक्ष  महोदय  .  आपने  बड़ा  सीधा  सा
 सवाल  कर  किया  है,  बडा  ही  इश्नोसेन्ट  सवाल

 SHRI  NARENDRA  SINGH  BISHT
 Let  the  answer  also  be  innocent

 SHRI  K  R  GANEISH  It  6s  a  very
 wide  and  a  very  basic  question  which
 the  hon  Member  has  raised  It  s  only
 yesterday  that  we  discussed  the  Finance
 Bilt  Before  that,  the  disxussions  were
 there  on  the  budget  This  question  has
 been  gone  into  and  the  Finance  Minister
 has  rophed  to  the  questions  as  to  what
 the  reasons  ate  for  the  rise  in  prices,  and
 what  stops  the  Government  5  taking  to
 bring  about  a  reduction  in  prices

 SHRI  PRABODH  CHANDRA  Before
 I  proceed  with  the  question  |  would  like
 to  bring  to  the  notice  of  the  Minister  that
 the  information  supplied  to  us  ts  absolu-
 tely  contrary  to  the  facts  While  the  facts
 here  show  thut  the  price  index  has  gone  trom
 300  to  200,  I  may  point  out  thut  while  the
 Price  of  sugtr  was  Re  70  in  1960,  it
 has  gone  up  to  Rs  4  40  Similarly,  ॥
 the  prices  of  all  the  other  commodities
 are  taken  snto  consideration,  we  find  that
 the  pi  ices  of  all  goods  have  gonc  up  at  least
 400  times  From  100,  the  index  has  gone
 to  400,  while  the  details  given  to  us  here
 show  that  the  maximum  ७  205  only  f
 would  submit  through  you  that  at  loast
 the  information  that  ts  upplied  to  the  House
 should  not  be  that  of  messenger  or  4  post-
 Man,  namely,  whatever  the  Seurctary
 writes  is  pawed  on  tho  House  |  am  pre-
 Pdred  to  establish  to  the  hilt  that  ut  least
 in  20  commodities  that  are  being  used  by
 an  average  man  in  his  everyday  Ife  the
 Price  has  gone  up  to  400  per  cent  or  four
 times  compared  to  the  level  mn  960  But
 we  have  beeti  told  that  from  100  in  1960,
 1  has  gone  up  ta  205  So,  before  I  put
 the  question  to  the  Fmance  “Minster,  |
 would  hike  to  know  whether  the  Minister
 has  vorified  whether  he  has  seen  the  state-
 ment  only  here,  or  before  coming  here,
 whether  he  ascertained  whether  the
 information  supplied  to  the  House  ts  based
 on  facts  or  is  not  based  on  facts
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 SHRI  K  R.  GANESH  :  Sir,  I  would
 not  dispute  the  figures  that  the  hon.  Member
 has  given  The  Question  was  about  the
 all-India  working  class  consumer  price
 index  Thus  figures  of  the  alj-India  cons-
 sumer  price  Index,  the  monthly  price  mdex
 as  well  8५  the  all-India

 a
 »  are  worked

 out  by  the  Labour  Bureau  at  Simla.  There
 is  a  criterion  taid  down,  there  is  &  pattern
 lad  down  There  are  50  centres  spread
 through  out  the  country  conessting  of  in-
 distrial  centres,  manufacturmg  centres,
 mimng  centres,  plantation  centres,  and  on
 the  bass  of  the  formula  that  has  been
 worked  out  and  which  has  been  gone
 into  various  commuttees,  this  all-India
 consumer  price  index,  the  average  price
 index,  is  airived  at  So,  theres  a  [ittle
 difference  between  what  the  hon  Member
 iy  saying  and  the  question  on  which  infor-
 mation  5  sought.

 SHRI  S  M  BANERJEE  Sometime,
 back,  a  commuttes  was  formed  known  as
 the  Lakarwala  Committce,  which  submitted
 4  report  saying  that  the  statistics  given  by
 tho  various  Government  agencies  inchiding
 the  agency  in  Simla  do  not  reflect  the  rise  in
 prices  The  figures  do  not  reflect  the  actual
 ise  in  the  price  of  various  commodities
 Since  these  figures  do  not  show  the  real
 price  rise  in  the  retatt  market,  not  the  whole
 sale  pries,  will  the  Government  appoint
 another  committe.  consnting  of  Meagbers
 of  Parliament  to  assess  by  how  much  prices
 have  risen  during  the  period  January  9°0
 to  January  973  ?  My  own  assessment  i
 that  in  certain  stems  the  prices  had  gone  up
 by  260-300  per  cent

 SHRI  K  R  GANESH  =  Its  a4  fact  thu
 the  employces  have  been  contesting  the.
 figures  and  from  time  to  time  the  Govern
 mont,  the  National  Commusion  on  Labou
 the  Economic  Seretaries  and  the  Technn  ।|
 Committee  that  had  been  set  up  to  supersin.
 the  veracity  of  these  figures  have  all  gor
 into  it,  the  latest  to  do  so  m  the  Third  Puy
 Commusion  and  they  have  accepted  4
 Partecular  base  What  the  hon  Mem:
 has  raed  i  continuously  getting  th
 attention  of  the  Government  Anoll:!
 survey  is  conducted  in  which  instead  of
 fifty,  sixty  «१४७  will  be  taken  ,  for  on  ob
 two  centres  sample  survey  ‘had  beon  done
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 SHRI  8.  M.  BANBRJEB:  Lam  asking
 whether  8  commmitios  consisting  of  Mombers
 of  thig  House  will  be  appointed.  Shri
 Probodh  Chandra,  one  of  the  oldest  Mem-
 bers  of  this  House  contested  these  figures...

 MR.  SPEAKER:  Order.  Mr.  Probodh
 Chandra  had  already  asked  his  question.

 SHRL  PROBRODH  CHANDRA:  I  wan-
 ted  to  know  from  the  hon.  Minister  whe-
 ther  he  has  studied  the  statement  before
 passing  it  on.  I  have  made  a  note  about
 seven  articles!  wheat,  sugar,  dalda,  oil,
 cco-cola,  tea,  ete.  For  some,  prices  have
 gone  up  by  300  to  400  percent.  I  wanted
 to  know  if  he  was  prepared  to  have  a  com-
 mities  to  go  into  details  as  the  information
 supplied  to  the  House  is  not  based  on  facts;
 it  is  a  wrong  statement.

 MR.  SPEAKER:  He  has  tephed  to
 this  question  cartier.

 SHRI  K.  R.  GANESH:  These  monthly
 figures  as  well  as  All  {nida  averages  are  not
 supplied  by  the  Secretaries  in  the  Govern-
 ment  Secretariat;  they  are  worked  out  by
 the  Labour  Buweay,  whose  responsibility
 it  is  to  work  out  these  figures.  वेध 1५  a  tong
 Process;  investigators  have  got  to  be  appo-
 inted,  supervisors  have  got  to  be  appointed,
 a  particular  formula  has  been  laid  down.
 The  hon.  Members  may  ask  for  a  change
 in  the  formula.  But  these  are  worked  out
 by  the  Bureau  whose  job  it  is  to  collect  these
 figurcs.

 SHRI  DINEN  BHATTACHARYYA,
 The  hon.  Minister,  Mr.  Ganesh  just  now
 mentioned  the  formula.  It  is  against  this
 formula,  not  this  time  alone  but  earlier
 also,  the  hon  Member  Probodh  Chandra
 asked  the  question,  Irrespective  of  the
 faut  whether  the  employees  ase  fiom
 Government  or  private  unde  takings.
 they  opposed  this  formula.  They  are
 challenging  this  formula.  Once,  I  know,
 in  (1967,  in  West  Bengal,  a  Conmnittee
 was  set  up  by  the  State  Government  and
 the  finding  of  that  Committee  was  regarding
 the  fauky  method  of  calculation.

 MR.  SPEAKER:  You  put  a  question.
 SHRI  DINEN  BHATTACHARYYA:

 हु  am  putting  the  question.  Even  though
 tho  State  Government  set  up  that  committee
 with  the  permission  of  Snxt.  Gandhi  in
 ‘Weel  Bengal,  they  have  aksed  for  a  change
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 in  the  method  of  calculation.  They  have
 asked  for  permission  from  the  Centre  for
 setting  up  a  Committee  again  to  go
 in  to  this  matter  so  that  the  faulty  method
 can  be  corrected  and  the  employees  may
 benefited.

 SHRI  K.R.  GANESH:
 to  this  question  extensively.

 SHRI  DINEN  BHATTACHARYYA:
 No,  please.  You  are  evading.  [I  want
 to  know  whether  the  Ceatre  has  been  asked
 by  the  State  Government  to  set  up  a  Com-
 mittee  again  to  go  into  the  matter.

 SHRI  K.  R.  GANESH:  I  am  sorry
 that  at  the  moment  F  do  not  have  that
 information.

 [  have  replied

 SHRI  VASANT  SATHE:  Will  the
 hon.  Minister  kindly  state  whether,  in
 view  of  the  fact  that  in  spite  of  constant
 vigilance  and  review  from  the  Himalayan
 heights  of  Simla  to  the  Bureau,  we  find
 that  the  actual  rise  in  price  is  not  reflected
 in  the  working-class  index,  there  is  some-
 thing  wrong  somewhere?  That  is  bde-
 cause  of  the  absurdity  with  which  the  average
 is  taken.  Suppose  there  is  a  man  going
 to  the  river  for  a  bath.  You  take  the  aver-
 age  depth  of  the  river  as  one  feet  at  one
 end  ,  I5  fect  in  between  and  2  fect  at  the
 other  end.  If  you  take  the  average  of  the
 three,  then  you  will  only  find  the  person
 being  drowned  in  the  river.  That  is  how
 the  average  4५  worked  out  in  the  working-
 class  index.

 SHRI  K  R.  GANESH:  As  f  indicatéd
 earher,  there  was  I949  base  which  was
 based  on  about  25  to  30  centres;  then
 960  was  taken  as  the  base.  This  was  based
 on  $0  centres.  The  National  Commission
 on  Labour  also  had  gone  into  it  Some
 formula  has  to  be  worked  out.

 SHRI  VASANT  SATHE  :  What  have
 the  Centres  got  to  do  with  this  ?

 SHRI  DINEN  BHATTACHARYYA:
 Mr.  Speaker  Sir,  you  cannot  excuse  him.
 The  Minister  does  not  know  the  method.
 Ue  is  talking  about  the  centres.  The  cen-
 tre  has  nothing  to  do  with  the  1949  or
 960  base.

 MR.  SPEAKER:  Please  do  not  interrupt
 the  Minister.
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 SHRI  VASANT  SATHE:  It  was  my
 question,  And  I  seek  your  protection.
 The  centres  are  immaterial,  The  material
 part  is  ;  what  are  the  goods  in  the  basket
 and  what  is  the  weightage  given  to  that
 and  how  is  it  calculated,  This  is  what  I
 would  like  to  know  from  him.

 SHRI  K.  R.  GANESH:  WhenI  men-
 tioned  about  the  centres,  I  meant  that  the
 collection  of  data  in  regard  to  price  index  is
 first  made  and  on  the  basis  of  that,  a  formula
 is  laid  down.  Formerly,  it  was  done  taking
 25  centres,  Then  it  was  done  taking  50
 centres.  Now,  that  is  done  by  taking  60
 centres.  The  National  Commission  on
 Labour  has  gone  into  the  question,  Now
 the  Pay  Commission  too  had  gone  into
 it.  It  is  not  possible  for  me  to  change  the
 entire  framework.  I  had  already  indicated
 in  the  begining  that  the  employees  had
 represented  to  the  Government.  The
 Government  is  also  contmuously  taking
 all  this  into  considertion  and  is  trying  to
 see  that  there  is  some  veracity  as  far  as
 the  statistics  that  are  collected  are  con-
 cerned.

 MR.  SPEAKER:  This
 taken  a  lot  of  time.

 question  has

 SHRI  DINEN  BHATTACHARYYA:
 You  will  kindly  alow  us  a  discussion  on
 this  question.

 SHRI  PRABODH  CHANDRA:  May
 T  put  a  question?

 MR.  SPEAKER:  Please  600  get
 up  every  now  and  then.

 SHRI  H.  M.  PATEL:  The  minister  has
 not  been  fair  to  the  House.  The  House  is
 agitated  about  the  point  that  the  index
 figures  do  not  reflect  clearly  the  extent  of
 of  rise  that  there  has  been.  This  would
 mean  that  the  formula  you  have  besn  adopt-
 ing  is  no  longer  satisfactory.  The  items
 that  go  in  and  the  weightage  given  are  no
 longer  applicable.  This  philosophy  of
 change  in  which  you  believe  really  ought  to
 apply  to  this.  The  situation  is  continuously
 Changing,  Therefore,  the  time  has  come
 when  you  should  have  a  fresh  commuttes
 to  apply  its  mind  to  it  and  arrive  at  a  formula
 which  will  give  an  index  figure  which  will
 Clearly  reflect  the  extent  of  the  price  rise
 that  there  haa  been.
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 SHRI  K.R.  GANESH:  While  the  sug-
 gestion  made  by  him  will  be  continuously
 borne  in  mind  by  Government,  I  may  point
 out  that  the  Pay  Commission  has  already
 gone  into  it,

 (Interruptions)
 MR.  SPEAKER:  I  -am  not  allowing

 any  more  questions.  Next  question.

 विदेशी  मुद्रा  का  पकड़ा  जाता

 *ogg.  श्री  लाल  जी  भाई  :
 क्या  वित्त

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ।  वर्ष  1971-72  में  56.4

 लाख  रुपये  की  तथा  वर्ष  972-73H  44.  5

 लाख  रुपये  की  विदेशी  मुद्रा  पकड़ी  गई;  और

 (ख)  यदि  हां,  तो  सम्बद्ध  देशों  के  नाम

 क्या  है  और  इस  मामले  में  क्या  कार्यवाही  को

 गई  है?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI

 K.  R.  GANESH):  (a)  The  value  of  the
 foreign  exchange  seized  by  the  Customs
 authorities  and  the  Enforcement  Directorate
 during  the  year  97i-72  and  1972-73  (upto
 Feb.)  was  Rs.  56  lakhs  and  445  lakhs
 respectively.

 @)  The  seized  currencies  of  various
 countries  and  mainly  those  of  U.S.A,,  ७.  K,
 Kanada,  Japan,  Germany,  Singapore,  Hong-
 kong,  France,  Belgium,  Italy  and  Malaysia.

 In  cases  concerning  contraventions  of  sec-
 tions  8(i)  and  802)  of  Foreign  Exchange
 Regulation  Act,  947  involving  unauthoris-
 ed  importation  of  foreign  currency  or  attempt
 to  smuggte  currency  out  of  the  country,  the
 customs  authorities  initiate  departmental
 adjudication  procesdings  under  the  Customs

 Act  for  confiscation  of  the  currency  and  impo-
 sition  of  penalties  on  the  psrsons  concerned.
 In  addition  prosecutions  in  courts  of  law  are
 also  launched  in  suitable  cases.

 In  respect  of  cases  where  coatraveation
 of  Sections  4),  42)  and  9  of  the  Foreign
 Exchange  Regulation  Act,  1947,  involving
 unauthorised  dealings  and  retention  of  foreign
 exchange  the  Director  of  Enforooment
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 initiates  adjudication  proceedings  for  confi.
 cation  of  the  foreign  exchange  and  for  impo-
 sition  of  persona!  penalties  om  the  concerned
 Persons.  In  cases  where  the  Director  of
 Enforcement  is  of  the  opinion  that  the  penal-
 ty  that  can  be  imposed  as  a  result  of  the
 departmental  adjudication  will  not  be  ade-
 quate  in  the  circunstances  of  the  cases,
 inistead  of  proceeding  against  the  party  de-
 partmentelly,  complaints  are  filed  in  the
 court  of  law.

 श्री  लाल जो  भाई  :  अध्यक्ष  महोदय,  में

 आप  के  माध्यम  से  मंत्री  महोदय  से  जानना

 चाहता  हूं  कि  बाहर  की  मुद्रा  यहां  आने  से  रोकने
 के  लिए  सरकार  क्या  कदम  उठाने  जा  रही  है  ?

 SHRI  K.R.  GANESH  :  Utilising  the  ex-
 periences  of  working  of  the  various  enforce
 ment  agencies  dealing  with  foreign  exchage
 and  based  on  the  report  of  the  Kaul  Commit-
 tea  on  the  leakage  of  foreign  exchange  and
 on  the  recommendations  of  the  Law  Com-
 mission,  a  new  Bill  has  been  introduced
 which  has  been  finalised  by  the  Select  Com-
 mittee  and  it  will  come  before  the  House.

 aft  लालजी  भाई  :  अध्यक्ष  महोदय,  में  आप
 के  माध्यम  से  जानना  चाहता  हूं  कि  97i-72
 में  56.  -  लाख  रुपये  ओर  1972-73  में
 44.5  लाख  रुपये  की  जो  विदेशी  मुद्रा,
 विदेशी  मुद्रा  विनियम  अधिनियम,  i947  की
 धारा  8  के  अन्तर्गत  पकड़ी  गई  उस  से
 सम्बन्धित  व्यक्तियों  की  संख्या  कितनी  हैं
 तथा  बड़ी  राशियों  वाले  मामले  में  कितने
 व्यक्ति  हैं  तथा  उनके  नाम  क्या  हैं  ?

 SHRI  K.R.  GANESH  :  With  regard  to
 foreign  exchange  regulation,  the  enforce-
 ment  Directorate's  figures  that  I  have  got
 are  these:  In  497970  complaints  filed  29,
 persons  convicted  7;  in  ‘1971  complaints
 filed  3,  persoms  convicted  13;  In  972

 के  अभी  एक  प्रश्न  के  उत्तर  में  कुछ
 आंकड़े  दिये  कि  इतनी  विदेशी  मुद्रा  पकड़ी
 गई  क्या  मंत्री  महोदय  को  इस  बात  की
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 जानकारी  हूं,  और  अगर  नही ंहै  तो  क्या  बहू
 कोई  ऐसा  दल  छात्र बिन  करने  के  लिये
 बनायेंगे,  कि  जो  सरकारी  और  गैर-सीकरी
 होटल  हूँ  उनमें  कुछ  लोग  इस  प्रकार  का  धन्धा
 करते  है'  और  कुछ  भारतीयों  ने  विदेशों  में
 रहना  प्रारम्भ  कर  दिया  हूँ  जो  यहां  विदेशी  मुद्रा
 भेजते  हैँ"  और  दूसरी  जगह  भिजवाते  हैं  ?

 चूंकि  यह  धन्धा  बड़ी  माता में  चल  रहा  है
 इसलिये  क्या  वह  इस  प्रकार  के  मामलों  की
 छानबीन  करने  के  लिये  कोई  प्रयास  करेंगे  ?

 SHRI  K.  R.  GANESH  :  This  question  of
 illegal  transfer  of  remittances  from  Indian residents  abroad  was  one  of  the  questions

 which  the  Kaul  Committee  had  gone  into, And  it  is  a  fact  that  there  is  quite  a  subs-
 tantia)  leakage  of  foreign  exchange  as  a result  of  these  illegal  transactions  done through  the  channel  of  Indian  residents abroad.  To  strengthen  this  and  to see  that  this  leakage  of  foreign  exchange is  stopped  to  the  extent  possible,  the  Foreign Exchange  Regulation  Act  5  bei  amend and  that  Bill  will  come.  ind  “a

 As  far  as  hotels  are  concerned,  now
 instructions  have  been  issued  that  all  forei- ners  who  come  to  hotels  will  have  to  pay their  bills  in  foreign  exchange.

 दिल्‍ली  रेलवे  स्टेशन  पर  तस्करी  का
 सोना  बरामद  किया  जाना

 *to6o.  sit  get  बन्द  कछवाय  :
 भी  एम०  एस०  शिव स्वा नो

 का
 चिर  मंत्री  यह  बताने  की  कृपा  करेगे

 (क)  क्‍या  अप्रैल,  i973  में  दिल्ली
 रेलवे  स्टेशन  पर  लगभग  500  तोला  सोना
 बरामद  किया  गया  था;  और

 (ख)  इस  सोने  का  मूल्य  क्या  है  और  इस
 सम्बन्ध  में  कितने  व्यक्तियों  के  विरुद्ध  सरकार
 ने  क्‍या  कार्यवाही की  है  ?

 THE  MINISTER  OF  STATE  T
 MINISTRY  OF  FINANCE  GHRIR  : GANESH)  ;  (a)  and  (७)  ;  Yes,  Sir.  In  April, 1973,  2050  tolas  of  gold  bearing  foreign markings  were  recovered  from  three  Parcels at  New  Delhi  Railway  Station.  The  intere
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 national  monetary  price  of  the  gold  seized
 3३  Rs  2  lakhs  approximately  and  the  local
 market  price  neatly  Rs  7  lakh,  Four
 persons  who  were  arrested  amt  this  connec-
 tion  were  kept  in  judicial  custedy  They
 were  subsequently  released  on  bail  Further

 investigations  are  in  progress.

 श्री  हुकम  खुद  कछवाय  माननीय  स्त्री

 महोदय  ने  जो  उत्तर  दिया  है  उससे  मालूम  होता
 हूँ  कि  2,000  तोले  से  ऊपर  का  माल  पकडा
 गया  हूँ  स्वर्ण  नियंत्रण  कानून  के  अन्तर्गत  |
 जिस  भावना  से  स्वर्ण  नियंत्रण  कानून  पास
 किया  गया  था  ब्र  वर्षो  से  उस  का  पालन

 होता  नहीं  दिखाई  देता  ।  आज  भी  बहुत  बडी

 मात्रा  मे  सोना  विदेशों  से  हमारे  देश  में  आता  हैं
 और  उस  को  रोकने  मे  सरकार  असफल  रही  है  ।

 सोने  के  दाम  भी  प्रति  दिन  बढ़ते  जा  रहे  है  ।

 अब  तो  वह  करीब  400  ०  तोले  के  हिसाब
 से  बिक  रहा  है।  क्या  इस  सब  का  उद्देश्य  काले
 धन  को  बढावा  देना  नही  हूँ?  मैं  जानना  चाहता

 है  कि  जो  लोग  पकड़े  गये  है और  जिन  को  बेल

 पर  छोडा  गया है  वह  कौन  थे  ?  क्या  उन  से

 कोई  बडा  ग्रुप  सम्बन्धित  था  या  विदेशों  में

 कोई  इस  प्रकार  के  ग्रुप  है  जिन  से  जुड़े  हुए  यह
 लोग  हैँ  ?

 SHRI  K  R  GANESH  The  numes  of
 persons  who  were  produced  before  the  Ad-
 ditonal  Chief  Judicial  Magistrate,  New
 Delt,  are  Mohd  Mosoom,  Habib,
 Farook  Ahmed  and  Rasamul  Qamar
 Interrogation  is  proceeding  Certain  inci-
 minating  documents  have  been  recovered
 Further  investigaion  is  going  on

 Second  question  was  about  the  Gold
 Control  Act,  that  the  Gold  Controls  there
 and  there  5  smuggling  of  gold.  The  000
 Control  Act  is  the  basic  Act  to  see  that  smug:
 gled  gold  does  not  center  into  the  economy
 of  the  country  Other  measures  will  have
 to  be  taken  to  see  that  guld  smuggling  i»
 stopped  as  tar  as  possible

 शी  हुकम  ह ६  कछवाय  .  देश  में  बहुत  बड़ा
 मात्ना  में  सोना  विदेशों  आ  रहा  हूँ  और  इस
 आत्म  के  समाचार  आये  दिन  अश्व वारों  में
 नति  रहते  हैं  ।  सरकार  द्वारा  दस  सम्बन्ध  में
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 भरसक  प्रयास  किया  जाता  हु  और  काफी  सेक्सी
 में  लोग  पकड़े  जाते  हैं।  में  महू  जानना  चाहता  हू

 कि  क्या  सरकार  कोई  ऐसा  कानून  बनाते  जा  रही

 है,  जिस  के  द्वारा  ऐसा  धंधा  करने  बाले  लोगो
 को  कड़े  से  कडा  दह  दिया  जा  सर्ती  और  उन  की
 बेल  न  ली  जाये  t

 SHREK  R  GANESH  80350  on  the  ex-
 perience  of  worktng  of  thase  Acts,  as  ६३
 House  ts  aware,  I  have  alreidy  introduced
 the  Gold  Control,  Central  Excise  and  Cus-
 toms  Amendment  Bill  which  socks  to  bring
 in  more  delerrent  punishment  bas:d  on  the
 recommendations  of  the  Law  Com  nesta

 श्री  हुकम  खुद  कछवाय  आज  तक  किसी

 को  दे  ड  नही  दिया  गया  है।  अगर  किसी  को  दह

 दिया  गया  हू,  तो  स्त्री  महोदव  बताये  ।

 SHRI  M  $  SIVASWAMY  Twit
 to  know  fromthe  hon  Minister,  during  th:
 last  year,  what  ts  the  quantity  of  gold  s*i7ed
 and  the  value  there  of  and  how  many  suet
 cases  are  pending  with  the  Government  avd
 the  jyudiciary

 अध्यक्ष  महोदय  यह  प्रश्न  एक  खास  सदन

 के  बारे  में  है,  जिस  का  जवाब  मिनिस्टर

 साहब  ने  दे  दिया  हे  ।  अगर  माननीय  सदस्य

 उस  के  अलावा  कुछ  और  पूछता  चाहने  हैं
 तो  वह  उस  के  लिए  अलग से  प्रश्न  दे  ।

 क्रि  मूलचन्द  डराया  गार्ड  कटवाल  एक्ट

 के  अन्तर्गत  अब  तक  कितने  कैसी  प्रायीकयूट
 किये  गये  हैं  और  कितने  आदमियों  का  मज

 मिलने  ?

 अध्यक्ष  महोदय  कोई  जनरल  सका

 नहीं  हैं  ।  यहां  सवाल  1५ ल  खास,  पर् टिकला
 इन्सिडेंट  के  बारे  में  है।  अगर  आर  कुछ  भा

 इन्फर्मेशन  चाहते  हैं,  तो  उम  के  लिए  नोट  न

 दें  ;  आप  मिनिस्टर'  को  एंनसाइकलापीडिय”
 ते  समझें।  उन्हें  पहले  बताना  बहना  ताकि  बह
 इन्फर्मेशन  तो  सा  सके  ।
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 SHRI  PRABODH  CHANDRA  :  Did
 the  American  representatives  raise  the
 question  of  India  getting  arms  from  the
 USSR  to  meet  our  objection  to  Pakistan
 getting  arms  from  the  US?

 SHRI  SWARAN  SINGH  That  has
 been  their  attitude,  that  India  also  is  get-
 ting  arms  from  other  countries  including
 the  USSR.  But  what  is  forgotten  in  this
 connection  is  that  whereas  the  bulk  of  the
 supplies  that  Pakistan  got  from  the  US
 were  gifts  and  that  the  US  did  not  charge
 any  price  for  supplying  the  major  quan-
 tity  of  military  equipment  starting  from
 1955-56.  In  fact,  the  armament  structure
 of  the  armed  forces  of  Pakistan  is  based
 primarily  on  the  foundation  of  this  huge
 quantity  of  military  equipment  given  free
 to  Pakistan,  whereas  we  have  —  purchased
 and  given  full  price  for  any  equipment  we
 bave  got  from  the  Soviet  Union,  the  West
 European  countries  or  any  other  country.

 SHRI  TRIDIB  CHAUDHURI  Mav
 I  know  whether  the  disposal  of  the  PL-480
 rupee  funds  that  have  accumulated  =  and
 their  future  utilisation  were  one  of  the
 subjects  discussed  with  the  visiting  Ame-
 Tican  officials  and,  if  so,  what  is  the  posi-
 tion?

 SHRI  SWARAN  SINGH  :  This  matter
 also  was  mentioned  in  a  oreliminary  way
 and  further  discussion  may  take  place.  but
 [  cannot  give  any  more  precise  informa-
 tion  at  the  present  moment.  (Jnterrup-
 tion)

 MR.  SPEAKER  Order  pleuse.  So
 many  questions  have  been  asked.  |  am
 sorry.  ig  have  something  else  in  mind:  that
 is,  let  me  see  if  we  can  reach  the  end  of
 the  list  today.  That  is  in  my  mind.

 Mr.  Arjun  Sethi—absent,  Mr.  Rajdeo
 Singh,  absent;  Mr.  Purushottam  Kakodkar
 and)  Mr.  Prasannbhai  Mehta—absent.
 None  of  them  here.  [  think  this  is  the
 first  time  that  we  have  gone  through  the
 list  till  the  end  during  this  session.
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 Now,  we  come  to  the  second  round.
 Mr.  Lalji  Bhai,  absent;  Mr  Sidho  Prasad
 Verma,  absent;  Mr.  Ramavatar  Shastri
 and  Mr.  K.  M.  .Madhukar—absent;  Mr.
 M.  Ram  Gopal  Reddy,  absent;  Mr.  Ram
 Bhagat  Paswan—absent;  Mr.  Devinder
 Singh  Garcha—absent:  Mr.  Hemendra
 Singh—absent.  Shri  Bhogendra  Jha.

 Supply  of  Coal  to  North  Bihar

 “OSS.  SHRI  BHOGENDRA  JHA
 Will  the  Minister  of  STEEL  AND  MINES
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  62]0  on.  the  Sth
 April,  [973  and  state  :

 (a)  the  specific  arrangements  made  or
 to  be  made  for  supply  of  coal  to  North
 Bihar;

 (b)  whether  it  is  proposed  to  set  up  any
 dump  at  Smastipur  or  some  other  place
 in  North  Bihar;  and

 (c)  if  so.  the  salient  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEFIL  AND  MINES
 (SHRI  SUBODH  HANSDA)  (a)
 Movement  of  coal  is  undertaken  by  the
 Railways  on  the  basis  of  sponsoring  done
 und  the  priority  desired  by  the  concer-
 ned  State  Gsovernment.

 (b)  and  (c).  The  Government  of
 Bihar  have  proposals  to  set  up  dumps  at
 Barauni,  Samastipur  and  Katihar  in  North
 Bihar.  These  are,  however,  yet  to  be
 finalised  by  them  in  consultation  with
 the  Railways  and  other  concerned  autho-
 rities.

 SHRI  BHOGENDRA  JHA  Mr.
 Speaker.  Sir,  the  reply  is  very  unsatisfac-
 tory  and  unfortunate  also.  ]  want  to  know
 whether  the  Minister  is  aware  of  the  fact
 that  because  of  the  conspiracy  between
 some  officers  of  the  nationalised  collicries,
 and  the  excontractors  and  ex-owners,
 there  has  been  a  great  scarcity  or  famine
 of  coal,  and  that  coal  is  being  sold  in
 north  Bihar  at  Rs.  12,  Rs.  I3  or  Rs.  व
 per  maund,  and  in  some  places  riots
 have  taken  place  and  big  collieries  have
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 oft  पूल  ह्य  बाग  :  या  मंत्री  महोदय  यह
 बताने  का  काट  करेंगे--और  ब्या  बहू  सदन  को

 मह  आश्वासन  भी  देने  के  लिए  तैयार  है  कि
 बैंकों  स ेकिसी  भी  प्रकार के  छोटे  या  बड़े  उद्योगों

 को  दी  जाने  वाली  ऋण  की  राशि पर  सब  से
 कम  प्याज-दर  हर  स्थिति  में  लघु  उद्योगों  से
 ली  जायेगी  ?

 श्री  यशवंत  राब  चित्रण:  वही  इरादा  है,

 वही  कोशिश  है  और  वही  कोशिश  रहेगी  1

 श्री  फूल  चन्द  वर्मा  :  आज  बैकों  की  हालत
 यह  है  कि  लघु  उद्योगों  से  कम  व्याज-दर  लेने  की
 बात  कही  जाती  है,  लेकिन  उन  को  ऋण  नहीं
 दिया  जाता  है,  उन  को  डिसकरेज  किया  जाता

 है

 अध्यक्ष  महोदय  :  माननीय  सदस्य  :
 भाषण  न  करें  1

 SHRI  P.  VENKATASUBBAIAH.
 While  appreciating  the  sentiment  of  the
 hon.  Fmance  Minster  that  more  and  more
 assistance  of  the  State  Bank  of  India  will
 go  to  the  small  scale  industises,  20  order  to
 implement  this  pohey  decsion  has  he
 created  any  machinery  ?  Can  be  say  how
 many  applications  have  been  received  and  m
 how  many  cases  the  loans  have  been  sanc-
 tioned  ?  What  is  the  percentage  of  loan
 given  to  the  small-scale  industries  as  against
 big  industries  ?

 SHRI  YESHWANTRAO  CHAVAN
 The  State  Bank  of  India  has  increased  the
 grant  of  credit  to  the  small  scale  scector
 very  appreciably.  In  1971,  for  example,

 the  State  Bank  assisted  29,458  units  and  the
 subsidiarves  assisted  15,000  units  making  a
 total  of  44,700  and  odd.  The  correspond-
 ing  figure  for  972  was  49,557.  The  total
 amount  sanctioned  in  97]  was  Rs.  260  9
 crores  and  in  972  Rs.  290  crores.  This  is
 the  size  of  the  assistance  given  for  which
 they  have  got  their  own  organmation.

 T  quite  agree  that  when  they  are  making
 certain  changes  in  their  policy  now,  they  will
 have  to  have  some  sort  of  organisation  to
 sce  that  it  is  properly  processed  further.
 Because,  it  is  not  enough  to  have  the  readi-
 ness  to  give  credit.  It  is  a  question  of  pro-
 viding  sons  sort  of  consultancy  to  the  people
 who  are  prepared  to  take  the  loans.  We
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 must  be  in  a  position  to  ensure  that  the  loans
 which  they  are  taking  ate  used  for  the  p  ur-
 pose  for  which  we  have  given  the  loans.
 They  have  some  organisation  for  it.

 Common  Jute  Trading  Schemes  by  Jute
 Producing  Countries

 9973,  SHRI  ATAL  BIHARI  VAJPAYEE

 SHRI  JAGANNATHRAO  JOSHI  :

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state  :

 a)  whether  he  has  recently  given  a  sug-
 gestion  about  the  possibility  of  adopting  a
 common  jute  trade  echeme  by  jute
 Producing  countries  like  India,  Bangla-
 desh,  Thailand  and  Nepal;  and

 (0)  if  so,  the  broad  outlines  of  the  scheme
 and  the  action  being  taken  in  this  re
 gard  ?

 THE  MINISTER  OF  COMMERCE
 (PROF,  D  P,  CHATIOPADHYAYA):
 (a)  and  (७)  -  No,  Sir.  However,  }  have  ex
 pressed  the  hope  that  the  talks  now  pro-
 giess  between  India  and  Bangladesh  for
 co-operation  in  jute  policy  will  be  fruitful.
 Talks  may  be  held  Jate:  on  with  Thailand
 and  Nepal  fo:  similar  understanding

 T  have  also  welcomed  the  imternational
 interest  in  bringing  together  India,  Bangla-
 desh,  Thailand  and  Nepal  to  safeguard  the
 future  of  jute

 श्री  अटल  बिहारी  वाजपेयी  :  अभी  मंत्री

 महोदय  ने  कहा  कि  कुछ  इंटरनेशनल  इंटर स्ट
 भारत  बंगला  देश  और  थाईलैंड  को  इस  मामले

 में  निकट  लाना  चाहते  है  क्या  म॑  जान  सकता

 हैँ  कि  वह  इंटरनेशनल  इंटरेस्ट  कौन  से  हैं  ?

 PROF,  D.  P.  CHATTOPADHYAYA
 What  I  meant  ts  that  under  the  auspice,  of
 UNDP  a  conference  was  held  in  Dacca  and
 representatives  of  different  jute-growing
 countries  were  there  and  from  the  discus-
 sions  and  deliberations  of  that  conference
 certain  conclusions  emerged  :

 dy  An  Intrnational  Centre  for  Jute,
 named  Jute  International  will  be  set  up  in
 India;  and

 (2)  Anothet  international  Technical  (९
 ntre  for  Jute  will  be  established  in  Bangla
 Desh.
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 management  had  to  declare  due  to  the
 unsatisfactory  labour  situation.  The  25  rer
 cent  power  cut  imposed  by  the  Govern-
 ment  of  Mysore  also  contributed  to  the
 declining  production.  The  losses  due  to
 these  reasons  have  been  estimated  at
 Rs.  32  lakhs.

 Criminal  cases  filed  under  E.  P.  F.  Act
 against  M/s.  Rupak  Cinema,  Patna

 *943.  SHRI  RAMAVATAR  SHASTRI:
 SHRI  K.  M.  MADHUKAR:

 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  several  criminal  cases  were
 filed  by  the  Regional’  Provident  Fund  Com-
 missioner,  Bihar  under  the  Employees
 Provident  Fund  Act  against  M/s.  Rupak
 Cinema,  Patna,  if  so,  the.  number  of  cases,
 period  of  default  and  the  date  of  filing:

 (b)  whether  all  the  cases  filed  were  dis-
 missed  by  the  court  on  account  of  lapses
 on  the  part  of  the  officer  conducting  the
 cases  on  behalf  of  the  Employees  Pro-
 vident  Fund  Organisation  ;  and

 (c)  the  action  proposed  to  be  taken  in
 the  matter  ?

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (करा  RAGHUNA-
 THA  REDDY)  :  The  Provident  Fund
 Authorities  have  intimated  as  under:

 (a)  29  cases  were  filed  in  May,  68  for
 default  relating  to  the  periods  from  July,
 964  to  March,  1965;  May,  65  to  June,
 1965;  November,  65  to  February,  66  and
 April,  966  to  May,  ‘1967.

 (b)  Out  of  29  cases,  27  had  ended  in
 acquittal  as  the  Provident  Fund  Inspector
 did  not  attend  the  Court  on  the  dates  of
 hearing.  .  The  remaining  two  criminal  cases
 ended  in  conviction.

 (c)  Disciplinary  proceedings  have  ‘Deen
 initiated  against  the  Provident  Fund  tnspec-
 for  for  default  on  his  part  and  the  enquiry
 is  being  made  by  the  Enquiry  Officer,

 21  LSS/73—2.
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 Statement  by  Former  Defence  Secretary
 regarding  urgency  and  priority  of  Defemce

 Policy

 *946.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  DEFENCE  be  pleased
 to  state?  405

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  remarks  made  by  Shri
 P.  V.  R:  Rao,  a'  former’  Defence  Secretary,
 as  published  in  Dethi  Newspapers  on  50th
 March  1973,  especially  the  one  “Defence
 Policy  lacked  urgency  and’  priorities”;  ‘and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  Yes,  Sir.

 (b)  Shri  P.  V.  R.  Rao’s  remarks  reflect
 his  personal  opinions.  His  assessment  is  in
 Government's  view  inaccurate.

 Termination  of  services  of  Indian
 Employees  by  U.S.I.S.

 *950.  SHRI  RAM  BHAGAT  PASWAN:
 Will  the’  *  Minister  *  of  ©  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  United  States  Informa-
 tion  Service  has  terminated  the  services  of
 several  Indian  employees;  and

 (b)  if  so,  the  justification  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL.  AFFAIKS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  The
 persons  _  whose  services  have  been
 terminated  were  the  employees  of  an  Indian
 contractor  engaged  by  the  United  States
 Information  Service  for  custodial  and  other
 work  in  its  premises  in  New  Delhi.

 (b)  The  reasons  given  by  the  Embassy  of
 the  United  States  of  America  for  the  ter-
 mination  of  the  contract  are  that  the  United
 States  Information  Service  is  converting  ‘its
 mailing  operations  to  a  computer-fed  system,
 is  moving  to  a  new  building,  is  planning  to
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 (b)  if  so,  a  brief  account  thereof  ;
 (c)  what  action,  if  any,  was  takon  by  the

 Reserve  Bank  of  India  in  this  regard;  and
 (a)  the  names  and  particulars  of  Mundra’s

 OK  Companies  run  by  his  son  Shri  Vijay
 Kemar  Mundra  ?

 THE  MINISTLR  OF  FINANCh  (SHRI
 YESHWANTRAO  CHAVAN)  {a)  to
 (a).  According  to  information  available
 with  Government  there  are  our  companies
 in  the  U.K.  which  Shri  Haridas  Mundra
 or  his  associates  appear  to  have  share  hold-
 ings  through  Benamidars  Out  of  these  in
 regard  to  the  share  holdings  in  M/s  Duncan
 Stratton  &  Co.,  (UK)  Ltd.  the  prosecution
 was  launched  by  the  Enforcement  Dire-
 ctorate  before  the  Chief  Presidency  Magis-
 trate,  Bombay,  fo:  contravention  of  Section
 43{IXe)  of  the  Foreign  Exchange  Regulation
 Act  against  M/s  Duncan  Stratton  &  Co,
 Ltd.,  Bombay,  und  its  directors  namely  S/
 Shri  Haridas  Mundra,  K.D.  Daga  and
 G  M  Muhherjee  who  pleaded  guilty  and  were
 accordingly  convicted  by  the  Court.  As
 regards  other  thice  companies  the  matter  is
 still  pending  at  various  stages  of  investi-
 gation.’

 Shri  Vijay  Kumar  Munda  ७  stated  to  be
 a  Director  in  one  of  these  four  companies
 namely,  Brahamputia  Tea  Co.,  (UK)  Ltd

 import  of  Books  by  %.T.C.

 *971,  SHRI.H.N.  MUKERJEL  Will
 the  Minister:  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  the  State  Trading  Corporation
 38  to  import  books  from  the  current  year

 (b)  ४४०,  the  types  of  books  to  be  amported
 by  the  S.T.C.;  and

 (c)  the  value  of  books  to  be  ymported  i
 the  current  year  ?

 THE  MINISTER  OF  COMMERCE
 (PROF,  D.P.  CHATTODHPAYAYA)
 (a)  Yes,  Sur.

 (b)  The  S.T.C.  will  nmport  bouks  of  the
 following  categories  :

 (2)  Agricultural  Science  and  Animal
 Husbandry

 {2)  Apphed  and  Fine  Aits
 (3)  Applied  Scrence
 aw  Busmess  Organisation,  Insdustrial

 Management  and  Public  Administra.
 tion

 MAY  4,  973  Written  Answers  92

 @  Education
 €0)  Bngincering  &  Techhology
 roy  Humanities
 (8)  Medical  Science
 9)  Miltary  Science  and  its  Hustory

 (0)  Pure  Sciences.
 (HY)  Reference  books
 (2)  Social  Sciences
 (13)  Text  books  recommended  in  Unis

 versities,  institutions  of  Higher  Lear-
 ning  &  Schools

 (c)  Rs.  00  lakhs

 Alleged  Harassment  of  Senior  Journalists
 aod  others  by  Income-tax  Department,

 Bombay
 #974,  SHRI  R.R.  SINGH  DEO  :  Will  the

 Minister  of  FINANCE  be  picased  to
 state

 (a)  whether  attention  of  Government  has
 been  invited  to  a  report  in  the  ‘Current
 Weekly’  of  the  7th  April,  973  saying  how
 the  Income-Tax  Department,  Bombay  has
 been  harassing  senior  journalists  and
 others,

 (b)  whether  Government  have  studied  this
 report  carefully;  and

 (c)  if  ५४०,  the  reaction  of  Government
 thereto  ?

 THE  MINISTLR  OF  REVENUE  AND
 EXPENDITURE  (SHRI  K.R.  GANESH  ):

 (a)  and  db).  The  report  mentioned  has  been
 seen.

 (c)  Government  have  devided  to  suc
 suitable  instructions  m  the  matte.  The
 Munustry  of  Law  is  also  being  consulted  in
 this  regard

 LIC’s  Advice  to  Sharcholders  of  Punjab
 Natloual  Bank  Ltd.  not  to  Accept  Low

 Amount  of  Compensation

 #975,  SEERL  P  GANGADEB  :
 SHRI  VARKEY  GEORGE

 Will  the  Minister  of  FINANCE  be  =  ह!
 अल्प  to  state  ;

 {a)  whether  the  Life  Insurance  Ci  pora-
 tion,  4  major  shureholder  of  the  Punjab
 Nauonaj  Bank  Ltd,  took  the  unusual  step  of
 asking  the  numerous  sharsholdets  scattered
 all  over  the  country,  not  to  accept  the  low
 amount  of  Rs.  38  per  share  which  ५  hong
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 offered  to  them  in  feu  of  the  compensation
 received  by  the  forme:  banking  company
 from  Government  comequent  upon  the
 nationalastion  of  the  24  major  banks  in
 +1969,  and

 (b)  if  re  the  facts  of  the  matter  and  the
 reaction  of  Government  thereon  १?

 THE  DEPUTY  MINISTER  ्र  या  MIE
 NISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATG)  (a)  and  (b)
 The  Life  Insuranve  Corporation,  who
 are.  minority  shareholders,  considered  the
 offer  of  the  management  of  the  Punjab
 National  Bank  Ltd.  to  pay  Rs.  38  per  share
 inclusive  of  dividend  as  fow  and  therefore

 decided  to  mobilise  support  from  othe:  sharc-
 holders  in  opposing  the  offer.  The  Company
 has  now  agree  to  pay  Rs  40/-  ह!  share
 excluding  dividend  a,  demanded  by  the  Ltic
 Insurame  Corporation.

 Air  Link  between  Ahmedabad  and  other
 Citles  of  Gujarat

 4976,  SHRI  P.G  =  MAVALANKAR
 Will  the  Minister  of  TUURISM  AND  CI-
 VIL  AVIATION  be  pleased  to  state

 (a)  whather  Government  are  aware  of  the
 fact  that  Ahmedabad  ts  not  directly  Inked
 by  air  with  other  imporiunt  cities  and  pla-
 cos  in  Guyarat.  except  Baroda:  and

 )  if  so,  what  argent  steps  Government
 propose  to  take  to  mect  this  deficiency  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  K  ARAN  SINGH)
 (a)  :  Yes  Sur

 (b)  Indan  Anhines  has  no  ammediate
 Proposal  to  connect  Ahmedabad  with  other
 cities  in  the  State,  but  the  matter  ny  kept
 under  constant  review.

 अफसोस  की  खेती  के  अन्तर्गत  क्षेत्र  को
 सामने  का  रंग

 977.  डाल  लक्ष्मीना शा प्रण  पाइप '  मप्र
 है... क  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  जया  अफीम  के  काश्तकारों  के  सेता
 को  बांस  से  माप!  जाता  है;

 (@)  समय  प्रदेश  तथा  राजस्थान  में  ऐसे
 मामलों  की  संख्या  कितनी  है  जिनमें  क्षेत्रफल

 के  भाष  में  दोष  पाएं  गए  है,  और
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 (ये)  ऐसे  मामलो  को  मिटाना  के  लिए
 सरकार  द्वारा  क्या  प्रक्रिया  अपनाई  जाती  ह?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  के०
 आर०  गणेश)  :  (कफ)  दिसम्बर,  i968
 से  है |  पोस्त  के  पोतों  को  सामान्यतया  निश्चित
 लम्बाई  के  इण्डो  अथवा  बांस  की  लाठियों  से
 ताप  जात  था  ।  परन्तु,  दिसम्बर,  i968  से
 उस  तरीके  को  बदल  दिया  गया  है  और  पोस्त
 के  खेतों  को  मीटरी  फीतों  से  नापने  का  तरीका

 लागू  कर  दिया  गया  है

 (a)  और  (ग).  अफीम  की  पोस्त  की
 खेती  हो  जाने  के  तुरन्त  बाद  न/कॉटिक्स  विभाग
 के  कर्मचारी  प्रत्येक  खेत  को  मापते  है  और  पर्व-
 बेटी  अधिकारी  उसी  खेत  को  जाच  की  तौर
 पर  फिर  से  सामने  हैं  1  सरकार  के  पास  उपलब्ध

 सूचना  के  अनुसार,  खेतो  को  गलत  तरीके  से
 नापने  के  बारे  में  पोस्त  की  खेती  करने  वालो  की
 ओर  से  शिकायत  किये  जाने  की  कोई  रिपोर्ट

 नहीं  मिली  है  ।  फिर  भी,  यदि  खेता  को  नापते
 समय  खेत  के  क्षेत्रफल  में  किसी  प्रकार  की
 घटना  का  पता  चल  जाता  है  तो  उसे  वही  पर
 टीक  कर  दिया  जाता  है  और  सम्बद्ध  रिकार्डो
 में  खेत  का  सही  नाप  दर्ज  कर  दिया  जाता  हे  t

 {port  Duty  Relief  for  Jute  Industry

 ‘978,  SHRI  MUHAMMLD  SHERIFF  .
 Wal  the  Minister  of  COMMERCE  be  plea-
 sed  to  state

 ta)  whether  Government  have  cosniered
 the  question  of  export  duty  rehef  for  jute
 ndustry  im  the  country;  and

 (bi  aif  su,  the  outcome  thereof  ?

 THE  MINISTER  OF  COMMLRCI
 Prot  D.P.  CHATTOPADHYAYA)  (a)  &
 पी,  Phe  ancidenct  of  export  duty  is  kept
 mde  constant  resasy,  and  the  outcome

 announced  as  and  when  devisans  आए  takes.

 News-itpm  under  the  Caption  “Bengal
 Tycoons’  Bid  to  blackmall  Goverament””

 #079,  DR.  RANEN  SBN  :  Will  the  Mi-
 mister  of  FINANCE  be  pleased  0  state  ३
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 (a)  whether  the  attention  of  Governmeni
 has  been  drawn.  to  a  news-report  appear-
 ing  in  tho  ‘Patriot’  dated  the  7th  April,
 973  under  the  heading  “Bengal  tycoons’
 bid  to  blackmail  Government”;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  Yes,
 Sir.

 (७)  The  Government  are  watchful  in  the
 matter,

 IBIPACT  OF  NEW  IMPORI  DUTY  ON  COTLUN

 #980,  SHRI  PURUSHOTTAM  KAKO-
 DKAR  :
 SHRI  SHRIKISHAN  MODI

 Will  the  Mimister  of  COMMERCE  0८
 Pleased  to  state  ;

 (a)  whether  his  Ministry  has,  in  consul
 tation  with  the  Finance  Minister,  oxammed
 the  impact  of  the  new  import  duty  on  cot-
 ton  to  evolve  a  satisfactory  formula  ॥  thi.
 regard  ;  and

 (b)  af  so,  the  outcome  thereof  ?
 THE  MINISTER  OF  COMMERCE

 (PROF.  D.  क,  CHATTOPADHYAYA  )
 fa)  Yes,  Sir.

 (9)  Import  duty  on  cotton  proposed  in
 the  Budget  for  ‘1973-76  has  been  retained

 स्टेनलेस  स्टील  को  आपात  के  लिये  मध्य
 प्रदेश  की  एक  फर्म  को  लाइसेंस  देना

 9057.  थी  गया  शरण  दीक्षित  ,  क्‍या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  मध्य  प्रदेश  की  उन  पार्टियों  के
 नाम  तथा  पते  क्‍या  है  जिन्हें  बर्ष  2970—-73,
 97I-72  तथा  1972-73  भें  स्टेनलेस

 स्टील  का  आयात  करने  के  लिये  आयात  लाइसेंस

 दिये  गये;  और

 (@)  प्रत्येक  पाटी  का  कुल  कितने  मूल्य
 का  लाइसेंस  दिया  गया  ?

 जअाजिल्य  मंत्री  शो ०  te  do  टूटो-
 यायालय)  :  (क)  और  (शव)  जारी  किये
 गये  आयात  लाइसेंसों  के  बारे  में  फर्म भार  ।
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 राज्यवार  आंकड़े  नहीं  रखे  जात ेहैं  7  तथापि,
 जारी  किये  गये  सभी  आयात  लाह तें तों  के

 ब्यौरे  आयातकों के  ताम,  उनके  माम,  पते  और
 आयात  लाइसेंसों  के  मूल्य  सहित  वीक जी

 यु से टिन  आफ  इंडस्ट्री  लाइसेंसिस,  स्पीट
 लाइसेंसिग  एण्ड  एक्सपोर्ट  लाइसेंसिग  में
 प्रकाशित  किये  जाते  हैं  जिसकी  प्रतियां  नियमित
 प  से  संसद  पुस्तकालय  को  भेजी  जाती  है  ।

 POSTING  OL  AN  ASSISTANT  DIRECTOR  मर  DEPARI-
 MINT  OF  TOURGM  TO  NEW  YORK

 9058.  SHRI  H.  N.  MUKERJEE.  Will
 the  Minister  of  TOURISM  AND  CIVIL,
 AVIATION  be  pleased  to  state  ;

 (a)  whether  an  Assistant  Director  in  the
 Department  of  Tourism  has  recently  been
 posted  to  New  York  im  spite  of  her  never
 retuining  home  जाल  transfet  from  the  same
 office  in  969  and  slaying  on  in  New  York
 without  feave  and  m  violation  of  serve
 Rules,  and

 (b)  af  so,  what  »  the  true  state  of  facts  f

 THE  MINISTER  OF  TOURISM  AND
 CIVEL  AVIATION  (08,  KARAN  SINGH)
 {a)  and  (b)  The  facts  ate  that  an  Assistant
 Dnector  of  (he  Department  of  Tournm  post-
 ed  in  New  York  applied  fer  long  leave  when
 she  was  transterred  to  India  in  April  §970
 The  reason  tor  her  taking  leave  was  that  her
 husband  was  working  for  Air-India  in  New
 York  She  was  granted  leave  as  admussiblo
 to  her,  on  full  pay,  half  pay  and  without  pay
 till  the  end  of  March,  2972  She  way  re-
 posted  to  New  York  in  January  (977)  whee
 he:  husband  ty  still  working  tur  Asr-India
 Orders  covering  the  period  oj  Icase  without
 pay  from  Ist  Aprtl  4972  tall  Sth  January  2973
 were  delayed  duc  to  certain  formalities  and
 are  now  bein  issued

 EXCISE  DUTY  REBATE  LO  SUGAR  कू १  TORIFS
 QURING  I97L-72

 908)  SHRI  VLR,  LAKSHMINARAYAN
 Wil  the  Minster  of  FINANCE  be

 pleased  iv  state  dhe  amount  of  5९०४०  duty
 rebate  given  to  Sugar  Factories  ay  uwenbve
 to  increase  production  dunng  1971-72,
 lactory-wise,  in  cach  State  ?

 THE  MINISTER  OF  STATE  IN  THL
 MINISTRY  OF  FINANCE  (SHRI  ४.  8
 GANESH):  ‘The  information  bemg
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 collected  and  will  be  laid  on  the  (ible  of
 the  house.

 Uniform  Procedere  for  Issuing  Pay  Slips  to
 Ad  Hoc  हलालाशि  in  Grade  IV  of  the  Indian

 Statistical  Service

 9060.  SHRI  MALLIKARJUN  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2867  on  the  14h  April  972
 and  state:

 (a)  whether  the  A.G.C.R.  had  issued
 Pay  slips  for  a  restricted  period  upto  3ist
 Docember,  972  toa  few  ad-hoc  promotees
 of  Grade  IV  of  the  Indian  Statistical  Service
 and  regular  pay  slips  to  all  others;

 (७)  ह  so,  the  total  number  of  such  ad-
 hoe  promotees  under  his  audit  control  as
 on  3ist  December,  972  and  the  number  of
 persons  issued  pay  slips  for  ३  restricted
 period  ;

 (e)  the  number  of  persom  not  issued  Pro-
 visional  Pay  slips  for  the  periods  specified
 by  certain  Departments’Ministries  of  the
 Government  of  India  in  their  sanction
 issued  to  the  A.G.C.R.  und  the  number  of
 Persons  who  were  not  granted  annual
 increments  on  the  plea  of  holding  provi-
 sional  pay  slips;  and

 (0)  the  reayons  for  not  (0)  granting  incre-
 ments  in  the  time-scale  to  such  ad-hoc
 Promotees;  and  (ii)  issumg  provisional
 Pay  slips  for  three  months  at  least  at  a
 time  to  obviate  hardship  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHR  K.  R.
 GANESH)  :  (a)  Yes,  Sir.

 (b)  29.  Three  persons  were  issued  Pay
 slips  for  a  restricted  period,

 (©)  Provisional  Pay  slips  were  issued
 beyond  3ist  December,  972  in  favour
 of  three  officers  for  two  months  in  the  first
 nstance  these  were  extended  for  further

 two  months  in  March,  7973  m  the  case  of
 two  officers,  while,  in  the  case  of  the
 third  officer,  leave  salary  was  authorised  upto
 the  date  of  superannuation  in  February.
 4973  as  he  had  procceded  on  leave  prepara-
 tory  to  retirement  by  that  time.  Increment
 fol  due  during  th  currency  of  provisional
 Payment  to  one  officer,  This  was  suthorised
 along  with  regular  Pay  shp.
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 (d)  Instruction  have  been  issued  by
 the  C,  &  A.  G.  to  ensure  that  provisional
 payments  are  made  strictly  in  accordance
 with  technically  valid  sanctions  of  compe-
 tant  authorities  and  increments  are  also
 authorised  if  otherwise  admissible.

 कपास  का  वसूली  मूल्य  निर्धारित
 किया  जाना

 9062.  श्री  गंगा  जरण  दीक्षित:  क्‍या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क )  क्या  मध्य  प्रदेश  सरकार  ने  भारतीय
 कपास  निग्रह  से  अनुरोध  किया  है  कि  आगामी
 फ़सल  के  लिये  कपास  का  वसूली  मूल्य  निश्चित
 किया  जाये;  और

 (@)  यदि  हां,  तो  उस  पर  निगम  की
 क्या  प्रतिक्रिया  है  ?

 वाणिज्य  मंत्रों  (प्राणी  पी०  'चिटो-
 पाया)  :  (क)  जी  नहीं

 (ख)  प्रश्न  नहीं  उठता

 मध्य  प्रदेश  में  मिश्रित  कोसा  कपड़े  के  लिये

 अंतर्राष्ट्रीय  मंडी

 9064.  श्री  गंगा  चरण  दीक्षित  :  क्या

 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  |

 (क)  क्या  छत्तीसगढ़  क्षेत्र  (मध्य  प्रदेश)
 के  कोसे  कपड़े  की  विश्व भर  में  काफी  मांग  है;
 और

 (ख)  यदि  हां,  तो  विदेशों  में  उसे  और
 लोकप्रिय  बनाने  के  लिये  सरकार  द्वारा  क्या
 प्रयास  किये  जा  रहे  है  ?

 वाणिज्य  मंत्री  (प्रो०  डी०  पी०  चिटो-
 पाया)  :  (क)  जी  हां  t

 (ल)  विदेशों  में  कोसे  कपड़े  को  और
 अधिक  लोकप्रिय  बनाने  के  लिये  सरकार  द्वारा
 किये  गये  प्रयास  निम्नलिखित  हैं  :

 (क)  कोसा  वाड़ा  टसर  रेशम  से  बनाया

 जाता  है  जिसके  लिये  केन्द्रीय  रेशम
 बोई  द्वारा  एक  कच्चा  माल  बैंक
 स्थापित  किया  गया  है  1  बैंक



 39  Written:  Answers

 निर्यात  के  लिये  कोसा  वालों  के
 विविधताओं  की  स्थिर  कीमतों  पर
 कस्में  साल  की  सप्लाइयों  सुनिश्चित
 करता  है  ।

 (ख)सभी  प्रकार  के  भारतीय  माल  के

 नमूनों  को  प्रदर्शित  करते  के  लिये
 लंदन  में  एक  प्रदर्शन  कक्ष  स्थापित
 करने  की  योजना  विचाराधीन  है  ।

 नष्ट  प्रदेश  सें  तस् थारू  के  गोदामों  के
 साबित  में  शिकायतें

 9065.  श्री  गंगा जरण  बी लित  :  क्‍या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  को  मध्य  प्रदेश

 से  तम्बाकू  के  गोदामों  की  अपर्याप्त  व्यवस्था

 के  बारे  में  शिकायते  मिली  हैं;  और

 (ख)  यदि  हां,  तो  सरकार  ने  इस  बारे  में

 क्या  कार्यवाही  की  है  ?

 वाणिज्य  मंत्री  (प्रो०  डी०  पी०  चिटो-
 उपाध्याय)  :  (क)  जी  नही  I

 (a)  प्रश्न  नहीं  उठता  ।

 पोलैंड  से  आयात  की  गई  वस्तुएं

 9066.  श्री  हुकम  शब्द  कछवाय  :  क्या

 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  1970-71,  97i-72  और

 197273  के  वित्तीय  वर्षों  में  पोर्लण्ड  से

 आयात  की  गई  वस्तुओं  का  मूल्य  रुपये  में
 किशना  रहा  ;  और

 (स्व)  आयातित  वस्तुओं  में  मुख्य  मुख्य
 वस्तुओं  के  नाम  कया  हैं  ?

 वाणिज्य  मंत्री  (प्रो०  डी०  पी०  चट टोपा-
 ध्यान
 ene rnapeneimmamaseeapoenainntes

 (क)  3970-7—2803  लाख  ल

 I97  1+72— 4957  लाख  ु

 1972-73-~ 1828  लाख  रु०

 (सितम्बर  972  तक)
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 (&)  चौ लैण्ड  से  आयातित  मुख्य  वस्तुएं
 पह  उर्वरक  (यूरिया),  मलिक,  वेसलिन
 इस्पात  की  वस्तुएं,  पूंजीगत  माल  तथा  विभिन्न
 प्रकार  के  उपस्कर,  रंजक  मध्यवर्ती  पदार्थ
 औषधि  तथा  भेजी  पदार्थ,  कार्बनिक
 तथा  अकार्बनिक  रासायनिक  पदार्थ  आदि  i

 972°73  के  बीच  अमरीका!  की  निर्यात
 किये  गये  सामान  का  सूरत

 9067.  श्री  हुकम  शायद  कछवाय:  बया
 वाणिज्य  मंत्र)  यह  बताने  की  कृपा  करेंगे  कि.

 * बचे  1972-79,  में  अनुमानतः  किसने  रुपये
 के  सामान  का  अमरीका  को  निर्यात  किया
 गया  *

 वाणिज्य  मंत्री  प्रोत  डी०  चौ  चदूटीन
 चलाया  सम्पूर्ण  वर्ष  1972-73 eae के  सम्बन्ध
 में  निर्यात  आकर  अभी  उपलब्ध  नहीं  है  t
 तथापि,  अप्रैल  से  सितम्बर  i972  की  अवधि
 के  दौरान  स०  गठ  अमरीका  को  हुए  भारतीय
 निर्यात  45.38  करोड़  रू०  मूल्य  के  थे  t

 अमरीका  से  आयात  की  गई

 वस्तुओं  का  मूल्य

 9008  भरी  हुकम  पद  कछवाय  क्या
 वाणिज्य  मत्री  यह  बताने  की  कृपा  करेगे  कि.

 (क)  i970-7)  97I-72  और
 l972-73  थे  बिलिय  वर्षों  में  अमरीका  से

 कितने  रुपये  की  वस्तुओं  का  आयात  किया
 गया,  और

 (ख)  आयातित  जमुना  में  मुख्य  मुख्य
 वस्तुओं  के  नाम  क्या  है  ?

 वाणिज्य  मंत्री  (प्रो  डी०  पी०  चट् टोपा-
 ध्यान  )

 (मुल्य  लाख  द  से)
 तन  ee

 (क)  970-71  45295
 I97I-72  41652
 1972-73  9929

 (अप्रैल-सितम्बर  i972) ll  ae
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 (@)  &  उत्पाद,  गेहूँ,  अनाज,  कच्ची
 "रबड़,  लुगदी  कपास,  उर्वरक,  एनीमल  आवास,
 चर्बी  तथा  ग्रीन,  सोयाबीन  का  तेल,  रासायनिक
 भें,  ओपी  तथा  भेजी  उत्पाद,  कागज
 कया  गति,  धागा  तथा  संश्लिष्ट  रेश  का
 सिलाई  धामा,  अयस्क  तथा  जस्त  के  सांद्रा,
 सोहा  तथा  इस्पात,  अलौह  धातुएं,  मशीनरी  मर्दे

 परिवहन  उपस्कर,  वैज्ञानिक  यंत्र  तथा  उपकरण,
 फोटोग्राफिक  तथा  सिनेमाटों-ग्राफिक  सप्लाई
 तथा  गंधक  ।

 Arrests  of  Hoarders  of  Small  Coins

 9069.  SHRI  M.  S.  SIVASWAMY  :  Will
 the  Minister  of  FINANCE  be  pleased  to

 State  :

 (@)  whether  any  arrests  were  made  of  the
 hoasders  of  small  coins  in  the  country;
 and

 (®)  if  so,  the  State-wise  figures  there  of
 an@  the  actions  taken  by  Government  in
 this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRIK.  R.
 GANESH):  (a)  and  =  (b)  Information  is
 being  collected  from  State  Goverments  and
 wilt  be  laid  on  the  table  of  the  House  as  soon

 as  possible.

 Lean  Application  Received  by  Bank  of
 India  from  Farmers  of  Gaya,  Nawadab

 and  Jchanahbad  Districts  of  Bihar

 9070.  SHRI  =SUKHDEQO  PRASAD
 VERMA  :  Will  the  Minster  of  FINANCE
 bo  pleased  to  state  :

 {a)  the  total  number  of  loan  applications
 received  from  the  smalf  farmers  of  Gaya.
 Nawadah  and  Jehunabad  District  of  Bihar
 by  the  nationulised  banks  during  the  ycar
 1992-73,  and

 (by  total  amount  granted  to  the  farmers
 of  each  of  the  Districts  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (४)  The
 information  to  the  extent  possible  is  being
 Colfected  and  will  be  laid  on  the  Table  of
 the  House.
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 Categorising  the  sale  of  Cloth  for  exgort
 purposes

 9071,  SHRI  D.  छ,  CHANDRA  GOWDA:
 Will,  the  Minister  of  COMMERCE.  be
 Pleased  to  state  :

 (a)  whether  there  i,  any  proposal  under
 consideration  Government  according  to
 which  textile  mills  would  be  required  to
 expart  a  limited  percentage  of  their  total
 production  to  U.K.  and  other  countries:
 and

 (by  if  sv,  the  broad  outlines  thereof  *

 THE  MINISTER  OF  COMMERCE
 (PROF,  9.  P.  CHATTOPADHYAYA)
 (a)  and  (b>.  Bs  consensus  within  the  indus
 try,  a  voluntary  scheme  hus  been  evolved
 by  the  Indian  Cotton  Mills  Federation
 where-under  cach  composite  mill  is  te
 undertake  to  export  5°%  of  its  production
 during  1973,

 कोयम्मट्र जेल  में  किलो  कैदी  के  पास  से
 जाली  नोटों  का  पकड़ा  जाना

 9072.  श्री  हुकम  शब्द  कछवाय:

 क्रो  बिकती  सिर

 क्या  विस  मंत्री  यह  बताने  वी  क्या  करेंगे

 कि

 (क)  क्या  कोयम्बटूर  जेल  से  किसी  कदी

 के  पास  से  जाली  नोट  और  जाली  नोट  छापने
 के  कुछ  ब्लाक  मार्च  L973  में  पकड़े  गये  थे  ;
 और

 पख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार

 ने  क्‍या  कार्यवाही  की  है  *

 बिल  मंत्रालय  में  राज्य  मं)  (थ्री  Ho

 आर०  गणेश)  (क)  और  (ख)  तमिलनाडू
 की  राज्य  सरकार  से  सूचना  इकट्ठी  की  जा

 रही  है  और  यथाशीघ्र  सभा-पटल  पर  रखी

 आयगी  1
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 Camplaizts  against  General  Manager  of

 State  Bank  of  Bikaner  and  Jaipur

 .  DR.  RANEN  SEN  .
 ९४७  SHRI  SAMAR  MUKHERJEE

 Will  the  Minster  of  FINANCE  be

 pleased  to  state

 ‘a)  whether  this  Ministry  and  the  Reserve
 ar  of  India  have  received  complaints
 from  Members  of  Parliament,  trade  unions
 and  individuals  in  972  against  General
 Manager  of  State  Bank  of  Bikaner  and
 Jaipur  in  respect  of  corruption,  acceptances
 of  gratification  and  irregularities  alleged
 to  have  been  committed  by  him  ,

 (0)  whether  enqumtes  were  made  ,  and

 (c)  if  so  the  decisions  taken  thereon  ’

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN  )  (a)  Yes
 Sir

 (b)  and  he  Complaints  received  by
 Government  were  forwarded  to  State  Bank
 of  India  for  making  necessary  enquimes
 Enquiries  so  far  made  by  the  State  Bank
 of  India  and  the  Reserve  Bank  of  India
 sto  the  allegations  have  shown  that  the
 allegations  of  corruption  made  against  the
 General  Manager  of  the  State  Bank  ot
 Bikaner  and  Jaipur  are  either  baseless  or
 have  not  been  substantiated  Govt  are
 however,  awasting  the  reports  in  respect
 of  remaining  complaints.

 Appointment  of  four  Directors  for
 Different  Zones  under  the  R  BI

 074  SHRI  SHASHI  BHUSHAN
 Will  the  Mintsii  ui  KINANCE  be  pleased
 l0  slate

 (a)  whether  Government  have  appointed
 four  Durectors  for  different  zones  under  the
 Reserve  Bank  of  India  and  if  so,  the  names
 of  thovw  Directors  and  the  criteria  of  selecting

 2  person  to  hold  the  post  of  Director;

 (6)  how  many  persons  belonging  to  the
 monopoly  houses  have  heen  appointed  as
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 Directors  and  the  measures  adapted  to  see
 that  they  do  not  favour  the  institutions, to which  they  belong,  and  हु

 (©)  whether  thtse  Directore  ainchide

 parla  hans
 whom  complaints  were  re-

 for  violating  the  Foreiga  Ex-
 change  regulations  and  if  #0,  the  reaction  of
 Government  there  to  and  how  Governnesat
 propose  to  improve  the  situation?

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN)
 (a)  The  Hon'ble  Member  has  presum-
 ably  in  mind  the  Local  Boards  of  the  Re-
 serve  Bank  of  India  In  terms  of  Section
 (I)  of  the  Reserve  Bank  of  India  Act,
 1934,  the  Central  Government  constitued
 afresh,  with  effect  from  23rd  February,
 1973,  a  Local  Board  for  each  of  the  4  aveas
 spectfied  in  the  First  Schedule  of  the  afore-
 said  Act  by  appointing  three  members
 each  on  the  Local  Boards  for  the  Western,
 Eastern  and  Northern  Areas  and  4  meoabera
 on  the  Local  Board  for  the  Southern  Agea.
 The  names  of  these  members  are  indicated  in
 the  attached  Statement  Persons  numbesed
 (I)  29  each  Area  have  also  been  nomimated
 to  serve  on  the  Central  Board  of  the  Resreve
 Bank

 The  seletion  of  these  persons  was  made
 after  keeping  in  view  the  provisions  of
 Secnon  9()  read  with  Section  0  of  the
 Reserve  Bank  of  India  Act,  1934,

 (b)  Two  persons,  namely,  Dr  Bharat
 Ram  and  Shri  M.V  Arunachalam  are  asso
 ciated,  respectively,  with  companies  which
 have  been  considered  as  belonging  to  a
 “larger  industrial  house”  and  a  “large  indus
 trial  house”  by  the  Industrial  Licensing
 Policy  Inquiry  Committee,  969

 There  are  adcquate  safeguards  in  the  ex-
 isting  law  to  ensure  that  they  do  not  favour
 the  institutions  to  which  they  belong

 ©  All  the  persons  newly  appornted  on
 the  (Central  Board  and  the  4  Local
 Boards  of  the  Reserve  Bank  of  India  with
 effect  from  23rd  February,  973  wore  got
 cleared  from  customs,  excise,  foreign-
 exchange  regulations  and  income-tay  angle:
 before  thelr  appointments  were  notified
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 Statement

 NAMES  OF  MEMBERS  OF  FOUR  LOCAL  BOARDS  OF  THE  RESERVE
 BANK  OF  INDIA  AS  CONSTITUTED  WITH  EFFECT  FROM

 232-1973,  FOR  THE  FOUR  AREAS

 AREA  NAMES  OF  MEMBERS
 ee

 i  2

 2.

 ऊँ,

 4,

 The  Western  Area  i  Prof.  M.L,  Dantwala,
 Chairman,  Agricultural  Finance  Corporation
 ttd.,  Dhanraj  Mahal,  ist  Floor,  Chatrapati

 ae
 i  Maharaj  Marg,

 BOMBAY-I,  BR
 2.  Shri  K.C.  Maitra,

 Chairman,  Guest  Keen  Williams  Ltd,,  ‘‘“Rushilla”
 Carmichael  Road,
 Bomhay  26.

 3.  Shri  Charles  M.  Correa,
 Architect,  249,  Dadabhai  Naoroji  Road,
 BOMBAY-I.

 The  Eastern  Area  {.  Shri  A.N.  Haksar,
 Chairman,  India  Tobacco  ‘oO  Lid.,  37.  Chow-
 tinghee,
 CALCUTTA-I6.
 Dr.  Sadasiv  Misra,
 Professor  of  Feonomics,  Ravenshaw  College,
 Cuttack

 3.  Shri  6,  Saha,
 Chartered  Accountant,  CO  Mis  Ray  &  Ray.
 Chartered  Accountants,  6,  Church  Lane,
 Calcutta-}.

 ne

 The  Northern  Arca.  Le  Dr.  Bharat  Ram.
 Chairman  and  Managing  Durector,  Delhi  Cloth
 &  General  Mills  Co.  Ltd,  25,  Sardar  Patel  Road
 New  Dethi-2}
 Shri  K.N.  Sapru,
 Chairman,  The  National  Small  Industites  Cor
 poration  Lid.,  Okhla  Industrial  Estate,

 ७७  Dethi
 3  Shri  Prem  Pandhi

 Director  and  Cheif  Courdination  |  Manager,
 Metal  Boa  Co.  of  India  Ltd,  4,  Sardar  Patel  Road,
 New  Delhi.

 The  Southern  Area.  L  Shri  C.  Ramaksishna,
 Advocate,  2,  Garden  Road,
 Madras-l0.
 Shri  M.V.  Arunachalam,
 Managing  Director,  Tube  Investments  of  [ndia
 Ltd.,  “Chamundeswari  Baugh  y,  Santhome
 High  Road.
 Madras-4.

 3.  Shri  C.R.  Ramaswamy,
 Proprietor,  Nagapatnam  Steel  Rolling  Mills
 2/3  Kasturiranga  Iyengar  Road,
 Madras-8.

 4.  Shri  M.K.  Ramachandr
 Managing  Director,  The  Mysore  Vegetable  Oi!
 Products  Ltd.
 Post  Box  No.  1202,
 Bangalore-20.

 te

 (>
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 trades  of  the  Centre's  workshop.  A  state-
 ment,  showing  the  number  of  persons  ad-
 mitted  by  the  centres  during  the  period
 from  inception  till  February,  973  and  the
 number  under  evaluation  at  the  end  of
 February.  1973.  is  appended.

 (c)  Two  such  centres  are  likely  to  be
 set  up  curing  1973-72—one  each  at
 Kanpur  (Uttar  Pradesh)  and  Ludhiana
 (Punjab).

 Statement

 Statement  showing  the  number  of  persons
 admitted  by  the  Vocational  Rehabilitation
 Centres  for  Physically  Handicapped  dur-
 ing  the  period  from  inception  till  February.
 973  and  the  number  under  evaluation  at
 the  end  of  February,  1973.

 Vocational  Date  of  _  No.  of  No.  un-
 Rehabili-  inception  persons  der  _  eva-
 tation  admitted  uation  at
 Centre  the  end

 of  Februe
 ary,  1973

 l.  Bombay  July,  1968  1,164  ॥
 2.  Hydera-  July,  1968  1,385  20

 bad

 3.  Delhi  May,  1972  37  8)
 4.  Jabal-  —  March,  6  l6

 pur  1972

 Total  2.802  82

 Asian  Seminar  on  Development  and  Re-
 search  by  N.  C.  A.  E.  R.  in  New  Delhi

 8958.  SHRI  BIRENDER  SINGH  RAO:
 SHRI  S.  N.  MISRA:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  National  Council  of
 Anplied  Economic’  Research  held  an.
 “Asian  Seminar  in  New  Delhi  recently  on
 Development  and  Research;
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 (b)  if  so,  the  names  of  delegates  who
 participated  in  the  Seminar;  and

 (c)  whether  any  invitees  were  refused
 visas  by  Government  and  if  so,  the  rea-
 sons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)

 West  sls

 parti-
 infor-

 (0)  6  list  of  delegates  who
 clpatcd  in  the  Seminar,  based  on
 mation  available,  is  attached.

 (c)  Two  representatives  from  an  Institu-
 tion  in  Taiwan  which  was  invited,  were
 refused  visas.  As  India  does  not  kave
 diplomatic  relations  with  Taiwan,  and  in
 view  of  the  fact  that  the  Seminar  was
 being  Organised  by  a  Government-aided
 {nstitution,  it  was  deemed  inappropriate
 ta  permit  the  Taiwanese  delegation  §  tv
 attend.

 Statement

 List  of  participants  for  the  Asian  Workshop
 on  Research  Methodology  in  Employment
 &  Unemployment  Studies—October  3i—
 November  3,  ‘1972,  New  Delhi

 S.  Country
 No.

 Name  of  the  delegate

 Dr.  A.  Samad
 Dr.  Raquibuz  Zaman
 Mr.  M.S.  Prakasa

 Rao
 Mr.  M.P.  Srivastava
 Mr.  K.R.  Sivarama

 Krishnan
 Mr.  B.M.  Mahajan
 Mr.  Raghav  Gaiha
 Dr.  Bhagwan  Prasad
 Mr.  S.  Bhoothalingam
 Mr.  I.Z.  Bhatty
 Mr.  T.K.  Roy
 Mr.  Han  Rochandi

 Redmana
 Dr.  William  Hendrik

 Makaliwe
 Dr.  Ferouz  Tofigh
 Dr.  Afshar  Naderi
 Mr.  Toshiaki  Hayashi
 Dr.  Arudsothy
 Shri  Pashupathi

 Shumshere  J.B.  Rana
 Dr.  Mohan  Man

 Sainju

 1.  Bangla  Desh

 || 2.  India

 | |

 ५
 ०००

 -3
 ७
 ९»
 4

 3.  Indonesia

 N

 4.  Iran

 Japan
 Malaysia
 Nepal ढ  ——

 DS

 N
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 8.  Philippines  i.  Mr.  Armando  Armas,
 ‘95

 2.  Dr.  Felisa  D.  Fernan-
 dez

 9.  Sri  Lanka  l.  Mr.  E.J.  de  Silva
 i0.  Thailend  l.  Mr.  Supote

 Chunanuntathum
 Mr.  Sukum  Attava-
 vutichai

 3.  Dr.  N.  K.  Sarkar.

 i)

 Help  to  Government  of  Iraq  for  the
 Development  of  Steel  and  other

 Engineering  Industries

 8959.  SHRI  M.  S.  SANJEEVI  RAO:
 Will  the  Minister  of  HEAVY  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  of  India  pro-
 pose  to  help  Government  of  Iraq  in  the
 development  of  steel  and  other  engineer-
 ing  industries  ;

 (b)  if  so,  the  nature  of  help  proposed
 to  be  given;  and

 (c)  whether  any  agreement  on  the  sub-
 ject  has  been  concluded,  if  so,  the  broad
 outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEAVY  INDUSTRY
 (SHRI  SIDDHESHWAR  PRASAD}:  (a)
 Yes,  Sir.

 (b)  and  (c)  A.  delegation,  led  by  the
 Minister  of  Oil  and  Minerals,  Government
 of  the  Republic  of  Iraq,  visited  India  from
 March  25  to  April  9,  1973,  and  held  dis-
 cussions  with  the  Government  ot  India

 As.  a  result  of  the  discussions,  an  eco-
 nomic  and  technical  cooperation  agreement,
 which  aims  at  developing,  extending  and
 consolidating  economic,  technical  and  trade
 relations  between  the  two  countries  on  the

 basis  of  equulity  and  mutual  benefit,  was
 signed.  The  agreement  envisages  com-
 mercial  exchanges  including  supply  of
 crude  oil,  commodities  and  services  and
 the  establishment  of  projects  between  the
 two  countries,  on  balanced  basis,  to  the
 extent  possible.
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 India  will  assist  Iraq  in  implementing
 certain  projects  like  railway  lines,  |  steel
 rolling  mills,  textile  mills,  sugar  plants,
 power  transmission  and  distribution
 systems,  soda  ash  plant,  sugar  plants,
 manufacture  of  water  pumps  and  light
 engineering  industries,  fertilizer  project,
 aluminium  project,  power  will  expansion,
 etc.  The  agreement  also  provides  for
 assistance  to  be  given  to  the  Government  of
 Iraq  in  the  development  of  its  agricultural
 and  allied  activities.

 एक  ही  जिनके  लिए  समयोपरि  भत्ता  तथा

 मेडिकल  क्लेम  का  पता  लेना

 8960.  श्री  हुकम  चन्द  कछवाय
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कानपुर  स्थित  भाई  जी०  एस०  सैंट्रल
 इण्डिया  मेन  आफिस  में  ऐसे  कर्मचारियों  की  संख्या
 कितनी  है  जिन्होंने  गत  एक  वर्ष.  के  दौरान
 समयोपरि  कार्य  किया  तथा,  उस  के  साथ  ही  सरकार
 से  उन्हीं  दिनों  (मेडिकल  क्लेम )  का  पैसा  भी
 प्राप्त  किया  ;

 (खं)  क्‍या  यह  कर्मचारियों

 संहिता  के  अन्तर्गत  आता  है  ;  और

 (ग)  इस  संबंध  में  सरकार  का  क्या  कार्यवाही
 करने  का  विचार  है  ?

 क्या  रक्षा

 की  आचरण

 रक्षा  मंत्रालय  (रक्षा  उत्पादन)  में  राज्य  मंत्रो

 (श्री  विद्या  चरण  शुक्ल).  (क)  लगभग  पैंतीस  ।

 (खि)  कर्मचारियों  को  जो  चिकित्सा  उपचार  के
 अन्तर्गत  हैं  उन्हें  सर्वोपरि  कार्य  करन  के  लिए
 कोई  वजन  नहीं  है  जब  तक  किं  वे  अपनी  सामान्य

 ड्यूटी  करने  के  लिए  चिकित्सा  के  आधार  पर  अयोग्य
 न  हो  जावें  ।

 (ग)  प्रश्न  नहीं  उठा  ।

 Export  of  Iron  Ore  from  Kudremukh

 896l.  SHRI  P.  R.  SHENOY  :  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  have  dropped
 the  idea  of  exporting  iron  ore  from  Kudre-
 mukh  in  the  form  of  slurry  with  the
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 L428.  flights  between  Europe  and  Indm.
 We  have  no  knowledge  of  this  travel  agency

 er
 engaged  in  obtaming  visas  fraudu-

 {b)  and  (c)  Based  on  Aur  India’s  records
 during  the  recent  months,  there  has  been  no
 ogcasion  in  which  a  passenger  travelling  by
 Trident  Art's  charter  had  to  be  reported

 (0)  Does  not  arise

 Natute  of  PL  480  Agreement  And
 Amount  Paid

 9083.  SHRI  SHANKERRAO  SAVANT
 Will  the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  what  w  the  nature  of  the  PL  480
 Agreement  and  whether  the  agreement  1s
 still  subsisting,

 (b)  how  much  India  have  paid  and  have

 iad
 to  the  USA  under  this  agreement

 a

 ewan  ere  ee  ee  eee

 woe  pa

 T  Pot  loans  to  (एश  of  India
 For  Grants  to  Govt  of  India

 3  For  Cooley  foans  to  Indo-US  enter
 prises

 4  ForUS  uses

 forat
 ye  ee

 Coffee  Producing  Countries  obtaining
 export  stamps  in  Excess  of  their  share

 9084  SHRI  RAM  BHAGAT,  PASWAN
 Will  the  Midistry  of  COMMERCE  &
 pl-ased  to  state

 (a).  whether  Government's  attention  has
 been  drawn  to  the  reports  that  coffee  pro-
 ducing  countries  obtained  export  atamps  mn
 excess  of  their  share  of  the  quantity  fixed  by
 the  producers  group,  and

 (b)  f  80,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  COMMERCF
 (PROF  PD  7  CHATTOPAPHYAYA)
 (8)  Yes,  Sur
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 {c)  haw  the  anle-proceeds  of  the  foodgrains
 have  been  utilised  so  far?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAG  CHAVAN)  .  (को  A
 number  of  Agreements  were  signed
 with  US  Govt.  between  August  1956  to
 April  97]  for  import  of  foodgrams  and
 other  agricultural  commodities  from  USA
 under  Public  Law  480  Imports  undor
 these  Agreements  were  completed  by  De-
 cember  49  and  no  further  imports  are
 bemg  made

 (9)  The  total  amount  paid  in  rupecs  for
 the  imports  made  since  956  aggregated
 Rs,  2243  crores.  In  addition,  imports  worth
 $  48  9  million  have  been  received  against
 long-term  credits  and  these  will  be  repaid
 in  dollars/vonvertible  curremies  over  a@
 period  of  40  vears

 (c)  The  rupees  accruing  to  the  US  on
 account  of  their  sales  to  India  under  PL
 480  have  been  utihsed  8५  under

 (Rg  crores)

 Accruals  Ainounts  Amounts  =  re-
 utlised/  maining  {to  be

 spent  utthsed

 4422  87  ¥422  87  0  08
 हि  64  ३४३  08  59

 4  73  124  84  49  ५9
 289  65  2९79  65

 2242  97  2257  4  25  56
 emer  ae  ed

 (9)  Folfowing  the  failure  of  the  Inter-
 national  Coffee  Council  to  take  decunons
 regarding  fixauon  of  quotas  Jor  the  lust
 three  quarters  of  the  Coffee  Year  1972-73
 the  overall  position  has  become  fluid  and
 virtually  cach  exporting  country  45  left  fre.
 to  avail  steelf  of  the  export  markets  as  a
 considers  advisable,

 Bows  Given  to  Employees  of  LM.PE  ९

 9085  SHRI  N.  K  SANGHE  Will  th
 Minster  of  COMMERCE  be  pleased  te
 State

 (a)  whether  the  employees  of  the  IMPEC
 who  were  given  20  per  cent  bonus  in  93
 are  now  being  given  only  4  per  cent  boaus,
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 (9)  whether  it  is  because  of  low  proti-
 tability  rise  in  entertainment  and  travelling
 expenses  of  the  IMPEC  and  if  not,  the  fac»
 tors  responsible  for  this;  and

 ©  what  steps  Government  propose  to
 take  to  raise  the  profitability  and  to  cut
 down  establishment  expenses  of  the  Cor-
 poration?

 THE  MINISTER  OF  COMMERCE
 (PROF,  9.  फ  CHATTOPADHYAYA)  :
 (a)  to  ©.  The  information  is  being  collec-
 ted  and  will  be  laid  on  the  Table  of  the
 House.

 Survey  of  Backward  Areas  By  Financial
 institutions

 9086,  SHRT  ARJUN  SETHI  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state

 (a)  whether  surveys  have  been  cornpleted
 in  all  the  States  by  the  Financial  Institutions
 viz,  IDBI,  ECE  and  ICIC!  to  identify  the
 industrial  potential  and  to  awess  the  infra-
 structare  tacilites  for  the  establishment  of
 mdusties  in  the  selected  backward  arcas

 at  the  country.  and

 (b)  ४  sO,  the  outeame  thereot?

 (HE  MINISTER  OF  FINANCE  (SHRI
 YIESHWANTRAO  CHAVAN)  :  (a)  and
 (b).  The  Industrial  Development  Bank  of
 India  in  collaboration  with  other  all-India
 financial  institutions  jike  the  Industrial
 tinunce  Corporation  of  India,  the  Industrial
 Credit’  and  Investment  Corporation  of
 India,  the  Agricultural  Refinance  Corpora-
 tron,  ete.  carried  out  the  industrial  potential
 surveys  of  all  the  States  Union  Territories
 specified  as  backward,  e\cepting  Andaman
 and  Nicobar  Islands.  $  joint  institutional
 study  team  would  soon  discuss  with  the
 officials  of  the  Andaman  und  Nicobar  Is-
 fands  on  the  project  ideas  identifiod  by  the
 National  Council  of  Applict  Economic
 Research  mits  Surveys  Report  on  these
 Islands.

 The  Commuttee  of  Direction,  comprinsig
 senior  officials  of  the  Industrial  Develop-
 ment  Bank  of  India,  the  Industral  Finance
 Corporation  of  India,  the  Industrial  Credit
 and  Investment  Corporaion  of  Indis,  the
 Agricultural  Refinance  Corporation  and  a
 senior  official  of  the  Ministry  of  Industrial
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 Development,  has  had  discussions  with  the
 officials  of  the  concerned  State  Governments
 and  State-level  institutions  in  Assam,  Bihar,
 Jammu  and  Kashmir,  Orissa,  Madhya
 Pradesh,  Rajasthan,  Tripura  and  Uttar
 Pradesh  on  the  follow-up  action  to  be
 initiated  on  the  relative  survey  reports.  Such
 discussions  are  proposed  to  be  held  in  Mani-
 pur,  Nagaland,  Arunachal  Pradesh  and
 Himachal  Pradesh  shortly.  With  a  view  to
 facilitating  and  keeping  a  close  watch  on
 the  follow-up  of  identified  projects,  inter-
 institutional  groups  comprising  represen.
 tatives  of  the  all-India  financial  institutions,
 State-level  financial  institutions  inctuding
 lead  banks  and  the  State  Government  have
 been  formed  in  those  States  where  follow-
 up  discussions  have  been  held  excepting  in
 Tripura  in  whose  case  the  follow-up  would
 be  looked  after  by  the  inter-instutional
 group  in  Asam.

 To  asst  the  inter-institutional  group  with
 regard  fo  various  aspect  of  project  work,  a
 Consultancy  Centre,  on  the  pattern  of  the
 Kerala  Industrial  and  Technical  Consul-
 taney  Organisttion  Limited  (KITCO),  is
 proposed  to  be  set  up  at  Gauhati  to  cater  to
 the  needs  of  the  States/Union  Territories  4
 North-eastern  Region  viz:  Assam,  Aruna-
 chal  Pradesh,  Manipur,  Meghalaya,  Mizo-
 tam,  Nagalind  and  Trupura.  A  proposal  for
 a  KITCO  type  Industnal  and  Technical
 Consultaney  Organnation  to  cover  on  a
 wmt  basis  both  Bihar  and  Uttar  Pradesh
 has  also  been  referred  to  the  concerned
 State  Governments  for  thyir  views,

 The  survey  reports  50  tar  submilted  have
 suggested  a  number  of  proyect  ideas  appro-
 Nunately  involving  an  investinent  of  Rs,
 ह  crores  for  implementation,  Of  these  !
 project  ideas  have  already  been  implemented
 or  are  being  implemented  by  the  promoters;
 7  projects  ideas  have  been  converted  into
 viable  pioject  scheme,  which  have  been
 submitted  for  assistance  to  financtal  insti-
 tutions  lhe  Industrial  Developent  Bank
 of  Indirin  collaboration  with  the  Inadus-
 trial  Finance  Corporation  of  India  and  the
 Industrial  Credit  and  Investment  Corpora-
 tion  of  Iida  have  got  feasibility  studies  pre-
 pered  for  about  a  duzen  projects  and  follow.
 up  action  on  these  studies  as  well  as  on  other
 project  idea  is  being  initiated  jointly  with
 the  other  tinancial  institutions.
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 Rocipionts  of  Bank  Credit  on  preferential
 Rates  of  Interest

 9087,  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 stale  ;

 {a)  the  total  amount  advanced  and  the
 total  number  of  peasants  and  agricultural
 Jabourers  throughout  the  country  to  whom
 credit  under  preferential  rates  of  interest
 has  been  advanced  and  their  ratio  to  the
 amount  and  number  of  recipients  credit  on
 normal  rates  of  interest;  and

 {b)  in  how  many  and  which  Districts  of
 the  country  the  scheme  of  preferential  rate
 of  interest  has  been  introduced?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  The
 scheme  of  Concessional  Rates  of  Interest
 was  started  on  a  pilot  basis  in  August,  1972,
 Upto  ३39  December,  1972,  banks  had  pro-
 vided  funds  to  26,818  borrowers  involving
 a  total  amount  of  Rs.  89.9  lakhs  The  statis-
 tics  maintained  for  lending  under  the
 Scheme  do  not  give  information  separately
 in  regard  to  different  categories  such  as
 agricultural  labourets,  artisans,  cic.

 (b)  When  the  scheme  was  introduced  in
 August,  4972,  it  was  to  operate  in  63
 districts.  Later,  as  announced  at  the  time  of
 the  presentation  of  the  current  year’s  Budget,
 the  number  of  districts  where  the  scheme
 is  to  operate  was  increased  to  265.  The
 names  of  theve  districts  are  given  in  the
 statement  laid  on  the  Table  of  the  House,
 [Plaed  tna  Libran,  See  No.  !  T.~4958'
 73]

 Crisis  iu  COL  due  to  losses  in  the  purchase
 of  Cotton

 9088  SHRI  JAGANNATH  MISHRA
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state

 (a)  whether  Cotton  Corporation  of  India
 is  m  the  grip  of  a  ensis  on  account  of  anti-
 Cipated  heavy  losses  on  its  purchases  of
 indigenous  cotton,  and

 4b)  af  so,  the  renydies  proposed  ?

 THL  MINISTER  OF  COMMERCE
 (PROF  D.P.  CHATTO  PADHAYA):
 (a)  No  Sir.

 Oy  Does  not  arise.
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 Export  ef  Iron  Ore  ftom  Makarashtra  ह...
 Goa

 9089.  SHRI  SHANKERRAO  SAVANT.
 SHRI  S.  L.  PBJE  ;

 Will  the  Minister  of  COMMFRCE  b>
 Pleased  to  state  :

 (a)  whether  a  considerable  quantity  vi
 sron  ore  is  exported  ftom  Maharashtra  and
 Goa;  and

 (b)  if  so,  how  much  per  year?
 THE  MINISTER  OF  COMMERCL

 (PROF.  9  P.  CHATTOPADHYAYA)  :
 (a)  and  (b).  Annual  exports  from  Maha
 tashtra  and  Goa,  on  an  average,  were  of  the
 order  of  6.6  lakh  tonnes  and  106.37  lakh
 tonnes  respectively  during  the  last  three
 years,

 Smuggling  on  Indo-Pak  Borders
 9090.  SHRI.  H.  M  PATEL  :  Will  the

 Minister  of  FINANCE  be  pleased  to
 state

 {a)  whethe:  Government  are  awate  (hat
 smuggling  on  large  scale  on  the  Indo-Pak
 borders  has  been  going  on  for  quite  some
 time  past,  and

 (b)  ॥  ५0,  the  reaction  of  Government
 thereto’?

 THE  MINISTER  OF  STATE  IN  SHE
 MINISTRY  OF  FINANCE  (SHRI  K  ,
 GANESH)  :  (a)  Although  there  is  some
 increase  in  the  smuggling  of  trade  goods
 after  the  disengagement  of  army  on  indo
 Pak-border,  there  is  nothing  to  mdicate
 that  smuggling  on  Jarge  scale  ७  going
 on  that  border.

 (0)  Customs  staff  have  bzen  alerted  and
 periodical  meetings  are  held  at  appropriate
 levels  between  the  officers  of  the  Customs,
 Border  Security  Force,  and  State  Poltce
 authorities  to  maintain  Haison  und  to
 codrdinate  anti-smuggling  activitics  Sonte-
 tumes  joint  checks  are  arranged.  Surprise
 cheeks  are  also  conducted  at  Railway  Stu
 tions,  Bus  Stands  and  Post  Ofliwes.
 Tncroase  in  Trade  Between  India  and  America

 909).  SHRI  8.  S$.  BHAURA  :  Will  the
 Minister  of  COMMERCE  bz  pleusetl  ctr
 state  :

 (a)  whether  the  American  Ambassada
 has  indicated  that  during  th:  current  year

 —
 trade  with  America  would  increase.

 an
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 0b)  af  s0,  the  assessment  made  by  Govern-
 ment  mn  this  regard?

 THE  MINISTER  OF  COMMERCE
 (PROF  PD.  P  CHATIOPADHYAYA)
 (a)  According  to  a  press  report,  the  US
 Ambassador  to  India  had  stated  at  8  recep-
 tion  held  in  tus  honour  by  the  Indo-
 Amercan  Chamber  of  Commerce  Bombay
 on  Apri,  9,  4973  that  India’s  exports  to
 USA  were  hhely  to  increase  dusting  7973

 (b)  India’s  exports  to  USA  have  been
 on  the  increase  after  1970-71,  and  it  ६
 expected  that  with  the  various  steps  bemg
 taken  by  Government  to  promote  ०७०५५
 ths  trend  in  our  cvports  to  USA  will
 continue

 पिछले  क्षेत्रों  में  वायु  सेवाओं  का  विस्तार
 करने  को  योजना

 9092  को  विभूति  मिश्र  क्‍या  पेंशन
 और  नगर  विमानन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि,

 (क)  क्या  नागर  विमानन  का  लाभ  कंवल
 देश  भ  बडे  व्यावसायिक  केंद्रों  और  विभिन्न
 राज्यों  के  मुख्यालयों  के  रहते  वालों  को  हो
 मिल  रहा  है

 (ख)  क्या  सरकार  पिछड़े  क्षत्र  में  वायु
 सेबाआ  का  विस्तार  करने  की  किसी  योजना
 पर  बिचार  कर  रही  है  जिससे  उन  क्षेत्रो  के
 लोग  भी  इस  सुविधा  से  लाभान्वित  हो  सके
 कौर

 (ग)  यदि  हा  ता  उसकी  रूपरेखा  क्‍या

 है?  *

 1...  और  नागर  विमान  भरी  (डा०
 कने  सिह)  (क)  जी,  नही।  इण्डियन

 एयरलाइस  देश  से  कम  से  कम  7  स्थानों
 के  लिए  परिचालन  करनी  है  जिनमें  बहुत
 दूर-दूर  फंसे  हुए  सुदूरवर्ती  क्षेत्र  भी  सम्मिलित

 हैं।

 (ख)  और  (ग)  अपनी  विभिन्न  बाध्य-
 ताओ  तथा  परिसीमाओं  के  अन्तर्गत  रहत

 हुए,  इण्डियन  एयरलाइस  समय-समय  पर  नए
 स्टेशन  खोलने  के  प्रयत्न  करते  है  तथा  पांचना
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 पंचवर्षीय  योजना  म  इसकी  अपने  सदन-माल
 का  और  अधिक  विस्तार  करने  की  योजनाएं
 है  जिसके  अंतर्गत  अनेक  छोटे  नगर  भी  भा  जाएंगे

 import  of  Technical  Books
 9092  SHRI  BIBHUTI  MISHRA  =  Wilt

 the  Minwter  of  COMMPRCF  be  pic  wed  to
 State

 OU)  waster  Goverment  ae  importin;,
 technkal  hooks

 (b)  ॥  so,  the  subsets  of  the  hooks  whic!
 aie  being  imported,  and

 (c)  whether  these  books  ate  not  avaifali
 1  India  and  ure  not  शाला  oy  Indies
 writers?

 THE  MINISTER  OF  COMMERCE
 (PROF  PD  P  CHATIOPADHYAYA  )
 (a)  Durmg  1973-74,  part  of  the  quota  o!
 established  imnorters  for  import  of  boots
 will  be  diverud  to  STC  for  import  On
 technical  books  for  meeting  the  requirements  *
 of  Universities  educational  institutions
 hbraries  ct.

 (0)  A  Statement  covering  the  subsects
 of  technic  books  permissible  for  mmport
 tS  Lud  on  the  Tible  of  the  Hou  {Pleaced
 in  Itbiary  Sez  NO  LT  4959/73]

 (५)  The  import  policy  5  framed  havny
 iogard  to  domestte  requirements  and  avail
 ability
 अथक  के  निर्यात  के  सम्बन्ध  मे  अन्य  देशों  के

 साथ  व्यापार
 9094  श्री  शकर  दयाल  सिह  क्या

 वाणिज्य  नबी  यह  बताने  की  कपा  करेगे  कि

 (क)  क्या  सरकार  ने  मार्च-अप्रेल,  975
 में  अश् नरक  के  निर्यात  के  सबंध  में  किसी  देश

 के  साथ  व्यापार  करार  दिया  है  और

 (ख)  यदि  हाँ,  तो  तन्मबधी  मुख्य  रूप

 रेखा  क्‍या  है  और  उन  देशों  के  नाम  क्या  है?

 बालिश्त  मली  प्रो०  ह.  पीत  अटको-
 उपाध्याय)  (क)  और  (ख)  जानकारों  एकत्र
 जी  जा  रही  है  और  यथा  शीघ्र  सभा  पटल  पर

 रख  दी  जाएगी।

 Requirements  made  by  “Natonalised  Banks

 9995  SHRE  D  D  DESAI  Will  th:
 M  nster  of  KINANCT.  be  pleased  to  state



 (a)  ‘what  was.the  oxtent  of  new.  recruit
 ment  done  by  ४७  34  nationalised  Banks  in
 the‘  three  years  before  nationalisation  and
 what  is  their  new  recruitment  in  the  three”
 years  after  nationalisation;  and

 &  if  the  latter  is  less  than  the  former,
 the  reasons  for  falf  in  tho  recruitment?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  A
 statement  giving  the  information  available
 is  laid  on  the  Table  of  the  House.  [Placed
 in  Library,  See  No.  LT-—4960/73}.

 (b)  Does  not  arise.

 Man  Hours  lost  in  Nationalised  Banks

 9096,  SHRI  D.  D.  DESAI  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state
 how  many  man-hours were  fost  in  nationa-
 lised  Banks  due  to  staff  strikes,  pen-downs
 and  such  other  agitations  during  the  three
 years  before  Junc,  969  and  three  ycars

 “after  June,  19692

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  Based  on
 the  data  supplied  to  it  by  the  Labour  and
 Statistical  Departments  in  the  States  and
 Central  Government,  the  Labour  Bureau
 of  the  Department  of  Labour  &  Employ-
 ment  publishes  annually  a  summary  of  prin-
 cipal  fahour  statistics  under  the  caption
 “Indian  Labour  Statistics’,  The  relevent
 information  regarding  the  man-days  lost
 due  to  industrial  disputes  in  banks  collec-
 ted  from  this  publication  is  as  follows  :

 Year  Man-days  Remarks

 1966,  9i2i)  For  both  banking  and
 967  343  insurance.  No  figures
 1968  6478)  |  separately  published

 for  banks.

 i969  88297))  Information  is  lor  the
 970  |  entire  banking  system.
 597]  43247  >  No  figures  separately

 published  for  nationa-
 lised  ‘banks ne

 Stagnation  in  the  services  of  Translators.
 Hindi  Assistants  and  Technical  Assistants  etc.
 ‘in.  Ministries  and  Departments  of  Govern-

 ment  of  India

 9097,  SHRI  NARENDRA  SINGH
 BISHT  :

 SHRI  PANNA  LAL  BARUPAL

 Will  the  Minister  of  FINANCE  bs  pleased
 to  state

 MAY!  49m

 (a)  ६... ज  there  ‘ik  stagnation  “in:  the
 :

 services  of  Translators,  ‘Hindi  Assistant;
 “Technical  Assistants,  Research:  Assistants,
 Hindi  Officers:  eh,  engaged:  in  translation
 work  from  English  to  Hindi  and:  vicewersa
 in  vatious  ts  of  Go-
 vernment  of  India.  and  their
 ordinate  Offices  as  well  as  various  autono-
 mous  bodies  a

 (b)  the  minimum  time  required  for
 Translator,  Hindi  Assistant,  Technical  Assis-
 tant,  Research  Assistant,  Hindi  Officer  etc.
 to  get  promotion  to  the  next  higher  grade;

 (c)  the  steps  contemplated  to  ensure  that
 staff  engaged  in  Hindi  work  are  promoted
 to  the  next  higher  grade  within  a  reasonable
 time  to  give  incentive  to  them;  and

 (d)  whether  Government  propose  to  grant
 Selection  Grade  to  20  per  cent  of  the  Senior
 Translators,  Junior  Translators,  Hindi
 Assistants,  Technical  Assistants  and  Re-
 search  Assistants  etc,  who  are  stagnating  on
 the  same  posts  for  unduly  fong  time?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  ta)  There  is  no  combined
 cadre  for  these  posts.  Every  Ministry  ‘Office
 has  its  own  cadre.  The  promotional  pros-
 pects  in  any  cadre  will  be  known  only  to
 the  concerned  cadre  authorities.  Finance
 Ministry  have  no  information  on  the
 subject.

 (b)  and  (c).  Promotion  to  the  higher  grade
 iy  regulated  in  accordance  with  the  rccruit-
 ment  Rule  framed  tor  such  posts  by  cach
 Ministry/Office.  the  normal  channel  of  pro-
 motion  and  the  number  of  vacancies  usai-
 late.

 Wh)  No  such  proposal  is  at  present  pending
 with  the  Ministry  of  Finance.

 Standing  Conference  of  Public  Enterprises
 9098.  SHRI  SAT  PAL  KAPUR  :  Will

 the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  public  sector  undertakings
 have  formed  in  Association  called  the
 Standing  Conference  of  Public  Enterprises
 (SCOPE);

 (b)  if  so,  the  main  purpose  of  forming
 this  Association:  and

 @  the  articles  of  Association  and  memo
 randum  of  Association  of  SCOPE?
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 THE  MINISTER  OF  FINANCE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  Some  Chief  Executives
 of  Public  Enterprises  decided  to  set  up  a
 Central  Information  Room  in  New  Delhi,
 which  was  registered  under  the  Registra-
 tion  of  societies  Act  in  September  970
 under  the  name  of  “New  Horizon”.  The
 Executive  Board  of  “New  Horizon”  has
 recently  decided  to  re-name  the  organisation
 as  ‘Standing  Conference  of  Public  Enter-
 prises’.

 (b)  and  (c)  Presumably,  the  Hon'ble
 Member  desires  to  know  the  objectives,
 composition,  etc.  of  this  organisation  as
 given  in  its  Memorandum  of  Association
 and  Articles  of  Association,  The  primary
 Objectives  are  :—-

 {i)  to  promote  a  better  understandin
 among  the  public  at  large  of  the  indi-
 vidual  and  collective  contribution  of
 of  Public  Enterprises  to  the  economic
 development  of  the  nation,  and  to
 undertake  such  activities  as  may  be
 deemed  necessary  to  achieve  this
 aim;

 Qi)  to  provide  a  forum  to  the  Public
 Enterprises  for  mutua]  exchange  of
 ideas  and  experiences  and  for  collec-
 tive  thinking  on  matters  of  common
 interest;

 (iii)  to.  promote  business  potential  of
 Public  Enterprises  and  provide  busi-
 ness  information:

 {iv)  to  undertake  and,  or  spionsor  research
 projects  on  problems  relating  to
 Public  Enterprises,  etc.

 The  Saciety’s  Membership  is  open  to  all
 Public  Enterprises  of  the  Central  Govern-

 ment  and  State  Govts.  as  well  as  other  orga-
 nisations,  subject  to  the  approval  of  its
 Board.

 Difficulty  faced  by  Small  Farmers  living  in
 remote  villages  in  getting  ioans  from  Nationa-

 Used  Banks

 9099.  SHRI  SAT  PAL  KAPUR  :
 SHRI  SHASH!  BHUSHAN

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  whether  Government  tre  aware  of  the
 difficuities  being  faced  by  small  farmers
 3०९  SLSS/73
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 living  in  remote  villages  in  getting  loans
 from  nationalised  Banks;  and

 (b)  if  so,  the  nature  of  difficulties  being
 faced  by  them  and  the  steps  taken  or  pro-
 pased  to  be  taken  to  help  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  and  (b).  The
 main  difficulty  faced  by  the  small  farmers
 living  in  remote  villages  is  that  very  often
 there  is  no  branch  of  a  bank  near  their  villa-
 ges.  The  banks  have  been  requested  to  open
 more  and  more  branches  in  rural  areas  to
 remove  this  difficulty.  The  number  of
 officers  of  commercial  banks  in  rural  areas
 has  increased  from  860  as  in  July  969  to
 4860  as  on  June,  ‘1972.

 Lack  of  requisite  infrastructural  facilities
 in  the  remote  villages  also  constitutes  a
 serious  handicap  for  the  farmers  in  such
 villages  as  well  as  for  the  banks.  State  Go-
 vernments  are  also  taking  steps  to  provide
 these  facilities  so  as  to  enable  banks  to
 extend  credit  in  those  areas.

 The  following  steps  are  being  taken  in

 order  to  remove  the  difficulties  faced  by  small
 farmers  in  obtaining  credit  from  the  public
 sector  banks  :

 6)  Public  sector  banks  are  actively
 associated  with  Small  Farmers  Deve-
 lopment  Agencies/Marginal  Farmers
 and  Agricultural  Labourers  agencing
 in  different  parts  of  the  country.

 (ii)  Public  sector  banks  are  financing
 small,  marginal  farmers  and  agricu-
 Itural  labourers  upto  specified  amount
 under  various  schemes  without  insis-
 ting  upon  mortgage  of  jand.  Em-
 phasis  has  been  laid  on  the  banks
 moving  away  from  security-oriented
 lending  to  productive  and  incre-
 mental  income-onented  lending.

 (iii)  The  State  Bank  of  India  Group
 Propose  to  open  special  agricultural
 development  branches  at  158  selected-
 intensive  centres  preferably  in  areas
 of  special  schemes  such  as  Small
 Farmers  Development  Agencies}
 Marginal  Farmers  and  Agricultural
 Labourers-Agencies.
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 @)  The  provisions  of  Credit  Guarantee
 Scheme  have  been  liberalised  to  Gover
 shoit  term  credit  from  Rs  000  to
 Rs  2500  and  term  credit  from
 Rs  50700  to  Rs  10,000  Short  term
 credit  converted  into  medi?  =  term
 credit  on  account  of  flood,  drought
 etc  covered  upto  Rs  900
 These  provisions  cover  all  loans
 in  the  fields  of  agrxulture  upto  the
 specified  cerlings

 60)  The  banks  have  sterted  taking  group
 gusrantees  in  case  of  loan  agranted
 to  very  small  farmers/share  croppers
 and  no  othe:  security  1S  asked  for  in
 such  cases

 (५)  Differential  interest  rate  scheme  inter,
 alia  covers  serv  small  farmers  In
 addition  some  of  the  public  sector
 banks  have  introduced  scheme  of
 varving  rate  of  mteret  according  to
 the  size  of  ther  holding  These
 schemes  would  also  benefit  small
 farmers

 (va)  Certain  guidelines  have  also  becn
 issued  by  Reserve  Bank  of  }  dia  for
 financing  smail  and  potentials  vrable
 farmers

 dvi)  Legal  charges  in  regard  to  loan  pro-
 posals  from  emall  and  marginal  far-
 mers  are  met  छप  the  commercial  banks
 themselves

 Study  Team  on  Leakage  of  Foreign  Exchange
 900  SHRI  NAWAL  -  KISHORE

 SHARMA
 SHRI  M  S  PURTY

 ‘Will  the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  on  7th  Nov
 972  to  Unstarred  Question  No  889  regard-
 ing  study  team  on  leakage  of  Foreign  Pn-
 change  and  state

 (a)  the  decisions  taken  by  Government  on
 the  recommendations  of  the  study  team  to
 save  the  leakage  of  foreign  exchange  from
 the  country,

 (b)  the  time  by  which  the  deustons  will
 be  implemented,  and

 (c)  the  extent  to  which  the  foreign  ex-
 change  will  be  saved  as  a  result.  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHR!  K  R
 GANESH)  (a)  he  Study  Team  on  Leak-
 age  of  Foreign  Exchange  through  Invoice
 Manipulation  had  made  as  many  as  220

 MAY  ry  973  Writen  Answers  64

 recommendations.  Of  these,  24i  recommen-
 datiogs  have  been  processed  and  the  remsin-
 ing  are  under  exanunation.  Of  thee  211
 recommendations,  decisions  have  been
 taken  on  183,  08  have  been  accepted,  68
 have  been  accepted  in  principle,  4  have  been
 accepted  with  modifications  and  3  have  not
 been  accepted.

 (b)  The  recommendations  relate  to  differ-
 ent  matters,  legulative,  procedural,  admunis-
 trative  and  organisational,  and  therefore,
 call  for  different  types  of  implementa!  action
 It  8  not  possible  to  indicate  precisely  the
 time  by  which  all  the  mmplemental  action
 would  be  completed:  Appropriate  action  is
 being  taken  by  the  concerned  Ministries/
 Departments  on  the  accepted  recommenda-
 tions  according  to  their  nature  and  content

 (c)  According  to  the  estimate  of  the
 Study  Team,  a  leakage  of  foreign  exchange
 of an  order  of  Rs  50-70  crores  is  attributable
 to  under-invoicing  of  exports,  over-invoicing
 of  imports  and  other  masupulations  in  trade
 channels  It  i8  in  this  lumited  area  of
 leakage,  with  which  the  Study  Team  was
 concerned,  that  its  recommendations  can
 be  expected  to  make  desired  impact  after
 they  have  been  fully  implemented  and
 have  had  a  trial  for  some  length  of  time

 Selzure  of  Cash  and  Gold  during  raid  on
 the  premises  of  a  Businessman  in  Chandni

 Chowk,  Delhi
 90  SHRI  JYOTIRMOY  BOSU  will

 the  Minister  of  FINANCE  be  pleased  to
 referto  the  reply  given  to  Starred  Question
 No  3743  on  !6th  March  973  regarding
 recovery  of  goods  worth  Rs  rc  lakhs  and
 cash  during  a  raid  on  business  premises  in
 Delhi  in  February,  973  and  state

 (a)  the  name  and  particulars  of  the  party
 whose  business  and  residential  premises
 and  6  bank  lockers  were  searched  on  27th
 February  973,

 (ob)  how  far  investigation.  have  progres-
 sed,  and

 (c)  when  the  investigations  are  expected
 to  be  completed?

 THE  MINISTER  OF  STATE  IN  THF
 MINISTRY  OF  FINANCE  (SHRI  K  R
 GANESH)  (a)  On  the  2ist  February,  973
 the  business  premises  of  Shr  Han  Ram
 Lohariwala,  a  dealer  in  silver  buflion,  in
 Chandni  Chowk,  Dells,  and  his  residential
 premises  in  Kailash:colony,  New  Delin  were
 searched.  In  addition  te  this  6  lockers  in
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 the  Central  Bank  of  India,  Chandni  Chowk
 Delhi,  which  were  in  the  names  of  Shri
 Hari  Ram  Lohariwala,  his  two  sons  S/Shri
 Bhagwan  Das  Gupta  and  Anand  Kumar
 Gupta  and  his  daughter-in-law  Smt.  Meera
 Gupta  were  also  searched.

 (b)  and  (९),  The  Income-tax  Officers  had
 sealed  the  lockers  containing  silver  valued
 at  about  Rs.  15-5  lakhs  and  currency  notes
 warth  Rs,  7,500  and  have  served  the  Pro-
 hibitory  orders  under  Section  13203)  of  the
 Income  Tax  Act.  Further,  they  have  seized
 currency  notes  worth  Rs.  50,000/-  and
 §ewellery  valued  at  about  Rs.  3-46  lakhs,
 out  of  the  gold  and  jewellery  worth  Rs.
 5-06  lakhs,  found  in  the  residential  premises
 of  Shri  Hari  Ram  Lohariwala.  This  jewel-
 Jery  being  made  of  white  metal  or  of  gold
 of  less  than  9  carat  purity  is  not  actionable
 ander  the  Gold  (Control)  Act.  All  the
 material  under  the  control  of  Income-tax
 officers  is  being  examined  under  the  Income
 Tax  Act.

 in  respect  of  the  rest  of  the  gold  and
 jewellery  which  was  seized  under  the  Gold
 (Contro!)  Act,  investigations  are  being
 made.  Shri  Hari  Ram  Lohariwala,  who  at
 the  time  of  seizure  was  away  at  Calcutta,
 ‘was  summoned.  He  has  been  interrogated
 and  his  statement  recorded.

 Every  effort  is  being  made  to  finalise  the
 investigations  early.

 Crisis  in  Hosiery  Industry,  Ludhiana
 9I02.  SHRI  JYOTIRMOY  BOSU  :

 SHRI  RAM  BHAGAT  PASWAN  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  whether  his  attention  has  been  drawn

 to  the  fact  that  hosiery  industry  in  Ludhiana
 is  facing  a  serious  crisis  because  of  the  steep
 rise  in  the  prices  of  greasy  wool  ir  the
 international  market  and  the  blocking  of
 about  50  per  cent  of  its  total  investment  in
 woollen  rags;  and

 b>  if'so,  the  steps  being  taken  by  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  COMMERCE
 (PROF.  0.  P.  CHATTOPADHYAYA)  :

 fa)  and  ob).  The  woollen  hosiery  industry
 in  Ludhiana  hag  been  facing  difficulties  duc
 to  a  steep  rise  in  the  prices  of  greasy  wool
 in  the  international  markets,  It  is  also  true
 that  part  of  its  working  capital  has  been
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 blocked  in  the  woollen  rags  brought  in  rep-
 lenishment.  The  following  factors  should,
 to  some  extent,  correct  the  situation  :—

 ay  Release  of  detained  woollen  rags  has
 commenced,  These  bales  are  being  released
 where  LT.C.  Regulations  are  not  infringed
 and  where  the  bales  are  predominantly
 woollen,  and  where  no  documentary  evi-
 dence  is  available  about  under  invoicing.

 (2)  The  prices  of  greasy  wool  in  the  in-
 ternational  market  are  coming  down.

 (3)  An  option  has  been  given  to  the
 industry  to  import  acrylic  fibre  upto  40°5
 in  replenishment  as  also  in  the  Actual
 Users  entitlements.

 Slackening  in  pace  of  branch  expansion  of
 Nationalised  Banks

 9103.  SHRI  SYOTIRMOY  BOSU:  Will
 the  Minister  of  FINANCE  be  oleased  to
 state  i—

 (a)  whether  the  pace  of  branch  expansion
 has  slachened  for  the  banking  system  as  a
 whole:

 ()  whether  the  slow-down  is  greater  for
 the  State  Bank  of  India;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  fa)  to
 (c).  During  the  year  970  the  commercial
 banks,  including  the  State  Bank  of  India,
 took  up  a  massive  branch  expansion  pro-
 gramme.  During  ‘1978  and  1972,  the  number
 of  bank  offices  opened  was  somewhat  lower
 than  that  m  ‘1970,  This  ॥  due  to  various
 factors  among  which  the  need  to  pay
 greater  attention  towards  providing  inten-
 sive  coverage  to  the  areas  served  by  branch
 offices.  the  organisational  and  manpower,
 constraints,  and  decline  in  the  number  of
 identified  unbanked  growth  centres  are  the
 principal  ones.

 ग्मायति'  छोटी  कार  का  निर्यात

 9104.  ओ  'फूल बन्द  वर्मा  :  क्या  माणिक्य

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मारुति!  नामक  छोटी  कार

 के  निर्यात  संबंधी  किसी  प्रस्ताव  की  सरकार

 को  सूचना  मिली  है;  और

 (ख)  यदि  हाँ,  तो  इसकी  मुख्य  बातें

 क्या  हैं  और  इस  पर  सरकार  की  क्या  प्रतिक्रिया

 2?  4
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 बाजीगर  मंत्री  (प्रो०  डी०  to  wer

 ध्यान)  :  (क).  सरकार को  मारुति  कारों
 के  निर्यात  के  संबंध  में  किसी  प्रस्थापना  की  .

 जानकारी  नहीं  है।

 (ख)  प्रश्न  नहीं  उठता।

 सिर्यवात  संवर्धन  के  लिए  ठोस  कार्यक्रम
 9105.  श्री  फूल चन्द  बर्मा  :  क्‍या  वाणिज्य

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  निर्यात  संवर्धन

 हेतू  कोई  ठोस  कार्यक्रम  बनाया  है;  और

 (ख)  यदि  हाँ,  तो  तत्संबंधी  मुख्य  रूप-
 रेखा  क्‍या  है?

 वाणिज्य  मंत्री  (प्रो०  डी०  पी०  चट्टे-
 ध्यान:  (क)  ओर  (ख).  निर्यात  संवर्धन
 के  लिए  सरकार  का  कार्यक्रम  निर्यात  नीति
 संकल्प,  जो  30  जुलाई,  1970  को  संसद
 के  समक्ष  रखा  गया  था,  में  पहले  ही  निविष्ट
 कर  दिया  गया  है।  संकल्प  की  रूपरेखा  के
 भीतर  निर्यात  संवर्धन  उपायों  में  आवश्यकता-

 अनुसार  उपयुक्त  परिवर्तन  किए  जात॑  है  1

 चिकेन  के  योरोपीय  साशा  बाजार  में

 प्रवेश  करने  के  परिणामस्वरूप  भारतीय

 निर्यात को  हुई  हानि  के  लिये  मुआवजा
 की  मांग

 9106.  श्री  फूल चन्द  वर्मा  :  कया  वाणिज्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  भारत  ने  जिनेवा  में  अप्रैल,
 973  4%  योरोपीय  आधिक  समुदाय  के  प्रति-

 निधि  मंडल  के  सामने  अपना  पक्ष  रखते  हुए
 यह  मांग  की  हैं  कि  ब्रिटेन  के  साझा  बाजार
 में  प्रवेश  से  भारत  के  निर्यातों  पर  जो  बुरा
 प्रभाव  पढ़ा, है  उसके  लिए  भारत  को  मुआवजा
 दिया  जाये;  और

 (खत)  यदि  हां,  तो  हमारी  मांग  संबंधी

 'मुख्य. बाते  क्  है  और  उसके  प्रति  योरोपीय

 आधिक  समुदाय  की  क्या  भ्रतिक्िया  है?

 MAY:  4

 ex)  :  (क)  और  («).

 973  Written  Answers”  oo

 बाणिकों  मंत्रों  (पीए  ी  Po:
 बंटाने,  आपस-

 लैंड  तथा  डे  मार्क  के  यूरोपीय  आधिक  समुदाय

 में  प्रवेश  करने  के  परिणामस्वरूप  परिवर्धित.

 समुदायों  के साथ  भारत  के  व्यापार  पर  प्रति-
 कल  प्रभावों  के  लिए.  मुआवजा  प्राप्त  करने

 हेतु  टैरिफ  तथा  व्यापार  संबंधी  सामान्य  करार
 के  अन्तर्गत  भारत  ने  योरोपीय  समुदायों  के
 साथ  परामर्श  तथा  बिताए  शुरु  कर  दी  है

 परामर्श  तथा  बातं  अभी  भी  चल  रही

 हैँ  और  अभी  इतनी  जल्दी  यह  नहीं  कहा  जा

 सकता  है  कि  हमारी  मांग  क्‍या  क्या  होंगी  और

 उस  पर  यूरोपीय  समुदायों  की  प्रतिक्रिया  क्या

 होगी  t

 सूत  व्यापार  के  सरकार  हारा  अपने

 हाथ  में  लेने  के  पश्चात्‌  सूत  को  स्थिति

 9107.  थी  अटल  बिहारी  आजपंगी
 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  सत  का  व्यापार  सरकार  द्वारा
 अपने  हाथ  मे  लेने  के  पूर्व  के एक  मस  में  तथा

 बाद  के  एक  मास  में  औसतन:--

 (i)  मिलों  में  सूत  का  स्टाक  कितना
 था;

 (di)  ar  उपभोक्ताओं  को  कितना

 सूत  मिला  तथा  उनको
 आवश्यकता  कितनी  थी  ;

 (iti)  मिल-बाहर  (एक्स  मिल)

 मूल्य,  दुलाई  (पैडलिंग
 चार्जेज)  आदि  का  कितने

 प्रतिशत  व्यय  हुआ  तथा  उप-
 भोक्‍ता  मूल्य  क्‍या  रहे  ;

 (iv)  सूत  उत्पादन  पर  तथा  सूती
 बस्त्र  उत्पादन  पर  क्यो

 प्रभाव  पढ़ा;  और

 (ख)  मार्च  के  प्रथम  सप्ताह  में  कोर्स

 कॉलिन्स  के  सूत  के  मूल्य  क्या  थे  और  वितरण

 अपने  हाथ  में  लेते  ही  सरकार  ते  क्यो  मूल्य
 निशिचर  किए

 ae
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 वाणिज्य  मंत्री  (प्रो०  डो०  पी०  चट् टोपा-
 ध्यान)  :  (क)  ओर  (ख),  जानकारी  एकल
 की  जा  रही  है  और  यथाशीघ्र  सभा  पटल  पर
 रख  दी  जाएगी  ।

 Introduction  of  Surveillance  Radar  System
 at  Dethi  Airport

 9109  SHRI  P.  GANGADEB

 SHRI  P.  M.  MEHTA  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  Surveillance  Radar  System
 has  been  introsuced  at  Delh:  Airport;  and
 if  so,  the  udvantages  of  this  system;

 (b)  whether  such  radars  are  also  proposed
 to  be  installed  at  othe:  major  airports;  and

 (c)  sf  so,  when,  where  and  at  what  cost?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL)  AVIATION  (DR,  KARAN
 SINGH)  (ad  Yes,  Sir  The  Asrport  Sur-
 veillance  Radar  wall  improve  the  Air  Tiaft.
 Kontor!  Services  provided  around  Delhi
 airport  and  will  enable—

 जु)  au  traffic  controllers  to  guide  in-
 coming  aicraft  to  a  position  close  to
 the  airport  fiom  where  the  pilot
 can  make  a  visual  approach  to
 land  or  use  the  Instrument  Landing
 System.

 a  Ww  _  the  pilots  of  incoming  aircraft  to
 have  the  benefit  of  Radar  assisted
 approach  up  to  one  mile  from  the
 runway.

 Q)  controllers  to  give  closer  instructions
 to  departing  aircraft.

 44)  Aw  Traffic  Control  ta  handle  more
 aircraft.

 (b)  and  (2),  Simdar  Radars  are  already  in
 operation  at  Bombay  and  Calcutta  airports.
 An  order  for  2  more  such  radars  estemated
 ta  cost  Rs,  96  lakhs  has  been  placed;  one
 for  installing  at  Madras  and  the  other  for
 replacing  the  existing  one  at  Calcutta.
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 अफीम  के  बागान  रण हेतु  प्रक्रिया

 9110.  डा०  लक्ष्मी  माशिया  पाण्डेय  :
 क्या  बिल  मन्नी  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  किसानों  द्वारा  पूर्व  निर्धारित
 तौल-केन्द्रों  पर  लाई  गई  अफीम  का  वर्गीकरण
 तोल  अधिकारी  द्वारा  किया  जाता  हे  परन्तु
 इस  वर्गीकरण  को  अंतिम  नहीं  माना  जाता
 है;

 (@)  क्या  प्रारम्भिक  वर्गीकरण  के  बाद

 बहुत  से  काश्तकारों  द्वारा  लाई  गई  अफीम  को
 अंतिम  वर्गीकरण  के  लिए  एक  साथ  मिला  दिया
 जाता  है,  और

 (ग)  क्या  सरकार  का  विचार  इस
 प्रक्रि।  जिसमे  क्लर्को  को  भारी  हानि  होती
 है.  में  परिवर्तन  करने  का  है  और  यदि  हा,  तो
 किस  प्रकार  से?

 चित्त  मंत्रालय  में  राज्य-मंत्रो  शी  के०
 भार०  गणेश)  (क)  और  (खा.  पोस्त
 के  काश्तकारों  द्वारा  नौ  के  केन्द्रों  पर  लायी
 जाने  वाली  अफीम  में  नमी  की  मात्रा  भिन्न-
 भिन्न  होती  है।  प्रत्येक  काश्तकार  की  अफीम
 में  नमी  की  मात्रा  जिला  अपीमअधिकारी
 द्वारा  हाथ  से  छ्‌  कर  देख  कर  तथा  सुध  कर
 निश्चित  की  जाती  है  ।  माड़ी  तेल,  गृह
 इत्यादि  जैसी  मिलावटी  £ अह  पता  लगाने  के
 लिये  जिला  अफीम  अधिकारों  द्वारा  कुछ
 साधारण  रासाप्रनिक  परीक्षण  भी  पिये  जाते

 है।  विभिन्न  काश्तकारों  की  एक  ही  वर्गीकरण
 की  अफीम  को  एक  साथ  मिलाया  जाता  है
 ताकि  35  किलोग्राम  का  एक  एक  थैला  तैयार
 किया  जा  सके  जिन्हें  अंतिम  रासायनिक  विरले-
 ऋण  लिये  सरकारी  अफीम  कारखानों  को
 भेज  दिया  जाता  है  1

 (ग)  पोस्त  के  काश्तकार  वर्तमान  ब्य-
 विधि  से  सामान्यतया  सन्तुष्ट  हैं  लेकिन,

 कुछ  ऐसे  वेद्युत|याविक  नमो  मीटरों  को  तौल
 के  केन्द्रों  पर  इस्तेमाल  करने  के  प्रश्न  पर  सरकार
 विचार  कर  रही  है  जो  अफोम  में  नमी  की  ठीक-
 ठीक  मात्रा  का  पता  लगा  सके  |
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 were  उत्पादकों  का  सुखिया  है  करने
 के  लिपे  मापदंड

 9i7  डा०  जाली  नारायण  पेंडिंग :
 क्या  जिस  मानीं  यह  बताने  की  कृपा  करेंगे
 ह:

 (=)  किसी  गाव  मे  अफीम  उत्पादकों
 के  मुखिया  नियुक्त  करने  के  लिए  सरकार  ने
 कया  मापदण्ड  अपनाया  है;  और

 (@)  क्‍या  सभी  स्थानों  पर  यही  माप-
 दण्ड  अपनाया  जाता  है  ?

 वित्त  मंत्रालय  में  राज्य-मंत्री  (भी  के०
 आर”  गणेश)  (क)  पोस्त  उगाने  वाले
 गांवों  में  नम्बरदार  की  नियुक्ति  के  लिए
 बेईमान  में  अपनाई  जा  रही  कार्यविधि  यह
 है  कि  पोस्त  के  उत  आठ  किसानो  का  एवं  पैनल
 तैयार  किया  जाता  है  जिन्होंने  अफीम  की  प्रति

 हेक्टेयर  सर्वाधिक  उपज  दी  हो  ओर  जिस
 व्यक्ति  का  समग्र  कार्यनिष्पादन  बय  तथा
 आचरण  सर्वात्तम  समझा  जाता  है  उसे  नम्बर-
 दार  नियुक्त  किया  जाता  है।  यदाकदा  मामलों
 में  जब  पैनल  में  से  कोई  भी  क्रिया  नम्बरदार
 के  कार्य  को  संभालने  का  इच्छुक  नहीं  होता
 है  तो  गाव  के  किसी  अन्य  उपयुक्त  किसान  को
 नम्बरदार  नियुक्त  किया  जात।  है  ।

 (ख)  जी,  हा  |

 प्रतापगढ़  के  अफोम  उत्पादकों  द्वारा  प्रस्तुत
 किया  गया  मांग  पत्र

 SIl2.  Bo  लक्ष्मी  नारायण  पांडेय  :
 ब्या  वित्त  मन्नी  यह  बताने  की  कृपा  करेगे  कि

 (=)  क्या  अफीम  उत्पादन'  कृषक  सच
 प्रताप पढ़  राजस्थान  द्वारा  एक  मांग  पष्
 सरकार  को  भेजा  गया  है,  और

 खि)  यदि  हां,  तो  कृषकों  की  मुख्य  मांगे
 क्या  हैं  और  सरकार  ने  उन  पर  क्या  कार्यवाही
 की  है?

 वित्त  मंत्रालय  मे  राज्य-मंत्री  (थी  ry
 wire  गणेश)  (क)  जी,  हा  ।
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 (ख)  अफ्रीम  उत्पादक  कृषक  संघ,
 प्रतापगढ़,  राजस्थान  द्वारा  प्रस्तुत  करी  गई  प्रमुख
 भांग  यह  है  कि  सरकार  द्वारा  काश्तकारों  से
 खरीदी  जाने  वाली  अफीम  के  लिए  उनको
 दिया  जाने  वाला  अफीम  का  न्यूनतम  मूल्य
 00/—ee  प्रति  किलो  निश्चित  किया  जाना
 चाहिए।

 पोस्त  के  काश्तकारों  को  दिया  जाने  वाला
 अफीम  का  मूल्य  सभी  सात  कारणों  पर  ध्यान
 देने  के  बाद  प्रति  वर्ष  निश्चित  किया  जाता

 है,  जैसे  उस  क्षेत्र  में उसके  संदेश  अन्य  फसलों
 के  मूल्य,  अफीम  का  निर्यात  मूल्य,  मूल्यों  का
 सामान्य  स्तर  आदि  t972-73  की  कमल
 के  लिए  निश्चित  किया  गया  अफीम  का  मूल्य
 70  डिग्री  घनत्व  पर  60/—  रुपये  से  00/—

 रुपये  प्रति  क्लोम  तक  है  जो  पोस्त  के  कान्त-
 कारों  द्वारा  दी  गई  औसत  उपज  पर  निर्भर
 करता  है।  यह  अफीम  के  पिछले  मूल्य  से  बफी
 अधिक  है  t

 संघ  ने  छ  अन्य  छोटी  छोटी  माने
 सुझाव  भा  प्रस्तुत  किये  है  जिसमे  अफीम  पर

 अनुसार  त्या  काश्तकारों  आदि  को  सहायता
 देना  भी  शामिल  है।  अधिक  बढिया  क्वालिटी
 की  ऑफिस  थे  उत्पादन  वे!  लिए  अनुसंधान,
 विभिन्न  सरकारी  फोर्सों  में  पहले  ही  गये  जा

 रहे  है।  पोस्त  के  बीज,  खाद  तथ।  कीटनाशक
 औषधियों  को  उपलब्ध  कराने  मे  अफीम  वे
 उत्पादक  को  सहायता  देने  का  प्रश्न  भी  सर-
 कार  के  (विचाराधीन  है  |  लेकिन  सच  की
 शेष  सागों सुझावों  को  स्वीकार  वरना  प्रयास-
 निक  कारणों  से  सम्भव  नही  है  ।

 विश्व  बेक  हारा  सत्य  प्रदेश  में  बलों  को
 43  करोड़  रुपए  देना

 933  डा०  लकसोनाराषण  पांडेय
 क्या  बिस  मती  यह  बताने  की  कृपा  करेगे

 कि

 (के)  क्‍या  मध्य  प्रदेश  के  ay  बैंकों  को

 विश्व  बैंक  द्वारा  43  करोड़  रुपये  दिये  जामे  ;
 और
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 (ख)  यदि  हां,  तो  बेकार  कितनी  राशि
 दी  जायेगी  ?

 वित्त  मंत्री  (श्री  पशवन्तराव  सलाम)  :

 (#)  मध्यदेश  कृषि  ऋण  परियोजना  के

 लिए  330  लाख  डालर  (लगभग  235  करोड़
 रुपये)  के  ऋण  के  बारे  मे  अन्तर्राष्ट्रीय  विकास
 संघ  के  साथ  बातचीत  पूरी  हो  चुकी  है  ।

 (ख)  यह  परियोजना,  राज्य  के  35
 जिलों  में  लघु  सिचाई  का  विकास  करने  तथा
 उससे  सम्बद्ध  भूमि  विकास  के  लिए  है।  इस
 ऋण  के  अन्तर्गत  प्राप्त  रकमें,  कृषि  पुनीत
 निगम  को  उधार  दी  जयंती  और  निगम,  उन
 ऋणों  के  पुनवित्त  का  प्रबन्ध  करेगा  जो  प्राय-
 मिक  भूमि  विकास  बैंकों  तथा  सहयोगी
 वाणिज्यिक  बैकों  द्वारा  किसानों  को  दिये
 जायेंगे।  बैंकों  को  पुनीत  के  लिए  दी  जाने
 बाली  र्म  विभिन्न  बैंकों  द्वारा  दिये  जाने  वाले
 बा स्त बिक  ऋणों  गर  निर्भर  करेगी  ।

 Completion  of  India’s  biggest  Hotel  in
 Bomba)

 ५114.  डिनर!  MUHAMMED  SHERIFF  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  India’s  biggest  hotel  in  Bom-
 bay  has  been  completed;  and

 (b)  if  su,  the  main  features  thereof  and
 the  amount  spent  on  the  hotel?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  =  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  and  (by  हाउ  is  presumed  the
 reference  is  to  the  Hotel  Oberoi  Sheraton
 which  was  formally  opened  in  Bombay  on
 the  7th  April,  1973.  The  500  room  hotel
 Project  iy  the  result  of  the  collaboration
 between  Bast  India  Hotels  Ltd.  and  Shera-
 ton  International,  USA.  ह  has  all  the
 features  of  a  first  class  hotel  of  international
 standard  and  is  reported  to  have  cost
 about  Rs.  £5  crores.

 News  Report  regarding  ‘More  Emphasis  on
 Exports  Lowers  S.  T.  C,  Profits’

 9i5,  DR.  RANEN  SEN
 SHRI  BIBHUTI  MISHRA

 Witt  the  Minister  of  COMMERCE
 be  ploassd  to  state  ;
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 (a)  whether  attention  of  Government  has
 been  drawn  to  a  news"rcport  appearing  in
 the  ‘Hindustan  Standard’,  Calcutta  (page
 8)  dated  the  5th  April,  973  under  the  head-
 ing  “more  emphasis  on  exvorts'  lowers
 S.T.C.  profits”,  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA)  :

 {a)  Yes,  Sir.
 (b)  Government  has  noted  the  contents

 of  the  news  item  and  are  of  the  view  that
 lower  profits  of  the  STC  are  attributable
 to  :—

 (i)  steep  rise  in  international  prices  of
 certain  import  items,

 (ii)  reduced  imports  of  high  profit  tems
 like  tallow;  and

 (iii)  reduced  margins  on  import  of  raw
 materials,

 Reduction  in  profits  i,  not  attributable
 to  expansion  of  exports.

 Assurance  for  assistance  to  Wesi  Bengal
 given  by  Chairman  of  Sixth  Finance  Com-

 mission

 116,  DR.  RANEN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  the  Chairman  of  the  sixth
 Finance  Cominission  has  a-suted  help  to
 West  Bengal  to  improve  the  economic  con-
 dition  of  the  State:  and

 (b)  if  so,  the  nature  of  assurance  given?
 THE  MINISTER  OF  FINANCE  (SHRI

 YESHWANTRAO  CHAVAN)  (a)  and
 (b)  The  Finance  Commission  has  had  dis-
 cussions  with  West  Bengal.  as  with  other
 States,  on  the  forecast  and  memorandum
 submitted  by  the  State  Government.  The
 Commision  will  take  into  account  the
 needs  of  West  Bengal  and  other  States  in
 formulating  its  recommendations  which  are
 expected  by  the  end  of  October,  1973.

 Inceatives  for  Export  Promotion

 9i7.  SHRI  M.  KATHAMUTHLU  :  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  ;

 (a)  what  are  the  varivus  schemes  of  in.
 centives  offered  by  Government  for  the
 promotion  of  exports:
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 _  (by  What  is  the  total.  monetary:  valdesof  0
 these  “incentives;

 (6)  whether  ‘these  inicentives  have’  -
 es in  ‘boosting  India’s  “exports;  and

 @®  if  so,  to  what.  extent?  .

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA)

 @)  Consequent  upon:  the  ‘devaluation  of
 Indian  Rupee  in  June,  1966  all:  incentive
 schemes  were  withdrawn...  Instead  Export
 Promotion  Measures  were  introduced  such
 as  (I)  Import  Policy  for  Registered  Export-
 ers  and  (2)  Compensatory  Support,  allowed
 on  selected  non-traditional  products.

 ra

 (b)  The  total  monetary  value  of  the  Ex-
 port  Promotion  Measures  will  depend  on
 the  quantum  of  exports  effected.  During
 the  year  1972-73  import  replenishment
 licences  worth  Rs.  2.58  crores  were  issued
 and  Rs,  35.88  crores  was  disbursed  as  com-
 Pensato-y  support

 (c)  and  (d).  The  increasing  trend  of  our
 exports  over  the  past  few  years  is  a  clear
 indication  of  the  utility  of  the  export  pro-
 motion  measures  offered  by  the  Govern-
 ment,  as  will  be  seen  from  the  following
 figures  :—

 (Figures  in
 Rs.  crores)

 1970-71  535  AG
 ‘1971-72  .  568  61
 1972-73  4537  4
 {April-Jan.)  (provisional)

 Talks  with  U.  cs  Official  Regarding  PL  480
 Fands

 9118.  SHRI-R.  द  SWAMINATHAN  :
 SHRI  C.  K.  CHANDRAPPAN:

 "Will  the  Minister  of  FINANCE  be  pleased
 to  state  ;

 (a)  whether  discussion  between  U.S,  and
 India  has  started  on  the  disposal  of  the
 accumulated  P.L.  480  funds;  and

 o)  if  so,  the  decisions  arrived  at?
 THE  MINISTER  OF  FINANCE  (SHRI

 YESHWANTRAOQ  ‘CHAVAN)..::  (४)  Yes,
 ‘Sir.

 (a)  whether.  contraband:  ‘arti¢les  worth
 Rs.  i5  lakhs  were  ‘soized.in  Bombay  on.the
 27th  March,  I973  by  the  Central  Preventive
 Collectorate;  and

 (b)  if.so,  a  brief  account  thereof?
 THE  MINISTER  OF  STATE IN  THE

 MINISTRY  OF  FINANCE.  (SHRI  K.  R.
 GANESH)  :  (a)  and'(b),  On  25th  March,
 ‘1973,  contraband  articles  like  cinnamon,
 cloves,.  textiles,.  watch  straps,  Chinese
 fountain  pens,  T.V.  Sets,  and  «calculating
 machines  etc.  worth  about  Rs.  I4  lakhs  were
 seized  from  two  trucks  in  Bombay  by  the
 Officers  of  (Preventive)  Collectorate.  Both
 the  trucks  were  also  seized.  Two  persons
 have  so  far  been  arrested  in  this  connection,
 Further  investigations  are  in  progress.

 Complaints  from  Harijan  Community  and
 Adivasis  to  Air  tndia  regarding  Appoint-

 ments
 9120,  SHRIMATI  SAVITRI  SHYAM  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  number  and  nature  of  complaints
 made  by  the  members  of  Harijan  Community
 and  Adivasis  to  Air  India  regarding  appoint-
 ments  therein  under  the  procedure  laid  down
 for  this  purpose;  and

 (b)  the  names  of  the  places  from  where
 such  complaints  have  been  received  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  :  (a)  and

 o>
 Ajir-India  have  re-

 ported  that  during  the  period  from  Janu-
 ary,  972  to  March,  +1973,  they  received
 seven  complaints  by  individual  members
 of  the  scheduled  caste.community  belong-
 ing  to  Bombay,  Bhopal,  Haryana  and  New
 Delhi.  Apart  from  this,  the  Air  Corpora-
 tions  Scheduled  Caste  and  Scheduled
 Tribe  Employees’:  Association  ‘had.  raised

 some:  points  ‘regarding  scheduled  caste
 candidates.  While  ‘the  complaints  of  |  indi-
 -yidnal  candidates  द...  ‘about  their  non-
 appoiniment,  the  points  raised.  by  the  Asso-

 ‘clation  were  fosinly  regarding  the  filling  of



 77  Written  Answers

 reserved  vacancies,  rejection  of  certain
 candidates,  termination  of  services,  etc.  All
 these  aspects  are  receiving  careful  atten-
 tion,

 Pricing  Policy  of  Public  Sector  Units
 9I2.  SHRIMATI  SAVITRi  SHYAM:

 “Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 fa)  whether  Government  have  evolved
 a  pricing  policy  fo.  public  sector  units;
 and

 (b)  if  so,  the  main  features  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (b)  :  Government  have
 Jaid-down  certain  broad  guidelines  govern-
 ing  pricing  policy  of  public  enterprises.
 These  cnvisage  that  where  a  public  enter-
 Prics  produces  goods  and  services  in  com-
 pztition  with  other  domestic  producers,
 the  normil  market  forces  of  demand  and
 supply  should  operate;  the  out-put  of  the
 public  enterpzise  wifl  be  priced  in  accor-
 dance  with  the  prevailing  market  fo-c<s,
 In  respect  of  public  enterprises  operating
 in  monopalistic  or  semi  monopolistic  situ-
 ation,  the  prices  should  be  below  the  landed
 cost  of  compirable  imports  and  thi  should
 normilly  be  the  ceiling  for  such  prices.
 Within  thit  ceiling,  the  entetprices  could
 negotiate  and  fix  prices  at  an  appropriate
 level  and  the  prices  so  fixed  should  be  effec-
 tive  preferably  for  a  period  of  2  to  3  years.
 While  determining  the  landed  cost,  if  there

 €re  reasons  to  beleve  that  either  the  imported
 Prics,  are  artificially  low,  or,  in  exceptional
 circumstances  the  cost  of  production  in  the
 public  enterprise  is  very  high,  the  gurde-
 lines  permit  fixation  of  prices  above  the
 janded  cost.  In  such  cases  the  proposals
 should  be  referred  to  the  administrative
 Ministries  by  the  enterprise  for  exami-
 nation  in  consultation  with  the  Ministry  of
 Finance.

 Revenue  from  Central  Taxes  collected
 ia  Uttar  Pradesh.

 9122.  SHRIMATI  SAVITRI  SHYAM:
 ‘Will  the  Minister  of  FINANCE  be  pleased
 fo  state;

 (a)  the  amount  of  Income  tax,  Central
 Excise  duty,  Wealth  Tax,  Estates  duty,
 Gift  Tax  and  Customs  duty  collected  in
 the  State  of  Uttar  Pradesh  during  1972.73;
 and
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 (b)  the  amount  paid  to  Uttar  Pradesh
 out  of  these  collections  under  each  of  the
 Heads  for  the  said  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  The  amounts  of  Income-
 tax,  Wealth  Tax,  Gift  Tax,  Estate  Duty
 realised  from  the  charges  of  Commnss:oner
 of  Income-tax  Lucknow  and  Kunpur  I
 &  il  and  the  Customs  and  Central  Eacise
 duties  collected  from  the  State  of  Uttar
 Pradesh  during  the  year  1972-73  aie  as
 follows  :—

 (Rs,  in  crores)
 Incony  -Tex  including  Cor-

 Poration  Tax.  36.  95  @
 Wealth  Tax  4.62
 Gift  Tax  चीन
 Estate  Duty  0  38
 Central  Excise  Duty  49]  89%,  |
 Customs  Daty  0.  or

 *Fig'  res  vpto  February.  1973.
 @Figures  are  provisiona!.
 tFigures  exclusive  of  iron  ore  cess.  cual

 cess,  rubber  cess  and  salt  cess.
 (b)  Wealth  Tax,  Gift  Tax  and  €  nstoms

 duty  are  not  shareable  with  the  States.
 Net  amounts  patd  to  ine  State  of  Uttar
 Pradesh  during  the  year  1972-73  as  its  share
 of  Income  tax,  Central  Excise  Duty  and
 Estate  Duty  callections  were  Rs.  76-96
 crores,  Rs.  98  79  crores  and  Rs.  0  -6I  crores
 respectively.  The  State’s  share  of  Income
 Tax  includes  adjustment  for  previous  years
 by  way  of  addition  of  R-.  !4  53  crores.

 Leans  Advanced  by  ‘Nationalised  Banks
 to  the  Industrial  Sector  in  U.P.

 १23  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (it)  the  total  amount  of  loans  advanced
 by  the  nationalised  banks  to  the  industrial
 sector  in  Uttar  Pradesh  during  the  last
 three  years;

 thy  the  amount  of  loans  advanced  by
 these  banks  to  the  industrial  unity  during
 the  corresponding  period  preceding  nationa-
 lisation;

 (c)  the  amount  of  loan  advanced  to  large
 and  small  units,in  the  fast  two  years;
 and

 (d)  the  steps  proposed  to  be  taken  to
 improve  the  credit  facihues  to  indust  ies?



 THE  DEPUTY:  “MINISTER.  “IN.  THE.
 "MINISTRY  -OF.  FINANCE  (SHRIMATI

 SUSHILA  ROHATGH):  @  to-(d)  Berks
 -have  so  far  not  maintained  ‘Statewise  “and
 Pucposewise  data  about  advances:  to  the

 ‘industrial  sector.  However,  quick  estimates
 are  made  from  time  to  time  and  broadly

 the  figures  of  advances  to  the  industrial  sector
 are  worked  out  onan  all-India  basis  only,
 As  for  the-advances  to  small  scale  industries
 by  public  sector  banks  in  Uttar  Pradesh,
 the  amounts  outstanding  at  the  end  of
 December,  1970,  December,  97]  and  Sep-
 tember,  972  were  Rs.  28-L5  crores,  Re.
 28  -32  crores  and  .Rs.  34-56  crores  respecti-
 vely  as  against  Rs.  27  62  crores-at  the  end
 of  June,  1969.

 Banks  are  geared  to  mee  the  legitimate  and
 genuine  needs  of  credit  requirements  of
 industries.

 Convention  of  Travel  Agents  Association
 of  India  Held  In  New  Delhi

 9124,  SHRI.  S.  A.  MARUGANAN-
 THAM:

 SHRI  M.  M.  JOSEPH:
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state:
 (a)  whether  the  convention  of  the  Travel

 Agents  Association  of  India  held  xecently
 in  New  Delhi  has  urged  upon  Government
 to  treat  tourism  as  a  priority  export  industry;
 and

 (b)  the  subjects  discussed  and  decisions
 arrived  at  the  convention  and  Government's
 Teaction  théreto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Yes,  Sir.

 (by)  Detailed  proceedings  of  the  conven-
 tion  are  awaited.  Meanwhile  the  resolu-
 tions  passed  by  the  Travel  Agents  Associa-
 tion  of  India,  including  the  one  relating  to
 treating  Tourism  as  a  priority  export  indus-

 ‘try,  is  under  examination.

 Statutory  Service  Rules  for  the  Officers
 of  the  State  Bank  of  India.

 9125,  SHRI  S,  A.  MURUGANAN-
 THAM;  ‘Will  the  Minister  of  FINANCE
 be  pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3624  0n  the  I6th
 March,  973  and  State

 1959,  empower  the  atithotitite-to  fratre
 "statutory.  service  rules  for:  the  ‘officers;

 b)  if  so,  -whether”  uniler  “the  ‘above  'sece
 tions  no  statutory:  service  jules  fave  been
 framed  so  far;  anid  if'so,  the  reagons  therefor;
 and

 (९)  when  statutory’  service  rules  are
 going  to  be  framed?

 THE  MINISTER  OF  FINANCE  (SHRI
 YASHWANT  RAO  CHAVAN)  :  (a)  to.
 (c).  The  terms  and  conditions  of  service
 of  officers  of  Subsidiary  Banks  are  governed
 in  terms  of  Section  {I(4)  of  the  State  Bank
 of  India  (Subsidiary  Banks)  Act,  959  read
 with  Section  SO(I)  thereof,  The  State
 Bank  of  India  has  reported  that  the  ques-
 tion  of  framing  uniform  service  regulations
 for  the  officers  in  all  the  Subsidiary  Banks
 under  Section  63  of  the  State  Bank  of  india
 (Subsidiary  Banks)  Act,  1959,  is  engaging
 its  attention.

 Recovery.  of  Income-tax  and  Excise  duty
 from  Healthways  Dalry  Products,  Gulao-

 thi,  District  Bulandshahr  =  (U.P.)

 926,  SHRI  SHASH!L  BHUSHAN:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  arrears  of  Income-tax  and
 Excise  duty  are  to  be  realised  from  Health-
 ways  Dairy  Products,  Gulaothi,  District
 Bulandshahr  (U.P.);  and

 (b)  if  so,  the  amount  thereof  and  the
 proposal  under  consideration  to  realise  the
 same?

 "THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (b)..  In  respect  .of
 Central  Excise  duties  arrears  amounting
 to  Rs..  9,728/-  are to  ह  realised  from  ‘Mis,
 Healthways  Dairy  Products.  Orders  have
 beon  issusd  to  detain  machinery,  otc.  for  the
 purpose  of  recovery  of  the  arrears

 In  respect  of  Income-tax,  arrears  amount-
 ing  to  Rs..4,544/+  relating  ry  the  sssess-

 year.  1968-69  aret0.‘be  realised.  from
 -  them.  -  Realisation:  is  pending  because  of

 pendency  of.  a  tevision  petition  from  the:
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 Ralds  to  unearth  Black  Money
 9127,  SHRI  SHASHI  BHUSHAN:  Will

 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  number  of  raids  conducted  in
 various  parts  of  the  country  during  the  last
 three  months  to  unearth  concsaled  money;

 (b)  the  amount  so  recovered  and  the
 number  of  lockers  sealed  and  the  names  of
 the  pirties  involved  in  this;  and

 {c)  the  action  proposed  to  be  taken  against
 the  defaulters  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  to  (c),  The  requisite  in-
 formvi97  ७  being  collected  and  will  he  laid
 on  the  Table  of  the  House.

 Steps  to  save  Lakes  of  Knshmir  from
 Weed  Infection

 9I28.  SHRI  ISHAQUE  SAMBHALI
 Will  the  Minister  of  TOURISM  AND
 CIVIL.  AVIATION  be  pleased  to  state.

 (a)  whether  =  Mir  Shaukat  Hussam,  a
 Noted  fishertes  research  scholar,  has  warned
 that  the  beautiful  lakes  of  Kashmir  includ-
 ing  the  famouy  Dal  Lake  muy  in  course  of
 time  Change  ito  marshy  swamps  if  timely
 action  #5  not  taken  to  arrest  the  Weed  in-
 fection  wich  threatens  their  very  survival;
 and

 (b)  4  Bh,  what  action  Government  pro-
 Pase  tu  Lake  to  save  theac  Jakes  from  weed
 infvctuin?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION(DR,  KARANSINGH):
 (a)  und  (b).  While  this  particular  report  does
 Not  appzai  to  have  been  received,  the  prob-
 लि  of  the  Dal  Lake  are  well  known  and
 need  urgent  attention.  The  State  Govern-
 ment  is  seized  of  the  matter.

 Selectixa  of  New  Planes  for  purchase  by
 Indian  =  Airlines

 nD,  SHRI  INDRAJIT  GUPTA  :
 Wilt  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  ७6  pleased  to  state:

 (a)  whether  no  final  decision  has  yet
 been  taken  on  the  seloction  of  new  planes  to
 be  purchased  by  the  Indian  Airlines  as

 Teplacemtéent  for  Caravetles  and  Viscounts;
 and
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 (by  if  so,  the  reasons  for  the  delay  in
 taking  a  decision  in  this  respect?

 THE  MINISTER  OF  TOURISM  AND:
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Yes,  Sir.

 (b)  The  fieet  planning  studies  of  Indian
 Airlines  are  still  in  progress,  and  their
 proposals  are  expected  next  month.

 Frequent  Strikes  by  Employees  of  State
 Bunk  of  India.

 9130.  SHRI  YAMUNA  PRASAD  MAN-
 DAL:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  employees  of  State  Bank
 of  India  often  resort  to  strike  now-a-days;
 and

 (b)  if  50,  the  reasons  therefor?
 THE  MINISTER  OF  FINANCE  (SHRI

 YESHWANT  RAO  CHAVAN)  :  (a)  and
 (b).  State  Bank  of  India  have  reported  that,
 while  there  has  been  no  general  strike  by  the
 workmen  staff  in  the  State  Bank  of  India
 since  1960,  and  by  the  Supervising  Staff
 since  ‘1969,  there  have  been  isolated  work
 stoppages  in  its  offices  in  certain  areas,
 due  to  increased  inter-union  rivalries

 Proposal  to  Increase  the  Number  of
 International  Air  Services  from  Calcutta

 Airport
 Oh.  SHRI  B  K.  DASCHOWDHURY:

 Wall  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  ७८  pleased  to  state.

 (a)  whether  hs  Ministry  proposes  to
 increase  the  number  of  international  air
 services  from  Calcutta  airport;  and

 (9)  if  not,  the  reason  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN  SINGH):
 (a)  and  (b).  Presently,  Air-India,  Indian
 Airlines  and  seven  foreign  airlines  are
 operating  6  flights,  38  flights  and  54  flights
 per  week  respectively  to  through  Calcutta,
 There  is  no  proposal  at  present  by  any
 foreign  airline  to  increase  its  frequencies
 through  Calcutta

 Decision  on  operation  of  more  Avro-
 Aircraft  iw  the  Eastern  Sector.

 9I32,  SHRIB.K.  DASCHOWDHURY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  ०७६  pleased  to  state:
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 (a)  whether  hss  Mimstry  has  decided  to
 operate  more  Avro  arrcrafi  m  the  Bastern
 sector,  and

 (0)  if  ४७,  the  number  of  such  services
 with  stations  and  when  the  decision  will  be
 implemented?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION(DR  KARAN  SINGH)
 {a)  No,  Sir  The  present  fleet  position  does
 not  permit  this

 (b)  Does  not  arse

 Remuneration  of  Indian  Agents  for  Pur-
 chase  on  behalf  of  Foreign  Companies

 9333  SHRIB  K  DASCHOWDHURY
 Will  the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  whether  Indian  agents  of  foreign  com-
 pamies  get  commissions  in  rupees  and  foreign
 exchange  out  of  official  Indian  purchases
 with  free  foreign  exchange,  and

 (b)  what  measures  the  Department  of
 Economic  Affairs  proposes  to  take  m
 consultation  with  Department  of  Supply  and
 purchasing  Departments  to  reduce  buving
 price  by  eliminating  avoidable  trading
 agents?

 THF  MINISTER  OF  FINANCY  (SHRI
 YESHWANT  RAO  CHAVAN)  (a)
 Indian  agents  of  foreign  companies  get

 ‘commissions  on  ofhcia)  Indian  purchases,
 ‘whether  these  are  made  with  free  foreign
 exchange  or  are  financed  under  foreign
 credits  However  such  commissions  are
 Paid  only  in  Indian  rupees

 {b)  The  possibility  of  elyminating  such
 ‘trading  agents  has  already  been  examined
 Tt  has  been  found  that  at  43  not  usually  pos-
 sible  to  elummate  agents  because  of  the  nor-
 mal  practice  of  foreign  suppliers  to  be  re-
 presented  by  agents  in  India  either  for  pro-
 motion  of  thelr  products  or  for  technical
 assistance  and  after-sales  "service  The
 quantum  of  commusion  8  decided  between
 the  principals  and  their  agents

 Airports  in  the  Country  Lacking  in  Mini-
 mum  Needs  of  Air  Traffic  Control  service,

 Navigational  Alds  and  Lighting
 9134  SHRI  BRIJRA)  SINGH  KOTAH

 ‘Will  the  Minster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state
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 {a}  whether  apart  from  four  international
 airports  n  the  country,  the  rest  of  the  air-
 ports  are  lacking  in  the  mitinum  needs  of
 air  traffic  control  service,  navigational
 aids  and  various  types  of  lighting,  and

 (b)  the  bst  of  airports  having  a  minimum
 complement  of  such  atds  arid  those  not
 having  any?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  Facilities,  as  mdicated  below,
 are  generally  available  at  the  domestic
 aerodromes  of  the  Chit  Aviation  Depart-
 ment  which  are  used  by  Indian  Aarhines  for
 scheduled  air  services  —

 (i)  Very  High  Frequency  Radio  Tele-
 phony,

 rT  At  least  a  non-directional  —  radio
 beacon  for  homing  ind  instrument
 ipproaches,

 (in)  Point  tc-point  communication  such
 as  radio  teletype,  wireless  J  igh
 Frequency  Radio  Telephony  or
 direct  sneech  circuit  and

 (iv)  Electric  runway  lighting  in  case  the
 aerodrome  ts  used  fegularl.  for
 night  operations  and  goose  =  ३७०
 flares  in  most  other  places

 (b)  Two  hsts  of  aerodromes  muintained
 by  Director  General  of  Civil  Aviation,
 one  showing  aerodromes  hiving  the  mint
 mum  complement  of  aids  ind  the  other  of
 aerodromes  without  these  are  laid  on  the
 Table  of  the  House  (Pleac  d  mm  4  8  ary
 See  No  Lt  496I  73)

 Phing  of  Jumbos  on  Calcutta-Dethi-
 Bombay  Route  by  Air  india

 9I35  SHRI  BRIRAJ  SINGH  KOTAH
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  86  pleased  to  state

 (a  whether  Am  India  has  been  approa-
 ched  by  Indian  Airlines  to  ply  Jumbos  on
 the  so  called  Golden  Tringle  route  conneci-
 ing  Calcutta,  Dethi  and  Bombay,  and

 (b)  of  go,  &  gist  of  the  request  made  ind
 the  action  taken  thereon?

 THF  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION(DR  KARAN  SINGH)
 (a)  No,  Sir

 (9)  Does  not  arse
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 Fite  Fighting  Services  Provided  at  Air-
 ports

 9138,  SHRIBRURAJSINGH  KOTAH:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  satisfied
 with  the  fire-fighting  services  provided  at  all
 the  airports  in  the  country;  and

 (b)  if  so,  what  are  the  various  essential
 facilities  provided  in  this  regard  and  the
 names  of  such  airports  provided  with  such
 equipments?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Action  is  in  hand  to  provide  more  fire
 fighting  eqhipment  at  international  airports
 aad  civil  aerodromes  which  are  used  by  air
 Services.  International  Airports  Authority
 of  India  have  ordered  28  crash  fire  tenders;
 20  wheeled-type  and  8  track-type  for  inter-
 national  airports.  Director  General  of
 Civil.  Aviation’s  proposal  for  purchase  of
 40  crash  fire  tenders;  6  from  abroad  and
 24  from  indigenous  sources,  for  augmenting
 the  fire  fighting  facilitics  at  his  domestic
 atrodromes  is  being  processed.

 (by  A  statement  giving  the  required  in-
 formation  is  laid  on  the  Table  of  the  House.
 (Placed  in  Library.  See  No.  LT  4962/73}.

 Plan  to  Build  Tourist  Reception  Centre
 and  Camping  site  at  Jaipur.

 937  SHRIBRIS  RAJSINGH  KOTAH:
 Will  the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government  have  uny  plan
 to  build  a  Tourist  Reception  Centre  and
 Camping  site  at  Jaipur;  and

 (b)  if  80,  the  broad  outlines  of  the  plan
 and  when  it  will  be  completed?

 THE  MINISTER  FOR  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  and  (b}  Yes,  Sir.  A  Tourist  Reception
 Centre-cum-Motel  is  already  under  const-
 ruction  at  Jaipur  and  preliminaries  in  res-
 pect  of  the  camping  site  are  being  worked
 out.

 The  Tourist  Reception  Centre-cum-Motel,
 in  addition  to  20  residential  rooms,  will
 have  information  counters  for  dissemina-
 ton  of  information  abour  tourist  centres
 in  India  add  in  particular  detailed  infor
 mation  of  tourist  spots  in  the  immediate
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 vicinity,  a  counter  for  air,  rail  and  road
 teservations,  a  book  stall,  souvenir/curic
 shop,  handicrafts  show  room  and  shop,
 facilities  for  left  luggage  and  for  money-
 changing,  a  restaurant/cafetaria,  besides
 toilet,  wash  room  and  telephone  facilities.
 The  work  on  the  Tourist  Reception  Centre-
 cum-Mote!  3s  expected  to  be  competed  by
 March,  ‘1974,

 The  proposed  camping  site  is  designed
 to  accommodate  about  20  campers  and  will
 have  available  such  equipment  to  be  given
 out  on  hire  as  tents,  mattresses,  table  lamps.
 stoves,  folding  chairs,  tables  etc.  General
 amenities  at  the  site  would  include  infor-
 mation  counter,  snack-bar,  bath  rooms,
 toilets,  grocery  store  and  a  laundry  room.
 Electricity  plug  points  and  water  connec.ions
 will  be  provided  at  each  camping  platform.
 While  space  will  be  available  for  parking  of
 cars  alongside  the  camping  platforms,
 provision  has  also  been  made  for  a  separate
 parking  area  for  jarge  vehicles  such  as
 mini-coaches  and  buses.

 Work  on  this  project  will  be  taken  up
 after  preliminaries,  including  the  allotment
 of  a  suitable  plot  of  land  by  the  State  Govern-
 ment,  are  completed.  As  such,  while  no
 definite  date  for  the  completion  of  the  pro-
 ject  can  be  indicated,  it  is  expected  that  the
 camping  site  would  be  ready  for  commis-
 stoning  in  the  first  year  of  the  Fifth  Pian.

 Expansion  Programme  of  Lakshmi  Vilas
 Palace  Hotel  at  Udaipur

 फ138,  SHRI  BRURAJ  SINGH  KOTAH:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 {a)  whether  Lakshmi  Vilas  Palace  Hotel
 at  Udupur  is  going  to  be  expanded;  and

 (b)  if  so,  the  broad  outlines  of  its  expan-
 sion  programme  giving  the  star  rating  and
 tarif  of  the  hotel?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  The  Laxmi  Vilas  Palace  Hotel  at  Udai-
 pur  was  expanded  during  972-73.

 (b)  The  hotel  originully  has  2  double
 rooms  and  two  single  rooms.  The  ex-
 pansion  comprised  23  air-conditioned
 double  rooms  and  a  Conference  Room  with
 a  seating  capacity  for  I00  persons.  The
 hotel  is  not  yet  classified.  The  tariff  a
 as  follows:—
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 “Buropean  Plans  Air  Non  air-
 (Room  onty)  _—_cnnditioned  conditioned

 Rs.  Rs.
 Single  55  40
 Double  हे  80  65
 Single  suite  55
 Double  80
 Entra  bed  नि  25  25

 Service  Charge  0%

 Proposal  to  purchase  Additional  Planes
 by  fedian  Alriines

 9139,  SHRI  BAKSY  NAYAK:  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  fndian  Airlines  is  proposing
 to  purchase  additional  planes  for  augment-
 ing  its  various  domestic  services;

 (b)  whether  Indian  Airlines  has  invited
 quotations  from  aircraft  manufacturers
 in  various  parts  of  the  wortd;  and

 (c)  the  offers  received  so  far  and  the  deci-
 sion,  if  any,  taken  on  the  subject?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Indian  Airlines  are  carrying  out  detailed
 fleet  planning  studies  with  a  view  to  aug-
 tment  their  fleet.

 (b)  and  (c).  Indian  Airlines  are  examining
 the  details  and  data  received  from  various
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 manufactucers.  No  decision  has  yet  been
 taken  in  this  rogard.

 Tavestmente  by  Big  Busines  and  Mone-
 poly  Houses  for  setting  ap  Industrial

 Plants  in  Foreign  ‘Countries
 9140,  SHRI  BIRENDER  SINGH  RAO:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  big  business  and  Mono-
 poly  Houses  are  investing  huge  sums  in
 setting  up  various  industrial  plants  abroad;

 (b)  if  so,  the  total  amount  of  iavestment
 made  and  the  number  of  plants  set  up  abroad
 by  each  of  the  big  business  houses,  as  men-
 tioned  in  the  report  of  the  “Monopolies
 Commission,  in  last  two  years;  and

 (c)  whether  any  profit  has  been  remitted
 by  them  to  India  in  these  yeas  and  if  so,
 the  amount  thereof?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA)  :
 (a)  Indian  =  [ndusirialists  including  —  big
 business  and  Monopoly  Houses  are  allowed
 to  collaborate  in  industrial  joint  ventures
 abroad,  normally,  with  minority  equity
 participation.

 (b)  During  the  years  (97i  &  1972,  sevun
 Indian  Joint  ventures  have  been  set  up  by
 big  business  houses  as  mentioned  in  the
 report  of  the  Monopolies  Commission.
 The  details  are  as  under:

 me
 Field  of  collaboration  and  Name  of  indan  Indian  {nvest-

 country  collaborator  ment  in  the
 equity  (Rs.

 lakhs)

 (I)  Jute  Mul!  in  Uganda,  Birla  Jute  Mfg.  Co.  29  20
 Calcutta.  न

 (2)  Textile  Mill  in  Brila  Bros.  (P)  Ltd.,  83  30
 Malaysia,  Caloutta.

 {3)  Precision  Tools  etc.  in  Machins  Tools,  5-09
 Malaysia.  ta.

 (4)  Electric  Motors,  Pumps  etc.  in  Kelloskar  Electric  Co.,  8  40
 Malaysia.  Bangalore.

 (5)  Confectionary  Mfg’,  umt  in  Confectionery,  500
 Malaysia  ba  bce  ney

 {6)  Cycle  &  Industrial  Chains  in
 Marugappa

 &  Sons,  १0  ५0

 ५)
 Costes  Latency  in  Ayarved  Sevashram,  3-80

 Ma  ur

 (0)  It  is  too  early  to  expect  any  profits  from  these  joint  ventures  within  the  short
 period  of  two  years.
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 Demand  for  tndian  Silk  in  World  Market

 94..  SHRI  MUKHTSAR  SFNGH
 MALIK:  Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  any  assessment  in  regard  to
 the  annual  demand  for  Indian  Silk  in  the
 World  Market  bas  lately  been  made,  if  so,
 the  outcome  thereof;  and

 (b)  whether  it  has  come  to  Government’s
 Notice  that  there  is  a  great  demand  for
 Indian  Sitk  abroad  and  if  so,  the  steps  taken
 by  the  Central  Silk  Board  to  increase  its
 production  and  to  augment  the  exports?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA)  :
 (a)  and  (b),  No,  Sir.  However,  the  Indian
 Silk  Delegation  which  visited  leading
 silk  markets  in  Kaly,  France,  West  Ger-
 many,  United  Kingdom,  United  States  of
 America,  Japan  and  Hongkong  during
 October-November,  1971  has  observed  that
 there  is  growin,  demand  for  natural  silk
 goods  in  Developed  Countries.  Central
 Silk  Board  has  taken  following  measures  to
 increase  the  production  and  exports:—

 (7)  Rs.  80  crores,  ten-year  Project  has
 been  taken  up  by  Mysore  State  for
 acheving  a  production  target  of  35
 lakhs  kgs.  per  annum  by  1982,

 Q)  A  crash  programme  for  800  tonnes
 of  Bivoltine  raw  silk  in  the  State  of
 Mysore,  Jammu  and  Kashmir  and
 West  Bengal  in  collaboration  with
 F.A.0.  is  under  consideration.

 (3)  Scheme  for  organising  an  extension
 wing  attached  to  the  Central  Seri-
 cultural  Research  and  Training  Insti-
 tute,  Mysore,  has  been  approved  for
 popularising  production  of  High
 Grade  Bivottine  silk  in  the  State.

 (4)  A  scheme  for  opening  a  showroom  for
 silks  in  London  in  conjunction  with
 the  Handioom  Export  Promo‘ion
 Council  for  publicising  Indian  silks
 abroad  is  under  active  consideration
 of  the  Government,

 45)  The  Central  Silk  Board  has  sct  up
 #  Row  Material  Bank  for  tasar  co-
 coogs  and  tasar  waste  for  ensuring
 Steady  supplies  of  raw  muterials  to
 the  Manufactaring  exporters.
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 (6)  Central  Silk  Board  has  constituted
 a  Central  Raw  Silk  Price  Stabili-
 sation  Authority  for  advising  it
 regaiding  measures  for  stabilning  the
 saw  silk  markets.

 Decline  in  export  of  Products  manufactured
 by  Small  Industries

 9142.  SHRI  MUKHTIAR  SINGH
 MALIK  :  Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 {a)  whether  the  export  of  producis
 manufactured  by  the  Small  Industries  has
 failed  to  hit  the  target  during  the  last  year;

 (b)  if  so,  the  extent  of  shortfall;  and
 (c)  the  reasons  therefor?
 THE  MINISTER  OF  COMMERCE

 (PROF.  D.  फ  CHATTOPADHYAYA):
 (a)  to  (c).  Separate  export  targets  for  pro-
 ducts  of  small  scale  industries  are  not  fixed.
 Hence  it  is  not  possible  to  indicate  the  short-
 tall,  if  any,  the  extent  thereof,  and  the  rea-
 sons  therefor.

 Investment  in  Joint  Veatures  Abroad
 9I43.  SHRI  MUKHTIAR  SINGH

 MALIK  :  Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  are  aware  that
 a  number  of  Indian  Industrialists  have  in-
 vested  capital  in  joint  ventures  abroad  by
 clandestinely  transferring  it  out  of  the
 country;  and

 (b)  if  so,  the  number  thereof  and  the
 steps  taken  to  check  such  drain  on  Indian
 capital?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  ९.  CHATTOPADHYAYA):
 (a)  Government  are  not  aware  that  Indian
 Industrulists  are  investing  capital  abroad
 by  clandestinely  transferring  it  out  of
 India.

 (9)  The  question  doss  not  arise.

 कस  सो सा शुल्क  वसूल  किया  जाना

 gis4  तो  मूलचन्द  डाला  :  करा  वित्त

 मो  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  वर्ष  1970-71  में  केसे  और  कितने

 ऐसे  मामले  पकड़े  गये  जिनमें  सोमा-शुल्क
 विभाग  के  अधिकारियों  ने  सीमाशुल्क  के  रूप

 में  देव  से  कम  राशि  वसूल  की  है;  और
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 (a)  उन  अधिकारियों  के  विरुद्ध  क्‍या

 कार्यवाही  की  गई  है  ?

 जिस  संजय  से  राज्य  मंत्री  (थी  Bo
 ares  गणेश)  (क)  और  (ख)  सूचना
 एकत्रित  ौ  जा  रही  है  और  यथा  सभा  शीघ्र
 सभा  पटल  पर  रख  दी  जायगी  t

 विदेशी  शराब  को  बिक र  के  लिए  लाइसंस

 945  थी  मूल सरा,  डागा  क्या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  क्यो  संघ
 राज्य  क्षेत्रों  मे ंशराब  को  दुकाने  खोलने  के
 लिये  पहले  अनुमति  लेन  पड़ती  है  और  यदि

 हा,  तो  उसकी  शर्तें  क्या  है  ?

 चित्त  मंत्रालय  में  राज्य  मंत्री  (थी  के०
 कार  गणेश)  अपेक्षित  सूचना  एकत्रित  की
 जा  रही  है  तथा  सभा  पटल  पर  रख  दी  जायगी।

 जोधपुर  हवाई  अड्डे  का  निर्माण

 9i46  थी  मूल खाद  डागा  क्या  पर्यटन
 और  नागर  विमानन  मती  यह  बताने  की  कृपा
 करेगे  कि

 (क)  जोधपुर  हवाई  अड्डे  का  निर्माण  कब
 तक  हो  जायेगा  तथा  उस  पर  बुल  कितना  व्यय

 आयेगा  और  'उसके  निर्माण  में  अब  तक
 कितना  धन  व्यय  किया  गया  है,  और

 (ख)  क्‍या  हवाई  अड्डे  पर  विशेष  रूप  से

 हवाई  बडे  के  परिसर  में  प्रवेश  करने  और  वहा
 से  बाहर  जने  की  उचित  व्यवस्था
 के  अभाव  के  कारण  यात्रियों  को  बहुत  सी
 बठिनाइयो  क  सामना  वरना  पड़ता  है  और
 यदि  हा,  तो  उस  पर  सरकार  वी  क्या  प्रतिक्रिया

 है?

 पर्यटन  और  नागर  विमानन  मंत्री  (डा०
 कर्ण  सिह)  (+)  सागर  विमानन  विभाग  ने
 I3  00  लाख  रुपये  की  अनुमानित  लागत  से

 जोधपुर  बिमान क्षेत्र  पर  एक  सिविल

 एनकलेव  के  निर्माण  के  लिए  योजना  बना  ली

 है  1  आवश्यक  भूमि  का  रक्षा  प्राधिकारियों
 द्वारा  हस्तांतरण  किया  जा  चुका  है  तथा

 MAY  4,  973  Written  Anewers  92

 निर्माण-कार्य  के  अगली  यो जता वधि  के

 शुरू  में  प्रारम्भ  हो  जाते  तथा  दो  वर्ष  के  अन्दर

 पूरा  हो  आने  की  आशा  है।  कलैक्टिंग  टैक्सी-

 ट्रैक  तथा  एप्रन  का  निर्माण-कार्य  होल  ही  में
 प्रारम्भ  किया  जा  चुका  है।

 (ख)  सैनिक  बिमानकीक्षों  पर  #"ठोर

 सुरक्षा  पायरिया  होती  हैं,  अत  यात्रियों  को

 कुछ  असुविधा  होना  अवश्यभावी  है।  सिविल

 एन्क्लेव  के  पूरा  होने  पर  समस्त  सामान्य
 यात्री  सुविधाएं  उपलब्ध  हो  आएगी  t

 Operation  of  Air  Services  by  Foreign
 Airlines  from  Calcutta  Airport.

 947  SHRI  PRIYA  RANJAN  DAS
 MUNSI  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 State

 (a)  whether  am  view  of  the  normalcy  of
 law  and  order  situation  im  West  Bengal
 many  foreign  airlines  have  come  back  to
 Calcutta  Airport

 b)  what  ts  the  basic  reason  for  Lutthinsa
 Airlmes  to  be  absent  from  Calcutta  Air-
 port  for  the  last  two  years,  and

 w  whether  his  Ministry  has  made  a
 fresh  approach  to  all  foreign  airlines  to
 Opertte  once  again  from  Calcutta  Atrport
 for  the  effective  use  of  the  Calcutta  Inter-
 national  Airport  Terminal  Building?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN  SINGH)
 (a)  At  present,  wven  foreign  airlines,  rd
 Acroflot,  Bangladesh  Biman,  British  Over-
 seas  Airways  Corporation,  Royal  Nepal
 Anlines  Corporation,  Scandinavian  Arr-
 lines  System,  That  Aarways,  and  Burma
 Airways)  operate  $4  flights  per  week  (o;
 through  (  alutta  No  new  foreign  airline
 has  commenced  services  to/through  Cal-
 cutta  since  November,  §972

 (b)  Lufthansa  gave  up  its  nght  to  ope-
 rate  to  Caluutta  of  its  own  accord,  in  order
 to  concentrate  its  operations  at  Bombay,
 in  addition  to  New  Dethi

 (c)  The  Government  of  India  will  welcome
 operation  of  scheduled  air  services  by
 foreign  carriers  to/through  Calcutta  in
 accordance  with  their  entitlements  How-
 ever,  it  ws  for  the  sirimes  conperned  to  take
 ieutiative  in  this  régard.
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 Opening  of  new  Branches  of  Nationalised
 Banks  is  areas  of  Calcutta  and  Greater
 Catentta

 9i48.  SHRI  PRIYA  RANJAN  DAS
 MUNSI  5  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  the  Nationalised  Banks  are
 facing  trouble  to  open  new  Branches  in
 Calcutta  and  greater  Calcutta  areas  and
 also  in  the  rural  areas  due  to  the  demand  for
 employment  by  the  local  unemployed
 youth;

 (b)  if  so,  whether  Union  Bank  of  India
 is  facing  such  a  problem  to  open  a  branch
 in  New  Alipore,  Calcutta  in  this  regard;
 and

 (c)  the  remedy  proposed  in  this  respect?
 THE  MINISTER  OF  FINANCE  (SHRI

 YESHWANTRAO  CHAVAN):  (a)  It
 has  been  reported  by  some  of  the  banks
 that  they  had  difficulties  in  opening  new
 branches  in  Calcutta  and  Greater  Calcutta
 areas,  due  to  the  demand  of  the  unemployed
 youths  of  these  localities  for  employment
 in  the  new  branches,

 (b)  Yes,  Sir.
 (c)  The  banks  have  reported  that  they

 have  been  trying  to  get  over  the  difficulties
 by  approaching  the  State  Government
 for  necessary  assistance.

 S.  T.  C.'s  Decision  to  Permit  only  ome
 Firm  to  Export  Cement  to  Muscat  and
 Salala
 9149-  SHRI  JAGANNATH  MISHRA  :

 Will  the  Minister  of  COMMERCE  bo
 pleased  to  state  :

 (a)  whether  S.T.C,  has  decided  to  give
 monopoly  to  one  private  firm  for  the  export
 of  cement  to  Muscat  and  Salala;  and

 b)  if  so,  the  resaons  therefor?
 THE  MINISTER  OF  COMMERCE

 (PROF.  D.P.  CHATTOPADHYAYA)  :
 {a)  No,  Sir.  The  S.T.C.  itself  is  exporting
 cement  to  Muscat,  Salala  and  other  desti-
 nations.  +  .

 (0)  की जन  not  arise.

 _  Export  of  Cement
 9350,  SHRI  JAGANNATH  MISHRA  :

 Will  the  Minister  of  '  COMMERCE  be
 Pleased  to  state  :
 4—4191 88/73
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 (a)  whether  cement  i  exported  by  ou
 country  to  some  other  countries;  and

 ()  if  so,  the  justification  for  such  export
 in  view  of  its  shortage  in  the  country?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.P.  CHATTOPADHYAYA):

 (a)  Yes,  Sir.
 (b)  The  present  exports  are  being  made

 to  meet  the  contractual  commitments  al-
 ready  entered  into.
 Collection  of  Additional  Freight  Charges  by

 Art  Silk  Spinners

 9i5!.  SHRI  JAGANNATH  MISHRA  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (8)  whether  Government  have  received
 complaints  that  some  Art  Silk  spimners
 are  collecting  additional  freight  charges
 and  additional  charges  by  way  of  dealers’
 commission;  and

 (b)  if  so,  the  action  taken  thereon?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.P.  CHATTOPADHYAYA)  :
 (a)  and  (b).  Yes,  Sir.  Government  have
 received  some  complaints  regarding  the
 Collections  of  additional  freight  charges
 by  the  Nylon  spinners.  The  Association
 of  Synthetic  Fibre  Industry  has,
 however,  denied  these  allegations,
 As  there  is  a  voluntary  agreement
 between  the  spinners  and  weavers  covering
 the  price  distribution  of  Rayon  filament
 yarn,  viscose  staple  fibre  spun  yarn  and
 nylon  yarn,  it  is  hoped  that  the  problem
 of  freight  increases  etc.  Will  be  settled
 by  the  two  parties  within  the  framework  of
 the  voluntary  agreements  between  them:

 Retirement  of  Employees  of  Development
 Department  of  Indian  Mercantile  Insurance
 Company  Ltd.,  Bombay

 9152,  SHREP.M.  MERTA  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state.  :

 (a)  whether  he  has  received  a  telegram
 dated  20th  March,  973  from  the  Develop-
 tment  Department  of  Indian  Mercantile
 Insurance  Company  Ltd.,  Bombay  regar-
 ding  the  retirement  of  Bevelopment  em-
 ployess  on  a  years  of  age  in  Insurance
 industry  and  the  notice  served  on  the  em-
 ployees  of  the  Department;

 (b)  if  so,  the  gist  of  the  telegram;
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 (c)  whether  any  favourable  decision  has
 been  taken  in  respect  of  the  Development
 Department  of  Indian  Mercantile  Insurance
 company  Limited,  Bombay;  and

 a)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD  :  (a)  Yes,  Sir.

 (b)  Alleged  discrimination  between  de-
 velopment  employees  and  administrative
 employees  as  regards  age  of  retirement.

 (०)  and  (d)  The  position  is  being  exa-
 mined.

 Procedure  Followed  In  Regard  To
 Granting  of  Compensation  In  Fatal  Car
 Accidents

 9153,  SHRI  P.M.MEHTA  :  Will  the
 Ministerjof  FINANCEjbe  pleased  to  state  :

 (a)  whether  after  the  Nationalsation  of
 the  Insurance  Companies  a  new  procedure
 has  been  adopted  in  regard  to  the  granting
 of  compensation  in  fatal  car  accidents  in
 cases  where  the  amount  exceeds  Rs.  10,000
 and  if  so,  what  was  the  procedure  followed
 before  and  what  are  the  changes  made  now;

 (b)  whether  the  new  procedure  adopted
 had  been  causing  a  great  hardship  to  the
 relatives  of  the  victims;  and

 (c)  how  many  cases  in  which  the  amount
 exceeded  Rs.  10,000  were  settled  by  the
 Life  Insurance  Corporation  last  year  and
 in  how  many  cases  appeal  has  been  prefer-
 red  by  the  Insurance  authorities  last  year

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD:  (a)  to  (c).  The
 information  is  being  collected  and  will  be
 Jaid  on  the  Table  of  the  House  as  soon  as
 it  &  available.

 Ecafe’s  Report  Regarding  India’s  Economy

 9154,  SHRI  DEVINDER  SINGH
 GARCHA:;  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  according  to  survey  report
 of  BCAFE  published  recently  all  crash

 regarding  employment,  land  reforms,
 agriculture  and  equal  distribution  of  wealth
 and  income  have  failed  in  India;  and

 (8)  if  so,  what  is  the  reaction  of  Govern-
 ment  towards  these  findings?
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 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  १  (ay  Some
 references  40  tie  ctash  plane  reining  to
 employment,  land  reforms,  agriculture  and
 equal  distribution  of  income  and  wealth
 have  been  made  in  the  Pretlmenary  Draft
 of  the  Economic  Survey  of  Asia  and  the
 Fer  East  prepared  in  January  1973.  While
 some  vague  mention  has  been  made  of  slow
 progress  in  certain  aspects,  the  Survey
 does  not  stare  that  these  programmes  havo
 failed.

 (bo)  It  is  the  Government's  view  that
 substantial  progress  has  been  achieved  in
 the  fields  of  agriculture  and  land  reforms.
 The  employment  targets  in  respect  of  the
 Crash  Scheme  for  Rural  Employment  are
 being  fulfilled,
 Indtan  Alr  Lines  Proposal  To  Levy  Fees
 Fer  Applications  From  Travel  Ageate
 ह.  Registration.

 9155,  SHRI]  DEVINDER  SINGH  GAR-
 CHA:  Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  Indian  Arrlines  proposes
 to  levy  fees  for  applications  from  pros-
 Pective  travel  agents  for  thei:  registration
 and  recognition;  and

 (9)  if  so,  the  reasons  for  the  same  and
 the  advantages  sought  to  be  achieved  from
 this  measure”

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  Yes,  Sir.

 (b)  Indian  Airlines  have  to  make  exhau-
 ative  investigations  invotving  considerable)
 expenditure.  To  defray  a  part  of  this,
 Indian  Airlines  have  decided  to  levy  fees
 from  prospective  travel  agents  under  the
 following  heads  -—~

 (i)  Application  fee;
 (ii)  Registration  fee;  and

 (iii)  Annual  fee.
 Existing  agents  will  be  required  to  pay

 only  iil)  above.

 Exelee  Duty  On  Sugar
 9157,  SHRIM.  R.  LAKSHMINARA-

 YANAN  :Will  the  Minister  of  PENANCE
 to  state  :

 (a)  the  method  adopted  to  calculate  the
 Excise  duty  for  levy  and  free  sales  sugat
 and  abo  the  duty  per  quintal  for  levy  and
 free  sales  sugar



 7  Written  Answers

 &)  ia  the  absence  of  physical  verification,
 what  is  the  alternative  method  adopted  by
 his  Ministry  to  verify  the  figures  given  by
 the  factories;  and

 (c)  whether  any  surprise  checks  were
 made  during  1971-72  season  in  case  of  sugar
 factories  in  Tamil  Nadu,  if  so,  the  number
 of  checks  conducted  in  each  factory  and
 also  whether  any  discrepancy  was  found
 during  these  checks?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH):  (a)  The  Centra!  Excise  duty
 on  sugar  is  leviable  on  ad  valorem  basis.
 Normally  the  ex-factory  whole-sale  cash
 price  is  to  be  determined  and  then  the  amount
 of  duty  is  to  be  calculated  thereon.  How-
 ever,  Tariff  values  have  been  fixed  for  free
 sale  sugar  under  the  Central  Excises  &  Salt
 Act.  1944.  Prices  for  levy  sugar  are
 fixed  under  the  Essentiat  Commodities
 Act,  1955.  At  present  the  Tariff  value  and
 rate  of  duty  for  free  sale  sugar  is  Rs,  255/-
 per  quintal  and  24%  basic  +  6%  additional
 respectively.  For  levy  sugar,  the  price
 fixed  differs  from  grade  to  grade  and  even
 from  zone  to  zone.  The  rate  of  duty  for
 levy  sugar  is  20%  basic  +  6%  additional.

 )  Checking  of  monthly  return  of  pro-
 duction  and  clearance  by  sugar  factories
 with  which  a  copy  of  each  of  the  clearance
 documents  issued  during  the  month  and
 extracts  of  details  of  duty  debited  by  the
 factory  is  attached,  is  the  primary  form
 of  control.  In  addition,  percentage  re-
 covery  of  sugar  from  sugar  cane  is  also  che-
 cked  by  qualified  staff  through  special  re-
 turns  obtained  from  sugar  factories.  Be-
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 Introduction  of  Internal  Audit  System  in
 Public  Sector  Undertakings

 9i88.  SHRI  S.M.  BANERJEE  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 stafe  :

 (a)  the  names  of  public  sector  under-
 takings  in  which  system  of  internal  audit
 has  been  introduced  and  in  which  it  is  still  to
 be  introduced;

 (b)  what  steps  are  being  taken  to  get
 this  system  introduced  in  all  the  under-
 takings;  and

 (c)  the  number  of  undertakings  in  which
 the  internal  audit  Divisions  have  been
 Placed  under  the  officers  taken  on  deputation
 from  the  C.  &  A.G.'s  Office?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (c).  The  information
 is  being  collected  and  will  be  laid
 on  the  Table  of  the  House  as  soon  as
 possible.

 (b)  Government  had  issued  guidelines
 in  968  for  introduction  of  an  efficient
 system  of  internal  audit.  Tie  admunistra-
 tive  Ministries  were  also  requested  to  keep
 a  watch  over  the  progress  of  action  taken  by
 public  enterprises  in  this  regard.  The
 Auditors  of  the  companies  also  continuously
 evaluate  the  internal  audit  systems.

 Amount  Advanced  to  Small  Scale  industries
 in  Bihar  by  Nationalised  Banks

 9i59.  SHRI  BHOGENDRA  JHA  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Question
 No,  6340  on  the  6th  April,  1973  and  state:

 (a)  tie  latest  District-wise  number  of
 recipients  and  the  total  amount  advanced
 for  small  scale  industries  in  Bihar  by  each  of
 the  nationalised  Banks  since  August  4969
 and  the  plans  for  the  same  during  the  cur-
 rent  financial  year;

 (b)  whether  credits  for  brick-kiin  industry,
 shoe-making  and  Agricultural  Implements
 etc.  are  being  advanced  or  proposed  to  be
 advanced  for  which  there  is  no  dearth  of
 raw  materials  or  markets,  if  so,  the  amount
 thereof;  and

 (०)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  FINANCE  (GHRIMATI
 SUSHILA  ROHATGD  :  (a)  Information
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 regarding  district-wine  number  of  reci-
 pients,  of  advances  for  stnall  scale  industry
 is  being  collected  and  will  be  placed  on  the
 Table  of  the  House.  Information  of  advan-
 ces  by  cach  of  the  nationalised  banks  is
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 given  in  the  statement  enclosed,

 (b)  Yes,  Sir.

 {c)  Does  not  arise.

 STATEMENT

 Advances  by  Publice  Sector  Banks  to  Small  Scale  Industrial
 Unit  in  Bihar  State.

 (Amount  in  Lakhs  of  Ruppees)

 Juns,  969  September,  972
 Name  of  the  Bank

 No.  of  Balance  No.  of  Balance
 Units  Outstand-  Units  Outstand-

 ing  ing

 @  (2)  (3)  (4  (3)

 State  Bank  of  India  .  .  369  I38  -48  4243  53]  -69
 State  Bank  of  Bikaner  aod  Jaipur  6  5-42  4  4-55
 Allahabad  Bank  45  I  04  $3  26  -60
 Bank  of  Baroda  हा  £*4  |  10-73  448  92  62
 Bank  of  India  4]  60,  79  9  6
 Canara  Bank  Fi  49  2-47  ‘61  2470
 Central  Bank  of  India  70  02  6  332  238  30,
 Dena  Bank  7  29  -84
 Indian  Bank  ~  i  0-03
 Indian  Overseas  Bank  ~  _  ~
 Punjab  National  Bank  33  25  74  54  27  43
 Syndicate  Bank  न  ~
 Union  Bank  of  India  +  8  362  4h  47-27
 United  Bank  of  India  2  2-40  i30  43  90
 United  Commercial  Bank  39  30-63  77  65  9]
 Bank  of  Maharashtra  O01

 *Figures  are  provisional,
 Aveoant  Advanced  to  Districts  Of  Biher

 Under  the  Scheme  Of  Preferential
 Rates  Of  faterest

 9160,  SHRI  BHOGENDRA  JHA  ;
 Will  the  Minister  of  FINANCE  be  pleased
 to  réfer  to  the  raply  given  to  Starred  Ques-
 tion  No,  648  on  the  6th  Aprif,  973  and
 state:

 (a)  which  of  the  Districts  of  Bihar  are
 covered  under  the  schem>  of  preferential
 rates  of  interest;  and

 (b)  the  total  number  of  recipients  till
 now  atid  total  amount  demanded  District-
 wise?

 THE  MINISTER  OF  FINANCE  (SHRI
 YASHWANTRAO  CHAVAN)  ;  (a)  the
 soheme  of  concessional  rates  of  interest
 now  coveres  the  following  districts  of
 Bihar  ५

 Backward  Districts
 4  Bhagaipur
 2.  Dharbhanga
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 3,  Muzaffarpur
 4.  Palamau
 5.  Saharsa
 6.  Santhal  Parganas
 7.  Saran

 SFDA/ZHTPAL  Districts
 8.  Champaran
 9.  Purnea

 10.  Patna
 11.  Ranchi
 12,  Shahabad.

 (8)  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  House.

 Revitalisation  of  General  Tnsurance
 Zonal  Corporation;

 9I6!.  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  have  received
 any  complaint  that  the  General  Insurance
 Zonal  Corporation  system  does  not  help
 customers;  and

 Oe)  if  so,  the  measures  taken  by  Goverh-
 ment  to  revitalise  the  Zonal  Corporations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  No,  Siz.

 (b)  Does  not  arise.

 Export  of  Surplus  Natural  Rubber
 9162.  SHRIMATI  BHARGAVI  THAN-

 KAPPAN  :  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  the  Rubber  Dealer's  Asso-
 ciation  of  Kerala  has  urged  Government  to
 take  immediate  steps  to  export  the  surplus
 natural  rubber  available  in  the  country;
 and

 o  if  80,  what  decision  has  been  taken
 thereon?

 THE  MINISTER  OF  COMMERCE
 (PROF.  9.  क,  CHATTOPADHYAYA):
 (a)  The  Rubber  Dealers’  Association  of
 Cannanor,  Calicut,  Malappuram  and
 Palghat  have  inter-alia  suggested  export  of
 surplus  rubber  from  India.

 (०)  The  State  Trading  Corporation  of
 India,  and  the  Rubber  Board,  Kottayam
 have  been  asked  to  explore  the  possibilities
 of  exporting  Natural  rubber  from  India.
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 शायरी  के  आमों  का  प्रता  लगाने  के  लिए
 तीव्रगामी  मोटाये  और  तस्करी  विरोधी
 उप कर नो  की  आवश्यकता

 9163.  नदी  महा दीपक  सिह  शाक्य  :
 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  लोक  लेखा  समिति  ने  यह
 विचार  व्यक्त  किया  है  उन  के  बार-बार
 प्रार्थना  करने  पर  भी  सीमा  शुल्क  विभाग  को
 ऐसी  तीव्रगामी  नौकायें  तथा  ऐसे  तस्करी
 विरोधी  उपकरण  प्रदान  नहीं  किये  गये  हैं
 जो  तस्कर  व्यापारियों  को  पकड़ने  में  सहायता
 करते;  और

 (ख)  यदि  हां,  तो  इस  का  क्‍या  कारण

 है  और  क्‍या  सरकार  ऐसी  व्यवस्था  करने  जा

 रही  है,  यदि  नही,  तो  इस  के  क्या  कारण  है?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (६.  | 1
 आर०  गणेश):  (क)  सरकारी  लेखा  समिति  ने

 अप्रैल,  972  में  अपनी  43वीं  रिपोर्ट  में.  यह
 इच्छा  व्यक्त  की  थाकि  “मंत्रालय  को  यह

 सुनिश्चित  करना  चाहिए  कि  तस्कर-व्यापार
 विरोधी  अपेक्षित  साज  सामान  की  व्यवस्था
 करके  तथा  कर्मचारियों  को  आवश्यक  शक्तियां
 प्रदान  करके  निवारक  तंत्न  को  सुदृढ़  किया
 जाता  है  और  सरकार  पांचों  की  आवश्यकता
 के  संबंध  में  मंत्रिमंडल  सचिवालय  द्वारा  सहित
 किये  गये  अध्ययन  दल  की  रिपोर्ट  पर  शीघ्र
 निर्णय  ले  1  “आगे  समिति  ने  फरवरी,  973”
 में  अपनी  77  रिपोर्ट  में  अपना  अभिमत  इस
 प्रकार  व्यक्त  किया  है  :---  समिति  सरकार
 से  ओर  देकर  यह  कहना  चाहती  है  कि  तस्कर
 व्यापार  विरोधी  उपायों  के  लिये  उपयुक्त
 किस्म  की  नामों  का  अन्तिम  रूप  से  चुनाव
 करने  और  उन्हें  पर्याप्त  संख्या  मे  सप्लाई
 करने  तथा  तस्कर  व्यापार  विरोधी  साज
 सामान  एवं  कर्म  चोरियों  को  आवश्यक  शक्तियां

 प्रदान  करने  की  शीघ्र  ही  व्यवस्था  की  जानी

 जाहिए  Vv

 (@)  जैसा  कि  सरकारी  लेखा  समिति

 की  43वीं  रिपोर्ट  की  कीडकर  2.29  तथा
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 ,  30  के  संबंध  में  मलयालम  हारा  दिये  गये
 सत्तर  में  बताया  गया  है,  तस्कर  व्यापार
 विरोधी  कार्यवाही  के  लिय  उपयुक्त  यालों  को
 प्राप्त  करने  के  संबंध  में  मंत्रिमण्डल  सचिवालय
 द्वारा  गठित  अध्ययन  दल  की  सिफारिशों  की
 सरकार  हारा  विस्तारपूर्वक  जांच  की  गई
 थी  ओर  उन  सिफारिशों  के  आधार  पर
 मेसर्स  गायन  रीच  वर्कशाप  के  तत्कालीन
 प्रबन्ध  निदेशक  से  अनु  रोष  किया  गया  था  कि

 यह  केन्द्रीय  उत्पादन शुल्क  तथा  सीमाशुल्क
 बोर्ड  से  परामशे  करके  उपयुक्त  नावो  का  चुनाव
 करे  और  अपनी  सिफारिश  सरकार  की  स्वीकृति
 के  लिये  भेज  दे  ।  तब  से,  गार्डन  रीच  वर्कशाप
 द्वारा  समुद्र  मे  चलने  वाले  यानो  के  विदेशी
 निर्माताओं  से  की  गई  पूछताछ  के  भत्युत्तर  से

 कुछ  विदेशी  वार्डों  द्वारा  निमित  यानो  के
 सबब  में  तकनीकी  विवरण  प्राप्त  हुए  है  और
 उनकी  जाच  की  जा  रही  है  ।

 जहां  तक  सरकार  व्यापार  विरोधी  कार्य
 के  लिय  आवश्यक  अन्य  साज  सामान  का  सबंध
 है  इस  प्रकार  के  साज  सामान  की  आवश्यकता
 की  समय  समय  पर  समीक्षा  की  जाती  है  और
 सरकारी  लेखा  समिति  के  अभिमत ों  को  ध्यान
 में  रखते  हुए,  तस्कर  व्यापार  विरोधी  साज-
 सामान  सीधी  आवश्यकता  की  फिर  से
 समीक्षा  की  जा  रही  है;

 नागरिक  सद्डयन  विभाग  में  कर्म  चोरियों  हारा
 हड़ताल  किये  जाने  पर  रोक  लगाने

 के  लिये  कार्यवाही

 9164.  भी  महा दी एक  सिह  शाक्य  :  क्या
 पेंशन  और  मार  विमानन  मंत्री  यह  बताने  की

 कृपा  करेगे  कि  :

 (क)  कया  उनके  मंत्रालय  के  अन्तर्गत
 नागरिक  उड़्ड़यन  विभाग  के  कर्मचारी  आम-
 तौर  पर  हडताल  करते  रहते  हैं  ।

 पख)  कया  नागरिक  उदयन  विभाग  को

 इसके  परिणामस्वरूप  करोड़ों  रुपयों  का

 नुकसान  उठाना  पड़ता  है  ;  और
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 (er)  यदि  हां,  तो  मं  हड़तालों  पर  रोक

 लगाते  के  लिये  सरकार  क्या  कार्यवाही  कर

 रही  है  ?

 पर्यटन  और  सागर  विमानन  मंत्री  (डा०

 कार्य  तह)
 :  (क)  जी,  तही।

 पुच)  और  (ग)  .  प्रश्न  नहीं  उठता

 |. ड  971-72  के  दौरान  विदेशों  से  जाया
 क्य  गधे  किसानों  के  फालतू  पुर्जे

 9i65.  श्री  महादीपक  सिह  शाक्य  :

 क्या  पर्यटन  और  भीतर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  वर्ष  i97i-72  के  दौरान
 विदेशों  से  विभागों  के  किये  विभिन्न  किस्म  के

 फालतू पुर्ें आयात गजे  आधार  किए  गये  हैं;  और

 (ख)  यदि  हाँ,  तो  कितने  किस्म  के  फालन
 पुर्जे  आयात  किये  गये  तथा  उसमें  कितनी  विदेशी

 मुद्रा  व्यय  हुई  और  इस  सबंध  में  देश  को  आत्म-
 निर्भर  बनाने  के  लिये  क्‍या  कार्यवाही  की  गई

 है?

 1... ड  और  नागर  विमानन  मंत्री  (शा०
 कर्ण  सिह)  (क)  जी,  हाँ  ?

 (ख)  देश  में  नागर  विमानन के  क्षेत्र  में

 प्रयुक्त  आयातित  विमानों,  उनके  इंजनों  व

 अन्य  उपस्कर  के  सधारण  ओवर हाल  और

 मरम्मत  के  लिये  अनेकानेक  प्रकार  के  फालन

 पूर्व  की आवश्यकता होती  है  ।  बर्ष  1971-72
 के  दौरान  नागर  विमानन  के  महानिदेशक  न

 देश  के  विभिन्न  परिचालकों  के  सिये  8.  35

 करोड  रुपये  के  मूल्य  के  उपस्कर  के  आयात  वी

 सिफारिश  की  थी  ।  यद्यपि  स्वदेशी  निर्माण  वा

 बराबर  प्रोत्साहित  किया  जाता  है,  इससे  आयात

 आवश्यकताओं  को  केवल  एक  सीमित  मात्रा

 तक  ही  कम  किया  जा  सकता  है|  बहुत  7

 अत्यंत  परिष्कृत  (सोफिस्टिकेटेंड)  प्रकार  ी

 उपकरणों  की  जितनी  भातरा  में  आवश्यकता

 होती  है  उससे  उसके  देश  में  ही  विकास  आर

 निर्माण  पर  होने  वाली  उच्च  अधियान्ततीय

 लागत  का  कोई  औौजित्व  नहीं  सिद्ध  होता  1
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 Foreign  Exchiige  earned  By  Indian
 ines  for  Handling  Flights  ef  other

 Alriines  during  4972

 9166.  SHRI  FATESINGH  RAO
 GAEKWAD  :  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  the  total  amount  of  foreign  exchange
 received  by  Indian  Airlines  during  4972
 from  other  airlines  whose  flights  have  been
 handied  by  it;

 (b)  whether  there  has  been  any  profit
 or  los:  to  the  Corporation  after  taking  into
 consideration  the  expenditure  incurred  by
 the  Corporation  on  handling  there
 flights;  and

 (०)  if  there  has  been  a  loss,  what  steps  are
 intended  to  be  taken  for  recovering  the
 loss?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  +  The  total  foreign  exchange  carnings
 of  Indian  Airlines  during  ‘1972-73  from  other
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 Airlines,  whose  flights  were  handied  by  them,
 were  approximately  Rs.  13-50  lakhs.

 (b)  There  has  been  a  profit  to  the  Cor-
 poration  after  taking  into  consideration
 the  expenditure  incurred  by  Indian  Airlines
 for  handling  those  flights.

 (c)  Does  not  arise.

 Loan  from  Canada
 9167,  SHRI  FATESINGH  RAO  GAEK-

 WAD  :  Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  total  amount  of  loan  received  from
 Canada  during  1972-73;

 (9)  out  of  this  how  much  amount  has
 utilised  so  far;  and

 (c)  which  are  the  projects  to  be  under-
 taken  during  the  current  year  with  the  aid
 of  Canadian  loan?

 THE  MINISTER  OF  FINANCE  (SHRI
 YASHWANTRAO  CHAVAN)  (a)  and
 (c).  The  total  amount  for  which  loan  agree-
 ments  were  signed  with  Canada  during  9T2-
 73  is  Rs.  52-39  crores  (C$  74-84  million).
 Details  of  these  loans  are  given  below:

 Title  Date  Amount
 (in  crores  (nC  $

 Rs.)  million)

 नि  Commodity/Fertilizer  Loan  10-6-72  ‘35-00  50  -00
 2.  Fertilizer  Busk  Handling

 Acility  at  kandla  Port  :  2-8-72  0-49  0-70
 3.  Fertilizer  Bulk  Handling  Facility  at  Haldia  है  23-2I-72  33  190
 4.  Oil  &  Gas  Exploration  and  Development  2-2-73  2410  3५0
 $.  Socond  Satellite  Communications  Earths  Station

 Dehradum  (for  Overseas  Communications  Service)  30-12-72  1-22  3-74
 6.  Polybutadience  Synthetic  Rubber  Plant  (PCL,

 Baroda)  16-3-73  5-25  7-50
 7.  Line  of  Credit  a  Tranche)  (for  procurement

 of  equimpment,  spares  and  services  for  industry  in
 general)

 Total

 31-3-73  7-00

 52  39

 0  00

 74-84

 b)  Out  of  Rs.  §2-39  crores  (CS  74-84
 Million),  orders  have  been  placed  for  an
 amount  of  Rs.  26°22  crores  ((  $  37-44
 million  )  The  amount  drawn  against
 these  Ioans  tofals  up  to  Rs.  8-77  crores
 1० है  26°8  million),

 Computers  for  Safe  and  Orderly  handling
 of  Ae  Traffic

 168,  SHRE  RATESINGHRAO  GAE-
 KWAD  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to  state:

 nn,  Ss
 (a)  whether  his  Ministry  has  ordered  any

 special  purpose  computers  in  order  to  ensure
 safe  and  orderly  handling  of  air  traffic;

 {b)  if  so,  the  name  of  the  country  on
 whom  the  order  has  been  placed;  and

 दी  the  total  expenditure  to  be  incurred
 thereon?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.KARAN  SINGH):
 (a)  :  There  are  already  same  computers
 with  Indian  Airtine:  and  AirIndia  for



 07  ss  Written:  Answers

 accounting  and  reservation.  No  further
 computers  have  been  ordered.

 )  and  (०.  Do  not  arise.

 Presentation  of  Memorandam  by  Field
 ‘Workers  of  General  Insurance  Corporation

 9i69,  SHRI  VASANT  SATHE  :  Will  the
 Minister  of  FINANCE  be  pleased  to  State:

 (a)  whether  the  Field  workers  of  General
 Insurance  Corporation  have  presented  a
 Memorandum  to  the  Managing  Director
 pleading  for  justice  to  them  as  regards
 service  conditions;

 (b)  if  so,  the  main  demands  of  the  emplo-
 yees;  and

 (©)  whether  Government  have  considered
 the  demands  and  if  so,  the  action  taken
 thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  :  Yes,  Sir.

 b)  The  main  demands  of  the  Field  work-
 ers  are  given  below:—

 (i)  Continuance  in  service  beyond  the
 age  of  60  years.

 ii)  Abolition  of  agency  to  banks.
 Gii)  Uniform  underwnting  policy.
 (iv)  Decentralisation  of  powers.
 (v)  Standardisation  of  service  conditions.

 (vi)  Uniform  increments  and  bonus  for
 972  and

 (vii)  Speedy  sotulian  of,  pending  prob-
 lems.

 (c)  The  position  is  being  examined.

 Reaction  of  Government  to  the  News
 Item  under  the  Caption  “S.B.I.  Chief

 for  Bank  Rate  Hike”

 9170,  SHRI.  VASANT  SATHE  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  news  report  publi-
 shed  at  page  4  of  the  ‘Economic  Times’
 Gated  3ist  March,  3  under  the  caption
 “S.B.I.  Chief  for  Bank  Rate  Hike”;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and
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 (b)  .  Yes,  Six,  the  Government  bas  been
 the  news  item  and  taken  note  of  it.

 Setting  ह.  of  a  Committee  to  recom-
 mend  =  Fair  Prices  for  Cotton

 OTL  SHRI  VASANT  SATHE  :  Will
 the  Minister  of  COMMERCE  be  pleared
 to  state:

 (a)  whether  Government  have  set  up  a
 Committee  to  study  and  recommend  fair
 prices  for  cotton;

 (b)  whether  the  Committee  has  submitted
 the  report  to  Government  on  cotton
 Prices;

 (c)  if  so,  the  decisions  taken  by  Govern-
 Ment  on  the  recommendations  of  the  Com-
 mittee;  and

 (d)  if  not,  the  likely  time  to  be  taken  for
 submission  of  the  report  by  the  Com-
 Muttee?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):

 (a)  No,  Sir.
 (b)  to  (d).  Do  not  arise.

 Selected  Merchandising  Export
 Houses  to  work  as  Canalising  Agents

 9172.  SHRI  RAM  PRAKASH  :  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state:

 -(a)  whether  Government  propose  to
 Rominate  selected  merchandiung  export
 houses  as  canalising  agents;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):
 (a)and  (b).‘Government  has  appointed  a
 Committee  to  examine  the  question  of  role
 of  merchandising  export  houses  in  the  con-
 text  of  canalisation  policy,  The  Committee
 has  not  submitted  its  report  as  yet.  A  deci-
 sion  in  this  regard  will  be  taken  after  con-
 sidermg  the  Committec'’s  report.

 Writing  of  Debts  ontetanding  Agninst
 States

 9i73.  PROF.  NARAIN  CHAND  PA-
 RASHAR  :  Will  the  Minister  of  FINANCE
 be  pleased  (0  state:

 {a)  whether  the  outstanding  debts  have
 been  written  off  in  the  case  of  gome  States
 during  the  pest  three  years;
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 (b)  if  so,  the  names  of  the  States  in  whose
 cass  debts  have  been  written  off;  and

 oO  the  amount  of  debt  written  off  in  each
 vase?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  No,
 Sir.

 (b)  and  (c)  Does  not  arise.

 Enquiry  into  the  Affairs  of  the  Indian
 Institute  of  Foreign  Trade

 9i74,  SHRI  R.  K.  SINHA  :  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (b)  whether  there  was  a  strike  in  the
 fadian  Institute  of  Foreign  Trade  in  Decem-
 ber  last;

 (b)  whether  the  complained  of  corrup-
 tion  and  nepotism;

 (c)  whether  an  inquiry  was  instituted  into
 the  affairs  of  the  said  Institute;  and

 @  if  so,  the  outcome  thereof  and  if  not,
 whether  an  inquiry  is  proposed  to  be  insti-
 tuted  in  the  matter?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):
 (a)  Yes,  Sir.

 (b)  to  (9)  .  The  Indian  Institute  of  Foreign
 Trady  Employees  Union  submitted  a  Char-
 ter  of  Demands,  including  provision  of
 Residential  accommodation  and  facilities,
 promstional  avenucs,  confirmation  of  staff
 etc.  The  Charter  did  not  make  any  refe-
 fence  to  corruption  and  nepotism.  The
 Governing  body  of  the  Institute  appointed
 a  Committee  to  look  into  these  demands
 and  a  settlement  was  subsequently  arrived
 at  between  the  Institute  authorities  and  the
 Unton,  which  is  valid  tilt  January  ,
 1975,

 Overtine  paid  by  Nationalised  Banks  to
 Thee  Employees

 SI7S.  SURE  H.  M.  PATEL  :  Will)  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  the  amount  of  overtime  paid  by  the
 Nauonalixed  Banks  to  their  employees
 during  the  last  three  years,  year-wae  and
 Bank-wise;  and

 (b)  the  amount  of  such  overtime  paid  to
 the  staff  by  the  nationalised  Banks  two
 years  before  nationalisation,  year-wise  and
 Bank-wisg?
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 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  ;  (a)  and
 (0)  A  year-wise  statement  giving  the
 overtime  paid  by  each  of  the  nationalised
 Banks  to  its  employees  from  967  to  4972
 is  laid  on  the  Tables  of  the  House.  [Plased
 in  Library.  See  in  No.  LT  4963/73}.

 Difficulties  Expericaced  by  Nationalised
 Commercial  Banks  in  Implementation  of

 lead  Bank  scheme

 9176.  SHRI  0.  K.  PANDA  :  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  difficulties  experienced  by
 the  nationalised  commercial  banks  in
 implementing  the  lead  bank  scheme  have
 since  been  sorted  out;  and

 (b)  if'so,  the  steps  taken  to  overcome
 these  difficuhies?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and
 (b)  The  implementation  of  the  lead  bank
 scheme  calls  for  a  continuous  coordinated
 action  among  the  diffenrent  banks  located  in.
 a  district  in  extending  banking  facilities  and
 also  in  stepping  up  the  flow  of  credit,  par-
 ticularly  to  the  priority  sectors.  Action  is
 taken  from  time  to  time  to  get  over  the
 problems  that  arise  at  the  different  stages  of
 implementation  of  the  scheme.

 Enquiry)  into  applications  tendered  by  All-
 India  peace  council  for  ‘P’  Forms  aad

 Allocation  of  Foreign  Exchange

 9177,  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  FENANCE  be  pleased  to
 state  :

 (a)  whether  the  All  India  Peace  Council
 for  sending  delegations  to  various  intet-
 national  conferences  and  seminars  pre-
 pared  many  fake  invitations  for  Indian
 delegations  ;

 oe  whether  on  the  basis  of  these  invi-
 tations,  the  ‘P*  Forms  and  Foreign  Exchange.
 were  given  to  them;  and

 (c)  whether  Government  propose  to  insti-
 tute  an  iaquiry  into  the  applications  72०0  v  ed
 from  All  Indta  Peace  Council  for  release  of
 “P’  Forms  and  Foreign  Exchange  for  their
 delegations  who  visited  abroad?
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 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAQ  CHAVAN):  (a)  to
 te).  All  India  Peace  Council  sends  काशफ्कशन
 sals  from  time  to  thme  sponsoring  delega-
 tions  to  participate  in  International  confi
 renoes,  meetings,  etc.  In  all  these  cases
 क  form  clearance  is  given  subject  to  the
 normal  scrutiny  such  ans  availibility  of
 institutional  hospitality,  etc.  Enquiries
 made  by  the  Government  have  not  led  to
 any  information  to  substantiate  the  alle-
 gation  that  the  All-India  Peace  Council  has
 deen  sending  delegations  on  the  basis
 of  fake  invitations.

 Amount  spent  on  T.A.  and  D.A.  for
 the  Members  of  Third  Pay  Commission
 9179.  SHRI  C.  K.  CHANDRAPPAN:

 ‘Will  the  Minister  of  FINANCE  bz  pleased
 to  state:

 (a)  the  total  amount  spent  by  Government
 as  T.A.  and  D.A,  for  the  members  of  the
 Third  Pay  Commission;  and

 (b)  the  total  expenditute  on  the  Third
 Pay  Commission  so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  KLR.
 GANESH)  :  (a)  Rs.  0-31  lakh.

 (b)  Rs.  64:36  lakhs  upto  31-3-73  (ex-
 cluding  unsettled  book  debits  for  the  year
 1972-73).

 Proposal  to  Develop  Laccadive  Islands
 from  Toarism  point  of  view

 OTRO,  SHRI  C  K.  CHANDRAPPAN
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  |  be  pleased  to  state:

 (a)  whether  there  are  sume  proposals  to
 develop  an  island  complex  in  some  of  the
 Islands  in  Laccadive  islands  from  tourism
 point  of  view;

 (b)  whether  some  specialists  on  tourism
 development  associated  with  some  inter-
 national  airlines  and  tourist  agencies  have
 vistted  thos  islands  and  put  forvard  their
 proposals  and  if  y  th:  bord  oudkinas  there-
 of;  and

 ‘od  when  Government  will  take  up  the
 work  on  this  project?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN  SINGH):
 (at  to  fc).  In  view  of  the  tounsite  pxtennal
 of  the  Laccadive  Islands.  the  Department  of
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 ‘Tourlam  sponsored  twe  watvey  teacm—~the
 first  comprising  tour  operators  attd  a  rep-
 resentative  from  the  Department  of
 Touriam,  and  the  second  comprising  tour
 operators,  representatives  from  Air-India,
 the  Shipping  Corporation  of  India  and  the
 Department  of  Tourism,  which  visited  the
 Islands  in  1973,  An  interim  report
 which  has  just  been  received  js  under
 examination,

 Jacrease  fa  Fares  hy  Indiag  Airtines

 ‘9181,  SHRI  द्.  K.  CHANDRAPPAN:
 SHRI  BIBHUT!  MISHRA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Management  of  Indian
 Airlines  has  decided  to  maintain  its  5  per
 cent  increase  in  fares  on  domestic  routes;

 (b)  how  far  this  decision  is  justified  when
 Government  have  decided  to  withdraw  the
 laland  Atr  Travel  Tax  following  the  aboli-
 tion  of  the  Bangladesh  rofugee  relief  levies;
 and:

 (c)  what  ts  the  reaction  of  Government  on
 the  decision  of  Indian  Airlines  Manage-
 ment?

 THE  MINISTER  OF  TOURISM  FAND
 CIVIL  AVIATION  (Dr.  KARAN  SINGH)
 {a)  to  (ch.  Indian  Airlines  have  incroased
 passenger  fares  with  effect  from  जुबा  Apr!
 4973  by  5  per  cent  with  the  approval  of  the
 Central  Government.  The  increase  was
 necessitated  by  a  substantial  increase  in  th
 various  components  of  their  operatinn:'
 costs.

 Threat  of  discoatinusace  of  General  Trade
 preferences  to  developing  Countries  by

 U.S.A.
 9182,  DR,  H.  P.  SHARMA  :  Will  th:

 Minister  of  COMMERCE  ४०  pleased  ०
 state:

 ta)  whether  the  U.S.  Admunixtration  +
 lately  made  it  clear  to  the  developine  an
 tions  that  they  could  expect  no  8०१
 trade  preferences  from  the  United  $7’
 if  their  trading  pacts  with  European  Cam”
 Market  discriminated  against  Aq.
 goods;

 th)  if  so,  in  what  precive  context  su.)
 threat  was  held  oot  ty  the  US.  om

 क्यों  Government's  reaction  thereto”
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 THE  MINISTER  OF  COMMERCE
 (PROF.  Dp  P.  CHATTOPADHYAYA)
 (a)  to  (c).  While  introducing  the  trade
 Reform  Bill,  1973,  the  US  President  is
 understood  to  have  stated  that  the  tariff
 preferences  by  USA  for  selected  products
 of  developing  countries  envisaged  under
 the  Bull  would  not  be  available  to  those
 developing  countries,  which  discriminate
 against  US  products  in  favour  of  other
 jadustrie’ised  nations.  The  statements
 of  the  US  President  seems  to  be  primarill
 directed  against  those  developing  countries,
 which  grant  tariff  preferences  to  the
 European  Econome  Community  under
 preferential  trading  arrangements.

 Delegation  sent  by  All  India  Peace
 Council  to  Budapest  Peace  Assembly  ta

 May,  1971,

 9183.  SHRI  SAMAR  GUHA  :  Will  the
 Minister  of  FINANCE  be  pleased  to
 State:

 (a)  whether  May,  97]  a  delegation  of
 about  40  members  was  sent  by  Ali  India
 Peace  Council  to  Budapest  Peace  Assembly;

 (b)  whether  Return  Tickets  were  purcha-
 aed  through  M/s  Saha  &  Rai  (P)  Ltd.,
 Dethi;

 (c)  whether  the  whole  delegation  travelled
 both  ways,  to  and  fro  Budapest,  by  the  Rus-
 sian  aiclines  “Aerofiot™  and  if  so,  whether
 the  amounts  were  paid  back  by  M/s  Saha
 &  Rai,  New  Dethi;

 (d)  whether  Mfs  Saha  &  Rai  did  not
 purchase  alr  tickets  at  all;  and

 (6)  whether  Government  propose  to
 institute  an  eaquiry  into  the  whole  affair?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAQ  CHAVAN):  (६)  Yes,
 Si,

 {by to td),  One  way  tickets  upto  Moscow
 were  booked  by  the  Aff  India  Peace  Councd.
 Since  the  hosts  met  all  expenses  including
 international  travel  the  unutilwed  passage
 fares  were  rofaunded  by  the  travel  agency.

 coy  These  transactions  do  not  reveal  any
 prime  facie  case  involving  votlation  of
 foreign  exchange  regulations  and  hence  the

 pope
 instituting  ‘and  cnquiry  docs

 a
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 Trading  Partnership  with  Socialist  Countries
 9184,  DR.  H.  P,  SHARMA  :  Will  the

 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  Government  have  lately  been
 considering  a  sea  change  in  the  country’s
 trading  partnership  with  the  socialist  bloc;

 (b)  sf  so,  the  nature  of  change  contemp-
 lated;  and

 (0)  the  carcumstances  necessitating  such
 change?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  क्  CHATTOPADHYAYA).
 (a)  to(c).  There  is  no  proposal  to  change
 the  pattern  of  trading  relations  with  socia-
 lst  countries  with  whom  we  have  special
 trade  and  payments  agreements.  In  fact
 itas  Government's  policy  further  to  strengthen
 and  expand  this  relationship.

 राय  के  उत्पादन  में  कमी

 9185.  थीं  श्ोकृष्न  अग्रवाल  :  क्‍या
 बाजिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  चाय  के  उत्पादन  में  हाल  के
 वर्षों  में  कमी  हुई  है  ,

 (ख)  यदि  हाँ,  तो  इसके  क्या  कारण  है  ;
 और

 (ग)  इस  दिशा  में  सरकार  ने  क्या  कदम
 उठाये  है  ?

 वाणिज्य  संजो(प्रो०  डी०  पो>  |  टूटो-
 उपाध्याय)  :  (क)  विगत  तीन  क्यों  के  दौरान
 भारत  में  चाय  के  उत्पादन  में  वृद्धि  हुई  है  जो
 कि  निम्नोक्त  अकड़ो  से  देखी  जा  सकती  है

 ag  (आकड़े  लाख
 किल  ग्राम  में  )

 970  483.2

 1971  4333  2

 3972  4525  2

 (a)  और  (ग).  पन  नहीं  उठते  ।
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 (b)  whether  very  recently  the  Fourth
 Annual  Conference  of  the  Federation  of
 All  India  Hindustan  Construction  Workers
 Union  was  held  at  New  Delhi;

 (c)  if  so,  the  particulars  of  the  resolu-
 tion  passed,  decision  taken  therein  and  the
 salient  features  of  their  demands;  and

 (d)  the  action  taken  or  proposed  to  be
 jaken  by  Government  to  fulfil  their  de-
 mands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  G.  VENKATSWAMY):
 (a)  to  (d).  Information  is  being  collected.

 Demands  Day  by  Municipal  Employees

 9048.  SHRIMATI  SAVITRI  SHYAM  :
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state:

 (a)  whether  the  executive  of  the  All
 India  Local  Bodies  Employees  Federation
 which  met  in  the  last  week  of  March,  973
 at  Delhi  has  decided  to  observe  a  Demands
 day  for  municipal  employees  all  over  the
 country;

 (b)  whether  it  has  also  taken  some  other
 decisions  and  passed  resolution  in  con-
 nection  with  their  demands;  if  so,  the
 particulars  thereof;  and

 (c)  the  steps  taken  or  proposed  to  be
 taken  by  Government  to  concede  _  their
 demands?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHABI-
 LITATION  (SHRI  G.  VENKATSWAMY):
 (a)  and  (b).  This  Ministry  has  not  received
 the  Resolutions  passed  by  the  executive  of
 the  All  India  Local  Bodies  Employees
 Federation  which  reportedly  met  in  the
 last  week  of  March,  973  at  Delhi.

 (c)  Does  not  arise.
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 Proposal  for  sanctions  against  Israel  and
 its  Expulsion  from  U.N.

 9049.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  the  reported  news  that
 Soviet  Union  has  called  recently  for  sanc-
 tions  against  Israel  and  its  expulsion  from
 the  United  Nations;

 (b)  the  reaction  of  Government  thereto;
 |

 and

 (c)  the  stand  to  be  taken  by  the  Indian
 Government  in  the  Security  Council  or
 the  United  Nations  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Security  Council  met  from  the  42th
 to  the  2Ist  of  April  1973,  to  consider  the
 complaint  by  Lebanon  against  Israel.  In
 the  course  of  his  statement  during  the
 debate,  the  Representative  of  the  USSR
 said  that  his  delegation  was  prepared  to
 support  in  the  Security  Council  effective
 sanctions  against  Israel  upto  and  including
 its  expulsion  from  the  U.N.  Howevere,  no
 formal  proposal  to  this  effect  was  made
 before  the  Council.

 (b)  Does  not  arise.

 (c)  The  Representative  of  India  Jent  his
 full  support  to  Lebanon  during  the  discus-
 sions  in  the  Council.  He  also  urged  that
 effective  action  should  be  taken  by  the
 Council  to  see  that  assistance  to  Israel
 which  encourages  such  military  attacks  by
 it  is  ended.

 Proposal  to  provide  Indian  Publicity
 Literature  to  Members  of  Parliament

 9050.  SHRI  8.  R.  SHUSKLA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  some  literature  is  being  dis-
 tributed  by  the  Indian  Missions  in  various
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 (a)  whether  a  decisian  was  taken  to  open
 six  more  branches  of  the  nationalised  banks
 at  Bhanderi,  Pokhari,  Tihidi,  Khaira,
 Nilgiti,  Bant  and  Bhadeak  in  the  District  of
 Balasore  (Orissa);  and

 (b)  if  s0,  the  reasons  for  delay  in  opening
 the  branches?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  and  )  The
 United  Commercial  Bank  has  been  having
 an  office  at  Nilgiri  since  December,  1970.
 That  bank  is  also  expected  to  open  an  office
 at  Tihidi  by  the  end  of  June,  1973,  Of  the
 remaining  five  centres,  only  one  centre,
 namely  Khaira,  has  been  identified  as  a
 growth  centre  with  potentialities  for  open-
 ing  a  bank  office.  The  opening  of  an  office
 at  this  centre  has,  however,  been  deferred
 due  to  other  priority  commitments  of  the
 concemed  banks.

 Texma  and  Conditions  for  Appointment  of
 Chairman  of  Public  Undertakings

 9191.  SHRI  Y.  S.  MAHAJAN  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  terms  and  conditions  for
 appointment  of  Chairman  of  Public  undes-
 takings  have  been  fixed  by  his  Ministry;
 and

 (9)  if  s0,  what  are  the  criteria  for  fixing
 them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.R  GANESH)  :  (a)  and  b).
 Presumably,  the  Hon.  Member  is  referring

 to  ‘the  remuneration  and  perquisites
 allowed  to  Chairmen  of  Pyblic
 Enterpriees,  These  have  been  fixed  as
 follows:

 In  the  case  of  part  time  Chairmen  who
 are  either  presently  engaged  in  or  are  retired
 from  business/profession  who  generally  have
 other  sources  of  income,  the  remuneration
 is  ondigarily.  restricted  to  the  normal  sitting,
 fee,  travelling  aflowance  incidentals  as
 applicable  té  हील  nlon-olficial  Members.  °

 Chairmen  drawn  from  public
 life  aré”  ‘Biiived  8  monthly  *  cons:

 of  Re  1000/,  of  daily
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 halt  at  the  headquarters  in  addition  to  sit-
 ting  fees  in  respect  of  Board  Meetings  sub-
 ject  toa  limit  of  Rs.  1000/-  per  month.  They
 are  also  allowed  travelling  allowance,  medi-
 cal  benefits,  use  of  Company’s  car  for  pri-
 vate  purposes  (on  payment  of  the  prescnbed
 monthly  rates  of  recovery  and  subject  to
 a  limit  of  500  km)  and  telephone  as  admis-
 sible  to  the  highest  grade  officer  of  the  Com-
 pany  as  well  as  free  accommodation  sub-
 ject  to  a  rental  ceiling  of  35%  of  the  maxi-
 mum  of  the  salary  schedule  applicable  to  the
 Managing  Director  of  the  Company  and
 some  secretariat  assistance  in  the  office.

 Full  time  Chairmen  of  Public  Enterprises
 are  allowed  pay  in  the  scale  attached  to  the
 post  in  one  of  the  four  schedules  viz.,  Sche-
 dule  A—Rs.  3500-125-4000,  Schedule  B—
 Rs.  300-125-3500,  Schedule  C—Rs.  2500-
 100-3000,  and  Schedule  D-Rs  -2000-100-
 2500  plus  travelling  allowance,  accommo-
 dation,  medical  benefits,  use  of  Company
 car  for  private  purposes  (on  payment  of  the
 prescribed  monthly  rates  of  recovery  and
 subject  to  a  limit  of  500  kms)  and  telephone,
 as  per  Company  rules.

 Tax  Avoidance  by  Public  Sector  under-
 takings

 9192.  SHRI  S.  C.  SAMANTA  :  Will
 the  Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  the  Central  Board  of  Direct
 Taxes  and  the  Auditor  General  have  made
 comparative  studies  of  taxation  accounting
 of  various  public  sector  undertakings;

 (b)  whether  some  undertakings  are  resort-
 ing  to  tax  avoidance  tricks  guided  by  Char-
 tered  Accountants;  and

 (c)  whether  the  Bureau  of  Public  Enter-
 prise  has  issued  any  circular  regarding  taxa-
 tion  accounting  and  tax  avoidance?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH)  :  (a)  No  such  study  has  so  far
 been  undertaken  by  the  Central  Board  of
 Direct  Taxes  or  the  Comptroller  and  Audi-
 tor  General  of  India.

 {b)  The  information  is  bemg  coliected  anid
 will  be  laid  in  the  Table  of  the  House,

 (0)  No  such  circular  has  been  issued  by  the
 Bureau  of  Public  Enterprises.
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 Percentege  of  Loans  advanced  by  Natio-
 nalised  Banks  to  Small  Scale  Industries
 and  Small  Farmers  During  1972.

 9193,  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  FINANCE  bo  pleased
 to  state  the  total  amount  of  loans  advanced
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 by  the  natoinalised  banks  in  I972  and  the
 percentage  thetect  given  to

 rsa
 scale

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SRRIMATI
 SUSHILA  ROHATGI  :

 OUTSTANDING  ADVANCES  OF  i4  NATIONALISED  BANKS

 (Rs.  in  crores)

 Asattheend  As  at  the  end
 of  of

 Dec.,  in  Dec.,  972

 !  Total  outstanding  advances  of  I4  Nationalised
 Banks  of  which  :—  282  72  300  OL

 (a)  Advances  for  Small  Scale  Industries.  263  0  ६  2
 go  4)  (0  0)

 a)  Advances  to  farmers  with  holdings  upto  5
 acres.  =  30  8  N.A.

 11)
 (c)  Advances  to  Farmers  with  holdings  above  5

 acres  +  *  .  706  ५0  N.A.
 (3-8)

 Note:-——Figures  in  brackets  indicate  porcentage  to  total  advances,

 Clubbing  of  Income  of  Husband  and  Wife
 for  Taxation

 9194,  SHRI  6.  Y.  KRISHNAN  :  Will
 the  Ministér  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government  have  taken  a
 decision  on  clubbing  of  incomes  of  husband
 and  wife  for  purpose  of  In  come-tax;  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R
 GANESH)  :  (a)  and  (b)  No,  Sir.  The
 matter  is  till  under  consideration  of  the
 Government.

 Indo—Burma  Air  Pact

 9195,  SHRI  M.  $,  SANJEEVI  RAO  :
 Wil  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Indo-Burma  air  pact  is  likely
 to  be  concluded  shortly;  and

 (b)  if  so,  when?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.KARAN  SINGH):
 (a)  and  (9)  ;  Consultations  were  held  bet-
 ween  the  delegations  of.  the  Government

 of  India  and  the  Government  of  the  Union
 of  Burma  in  New  Delhi  from  9th  to  I8th
 Apnil,  1973,  to  negotiate  the  text  of  an  Aur
 Transport  Agreement  between  the  two  coun-
 tres.  The  talks  were  inconclusive  and  it
 was  agreed  to  bold  further  talks  on  a  mutual-
 ly  convenient  date  as  early  as  possible.
 वर्ष  i97:-72  के  दौरान  ब्रिटेन  को  निर्यात

 की  गई  चाय  के  मूल्य  की  वसूली

 9196.  शी  भहादीएक  सिह  शाक्य  :  क्या
 बाजिफ्य  मल्ली  यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  वर्ष  971-72  के  दौरान  ब्रिटेन
 को  निर्यात  की  गई  भारतीय  चाय  के  कुल  मूल्य
 का  अब  तक  केवल  आधा  मूल्य  ही  वसूल  किया
 गया  है;  और

 थ)  यदि  होता  इस  संबंध  में  क्‍या

 कार्यवाही  की  गई  है  और  क्या  इसके  कारणों
 का  पता  खान ेके  लिए  सरकार  द्वारा  कोई
 जाँच को  गई  है?  «

 बाजीगर  मंत्री  प्रो  ही  ०पी  ०  (  अद्होपाध्याय )

 (क)  और  (ल)  :  जानकारी एकत्र  की  जा  रही
 है  और  सभा  पटल  पर  रक्त  दी  जायेगी  ।
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 Steps  to  develop  Tripura  for  Tourist
 Attraction

 9397.  SHRI  BIREN  DUTTA  :  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVI-
 ATION  be  pleased  to  state  :

 (a)  whether  any  survey  has  been  conducted
 on  tourist  potentialities  of  Tripura;  and

 (0)  if  80,  what  steps  are  being  taken  to
 develop  Tripura  for  tourist  attraction?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  No,  Sir.

 (bo)  Because  of  the  constraint  on  resources,
 and  other  priorities  and  in  view  of  the  exist-
 ing  restrictions  on  tourist  traffic  to  the  State
 it  has  not  been  possible  to  develop  any
 sizeable  tourist  facilities  in  Tripura  in  the
 Central  Sector.  However,  there  is  a  pro-
 vision  of  Rs.  5  lakhs  for  the  development
 of  tourism  in  the  State  sector  in  the  Fourth
 Plan.

 Exemption  from  Excise  Duty  of  Areas
 under  Tobacco  Cultivation  {n  Tripura

 9198,  SHRI  BIREN  DUTTA  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  the  areas  in  Tripura  which  have  been
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 (b)  whether  it  is  proposed  to  grant  exemp-
 tions  to  certain  new  areas  in  Tripura  for
 this  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH)  :  (a)  and  (b)  Unmanufactured
 tobacco  grown  and  cured  in  the  whole  of
 Tripura  is  at  present  notified  upto  the  maxi-
 mum  limits  under  the  relevant  rules  of  the
 Central  Excise  Rules,  944  and  as  such  not
 liable  to  central  excise  duty.

 Grant  of  Housing  Constraction  Loan  by
 LIC  in  West  Bengal

 9199,  SHRI  GADADHAR  SAHA,  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  the  Life  Insurance  Corpora-
 tion  has  granted  any  housing  construction
 loan  in  West  Bengal;

 (b)  if  so,  the  amount  of  loan  given  for
 this  purpose,  District-wise  during  the  fast
 two  years;  and

 (c)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI

 exempted  from  Central  Excise  Duty  on  SUSHILA  ROHATGI):  (a)  Yes,  Sir.
 tobacco;  and  (b)  :  1971-72,

 Diste  nr  No.  ot  Amount  Amount
 loans  sanctioned.  disbursed.

 as <a Calcutta  43  -21,15,000  17,06,500
 Hooghi  )  1,58,500  4,100
 Howrah  4  82.000  30,000 24  Parganas  7  3,65,000  32,

 Stee  a mapore  ;  ४
 Darjoeling  3  66,000  29,000

 83  28,76,000  -19,23,600

 ‘1972-73,
 ह “ज SCN Amount  7  ‘Amount ae

 loans  sanctioned  disbursed.
 Gieata a 8000  17,43,
 Hooghly  :  2  443,500  2,02,000
 Howarh  a  +  5  165.000  46,900
 Nadia.  ‘  3  80,5000  53,500,
 24  Parganas  न  23  6,83,5000  3,88,000
 Burdwan  ,  .  '  40  3,77,000  1,78,835
 Midaapere  ‘  ;  i  23,000  12,900
 Darjeciing  मा  3  1,21,000  58,000
 Jalpaiguri  .  i  20,000  Nil

 ii]  38,65,S00  26,82,335
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 The  above  figures  do  not  inchide  foang
 to  a)  State  Government,  (2)  Cooperative
 Housing  Finance  Society  and  Individual
 employees  of  the  Corporation.  Informa-
 tion  relating  to  the  loans  to  these  categories
 is  being  gathered  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  it  is  available.

 (c)  Does  not  arise.

 Development  of  Tourist  Sports  in  Tripura
 During  Filth  Pian

 9200.  SHRI  BIREN  DUTTA  :  Will  the
 Minister  of  TOURISM  AND  CIVIL

 AVIATION  be  pleased  to  state  :
 (a)  the  names  of  the  tourist  spots  in  Tri-

 pura  which  have  been  selected  for  develop-
 ment  during  the  Fifth  Plan;  and

 (b)  the  broad  outlines  of  the  develop-
 ment  programmes  in  this  regard  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)
 {a)  and  (b)  :  The  Fifth  Plan  tourism’  schemes
 fn  the  Central  sector  are  still  under  for-
 mulation  and  it  is  too  early  to  say  which
 places  will  be  taken  up  for  development
 in  the  Fifth  Plan.

 Functioning  of  District  Level  Consultative
 Committees  Constitated  by  Lead  Banks  in
 ‘Tripura,  Meghalaya,  Assam  and  Arunachal

 9201,  SHRI  BEREN  DUTTA:  Will
 the  Minister  of  FINANCE  be  pleased  to
 state  whether  the  District  level  consultative
 Committees  constituted  by  lead  Banks  are
 being  formed  in  Tripura,  Meghalaya,  Assam
 and  Arunachal,  and  if  so,  with  what  result?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  Under

 the  lead  bank  scheme,  consultative  commit-
 toes  have  so  far  been  set  up  in  five  districts
 of  Assam  and  also  in  the  United  Khasi
 and  Jaintia  Hills  District  of  Meghalaya.
 The  concerned  lead  banks  are  expected
 to  set  up  seen  similar  committees  in  the
 other  districts  of  Assam  and  Meghalaya
 and  also  in  the  districts  of  Tripura  and
 Arynacha}  Pradesh.

 कोहरा  त्सा  बादलों  के  कारण  इंडियन  एयर-
 साइंस  के  विमानों  की  उड़ानों  में  तिलस्म

 9202.  श्री  महा दीपक  सिह  शाक्य  क्‍या
 पास  व  लागर  विमान  मंत्री  यह  बताने  की

 कपा  करेंगे  कि
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 (क)  क्या  इंडीज,  एयरलाइन्स  के  अधि-
 कोश  विमानों  की  उड़ानों  में  विलम्ब  होने  का

 का
 कोहरा  ता  बादलों  का  होता  भी  है;

 हम

 (@)  यदि  हां,  तो  i972  और  i972

 में  इस  प्रकार  की  कितनी  घटनाएं  हुईं  ?

 |... ड  और  मोगर  विमानन  मंत्री

 (डा०  कर्ण  सिंह)  :  (क)  और  ख)  खराब
 मौसम  के  कारण  97]  तथा  i972  के
 दौरान  इंडियन  एयरलाइंस  की  देरी  से  की

 गई  तथा  रह  की  गयी  उड़ानों  की  संख्या  नीचे
 दी  गयी  है  :

 97i  972

 (i)  देरी से  की  गई
 उड़ानें ,  .  484  444

 (ii)  रह  की  गयी  उड़ानें  392  329

 Release  of  First,  Second  and  Third  Interim
 Reliefs  to  Employees  of  I,T.D.C.

 9203.  SHRI  K.M.  MADHUKAR  :

 SHRI  RAMAVATAR  SHASTRI  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  service  conditions  under  the
 Industrial  Employment  Standing  Orders
 Act  are  applicable  only  to  the  hotel  units’
 employees  of  LT.D.C.;

 (b)  whether  I.T.D.C.  has  all  the  time  been
 considering  the  Central  Government  Rules
 as  guidelines  for  its  employees  working
 in  non-catering  units;  and

 (c)  whether  the  Managoment  of  I.T.D.C.
 released  the  First,  Second  and  Third  instal-
 ment  of  interim  relief  to  its  non-catering
 employees  and  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  No,  Sir.  The  Act  applies  to  all  esta-
 blishments  of  the  India  Tourism  Develop-
 ment  Corporation.

 (b)  While  the  Central  Government  Rules
 have  been  taken  as  guidelines,  many  matters
 concerning  non-catering  units  are  also
 goverheds By  Hidustrint  tagistation  such  as
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 the  Shops  &  Establishment  Act,  Model
 Standing  Orders  and  the  Motor  Transport
 Workers  Act  i96!,  the  Factories  Act,  the
 Industrial  Disputes  Act,  etc.

 (c)  The  Management  released  the  first
 interim  relief,  but  the  2nd  and  3rd  interim
 reliefs  were  not  released.  On  the  other
 hand  a  new  pay  structure  has  been  intro-
 duced  granting  its  employees  additional
 dearness  allowance  which  és  more  benefi-
 cial  than  the  interim  reliefs.

 Permission  to  ran  “Woodland  Hotel”  within
 the  Premiere  of  Lodi  Hotel  by  LT.D.C.

 9204.  SHRI  BHOLA  MANIHI  :
 SHRI  RAMAVATAR  SHASTRI  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 @)  whether  Lodi  Hotel  is  owned  by
 India  Tourism  Development  Corporation,
 a  Public  Sector  Undertaking;

 Oy  whether  Management  of  LT.D.C.
 has  permitted  an  individual  to  run  a  res-
 taurant  under  the  name  and  style  of  “Wood-
 land  Hotel”  within  the  premises  of  Lodi
 Hotel  and  the  said  individual  is  allowed
 to  appropriate  the  profits  privately  and  if
 se,  how  and  why;

 (©)  whether  Lodi  Hotel  3s  covered  by
 the  Wage  Board  recommendations;  and

 @  whether  Woodland’s  Hotel  workers
 are  not  being  paid  wages  in  accordance
 with  the  Wage  Board  and  if  so,  what  are
 the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  Lodhi  Hotel  is  run  by  the  India  Tourism
 Development  Corporation.  The  870  and
 capital  assets  of  this  Hotel  have  been
 taken  on  lease  from  Government.

 (b)  In  view  of  the  dearth  of  good  vege-
 tarian  restaurants  in  Delhi,  the  India  Tou-
 rism  Development  Corporation  decided  to
 start  one  in  the  Lodhi  Hotel.  Limited
 tenders  were  invited  from  3  well-known
 hoteliers  with  specialised  experience  of  vege-
 tarian  restaurants.

 The  Corporation  has  licensed  the  running
 of  a  vegetarian  restaurant  in  the  premises
 of  Lodhi  Hotel  under  the  name  and  style
 “Lodhi  Woodlands”  to  a  partnership
 firm  called  “Hotel  Woodlands,  New  Delhi”.
 The  licence  is  for  a  period  of  5  years  with
 6—4l9LSS/73
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 effect  from  3-3-I972,  The  annual  licence
 fee  payable  is  indicated  below  :—

 Year  Annual  licence  fee

 First  Rs,  70,000  0
 Second  Rs.  75,000 00
 Third  Rs.  80,000  00
 Fourth  Rs.  85,000  -00
 Fifth  Rs.  1,00,000,  00

 (c)  Yes,  Sir.

 (d)  The  recommendations  of  the  Wage
 Board  for  Hotels  &  Restaurants  submitted
 in  August  968  are  applicable  to  Hotles
 and  Restaurants  in  Delhi  employing  more
 than  20  persons.  This  will  apply  equally
 to  workers  of  the  Lodhi  Woodlands.

 Allotment  of  controlled  cloth  quota  to  Orissa
 9205.  SHRI  CHINTAMANI  PANIG-

 RAHI  :  Will  the  Minister  of  COMMERCE
 be  pleased  to  state  :

 (a)  whether  any  quota  of  controlled
 cloth  has  been  allotted  to  Orissa  in  ‘1972-73,
 and  in  ‘1973-74  so  far;

 @)  if  so,  the  quantity  so  allotted  respecti-
 vely;  and

 (c)  the  agency  through  which  the  dis-
 tribution  is  being  made  in  each  District?

 THE  MINISTER  OF  COMMERCE
 (@ROF.  D.P.  CHATTOPADHYA YA)  :  (०)
 Yes,  Sir.

 (०)  During  1972-73,  an  allotment  of
 3704  bales  of  controlled  cloth  had  been
 made  to  Orissa  from  ]-l-972  to  3i-3-973.
 Besides,  $i4  bales  were  allotted  to  retail
 shops  of  the  mills  situated  m  the  State.
 During  1973-74,  9334  bales  have  been
 allotted  to  Orissa  so  far.  In  addition,
 7  bales  have  been  allotted  to  mills’  retail
 shops  in  the  State.

 (c)  It  is  for  the  State  Government  to
 arrange  distribution  of  controlled  cloth
 through  the  following  prescribed  channels  -—

 qa  Mills’  own  retail  shops.
 (2)  Super  Bazars  in  the  cooperative  sector.

 (3)  National  Cooperative  Consumers’
 Federation  and  the  chain  of  cooperative
 institutions  affiliated  to  them.

 (4)  Fait  price  shops  run  under  the  aegis
 of  the  State  Government.

 (5)  Any  other  agency  in  the  cooperative
 sector  specified  by  the  State  Government.
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 Exolse  Duty  on  Synthetic  Fibre

 9206.  SHRI  YAMUNA  PRASAD  MAN-
 DAL  :  Will  the  Minister  of  FINANCE  be
 Pleased  to  state  :

 (a)  how  Government  propose  to  reduce
 the  synthetic  fibre  prices  in  India;

 (b)  what  is  the  comparative  burden  of
 excise  duty  on  each  type  of  fibre;  and

 (c)  the  Government  are  not  reducing
 the  excise  duty  on  fibres  particularly  Polyeg-
 ter  Staple  Fibre?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH)  (a)  Indigenous  production  of
 synthetic  fibre  (polyester  fibre)  was  less
 than  the  actual  demand.  Steps  to  increase
 production  have  been  taken.  Two  more
 units,  i.e.  Swadeshi  Polytex  and  M/s  Indian
 Organic  Co.  Ltd,  have  started  production
 from  Navember,  1972,  It  is  hoped  that
 increased  availabilty  will  have  effect  on
 Prices,  in  due  course.  Besides,  Tariff  Com-
 mission  which  investigated  into  price  struc-
 ture  of  this  fibre  has  submitted  report
 recommending  fair  prices  The  report

 is  under  active  consideration  of  the  Govern:
 ment.  The  impact  of  the  Tariff  Commis-
 sion’s  recommendations  on  the  prices  of
 synthetic  fibres  can  be  assesed  only  after
 Government  has  taken  a  decision  on  the
 report  of  the  Tariff  Commission.

 (b)  The  tariff  rate  of  excise  duty  for  all
 types  of  synthetic  fibre  is  Rs.  60/-  per  kg.
 The  effective  rate  of  excise  duty  for  each
 type  of  fibre  fixed  by  the  Government
 under  the  notifications  issued  under  rule
 8  of  the  Central  Excise  Rules,  944  are  as
 follows  :

 Description  Rate  of  excise  duty

 (Rs.  per  kg.)
 I.  staple  fibre  and  tow--

 ()  of  cellulosic  origin  !
 ६2)  of  non-cellulosic  origin—

 (8)  of  acrylic  fibre  6
 (b)  polyester  fibre—

 @  of  not  more  than  2  denier  36  -90
 (ii)  of  more  than  2  denier  —  3  90

 (c)  Others  30-00
 I}.  Glass  fibre—~

 (a)  staple  fibre  including  glass,
 tissues.  >  3-00
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 (b)  glass  woo)  7
 (i)  manufactured  by  Hager

 Process  0-20
 Gf)  manufactured  by  any

 other  process  150
 .  Any  other  maniral  fibre,

 whether  continuous  or  other-
 wise,  such  as  rock  woal,  slag
 woo!  and  the  tike.

 (a)  Slag  wool  6-20
 (b)  Others  Nil

 (c)  Excise  duty  rates  on  intermediate
 products  like  fibre,  filament  and  yarn  are
 fixed  having  regard  to  the  impact  that  the
 levies  are  likely  to  have  on  the  end  consu-
 mer  products  like  fabrics.  The  question
 of  reducing  such  levies  will  arise  only  if
 the  price  effect  on  the  end  products  having
 regard  to  supply  and  demand  position  tend.
 to  inhibit  the  off-take  of  fibre,  filament
 or  yarn  as  the  case  may  be.  However,
 representations  made  in  this  behalf  by  the
 industries  manufacturing  polyester  staple
 fibre  are  under  examination.

 Meeting  of  European  Common  Market
 Countries  in  Brussels

 9207,  SHRI  R.  R.  SINGH  DEO:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  4

 (a)  whether  a  meeting  of  the  nine  Euro-
 pean  common  Market  countries  was  re-
 cently  held  in  Brussels  to  consider  the  terms
 of  agreement  with  India;

 (b)  whether  the  member  countries  failed
 to  agree  amongst  themselves  to  settle  these
 terms;  and

 (c)  if  10,  the  reaction  of  Government  in
 this  regard?

 THE  MINISTER  OF  COMMERCE
 (PROF,  D.P.  CHATTOPADHYAYA)  :  (a)
 to  (c).  The  Commission  of  European  Com-
 munities  has  now  formally  opened  negotia-
 tions  with  us  for  a  trade  agreement.  The
 terms  of  the  agreement  are  still  under  nego-
 tiations.

 Grant  of  Membership  of  Asian  Development
 Bank  to  China

 9208.  SHRI  R.R.  SINGH  DEO:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  China  is  being  enrolled  85
 a  member  of  the  Asian  Development  Bank;
 and
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 (0)  if  no,  the  reaction  of  the  Government
 of  India  in  this  regard?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :(a)  China
 has  not  yet  applied  for  the  membership
 of  the  Asian  Development  Bank.

 (७)  Does  not  arise.

 अन्तराष्ट्रीय  व्यापार  मेलों  में  हिन्दी  के  प्रयोग
 को  बढ़ाता  देसे  संबंधी  योजना

 9209.  श्री  नरेश  सिह  बिस्ट  :  क्‍या
 बाणी  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  एशिया  72”  मेले  में  हिन्दी
 की  उपेक्षा  की  गई  थी  और  अंग्रेजी  का  सभी
 जगह  बोलबाला  था  और  यदि  हां,  तो  इसके
 क्या  कारण  हूँ;

 (@)  अंतर्राष्ट्रीय  व्यापार  मेलो  में  हिन्दी
 का  किस  सीमा  तक  प्रयोग  होता  है  और  क्या
 इन  मेलों  में  हिन्दी  के  प्रयोग  को  बढ़ावा
 देने  की  कोई  योजना  सरकार  के  विचाराधीन

 है,  जिससे  राष्ट्रीय  भाषा  की  गरिमा  के  साथ
 साथ  राष्ट्रीय  सम्मान  में  बुद्धि  हो  सके;  और

 (ग)  क्या  मई-जून,  973  में  पोलैंड
 में  आयोजित  होने  वाली  व्यापार  मेले  में

 हिन्दी  को  उचित  स्थान  देने  का  सरकार  का
 विचार  है  और  यदि  हां,  तो  किस  प्रकार
 और  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 वाणिज्य  मंतो  (प्रो०  डी०  पी०  चिटो-
 स्वाध्याय)  :  (क)  दिल्ली  महानगरीय सर्व-
 देशीय  शहर  होने  के  कारण  देश  के  विभिन्न  भागों
 तथा  भारत  से  बाहर  के  दर्शकों  को आकर्षित
 करता  है,  अतः  बहू  आवश्यक  बं  उपयुक्त
 समझा  गया  कि  जहां  भी  आवश्यक  हो  अंग्रेजी
 रखी  जाए  |  तथापि,  हिन्दी  में  मेले  का  प्रचार
 करने  के  लिए  विशेष  उपाय  किये  गये  थे  t

 शहर  में  दिल्‍ली  परिवहन  निगम  की  बसों
 की  पंक्ति  शेयरों  के  जो  पैनल  लिए  गए  थे

 हिन्दी में  थे  in  दिल्‍ली  तथा  पीसी  राज्यों
 के  बीच  चलने  वाली  अनेक  मुफस्सिल  बसों
 पर  हिन्दी  में  बोर्ड  लगाये  गए  थे  ।  विभिन्न

 मेलों  तथा  पड़ोसी  राज्यों  में  हिन्दी  में  अनेक
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 सिनेमा  स्‍लाइडें  दिखाई  गई  थीं  ।  मेला
 प्रशासन  हिन्दी  पत्रों  में  विज्ञापन  निकालने  के
 अलावा  हिन्दी  में  दैनिक  समाचार  बुलेटिन  भी
 निकालता  था  t

 (ख)  और  (ग):  विदेशों  सें  होने  वाले

 अंतर्राष्ट्रीय  व्यापार  मेलों|प्रदर्शनियों  .  में
 हिन्दी  के  प्रयोग  का  क्षेत्र  सीमित  है  t  प्रदर्शित

 वस्तुओं  के  शीर्षक,  प्रचार  सामग्री  तथा  दर्शकों
 को  दिये  जाने  वाले  निर्देश  उस  देश  में  प्रयोग
 होने  वाली  भाषा  में  देने  होते  हैं  ताकि  वे  समझे
 जा  सके  ।  पोजनान  मेले  में  भारतीय  मंडल
 में  भी  यही  पद्धति  अपनाने  का  विचार  है.

 Service  Rules  for  Recruitment  of  Personnel
 In  LT.D.C,

 9210.  SHRI  SHIV  KUMAR  SHASTRI  :
 Will  the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government  have  finalised
 the  Service  Rules  of  the  Managing  Director
 of  L.T.D.C.  as  recommended  by  the  Com-
 mittee  on  Public  Undertakings;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  whether  in  the  absence  of  service
 rules,  recruitment  of  personnel  for  the
 Corporation  is  being  made  at  the  discretion
 of  the  Managing  Director  without  any
 established  procedure?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN  SINGH):
 {a)  and  (b).  The  appointment  to  the  post
 of  Chairman-cum-Managing  Director  in
 the  India  Tourism  Development  Corpora-
 tion  is  made  by  the  President.

 (c)  The  Corporation  have  a  well  defined
 procedure  for  recruitment  which  is  being
 followed.

 राष्ट्रीयकरण  बको  के  कर्मचारियों  को
 सर्वोपरि  इसे  को  अवाय गो

 O2Li.  श्री  सुधाकर  पांडे  :  कया  फक्त

 मंत्री  1  अप्रैल,  1972  के  अतारांकित
 प्रश्न  संख्या  3573  के  उत्तर  के  सम्बन्ध  सें

 यह  बताने  की  कृपा  करेंगे  कि  :
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 (5)  राष्ट्रीय कत  बैंकों  के  कर्मचारियों
 को  सर्वोपरि  भरत  देने  के  लिए  विवश  करने
 वाले  कारणों  को  दूर  करने  हेतु  क्या  'उपाय
 किये  गये  हैं;  और

 (थे)  उनके  फलस्वरूप  किस  सीसा  तक
 सफलता  मिली  है  ?

 विस  सरसों  ी  पर्वत  राज  महान)  :

 (क)  और  (@).  राष्ट्रीयकृत  बैंकों  ने  सभा-
 ज़ब्त  सूचित  किया  है  कि  बचपन  यह  सम्भव

 नहीं  है  कि  कर्मचारियों  को  सर्वोपरि  भत्ता
 देना  सम्पूर्णत:  समाप्त  कर  विद्या  जाय  परन्तु
 विभिन्न  उपाय  अपना  कर  सर्वोपरि  कार्य  को
 कभ  करने  के  लिये  कदम  उठाये  गये  हैं  जिनमें
 चर्मबेकाण  कार्य  को  सुदृढ़  करने,  प्रत्येक  कर्म-
 चारी  और  प्रत्येक  कार्यालय  के  लिये  सर्वोपरि
 भरते  की  अधिकतम  सीमा  निर्धारित  करने,
 कार्य  का  अधिक  समानता  से  वितरण  करने  और
 उन  शाखाओं  के  लिये  अतिरिक्त  कर्मचारियों
 की  व्यवस्था  करने  जहां  इनकी  आवश्यकता  है,
 ऐसे  उपाय  शामिल  है  ।

 बैंकों  द्वारा  उठाए  गये  इन  उपायो  के  प्रभाव
 का  पता  कुछ  समय  के  पश्चात  लगेगा।
 Opening  of  Branches  of  Banks  in  Bihar
 ‘9212,  SHRI  MD.  JAMILURRAHMAN  :

 Will  the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  whether  Government  intend  to  open

 Khali  Hat  (Kishanganj  Sub-division)  all
 within  the  District  of  Purnea  in  the  State
 of  Bihar;  and

 (b)  if  so,  when?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSH'ILA  ROHATGD:  @  and  (0)
 Currently  allotments  made  by  the  Reserve
 Bank  of  India  to  the  Central  Bank  of  India
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 Applications  Sobultted  by  Farmers
 to  the  Natlonal  Banks  at

 Parnea  (Biter)
 9213,  Shri  Md.  Janilarrakman  :  Will  tho

 Minister  of  FINANCE  be  pleased  to  state  :
 (a)  the  total  number  of  applications  sub-

 mitted  to  the  Nationalised  Banks  in  the
 District  of  Purnea  (Bihar)  in  the  year  £97I-
 72  by  the  small  and  marginal  farmers  for
 purchase  of  Pumping  sets  and  Tractors;  and

 (b)  the  amount  of  loan  given  against  the
 applications?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGD:  (a)  and  oO:
 Information  to  the  extent  possible  is  being
 collected  and  will  be  laid  on  the  Table  of
 the  House.

 Land  for  Constraction  of  Building  ef  State
 Bank  of  India  Branch  at  Purnea,  Bihar

 92i4.  SHRI  MD  JAMILURRAHMAN  :
 Willthe  Mimster  of  FINANCE  be
 pleased  to  state  :

 (a)  Whether  any  land  has  beea  purchased
 or  taken  on  fease  for  the  construction  of  the
 buifding  of  State  Bank  of  India  Branch
 at  Purnea  (Bihar);  and

 (b)  the  progress  of  construction  of  the
 building  for  accommodating  the  Bank
 therein?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  and
 (b)  Yes,  Sir.  Land  has  been  taken  on
 fease  from  the  Government  of  Bihar  by
 the  State  Bank  of  India  at  Purnea  in  Novem-
 ber  ‘1972.  The  Bank  has  not  yet  finalized
 loans  for  constructing  its  own  building

 on  the  land.

 Proposal  to  pot  Purnea,  Gaya  aod  Dhanbad
 on  Aly  Map

 9215,  SHRI  MD.  JAMILURRAHMAN  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (8)  whether  Government  propose  to  put
 Purnea,  Gaya  and  Dhanbad  on  the  air
 map  of  the  country  through  regular  services
 of  Indian  Airlines  in  the  year  1973-74;  and

 (0)  if  #0,  the  broad  outlines  of  the  pro-
 pesal?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  and  (b).  Gaya  is  already  served  by



 833  Written  Answers

 scheduled  services  three  times  a  week.
 There  is  no  immediate  proposal  to  place
 Purnca  and  Dhanbad  on  the  air  map.

 Resolution  for  Special  Asistance  to  States
 Pamed  at  C.M.’s  Conference  at  Calcutta

 9216,  SHRI  BIBHUTI  MISHRA  :
 SHRI  M.S.  SIVASWAMY  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  a  conference  of  the  Eastern
 Region  Chief  Ministers  was  held  in  Cal-
 cutta  on  llth  and  I2th  March,  4973  and
 a  resolution  was  passed  at  the  conference
 urging  Central  Government  for  special
 assistance  for  tackling  their  problems  on
 war  footing;  and

 (b)  if  so,  Central  Government’s  reaction
 thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  and  (b).  Yes,  Sir.  The  Eastern  India
 Tourism  Convention  was  held  at  Calcutta
 on  the  l0th  and  Jith  March,  973  at  which
 Chief  Ministers  of  some  States  in  Eastern
 Region  were  present.  The  Convention
 passed  a  resolution  that  a  Committee  con-
 sisting  of  representatives  of  all  the  States
 and  Union  Territories  of  the  Eastern  Re-
 gion,  tourist  trade,  Chambers  of  Commerce,
 etc.  be  constituted  to  make  a  detailed  study
 of  the  tourist  potential  of  the  Region,
 locate  tourist  spots  and  draw  up  specific
 schemes;  and  thereafter  jointly  approach
 the  Government  of  India  for  financial  help
 and  guidance  for  implementing  the  schemes.
 Detailed  proposals  are,  however,  awaited.

 Seminar  on  Generalised  System  of  Prefer-
 ences

 9207,  SHRI  BIBHUTI  MISHRA  :
 SHRI  D.  P.  JADEJA  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  a  conference  on  Generalised
 System  of  Preferences  was  held  in  Delhi
 recently;

 {b)  if  so,  main  decisions  arrived  at;  and
 (©)  the  extent  to  which  India  is  going  to

 be  benefited  thereby?

 THE  MINISTER  OF  COMMERCE
 (PROF,  9.9,  CHATTOPADHYAYA)  :  (a)
 and  (b).  In  the  minar  organised  by  the
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 Indian  Institute  of  Foreign  Trade  on  Genera-
 fised  System  of  Preferences  from  20th  to
 the  23rd  March,  1973,  in  Delhi,  specific
 Products  in  the  engineering,  chemical  and
 Other  sectors  were  identified  for  intensifying
 export  efforts  under  GSP,  The  Seminar
 also  recommended  specific  suggestions  for
 taking  better  advantages  of  GSP.  Action
 on  various  recommendations  of  the  Semi-
 nar  are  being  taken  by  the  concerned  au-
 thorities.

 (C)  The  extent  of  benefit  cannot  be  quan-
 tified.

 Realisation  of  Taxes  from  United  Distilleries
 and  Brewery,  Kerala

 9218.  SHRI  VAYALAR  RAVI  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state
 whether  there  are  arrears  of  Income-tax
 due  from  United  Distilleries  and  Breweries,
 Shertallin,  Kerala  and  from  their  other
 branches  all  over  the  country  ay  on  3ist
 March,  973  and  if  so,  the  amount  thereof
 and  the  steps  taken  to  recover  the  amount?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH)  :  Information  is  being  collected
 and  will  be  laid  on  the  table  of  the  House
 as  soon  as  possible.

 Appointments  on  Top  Posts  in  Public  Sector
 Undertakings

 92i9.  SHRI  R.  द  SWAMINATHAN  :
 Will  the  Minister  of  FINANCE  be  pleased.
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  962  on  7th  November,
 972  and  state  :

 (a)  whether  most  of  the  top  posts  in  Public
 Sector  Undertaking  are  still  vacant;  and

 (b)  if  so,  the  reasons  therefor  and  what
 steps  are  being  taken  to  fill  them  up?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
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 Statement
 उठ  Posts  vacant  tn  Public  Frterpttses

 $s
 No,

 Nate  of  the  Post  Reasons  for  delay  iq  appomt-
 Corporation  ment

 १0

 State  Trading  Corporation  Chairman  Appointment  of  a  regular  ans
 cumbent  ha  ted  some

 éieiculty
 in  view  of  the  con
 requhements  For

 he  present  the  Chairman
 of  the  Projects  and

 Fquip- ment  Corporation,  ach.
 is  8  subsidiary  of  STC,
 has  been  appomted  as  Chan-
 man  of  the  Corporation.

 Minerals  and  Metals  Trading  Director  Difficulty  in  locating  surtable
 Corporation  person

 Jute  Corporation  India  Managing  Duec-  Difficulty  in  locating  suttable
 tor  person  Presently  the  Jute

 Commissioner  has  been  ap-
 pointed  at  M  D  tn  addition
 to  his  own  responsibilities

 Heavy  Enginecting  Corpori-  (a)  Duector  (Tech)  (क  The  post  has  fallen  vacant
 tion  only  recently

 (6)  Director  (9)  The  selected  officer  was
 (Finance)  not  approved  foi  empanel-

 ment

 Fertilizer  |  Corporation  of  (a)  Director  (a)  Diffiulty  in  Jovating  suit-
 Ind:  (Marketing)

 {  Gener:  @)  The
 policy

 of  the  Cor-
 Managets  poration  being  to  fill  us

 many  of  these  vacancies
 as  possible  from  within
 the  Corporation  the  present
 Deputy  General  Managers have  been  put  in  actin
 charge  of  the  posts  ti
 their  suntabilities  =  have
 been  established  as  per
 the  required  procedures

 Hindustan  Antibiotics  Ltd  Managing  Difheulty  in  lovating  suitable
 Director  Persons

 National  Muneral  Develop-  Director  Action  to  locate  suitable
 ment  Corporation  (Production)  person  to  fill  up  the  vacancy,

 which  occurred  in  September,
 3972,  has  been  initiated,

 Export  Credit  and  Guar-  Managing  The  Department  of  Banking
 afitee  Corporation  Director  are  trying  to  locate  &  suit-

 able  person  In  the  mean
 time,  the  Chairman  is  looking
 afte:  the

 Indian  Oil  Corporation  General  Efforts  are  being  made  to
 Manager,  locate  a  suitable  person
 Gauhat

 State  Farms  Corporation  Managing  Action  has  been  initiated  to
 Po  Director  locate  a  suitable  persén  foi

 the  post.
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 Incrensing  the  Export  of  Fish
 9220.  SHRI  P.  R.  SHENOY  ;  Will  the

 Minister  of  COMMERCE  be  pleased  to
 state  the  steps  taken  during  970-71,  97I-72
 and  £972-73  for  increasing  the  export  of
 fish?

 THE  MINISTER  OF  COMMERCE.
 (PROF.  D.  P,  CHATTOPADHYAYA)  :
 In  view  of  the  vast  potential  that  the  country
 has  in  respect  of  exports  of  marine  products,
 several  measures  were  taken  in  the  years
 indicated  to  strengthen  this  industry  and
 increase  these  exports.  These  included  efforts
 to  fleet-in  more  trawlers  for  coastal  fishing
 and  to  develop  other  infra-structural  facili-
 ties  necessary  for  such  exports.  Promotional
 efforts  included  in-depth  market  studies,
 visit  of  delegations  and  participation  in
 specialised  fairs.  With  effect  from  1-4-1971,
 marine  products  were  brought  under  Export
 Control  changing  the  system  of  exports  on
 a  consignment  basis  to  outright  sale.  Early
 in  1972,  the  Marine  Products  Export  Deve-
 lopment  Authority  was  established  at  Co-
 chin  to  provide  a  continuing  institutional
 framework  for  giving  attention  to  the  pro-
 blems  of  this  industry.  The  assistance  to  be
 provided  includes  augmentation  of  trawler
 fleet  for  deep  sea  fishing;  provision  of
 imputs  like  diesel  oi]  etc.  on  concessional
 rates;  efficient  regulation  of  operations
 both  in  the  established  and  newly
 developed  sectors  etc.
 Purchase  of  Imported  Cars  for  I.T.D.C.

 Ce  SHRI  PRATAP  SINGH  NEGI  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  how  the  deal  for  the  purchase  of  40
 imported  cars  for  the  LT.D.C.  was  finali-
 sed;

 (७)  whether  any  individual  officer  was
 exclusively  responsible  for  such  a  deal;  and

 (0)  whether  any  irregularities  have  come
 to  the  notice  of  the  Government  in  this
 connection  and  if  so,  the  nature  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  and  (b).  The  import  of  a
 cars  LT.D.C.  ditiring  972  was  approved
 by  the  Board  of  Directors  of  IT.D.C.
 after  considering  quotations  and  compara-
 tive  data  including  technical  specifications
 collected  from  9  car  manufacturers  of  inter-
 national  repute.  No  individual  officer  was
 responsible  for  the  deal.

 {c)  Mo,  Sir,
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 Payment  of  Interest  on  sams  received  ander
 PL.  480

 9222.  SHRI  FATESINGHRAO  GAE-
 KWAD  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  Government  are  paying  a
 very  large  sum  as  interest  for  the  amount
 which  is  to  be  paid  to  U.S.A  towards  the
 purchase  of  foodgrains  under  PL.
 480;  and

 (b)  if  so,  what  steps  Government  intend
 to  take  to  clear  the  amount?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  A
 major  part  of  the  PL.  480  imports  have  been
 purchased  by  India  against  payment  in
 rupees.  The  total  rupee  deposits  made  by
 India  for  food  and  non-food  commodities
 from  956  till  31-3-1973,  has  been  Rs.  2,243
 crores.  Out  of  this  amount,  a  sum  of  Rs.
 1,422  -87  crores  has  been  received  as  loans
 to  Govt.  of  India.  These  loans  are  repayable
 over  40  years  and  carry  interest  at  varying
 rates,  the  average  of  which  works  out  at
 about  3  per  cent.  The  total  amount  payable
 an  interest  on  these  Joans  is  estimated  at
 Rs.  34.9]  crores  during  1973-74,

 A  much  smaller  portion  of  the  PL.  480
 imports  worth  ‘$418-19  million  has  been
 received  against  long-term  credits  repayable
 in  dollars/corvertible  currencies.  These
 credits  carry  rates  of  interest  varying  bet-
 ween  one  per  cent  to  three  per  cent  and  are
 repayable  over  a  period  of  40  years,  The
 interest  payment  on  these  credits  during
 1973-74  is  estimated  at  $8.73,  million.

 (b)  These  loans  are  being  repaid  as  per
 the  repayment  schedules  provided  in  the
 laon  agreements.

 import  of  Generating  Sets  by  Actual  Users

 9223.  SHRI  FATESINGHRAO  GAE-
 WAD  :

 SHRI  BAKS!I  NAYAK  :

 Will  the  Minister  of  COMMERCE
 be  pleased  to  stat.  :

 (a)  whether  Government  have  taken  a
 policy  decision  to  allow  actual  users  of
 Generating  Sets  to  import  the  same;

 (b)  if  90,  what  is  the  basis  of  allocation  to
 differant  States;  and

 (c)  the  total  quantum  of  foreign  exchange
 to  be  allotted  for  the  same?
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 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P,  CHATTOPADHYAYA)  :
 (a)  Import  of  Generating  Sets  of  certain
 specifications  has  been  permitted  as  announ-
 ced  in  the  Ministry  of  Commerce  Public
 Notice  No,  44-ITC(PN)/73  dated  28-3-73

 (9)  and  (c).  Applications  can  be  made  by
 all  eligible  actual  users.  There  is  no  State-
 wise  allocation.  The  total  value  of  unport
 licences  to  be  issued  will  depend  on  the
 number  of  applications  made  and  accepted.

 Seizure  of  smuggled  goods
 {¢  9224,  SHRI  SHANKERRAO  SAVANT:

 SHRI  S.  L.  PEJE  ;

 Will  the  Minister  of  FINANCE  be
 pleased  to  state  :

 (a)  the  value  of  the  goods  forfeited  while
 being  smuggled  during  970-7i,  1971-72
 and  1972-73;  and

 )  the  amount  paid  to  the  State  Govern-
 ments  and  to  the  informants  during  these
 years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (b).  Infqrmation  in
 this  regard  i3  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Amenities  provided  for  Tourists  at  places  of
 Tourist  Interest  in  Maharashtra

 9225.  SHRISHANKERRAO  SAVANT:
 Wil  the  Mister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  names  of  places  of  tourist  interest
 in  Maharashtra  which  have  becn  and  are
 being  developed  by  the  Central  Government;

 (b)  what  amenities  are  provided  to  the
 tourists  at  each  of  these  places;  and

 (c)  whether  the  Central  Government
 propose  to  provide  amenities  at  Raigad  in
 Kaloba  District  (the  capital  of  Shivaji,  the
 great),  Shioneri,  in  Poona  District  (the
 birth  place  of  Shivaji,  the  great),  Sharjwar
 ‘Wada  in  Poona  City  (the  last  bastion  of  the
 Maratha  Empire)  and  the  caves  of  Kuda
 in  Mangaon  Taluka  or  Kaloba  District
 (the  most  ancient  caves  in  India)?

 THE  MINISTER  OF  TOURISM  AND
 CIViL  AVIATION  (DR.  KARAN
 SINGH)  :  @  and  @).  A  statement  is  laid
 on  the  Table  of  the  Sabba.
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 (©)  No.  Sir.  Af  present  there’  te  no  pro-
 posal  in  the  Ceritral  Sectar  to  provide  ame-
 nities  at  these  places.

 Srarament
 List  of  places  of  tourist  interest  in  Maha-
 rashtra  where  tourism  schemes  have  been

 token  up

 Si.  Name  of
 No.  place

 Tourism  scheme

 TT सवएएडएएएएएडईण
 l,  Ajanta  Canteen  cum  -  re-

 tiring  rooms  and
 Bus  station.
 LIG  Rest  Hovwse

 (Part  ID
 Garden  and  Land-

 scaping  (Part  IT)
 Water  supply.

 Canteen.
 Provision  of  water

 supply,
 Black  topping  of

 roads.
 3  Elephanta  Canteen  cum  re-

 tiring  rooms  and
 Cloack  rooms,

 Water  supply
 Construction  of  a

 Jetty.
 LIG  Rest  House

 (Wart  ID.
 Construction  of  a

 Youth  Hotel.

 4,  Aurangabad

 5.  Bombay

 the  National  Part
 Borivib.

 Rest  House,
 Karla  .  Holiday  Honw  (Part

 m.
 Reception  Centre
 Tourist  Hostel  (Pai!
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 i  2  3

 il.  Pandharpur  .  Construction  of  a
 Tourist  Bungalow
 with  dormitory

 i2.  Shirdi

 Expansion  of  Airports  during  973-74

 9226.  SHRI  SHANKERRAO  SAVANT:
 Will  the  Minister  of TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  which  new  airports  are  proposed  to
 be  taken  over  from  the  State  Governments
 during  1973-74;  and

 (0)  which  of  the  existing  airports  are
 proposed  to  be  expanded  during  1973-74,
 and  in  what  manner  and  at  what  cost?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  No  aerodromes  are  pro-
 posed  to  be  taken  over  from  State  Govern-
 ments  during  (1973-74,

 (b)  The  expansion  and  improvement  of
 serodromes  is  a  continuous  process  and  a
 number  of  schemes  relating  to  construction
 lengthening  of  runways,  aprons,  taxi  tracks,
 construction/expansion  of  buildings,  con-
 struction  of  fire  stations  and  staff  quarters,
 etc,  at  various  acrodromes  are  proposed  to
 be  taken  up/completed  during  1973-74,
 The  expenditure  of  these  schemes  during
 1973-74,  is  estimated  at  about  Rs.  3.44
 crores,

 Employment  of  Retired  persons  ip  3.T.D.C.

 9227,  SHRI  BASHIESHWAR  NATH
 BHARGAVA  :  Willi  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 Pleased  to  state  :

 (a)  Whether  it  is  the  policy  of  the  LT.D-
 ०  to  give  employment  to  retired  persons
 Or  to  draw  officers  on  deputation;  and

 VAISAKHA  14,  895  (SAKA)  Written  Answers  442

 (b)  ifso,  the  number  of  such  officers
 indicating  their  age  group  and  the  States  to
 which  they  belong  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  No  Sir,  but  occasionally  the
 Corporation  does  employ  retired  persona  or
 draw  officers  on  deputation  depending  on
 their  special  requirements.

 (0)  There  are,  at  present,  2  retired  officers
 and  9  deputationists  in  the  service  of  the
 Corporation.

 Strikes  fn  ¥.  T.  9.  €.
 9228.  SHRI  BASHIESHWAR  NATH

 BHARGAVA  :  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be  pleased
 to  state  :

 (a)  whether  Government  are  aware  of
 a  number  of  strikes  in  the  I.  T.  D.C.;  and

 (b)  the  reasons  therefor  and  what  step
 Government  have  taken  in  the  matter?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  There  have  been  no  strikes
 in  India  Tourism  Development  Corporation
 since  July,  1970,

 (b)  Does  not  arise.

 Grant  of  loan  to  Mysore  in  liew  of  overdrafts
 9229.  SHRI  P.  M.  MEHTA  :

 SHRI  K.  LAKKAPPA  :
 Will  the  Minister  of  FINANCE  be

 Pleased  to  state  :
 (a)  whether  the  Central  Government  have

 sanctioned  Rs.  62-56  crores  as  a  loan  to
 Mysore  State;

 (9)  if  so,  whether  Mysore  has  urged  the
 Centre  to  treat  its  overdraft  of  Rs.  62  56
 crores  as  a  long  term  loan  and  allow  35  to
 20  years  for  repayment;  and

 (©  if  so,  Centre’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  An  amount  of  Rs.  59-38
 crores  was  given  to  Mysore  as  ways  and
 means  advance  to  clear  the  State's  over-
 draft  as  on  3i-3-2972.

 b)  Yes,  Sir.

 (c)  It  has  been  agreed  to  recover  this
 loan  in  seven  years  commencing  from
 ‘1972-73,
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 Sponsoriag  of  an  Autonomous  Organisation  (©)  rupee  costs  of  the  U.S
 of  Tea  Industry  technical  assistance

 programme. 9230.  SHRI  BAKSI  NAYAK  :  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 {a)  whether  the  consultative  Committee
 of  Plantation  Association  has  decided  to
 Sponsor  an  autonomous  organisation  of
 the  tea  industry;

 (b)  if  m0,  for  what  purpose;
 ©  the  extent  to  which  Government  are

 involved  in  the  formation  of  organisation;
 and

 (9)  the  extent  to  which  it  will  heip  culti-
 vation  of  tea  in  the  country”

 THE  MINISTER  OF  COMMERCE
 (PROF,  D.  P.  CHATTOPADHYAYA)  :
 (a),  (७)  and  (6)  Government  have  only  seen
 8  news  item  appearing  in  the  “Hindustan
 Standard”  dated  15-3-73  to  this  effect.

 (c)  Does  not  arise.

 Utitisation  of  PL.  480  Fands  in  ‘1972-73
 9231,  SHRI  VAYALAR  RAUI  :  Wil  the

 Minister  of  FINANCE  be  pleased  to  state
 the  total  amount  withdrawn  from  the  P.L.
 480  Funds  during  the  year  1972-73  and  the
 particulars  of  schemes  for  which  these
 amounts  have  been  withdrawn?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  6  state-
 ment  showing  the  amounts  withdrawn  from
 P.L.  480  funds  during  the  year  972-73  and
 proposes  for  which  the  amounts  have  been
 withdrawn  5  attached

 STATEMENT

 Wiahdrawals  fram  U  S.  rupee  holdings  during
 4972-73

 (Rs  crores)
 Amount Purpose

 A.  For  U.S.  uses  including
 USIS,  USAID  and  other
 U.S.  agencies
 These  figures  aiso  include
 (a)  Freight  paid  by  the

 US.  on  their  relief  sup-
 plies  to  India;

 cy)  expenditure  on  account
 of  grant  given  by  them
 for  rewarch  in  health,
 sgriculture,  education,
 ete,

 40-62

 B.  For  expenditure  by  Ameri~
 can  tourists,  U.S,  citizens
 and  Foundations  161

 ron  Other’  Withdrawals  :
 ,  Conversions  from  rupee

 into  other  currencies
 2.  Aidto  Nepal.
 a  Cooley  loans  to  Indo-

 US.  enterprises  57
 4,  Loans  to  Govt.  of India  12-43
 5.  Grants  to  Govt,  of India  2०23

 6,  Grants  to  educational  हु
 &  medical  institutions  2-30

 7,  Grants  to  Rural  Electri-
 fication  Corporation  40-84

 Total  ‘C’  69-27

 Grand  Total  Aj  B+C,  Ti  "50

 import  of  Raw  Wool/Wool  Top  against
 Payment  in  Free

 being
 Exchange  during

 1

 9232.  SHRI  SAT  PAL  KAPUR  :  Will
 the  Minister  of  COMMERCE  be  pleased  to
 State  :

 (a)  whether  raw  wool/woo!  top  is  being
 imported  by  our  country  against  payment  in
 free  foreign  exchange;

 (b)  whether  woollen  hosiery  exports
 from  India  to  free  Foreign  exchange  Ares
 (G.C.A.  Countries)  have  been  declining  in
 the  recent  years;

 (0)  है  so,  what  are  the  figures  of  such  ह
 ports  during  the  years  ‘1969-70,  1970-71  and
 ‘1971-72;  and

 (4)  what  steps  are  being  taken  by  boots
 exports  to  G.C.A.  countries  to  enable  th
 hosiery  industry  to  be  self-reliant  to  mec!
 its  need  of  raw  wool/wool  tops.

 THE  MINISTER  OF  COMMERC!
 (PROF,  D.  P.  CHATTOPADHYAYA!
 ry)  and  (b).  ‘Yes  Sir.

 @  Re.  £25-94  lakhs,  Re.  103-40  lake
 and  Re,  1". 21 ह  lakhs,  reepesttvely.
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 (0)  A  Study-cum-sales  team  is  expected
 to  visit  nine  West  European  countries  short-
 ly  to  explore  the  possibility  of  finding  mar-
 ket  for  Indian  Woollen  hosiery  goods  in
 G.C.A.  countries.

 Hotels  proposed  to  be  built  during  Fifth
 Plan

 9233.  SHRI  DHARAMRAO  AFZAL-
 PURKAR  :  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  the  number  of  hotels  proposed  to  be
 built  during  Fifth  Plan;  and

 (b)  the  places  where  these  hotels  are
 likely  to  be  set  up  and  the  amount  involved
 in  each  project  and  the  targets  fixed  for  their
 completion?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL)  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  and  (b).  Proposals  for  the
 construction  of  hotels  in  the  public  sector
 during  the  Fifth  Five  Year  Pian  period  are
 under  consideration.

 Extension  of  Trade  Agreement  betweea
 India  and  Bangladesh

 9234.  SHRI  DHARAMRAO  AFZAL-
 PURKAR  :

 SHRI  D.  K.  PANDA  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  ;

 (a)  whether  Bangladesh  has  asked  India
 for  an  extension  of  the  trade  agreement
 tetween  the  two  countries  which  was  due
 to  expire  on  27th  March,  1973;  and

 (b)  if  so,  the  terms  and  conditions  on
 which  it  has  been  extended  and  the  volume
 of  transactions  in  foreign  exchange  and
 Indian  currency  contemplated  under  the
 New  agreement  ?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  7.  CHATTOPADHYAYA)  :
 (a)  and  (b).  The  Trade  Agreement  between
 India  and  Bangladesh,  which  was  to  expire
 on  2%th  March,  1973,  has  [been  extended
 for  a  period  of  3  months  on  the  same  terms
 and  conditions.

 Strike  notice  by  4.7.D.C.  Employees  Union
 9233,  SHRI  RAMAVATAR  SHASTRI  :

 Wik  the  Miolter  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :
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 (a)  whether  All  India  .T.D.C.  Employees
 Union  has  issued  a  strike  notice  for  realisa-
 tion  of  demands  which  includes  interim  re-
 lief  and  payment  of  25  per  cent  House  Rent
 allowance  without  production  of  rent  re-
 ceipts;

 (b)  if  so,  what  steps  his  Ministry  and  the
 Management  have  taken  to  avert  the  strike;
 and

 (c)  whether  the  Management  of  [TDC
 has  not  so  far  formulated  new  pay  structure
 for  its  non-catering  employees;  and  if  so,
 the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATIQN  (DR.  KARAN
 SINGH)  :  (a)  Yes,  Sir.

 (b)  The  Management  has  already  granted
 to  the  concerned  employees—

 (i)  25%  house  rent  allowance  without
 production  of  rent  receipt  effective
 from  4-3-1973;  and

 (si)  Additional  D.A.  more  or  less  on  the
 same  lines  as  the  interim  relief  effec-
 tive  from  1-2-1972,  Dearness  Allo-
 wance  has  also  been  linked  to  the
 cost  of  living  index.

 (c)  The  Management  has  already  formu-
 lated  a  new  pay-structure  for  non-catering
 employees  (employees  in  the  Headquarters
 and  Transport  Units  and  Duty  Free  Shops,
 Travellers’  Lodges  and  Tourist  Services
 Units  etc.)  which  includes  additional  dear-
 ness  allowance  and  arrears.

 सोची  का  निर्यात

 9236  थ्री  रामबातार  शास्त्री  :  क्या

 बाण नि ण्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  तथा  देश  के  अन्य
 भागों  में  इस  वर्ष  लीची की  अच्छी  फसल  होने
 का  अनुमान है  ;

 (ख)  यदि  हाँ,  तो  क्या  सरकार  ने  लीचो

 के  निर्यात  की  कोई  योजना  तैयार  की  है;

 ग)  यदि  हाँ,  तो  उसक  व्यौरा  क्या है;
 और

 (ग)  लीची  के  निर्यात  से  कितनी  विदेशी
 मुद्रा  की  आय  होने  की  सम्भावना  है?

 बाचिल्य  शंकरी  (प्रो०  डो०  पो०

 खट्टपाध्याथ)  क)  कतिपय  राज्यों  से

 इस  बार  में  अनुकूल  संकेत  मिले  है
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 fa)  और  (व),  राज्य  व्यापार निगम  ते
 पहले  सीधी  निर्यात  की  थी,  और  चालू  वर्ष
 के  दौरान  निर्यातों  के  लिए  भाभी  केतीनों  ते
 संपर्क  मी  बनाए  हुए  हैं  ।

 (थ)  इस  अवस्था  में  यह  बताता  कठिन

 होगा  कि  इन  निर्यातों  से  कितनी  आम  होने
 की  संभावना  है  ।

 Branches  of  Nationalised  Banke  at  Patna
 9237.  SHRI  RAMAVATAR  SHASTRI  :

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  names  of  the  Branches  of  nationa-
 hsed  Banks  working  in  Patna  District  of
 Bihar;

 (3)  whether  loans  are  advanced  by  these
 branches  to  the  farmers,  transport  opera-
 tors,  small  industrialists,  retail  doaters,  self-
 employed  people  and  unemployed  gradua-
 tes;  and

 ©)  if  30,  the  Bank-wise  amount  of  loans
 advanced  as  on  January,  973  to  each  of
 the  categories  mentioned  above?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  :  (a)  The  required
 information  is  given  in  the  enclosed  state-
 ment,

 (b)  Yes,  Sir.
 {c)  Information  to  the  extent  possible  is

 being  collected  and  will  be  laid  on  the  table
 of  the  House,

 Statement

 Name  of  the  Name  of  No.  of
 Bank  Centre  Accounts

 I,  Central  Bank  of  Patna  $s
 India  Bibarshanf  i

 Rajgir  !
 Harnauth  i

 8

 2  Bank  of  Indsa  Patna  2
 Khagaul  i
 Fatwah  i
 Masaurhi  5
 Mater  i
 Naubatpur  |

 _ natalia
 7

 ninety

 MAY  4,  i9%  Wetttch  Anawebn  =  148

 3,  Punjab  Natifnal  ‘Dinapope *
 Gasitonment  i
 Mokameh  3

 Patna  |

 Palganj  i
 Bath
 Sohsaral  i
 Bikram  I
 Noorsarai  i

 40

 4,  Bank  of  Baroda  Patna  2
 Hathidah

 3

 5.  United  Commer-  Patna  2
 cia}  Bank

 6.  Canara  Bank  Patna

 7.  United  Bank  of  Patna  1
 India

 8.  Dena  Bank  Patna  ]
 Bakhtarpur  I

 2

 9  Union  Bank  of  Patna  t
 Indsa

 10,  Allahabad  Bank  Patna  2
 Hilsa  1
 Islampur  ]
 Phulwarisharif  =

 Total  No.  of  Offices

 Loans  gives  to  farmers  by  the  Nationalised
 Banks  at  Ranchi

 9238,  SHRI  RAMAVATAR  SHASTRI
 Will  the  Minster  of  FINANCE  be  pleaved
 to  state  :

 (a)  whether  the  nationalised  Banks  wor-
 king  in  the  Ranchi  District  of  Bibar  advance
 loans  to  the  fatmets,  transport  operators
 small  istdostrialigts,  retail  dealers,  sell:
 employed  people  and  unemployed  graduates,
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 MR.  SPEAKER:  He  has  said  further
 also  ;  he  is  entitled  to  mention  in  his  speech.

 3.00  hrs.

 SHRI  SHYAMNANDAN-  MISHRA:
 My  point  of  order  is  this.  When  some
 hon.  Members  wanted  to  raise  the  ques-
 tion  of  privilege  against  the  Prime  Minister
 on  the  basis  of  some  of  her  utterances  out-
 side  the  House,  you  did  not  allow  those
 Members  to  make  the  complaint  fully.

 SHRI  VASANT  SATHE:  They  were  not
 related  to  this  House.

 MR.  SPEAKER:  Will
 down  ?

 you  please  sit

 SHRI  VASANT  SATHE:  You  can  abuse
 Our  party.  Don’t  refer  that  in  this  House.

 SHRI  SHYAMNANDAN_  MISHRA:
 Please  hear  me.  In  the  same  way,  anybody
 can  say  that  you  are  traitors.

 MR.  SPEAKER:  Let  Shri
 Madhu  Limaye.

 me  hear

 SHRI  SHYAMNANDAN_  MISHRA:
 This  is  a  point  of  procedure.

 MR.  SPEAKER  That  is  the  same
 which  he  has  raised.

 SHRI  SHYAMNANDAN  MISHRA:
 My  point  is  that  on  previous  occasions  you
 were  not  pleased  to  allow  the  Members  to
 make  the  complaint  fully.  Otherwise,  it
 could  have  been  established  that  the  utter-
 ances  of  the  Prime  Minister  were  a  clear
 breach  of  privilege.  It  is  a  right  of  the
 Members  to  make  a  complaint,  and  the
 breach  of  privilege  has  to  be  heard  by  the
 House  and  then  a  decision  taken.  You  did
 not  allow  that  on  earlier  occasions  though
 the  Members  wanted  to  establish  that  the
 utterznces  of  the  Prime  Minister  were
 against  the  Members  of  Parliament.

 MR.  SPEAKER  When  the  Prime
 Minister  :ittered  that  on  the  platform,  the
 reference  was  made  to  this  House  or  the
 Members  of  the  House.  Jt  was  a  party

 i50

 meeting.  In  that  no  specific  mention  was
 made  about  the  Members  of  this  House.
 You  must  make  this  distinction.  I  am  not
 prepared  to  give  my  ruling  on  it.  You  may
 say  what  you  want  to  say  on  what  is  said
 outside.  If  anybody  goes  on  saying  like
 this  in  any  language  against  a  member  on
 a  platform  outside,  you  have  an  ample
 opportunity  to  reply  to  each  other.  If  that
 is  about  this  House  or  its  Members,  then,  of
 course,  it  must  come  inside  the  House.
 You  may  say  what  you  want  to  say  within
 two  minutes.

 SHRI  K.  P.  UNNIKRISHNAN:  May  I
 quote  the  translated  version  from  the  Poona
 edition  of  Tarun  Bharati?  It  says  :

 ‘Parliament  of  today  has  literally  be-
 come  a  Parliament  of  goondas  and
 therefore,  the  Opposition  Parties
 who  are  in  minority  are  even  de-
 nied  their  rights.’

 The  Parliament  of  India  has  literally  be-
 come  parliament  of  goondas,  this  is  what
 was  said  on  the  morning  of  29th  at  a
 place  separated  by  time  and  distance,  that
 is,  tle  city  of  Poona.  I  have  every  reason
 to  believe  that  what  he  said  is  factually
 reported.  But,  still,  it  is  an  open  question.
 This  systematic  campaign  against  the  Mem-
 bers  and  bringing  the  House  to  ridicule
 has  to  be  stopped.  If  that  is  not  stopped
 even  if  it  is  committed  by  a  Member  of  the
 House  or  super-Member,  as  he  styles  him-
 self,  that  would  be  a  very  sad  day  for  the
 Parliamentary  institutions  and  the  future  of
 the  country.  Nevertheless,  there  have  been
 such  deliberate  attempts  to  bring  the  House
 into  ridicule.

 So,  I  would  appeal  to  the  House  to  take
 due  notice  of  these  words.  Personally
 speaking  I  am  very  sorry  to  raise  this  be-
 cause  here  is  a  man  on  whom  |  had  pinned
 great  hopes  and  for  a  very  long  time,  7
 was  associated  with  him  in  the  Socialist
 Party.

 SHRI  DINEN  BHATTACHARYYA:
 You  are  a  turn-coat.

 SHRI  K.  P.  UNNIKRISHNAN  :  There-
 fore,  J  would  appeal  to  him—what  he  said
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 fo}  For  providing  improved  facilities  to
 Passengers  by  modifying  and  expanding  tiie
 terminal  building.

 Revenue  from  sale  of  application  forma  for
 Junlor  Inspector  by  Income  Tax  Department

 9243.  SHRI  RAMKANWAR  7  Will  the
 Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  the  attention  of  Government
 has  been  invited  to  a  report  in  the  Current
 weekly  of  the  70  March,  973  stating  that
 Income  Tax  Department  Central  Calcutta,
 collected  over  Rs.  one  lakh  by  selling  appli-
 cation  forms  for  barely  fifty  vacancies  of
 junior  inspectors;  and

 (b)  if  so,  the  reaction  of  Goveinment
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  Yes,  Sir.

 (b)  An  application  fee  of  Re.  I/-  is  char-
 goed  so  that  only  genuine  requests  for  appli-
 cation  forms  are  received  and  the  forms  are
 not  mis-used  otherwise.  The  fee  barely  co-
 vers  the  cost  of  paper  and  printing.  Even
 in  spite  of  feo,  as  against  13,576  forms
 obtained  from  the  Income-tax  Offices  at
 Calcutta,  only  9,804  applications  have
 actually  been  received  for  admission  to  the
 Examination.  The  Government,  therefore,
 does  not  feel  any  necessity  for  change  in  the
 present  practice  of  charging  Re.  I/-  as  the
 application  fee.

 Propossl  to  place  Jute  Industries  in  the
 Category  of  Industries  receiving  Priority

 Depreciation  Assistance
 9244,  SHRI  RAMKANWAR  in  Will  the

 Minister  of  COMMERCE  be  pleased  to
 state  ;

 (a)  whether  Government  are  thinking  of
 placing  jute  industry  in  the  category  of

 industries  receiving  the  priority  depre-
 ciation  assistance;

 o)  the  extent  to  which  jute  industry  is
 likely  to  be  boosted  after  implementation
 of  the  proposed  scheme;  and

 ©  whether  it  would  help  increase  Indian
 foreign  exchange  earnings  also?

 THE  MINISTER  OF  COMMERCE  :
 (PROF.  9,  P.  CHATTOPADHYAYA)  :
 (a)  The  list  of  industries  eligible  for  the
 proposed  initial  depreciation  allowance  of
 20%  has  not  been  finalised.
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 (०)  arid  (०).  If  jute  industry  is  made  eligi-
 bie  for  such  allowance,  it  will  help  generate
 funds  for  investment  in  modernisation  and
 diversification  of  production  and  conse-
 quently  develop  exports  pf  jute  goods.

 Violation  of  Import  Regwiations  by  Cable
 Companies

 9245.  SHRI  RAMKANWAR:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  a  number  of  sable  companies
 have  recently  been  prosecuted  for  the  vio-
 lation  of  import  regulations;

 (b)  the  names  of  the  companies  so  pro-
 secuted;  and

 (c)  the  reasons  for  their  prosecution?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.P.  CHATTOPADHYAYA)  :  (a)
 Yes,  Sir.

 (b)  M/s.  Oriental  Power  Cable,
 Kota,  Rajasthan.

 2  "Moti  Electrical  Industries,
 Delhi.

 3  ce  Shamsher  Sterling  Corpn.,
 Bombay.

 4.  a.  Hindustan  Transmission  Pro-
 ducts,  Bombay. *

 3S.  Enamel  Wires  Ltd.,  Bombay.
 6.  Shakti  Insulated  Wrres,

 Bombay.
 7.  ,,  Bhandary  Metallargical  Corpn.

 Bombay.
 8.  ,,  Universal  Cables,  Satna.
 9,  we  Cable  Corporation  Ltd.,  Bom-

 bay.
 ‘10.  ,,  Henley  Cables,  Poona.
 Il.  ,,  Asian  Cables,  Bombay.

 (c)  Misuse  of  imported  raw  material.

 राजस्थान  से  फर्मों  के नाम  एक  लाख  रुपये  से

 अधिक  आय-कर  की  बकाया  राशि

 9246.  थी  लालजी भाई  :  क्या विश  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  गत  तीन  वर्षों

 में  राजस्थान  की  किन-किन  फर्मों  के  नाम

 आयकर  की  एक  लाख  रुपये  से  अधिक  राशि
 बताया  है  ?

 विस  मंत्रालय  में  शल्य  संती  की  io

 जाकर  सनेश:  अपेक्षित  सूचना  एकत्रित  की
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 जा  रही  है  और  यथासंभव  शी  तर सदन  की  मेज
 पर  रख  दी  जायेगी  ।

 Purchase  of  Cotten  by  CCI  from  Punjab
 9247.  SHRI  B.S.  BHAURA:  Will  the

 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  purchase  of  cotton  J-34
 ‘was  stopped  by  CCT  in  the  middle  of  January
 973  in  Punjab  while  private  purchases
 thereof  was  going  on;  and

 (b)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  COMMERCE

 (PROF.  0.  P.  CHATTOPADHYAYA)  :  (a)
 and  oe)  Purchase  of  J-34  variety  of  cotton
 in  Punjab  was  stopped  on  (25-173  by  the
 Cotton  Corporation  of  India  when  arrivals
 of  this  variety  of  cotton  had  thinned  out.
 Out  of  the  estimated  production  of  £0,000
 bales  of  cotton  of  this  variety,  the  Cor-
 poration  purchased  about  9,513  bales.

 Jet  Service  to  Bhubaneswar
 9248.  SHRI  ARJUN  SETHI:  Will  the

 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  405  on
 the  14th  April,  972  and  state  :

 (a)  whether  Government  have  consi-
 dered  the  question  of  providing  at  least
 a  Jet  Service  to  Bhubaneswar;  and

 (b)  if  so,  the  outcome  thereof?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  and  (b)  .  Indian  Airlines  have  examined
 the  question  of  providing  jet  services  to
 Bhubaneswar;  but  this  is  not  considered
 feasible  at  present.

 Tourists  Spots  in  Orissa  Selected  for  Deve-
 lopment  in  the  Fourth  Pian

 918.  SHRI  ARJUN  SETHI  :  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 {a)  the  names  of  the  tourist  spots  in  Orissa
 which  have  been  selected  in  the  Fourth
 Plan  for  development  and  would  spill  over
 to  the  Fifth  Plan;  and

 (b)  the  names  of  tourist  spots  which  will
 be  completed  during  the  Fourth  Plan?

 THR  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  and  (b).  The  tourism  schemes  included
 in  the  Central  sector  for  Orissa  in  the
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 Fourth  Plan  are  the  construction  of  a
 Youth  Hostel  at  Puri  and  development
 of  area  around  the  temple  at  Konarak.
 Both  these  projects  are  expected  to  be

 ri
 leted  early  in  the  first  year  of  the  Fifth

 n.
 it  is  also  proposed  to  take  up  the  cons-

 truction  of  a  camping  site  at  Baripada,
 preliminaries  regarding  which  are  under
 way.
 Payment  of  Interest  on  Delayed  Refunds  by

 Income  Tax  Department
 9250.  SHRI  R.  छ  ULAGANAMBI  :  Will

 the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  the  names  of  income-tax  payers  who
 were  given  delayed  refunds  amounting
 to  Rs.  one  lakh  or  more  and  were  paid
 interest  under  sections  243  and  244  of  the
 Income-tax  Act  after  Ist  April,  1972;  and

 (b)  the  break  up  of  interest  paid  to  each
 party  together  with  reasons  which  led  to
 delayed  refunds?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be  paid  on
 the  Table  of  the  House  as  early  as  possible,

 C.B.I.  Enguiry  in  Rag  Scandal
 9251.  SHRI  R.  P.  ULAGANAMBI  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  the  time  by  which  CBI  Enquiry  into
 the  rags  scandal  is  likely  to  submit  its  report;
 and

 (0)  whether  Government  would  lay  a
 copy  of  the  report  before  the  House?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA)  :  (a)
 It  would  not  be  possible  to  state  at  this  stage
 when  the  CBI  enquiries  would  be  completed.

 ry  CBI.  reports  are  of  confidential
 nature  and  it  would  not  be  in  public  interest
 to  lay  their  report  on  the  subject  on  the
 Table  of  the  House,

 Differential  Rates  of  Interest
 9252.  SHRI  P.  NARASIMHA  REDDY  १

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  the  differential  rates  of  interest
 scheme  implemented  last  year  has  failed  to
 take  off;
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 (b)  the  reasona’therefor;  and  Staneaenr
 (c)  what  steps  are  proposed  to  ensure  its  i.  Grants

 the  Public  Setor  Beaks  20d  other  Sche-  Period  Nemes  of  the  rece-
 Figures of duled  Banks?  East  expendi-

 tured
 THE  MINISTER  OF  FINANCE  (SHRI  incurred

 YESHWANTRAO  CHAVAN):  (a)  to  for  the
 ©.  The  scheme  of  Differential  Interest  period
 Rates  was  launched  in  August,  1972.  lakhs
 It  is  still  in  its  pilot  stage  and  it  will  be  pre-  1970-71  Fiji,  Malayasia,  In-
 mature  to  judge  the  success  of  the  scheme.  donesia,  Maldives,  Sin-

 & However,  in  the  light  of  the  experience  gapore,  DREN  MAB

 gained,  certain  modifications  have  been
 introduced  in  the  scheme  which  were  1971-72  Cambodia,  Fiji,
 announced  at  the  time  of  the  presentation  7  fom  Thailand  64:87
 of  the  current  year’s  Budget.  These  are
 intended  to  widen  the  scope  of  the  scheme  1972-73  Cambodia,  Demo-
 and  enlarge  its  coverage.  cratic  Republic  of

 aime Export  of  Tobacco  through  S.T.C.  laysia,  Thailand,  |  To-  .
 9253,  SHRI  P.  NARASIMHA  REDDY:  nge

 I5  56
 Will  the  Minister  of  COMMERCE  be  Torat  25  29
 pleased  to  state  :  t

 (a)  whether  the  export  of  tobacco  is
 being  entirely  canalised  through  State
 Trading  Corporation;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P,  CHATTOPADHYAYA)  :
 (a)  No,  Sir.

 (b)  It  is  proposed  to  set  up  a  Tobacco
 Board  which  will  provide  the  institutional
 framework  for  systematic  development  of
 production  and  marketing  of  VFC  tobacco
 which  is  éhe  main  variety  being  exported
 from  the  country.

 Economic  Ald  to  South-East  Asian  Countries
 9254.  SHRI  8.  8S.  BHAURA  :  Willthe

 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  India  has  extended  economic
 aid  to  the  South  East  Asian  countries;

 @)  if  so,  the  total  aid  given  during  the
 last  three  years;  and

 (c)  the  countries  which  have  received
 this  aid?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  Yes,
 Sir.

 (9)  and  (c).  A  statement  giving  the  infor-
 mation  is  laid  on  the  Table  of  the  House.

 *This  figures  represents  commitments.

 il.  Loans
 1970-71  6.00

 Appointment  of  Candidates  Selected  by  the
 United  Bank  of  India

 9255.  SHRI  SAROJ  MUKHERJEE  :
 Will  the  Minister  of  FINANCE  be  pleased

 to  state:
 (a)  whether  Government  are  aware  that

 15,000  applications  reached  the  United
 Bank  of  India  authorities  after  an  advertise-
 meat  was  published  in  a  newspaper  to  the
 effect  that  25  posts  will  be  filled  up  with
 B.A.  Hons.  applicants  after  selection  throu-
 gh  proper  interviews  ;

 (b)  whether  after  completion  of  interview.
 25  youngmen  had  been  selected  because
 of  their  brilliant  academic  careers  and
 they  were  summoned  for  medical  examina-
 tions  for  final  selection;

 (c)  whether  after  all  this,  all  of  a  sudden
 U.BLL  authorities  were  directed  by  a  Minis-
 ter  of  State  of  West  Bengal  not  to  issue
 appointment  letters  to  those  selected  youths
 and  select  de  novo  some  other  young  boys
 carrying  certificates  from  a  particular
 party  of  persons  for  filling  up  these  25
 vacant  posts;  and

 @®  if  so,  the  reaction  of  Government
 thereto?

 Indonesia



 उ87..  Papers  Laid

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  United
 Rank  of  India  has  reported  that  it  has  not
 istued  any  advertisenvnt  to  the  effect  that
 423  posts  would  be  filled  by  B.A.  (Hons.) applicants,

 (b)  to  @.  Does  not  arise.

 Sale  of  Imported  Goods  by  a  Concern  in
 Vasant  Vihar,  New  Delhi

 9266.  SHRI  9,  GANGADEB  :
 ,  SHRI  NATHU  RAM  AHIRWAR:

 Will  the  Minister  of  FINANCE  bo
 pleased  to  state  :  .

 (a)  whether  there  are  complaints  with
 the  Collector  of  Central  Excise  and  Customs,
 New  Delhi  that  imported  goods  like  cos-
 metics  tinned  food,  blades,  liquor,  books
 and  magazines  etc.  are  being  openly  sold-
 in  a  shop  named  ‘Modern  Bazar’  in  Vasant
 Vihar,  New  Delhi;

 (b)  whether  any  licence  has  been  issued
 for  the  sale  of  such  goods;

 (c)  whether  such  goods  are  smuggled
 goods  or  imported  under  valid  licence;  and

 {d)  what  action  has  been  takea  by  Govern-
 ment  to  stop  the  sale  of  unauthorised  im-
 Ported  goods  in  the  above  named  ‘Modern
 Bazar’  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH)  :  (a)  A  complaint  was  received
 by  the  Collector  of  Centra!  Excise,  New
 Delhi  some  time  in  March,  973  that
 imported  goods  were  being  sold  in  the  pre-
 mises  known  as  ‘Modern  Bazar’  situated  in
 in  Vasant  Vihar,  New  Dethi.

 (b)  No,  Sir.

 (6)  Baquiries  made  in  this  connection
 have  revealed  that  the  goods  had  not  been
 imported  under  any  valid  licence.

 @  The  premises  in  question  were  kept
 under  surveillance  and  raided  on  Sth  April,
 1973,  Cigarettes  and  provisions  of  foreign
 origi  of  the  value  of  about  Rs.  2,400;
 which  were  found  in  the  premises  have
 boen  seized  for  action  under  the  Customs
 Act,  1962.
 6-419  LBO/73
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 42  brs.
 PAPERS  LAID  ON  THE  TABLE
 Rerort  oF  CAG  or  INDIA,  97I-972

 Union  Govr.  (Civ)  APPROPRIATION
 ACCOUNTS  (Civ)  1971-72,  NOTIFICATIONS
 UnpDER  Customs  ACT  AND  NOTIFICATIONS
 UNDER  ANDHRA  PrapisH  Exciss  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  I  beg  to  lay  on  the  Table—

 a)  A  copy  of  the  Report  (Hindi  version)
 of  the  Comptroller  and  Auditor
 General  of  India,  for  the  year  911-72,
 Union  Government  (Civil)  under
 article  151  @  of  the  Constitution.
 (Placed  in  Library.  See  No.  LT-4954/73]

 (2)  A  copy  of  Union  Government  Ap-
 Propriation  Accounts  (Civil)  for  the
 year  1971-72,  (Hind:  version).
 (Placed  in  Library.  See  No,  LT-4954/73}

 (3)  A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions)
 under  section  159  of  the  Customs  Act,
 962  =

 (i)  G.S.R.  62(E)  published  in  Gaze-
 tte  of  India  dated  the  9th  March,
 973  together  with  an  explanatory
 memorandum.

 (un)  G.S.R.  262  published  in  Gazette
 of  India  dated  the  I7th  March,
 973  together  with  an  explanatory
 memorandum.

 (it)  G.S.R.  323  published  in  Gazette
 of  India  dated  the  3Ist  March,
 4973  together  with  an  explanatory
 memorandum.

 {tv}  G.S.R.  360  published  in  Gazette
 of  India  dated  the  7th  April,
 4973  together  with  an  explanatory
 memorandum,

 (Placed  in  Library.  Sec  No.  LT-4955/73,]
 (4)  A  copy  each  of  the  following  Noti-

 fications  (Hindi  and  English  versions)
 under  sub-section  (4)  of  section  72
 of  the  Andhra  Pradesh  Excise  Act,
 968  read  with  clause  ©  (ni)  of  the
 Proclamation  dated  the  18th  January,
 973  issued  by  the  President  in  rela-
 tion  to  the  State  of  Andhra  Pradesh  :

 (i)  Memo  No.  2245/T2/70-5  publi-
 shed  in  Andhra  Pradesh  Gazette
 dated  the  22nd  July,  972  making
 certain  amendments  to  the  Andhra
 Pradesh  Excise  (Lease  of  Right
 to  Sell  Liguor  in  Retail)  Rules,
 ‘1969,
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 (it)  Memo  No,  2890/T2/72-73  Pybit.
 shed  in  Andhra  Pradesh  Gaxetio.
 datsd  tho  29h  January,  974
 making  cortain  amendment  to
 ths  Andhra  Pradesh  Bxciso  (Lease
 of  Right  to  Sell  Liquor  in  Retail)
 Rules,  1969,

 (Placed  in  Library,  See  No,  LT-4956/73,}
 Summary  or  Bupger  Estates  FoR  REVE-

 NUE  AND  EXPENDITURE  OF  AIR  INDIA  AND
 INDIAN  AtRLings  FoR  1973-74  AND  SUMMARY
 or  Acruats  1971-72,  BupasT  EsiiMares
 AND  Revisep  Estimates,  1972-73  ato  ‘Bup-
 रहा'  Esrrasres  ror  ‘1973-74  oF  Arm-INDIA
 AND  INDIAN  AIRLINES

 THE  MINISTER  OF  TOURISM  AND
 CIVIL*‘AVIATION  (DR.  KARAN  SINGH):
 On  behalf  of  Dr.  (Smt.)  Sarojin:  Mahisbi,  T
 beg  to  fay  on  the  Table  a  copy  each  of  the
 following  93035  (Hind:  and  Bnglish  ver-
 sions)  under  sub-rule  (5)  of  rule  3  of  the
 Air  Corporations  Rules,  1954  nm

 (i)  Sum  nary  of  Budget  Estimates  for
 Revenue  and  Expenditure  of  Air
 India  for  the  year  1973-74,

 (2)  Summary  of  Actuals  for  the  year
 1971-72,  Budget  Estimates  and  Re-
 vised  Estimates  for  the  year  1972-73
 and  Budget  Estimates  for  the  year
 1973-74  of  Air  India.

 (3)  Summary  of  Budget  Estimates  for
 Revenue  and  Expenditure  of  the  Indian
 Airlimes  for  the  year  ‘1973-74,

 (4)  Summary  of  Actuals  for  the  yéar
 1971-72,  Budget  Estimates  and  Re-
 vised  Estimates  for  the  year  1972-73
 and  Budget  Estimates  for  the  year
 1973-74,  of  Indian  Abprlines,

 [Placed  in  Library.  See  No.  LT-4957/73.]

 32.02  bes.
 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  :  Su,  |  have  to  report
 the  foltowing  mzssage  received  from  the
 Secretary  of  Rajya  Sabha  :—

 “In  accordance  with  the  provisions  of
 sub-rule  (6)  of  rule  86  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  directed  to  return
 herewith  the  Appropriation  (No.  2)  Bill,
 3973  which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the  27th
 April,  1973,  and  transmitted  to  the  Rajya
 Sabha,  for  its  recommendations  and  to

 MAY  4,  73  66

 state  that  this  House  has  no  reconmen-
 dations  to  make  to  the  Lok  Sabha  in
 regard  to  the  said  Bill.”

 42.03  hes.
 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU RAMAIAR)  :  With  .your  permission,  Sir,
 I  rise  to  announce  that  Government  Busi-
 ness  in  this  House  during  the  week  commen-
 cing  7th  May,  1973,  will  consist  of  :—~

 (a)  Consideration  of  any  item  of  Govern-
 ment  Business  carried  over  from  to-
 day’s  Order  Paper.

 (2)  Discussion  on  the  Resolution  regar-
 ding  Reports  of  the  Raitway  Conven-
 tion  Committee.

 (3)  Discussion  on  the  Resolution  regar-
 ding  constitution  of  a  new  Railway
 Convention  Committee.

 (4)  Consideration  and  passing  of  :
 (a)  The  North-Eastern  Hill  Univer-

 sity  Bill,  973
 (b)  The  Constitution  (Thirty-first

 Amendment)  Bill,  973  on  8th
 May,  ‘1974,

 (c)  The  Code  of  Criminal  Procedure
 Bill,  1972,  as  passed  by  Rajya
 Sabha,

 श्री  विभूति  मिथ  (मोतीहारी ):  अध्यक्ष

 महोदय,  बिहार  में  हालत  यह  है  कि  गल्ला

 नही  मिल  रहा  है,  कोयला  नहीं  मिल  रहा  है,

 मिट्टी  के  तेल  की  कमी  है।  कितनी जगह  पानी

 नहीं  मिल  रहा  है  ।  तो  में  चाहता  हूं  कि

 सरकार  इस  के  लिए  किसी  दिन  चार  घंटे  रख

 दे  ताकि  बिहार  की  समस्या भों  के  ऊपर

 प्रगति  तरह  से  चर्चा  हो  जाये  कौर  इसके  पहले
 मंत्री  जी  एक  बयान  दें  क्योंकि  कृषि  मंत्री

 से  इसका  संबंध  है,  उद्योग  मंत्री  से  संबंध  है
 और  सब  मंत्रियों  से  इसका  संबंध  है  |  तो

 इसके  लिए  समय  दिया  जाये  ताकि  बिहार  की

 कठिनाई दूर  हो  सके  ।

 की  भागवत  का  आजाद  (भागलपुर)  :

 अध्यक्ष  महोदय,  मैंने  इसके  पूर्ण  एक  नोटिस

 दिया  था  कि  बिहार  में  जो  बहुत  भ्र धिक

 खात्मा  की,  विशेषकर  पेश  अल  की,  कोयले

 की  सौर  सीमेंट  ही  कमी  है  उस  पर  सदन  में
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 wet  उठाने  का  भ्र वसर  हम  लोगों  को  विया
 जाये।  लेकित परब  तक  उस  पर  कोई  निर्णय

 हुआ  मैं  सरकार  का  ध्यान  कुष्ट
 करना  चाहता  हूं  कि  कितनी  ही  जगह
 देवधर,  बांका  के  मेहरावां  प्रखण्ड  और
 अन्य  स्थानों  में  पीने  के  पानी  की  प्रत्युत
 प्रभाव  है।  इसलिए  इस  की  प्रा वश्य कता
 को  देखते  हुए  हम  लोगों  को  यह  अब-
 सर  दिया  जाये  कि  अगले  सप्ताह  में  इस  पर
 शर्मा  किया  जा  सके  ।

 SHRI  SAMAR  GUHA  (Contai)  :  Sir,
 I  wish  to  draw  the  attention  of  the  Hon.
 Minister  of  External  Affairs  to  a  very  major
 policy  statement  which  has  been  made  by
 the  President  of  the  U.S.A.  in  regard  to  the
 totality  of  the  Indo-U.S.  relations.  He
 said  :

 “USA  will  not  join  any  grouping  or
 pursue  any  policies  directed  against
 India.”

 Then  he  said,
 “USA  does  not  want  to  join  any  arma-

 ment  race  to  jeopardise  the  peace  in  the
 sub-continent.”

 Sir,  we  naturally  want  that  this  House
 should  know  the  reaction  of  the  Govern-
 ment.  I  therefore  request  the  Minister  of
 External  Affairs  to  make  a  statement  there-
 on,

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 J  request  the  Minister  of  Parliamentary
 Affairs  to  ask  the  Minister  of  Finance  to
 have  a  discussion  on  the  Third  Pay  Com-
 mission's  report.  This  has  already  been
 laid  on  the  Table  of  the  House  and  Mem-
 bers  have  got  copies.  The  Finance  Minister
 probably  has  not  made  up  his  mind  as  yet,
 because  this  is  being  processed  in  the
 particular  cell  which  has  been  created
 for  this  purpose.  This  is  a  major  issue  affec-
 ting 28  lakhs  of  Central  Government  emplo-
 yees  and  also  of  the  there  wings  of  Army,
 Navy  and  Air  Force,  Even  if  the  Minister
 does  not  aay  this  way  or  that  way  definitely,
 the  least  he  could  do  is  to  discuss  the
 various  points  at  issue.  Opposition  Members
 who  know  something  about  it  may  be  able
 to  offer  some  suggestions  etc.  |  am  sure  the
 hon.  Minister  will  not  deny  this  opportu-
 nity  in  this  very  session,  We  should  have  0
 discussion  before  the  session  adjourns.
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 aft  अटल  बिहारी  बाजपेयी  (ग्वालियर)  :

 अध्यक्ष  महोदय,  इस  से  पहले  कि  इस  सदन
 की  बैठक  प्र निश्चित  काल  के  लिए  स्थगित  हो
 हमें  देश  के  विभिन्न  भागों  में  अन्न  और  पानी

 के  दबाब  के  प्रभाव  की  जो  गंभीर  परिस्थिति
 पैदा  हो  गई  है  उस  पर  विचार  करने  का  भ्र वसर
 दिया  जाना  चाहिए  ।  शिन्दे  साहव  ने  कल

 एक  वक्तव्य  दिया  था  ।  उस  में  बिहार  का

 कोई  उल्लेख  नहीं  था  -  बिहार  के  साथ  साथ
 अन्य  भागों  में  भी  स्थिति  भयंकर  है
 और  अगले  दो  महीने  गर्मी  के  इस  दृष्टि
 से  बड़े  भयावह  सिद्ध  होंगे।  श्वेक  स्थानों
 पर  पीने  का  पानी  नहीं  है।  लोग  खाद्यान्न
 और  विशेषकर  जल  के  अभाव  में  मरेंगे  ।

 इसलिए  हम  चाहते  हैं  कि  सदन  की
 बैठक  स्थगित  हो  इससे  पहले  एक  दिन  इस

 बर  सदन  में  चर्चा  हो  जाये  जिस  से  सदस्य
 अपने  अपने  चुनाव  क्षेत्रों  में  जा  कर  कुछ
 ऐसी  बातें  कह  सके  जिस  से  जनता  को

 ढाढस  हो  ।

 SHRI  DHAMANKAR  (Bhiwandi)  :  I
 want  to  draw  the  attention  of  the  Govern-
 ment  to  the  shortage  of  nylon  and  viscone
 yarn  which  is  causing  hardship  to  power-
 loom  owners  and  handloom  owners  and
 creating  unemployment  to  the  weavers.
 Spinners  are  raising  the  prices  of  yarn  and
 they  refuse  to  deliver  yarn  to  actual  users.
 The  spinners  are  holding  it  and  creating
 artificial  shortage.  They  are  increasing  the
 rates  of  the  yarn  because  the  Government
 is  hesitating  to  implement  the  Tariff  Com-
 mission’s  Report  which  will  fix  up  the
 prices  of  yarn.  Yarn  has  disappeared  from
 the  market  and  this  is  causing  untold  hard-
 ship.  Government  controlled  cotton  yarn
 which  minimised  the  difficulties.  But  now
 this  problem  of  nylon  and  Viscone  yarn  is
 adding  to  their  difficulties.  I  request  the
 Government  to  call  a  meeting  of  the  spin-
 nets  to  prevail  upon  them  to  deliver  tte
 yarn  to  sctual  users  at  reasonable  rate

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  I  take  this  opportunity  to
 bring  to  the  attention  of  the  Government
 one  important  matter  which  has  also  been
 mentioned  in  this  House  by  my  hon.  friend
 Mr.  Somnatb  Chatterjes.  It  :  about  the



 8९3  BO.H,

 shifting  of  the  head  office  of  the  Jay  Eagi-
 neering  Company  from  Calcutta,  to  Delhi.
 Yesterday  the  management  of  the  Jay
 Engineering  Company,  Charat  Ram  and
 Bharat  Ram  Co.,  held  a  meeting  in  the
 Asoka  Hotel  and  they  decided  to  shift  this
 head  office  from  Calcutta  to  Delhi.  I  ask
 the  Minister  of  Parliamentary  Affairs  to
 aak  Mr.  Gokhale  to  make  a  statement.
 Fortunately,  Mr.  Gokhale  is  sitting  here
 and  he  deals  with  Company  Affairs.  J  re-
 guest  him  to  make  a  statement  thereon.
 This  shifting  would  cause  untold  hardship
 to  lakhs  and  lakhs  of  workers.

 MR,  SPEAKER  :  This  occasion  is  to  be
 used  only  for  making  any  suggestions  in
 regard  to  including  some  business  on  the
 agenda,  If  any  hon,  Member  wants  any  hon.
 Minister  to  make  a  statement  on  something,
 he  can  make  a  request  to  him  during  the
 week.§

 SHRI  §.  M.  BANERJEE  :  Regarding
 the  discussion  on  the  Pay  Commission's
 Report,  he  has  not  said  anything.

 SHRI  K.  RAGHURAMAIAH :  As  you
 have  rightly  pointed  out,  hon.  Members  can
 mention  such  matters  as  relate  to  a  state-
 ment  to  be  made  by  a  Minister.  Anyhow,
 such  Ministers  as  are  here  have  already
 heard  what  has  been  said,  and  as  regards
 such  Ministers  as  are  not  here,  I  shall  duly
 convey  the  request  of  the  hon.  Members
 to  them.

 sh  अटल  बिहारी  बाजपेयी  :  प्रत्यक्ष

 महोदय,  क्या  ये  डाक बला ना  हैं,  जो  मंत्री  यहां

 है  उन्होंने  सुन  लिया,  जो  नहीं  है  उन  को
 खबर  भेज  दी  जायेगी i  क्या  ये  उन  से
 विचार-विनिमय  कर  के,  सदन  की  भावना
 का  सम्मान  कर  के,  चर्चा  तय  नहीं  कर
 सकते  ?

 अध्यक्ष  महोदय  :  वह  भी  डाकखाने
 का  काम  करत ेहैं  कौर  मैं  भी  डाकखाने
 का  काम  करता हूं  1

 SHRI  6.  VISWANATHAN  (Wandi-
 wash)  :  Yesterday,  the  hon.  Minister  as-
 sured  us  in  the  Business  Advisory  Com-
 maittee  that  he  would  consult  the  concerned
 Minister  and  have  a  discussion  on  the  Pay
 Commission's  report.  He  must  honour
 that  assurance.
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 MR.  SPEAKER,  :  That  is  already  pattie.
 Why  should  the  hon,  Member  mention  what
 was  settled  inside  the  Business  Advisory
 Committee,  in  the  House?  Now,  it  is  for
 the  bon.  Minister.  It  is  already  thete  on
 record.

 SHRI  s.  M.  BANERJEE  :  The  report
 of  the  Business  Advisory  Committee  has
 been  placed  on  the  Table  of  the  Howse,
 and  presently,  we  shall  be  asked  to_vote
 for  it.

 क्रि  मधु  लिमये  (बांका)  :  मैं  चाहता  हूं
 कि  तीन  प्रत्यावश्यक  विषयों  पर  अगले

 सप्ताह  में  ब्व्ना  हो--1,  टैरिफ  कमीशन  ने

 कृत्रिम  धागे  पर,  मैन-मेड  फाइटर्स  कौर
 भ्राटीफिशियल,  याने  पर  जो  रिपोर्ट  दी

 है,  उस  को  आपने  प्रकाशित  नहीं  किया

 है---मे  उस  पर  बहस  चाहता  हूं,  क्योंकि
 धागे  की  बड़ी  कमी  है,  बुनकर  लोग  भूखे
 मर  रहे  हैं।  (2)  सूत  का  जो  सवाल  है,
 जो  मैने  कल  उठाया  था---सूत  के  प्रभाव
 के  चलते  उस  के  दाम  50  प्रतिशत  बढ़
 मे  है,  उस  की  वजह  से  लाखों  बुनकर  भूखे
 मर  रहे  है।  70  लाख  बुनकर  आज  सूत  पर
 निर्भर  करते  हैं--इस  पर  भी  बहस  का
 मौका  दिया  जाये  t  (3)  पिछले  सप्ताह
 मैंने  कहा  था  कि  पेय-जस  का  भोर

 अभाव  है,  मेरे  क्षेत्र  में,  पूरे  बिहार  में,  महा-

 राष्ट्र  में,  राजस्थान  में  दौर  समूचे  हिन्दुस्तान
 में  प्रभाव  है--इस  पर  बहस  करने  का  मौका
 दिया  जाय  t

 42  .33  bes.
 BUSINESS  ADVISORY  COMMITTEE

 TWENTY-NINTH  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH)  :  I  beg  to  move  :

 “That  this  House  do  agree  with  the
 Twenty-Ninth  Report  of  the  Business
 Advisory  Committee  presented  to  the
 House  on  the  3rd  May,  1973.".

 SHRI  DINEN  BSHATTACHARYYA
 :  What  about  the  suggestions

 put  forward  here?
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 MR.  SPEAKER  :  He  bas  already  said
 that-he  has  noted  them  down.  This  motion
 is  only  with  respect  to  thoas  items  which
 were  already  discussed  in  the  Business  Ad-
 wisory  Committee.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash)  ;  On  the  Pay  Commission's  report
 being  discussed,  he  has  said  nothing.

 MR.  SPEAKER  :  It  is  there  in  the
 ‘proceedings  of  the  Business  Advisory  Com-
 mittee,

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 it  has  already  taken  the  decision  that  there
 should  be  a  four-hour  discussion  on  it.

 MR.  SPEAKER  :  The  proceedings  of  the
 Business  Advisory  Committee  are  there
 ‘with  the  hon.  Member,  and  we  stand  by
 ‘whatever  is  there.

 SHRI  5.  M.  BANERJEE  :  Yesterday,  he
 zold  us  that  he  would  consult  the  Finance
 Minister...

 SHRI  K.  RAGHURAMAIAH  :  Yester-
 day  this  happened  at  about  5:30  p.m.  or
 6  p.m.,  and  I  am  meeting  the  Finance
 Minister  in  the  House  only  today.  So,  let
 hon.  Members  give  me  some  time  to  con-
 vey  their  request  to  him  and  discuss  it  with
 him.

 As  regards  the  other  matters  raised,  !
 certainly  understand  the  seriousness  of
 some  of  the  matters  mentioned  here.  I  shall
 carry  not  only  the  pith  and  substance,  as
 the  lawyers  call  it,  of  what  has  been  said,
 but  the  whole  spirit  of  it.

 ओ  मधु  लिमये  (बांका)  :  अध्यक्ष  महो-
 दय  श्री  रघुरमैया  जी  द्वारा  जो  प्रस्ताव  रखा
 गया  है,  उस  पर  मैंने  बाकायदा  एक  संशोधन
 दिया  है  और  उस  के  बारे  में  यह  नियम  है  कि
 शाप  उस  पर  आधा  घन्टा  बहस  रखवा

 अध्यक्ष  महोदय  :  किस  पर  ?

 ot  ag  लिये  :  इन  के  प्रस्ताव  पर  |
 आप  हर  एक  सदस्य  को  पांच  मिनट  दे  सकते

 हैं  प्रौढ़  कुल  मिला  कर  30  मिनट  यह  बहुत
 चल  सकती  है  ।

 अध्यक्ष  महोदय  :  प्रा पने  जब  पहले  छोड़ा
 आ  शौर  कब  जब  श्राप  भागे  हैं,  इस  में  दो  साल
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 का  फर्क  रहा  है,  इस  बीच  भें  कुछ  बातें
 बदल  गई  हैं।  हम  ने  यह  फैसला  किया
 किया  था  कि  जो  सजेश  आनी  हों,  वे
 उस  समय  जायें  जब  मिनिस्टर  साहब
 विजनेस-प्राफ-दि-जीक  एलाउन्स  करें।  विज-
 नेस  एडवाइजरी  कमेटी  में  सभी  पार्टियों
 के  नुमाइन्दे  होते  हैं,  इसलिये  हां  पर  गौर  कर
 लिया  जाता  है  और  यह  फैसला  है  कि  जो  भी
 रिपोर्ट  आये  उस  को  सर्वे  समिति  से  पास
 क्र  दिया  जाम  श्राप  रल  लिये  फिरते  हैं,
 रूल  तो  हर  जगह  लागू  हो  जाता  है,  वह
 तो  गुड्डू  पर  भी  कल  लागू  हो  गया
 था।

 भी  मधु  लिमये  :  झ्रध्यक्ष  महोदय,  यह
 सदन  के  सदस्यों  के  भ्र धि कारों  का  सवाल

 है
 ह ० ० ०.

 अध्यक्ष  महोदय  :  भ्रधिकारों  के  लिये
 कौन  इन्कार  करता  है  ।

 श्री  मधु  लिये  :  उस  के  लिये मैं  लड़ना  भाव-
 बमक  समझता  हूं,  क्योंकि  भाप  ने  नियम  को  नहीं
 बदला  है  ।  कल  मैंने  दो-दो  बार  इन  मुद्दों
 को  रखा,  लेकिन  मंत्री  महोदय  इतनी  उपेक्षा
 कर  रहे  हैं  कि  जवाब  तक  नहीं  दे  रहें  हैं,  इन
 मामलों  को  लेंगे  या  नहीं  लेंगे  ।  इस  लिये
 जब  मंत्री  महोदय  की  तरफ  से  इतनी  ला पर-

 वाही  और  उपेक्षा  बरती  जा  रही  है,  तो
 #  भी  अपने  अधिकारों  के  लिये  खड़ा

 हूं  1

 श्री  शंकर  दयाल  सिह  (चतरा)  :  कोई  भी
 उपेक्षा  नहीं  करती  जा  रही  है

 अध्यक्ष  महोदय  :  यह  तो  बाउट-आफ
 झा डर  था,  इसकी  इत्तिला  भी  आप  को  कन्धे
 कर  दी  गई  है  ।

 श्री  मधु  लिमये  :  किस  नियम  के  तेहत
 आउट  आफ-आर्डर  है।  नये  नये  मामले  उठाये
 जाते  है  तो  निर्णय  बनते  है  t  में  जानना  चाहता
 हैं  कि  किस  नियम के  तेहत  दल  आउट  कर

 रहे हूँ।



 अध्यक्ष  महोदय  यह  आप  सबों  का  फैसला हिल
 |  समय  चाहता  हूं

 ..(्यबलॉन)
 'अवगत  रुप  से  खड़ें  महीं  होते हैं

 |  -  अध्यक्ष  महोदय  :  बहू  प्वाइन्ट  आफ  आमेर

 पर  बड़ ेहै।  ns

 है  4

 ht  मधु  लिमये  उस  से  क्या  हुआ  ell  2  ,
 सदन  मालिक  है,  बिजनेस  एडवाइजरी  कमेटी

 इस  की  एक  उप-समिती है और  अगर  उप  समिति
 के  काम  में  कोई  संशोधन  करना  चाहता  है
 तो  सदन  को  अधिकार  है,  उस  के  इस  अधिकार
 को  कोई  छीन  नहीं  सकता  |  हो  सकता  है  कि
 मेरा  प्रस्ताव  भेरे  मित्र  ही  ठुकरा  दें,  वह  अलग
 बात  है।  में  भाषण  नहीं  करूँगा,  केवल  दो
 मिनट  ही  लूंगा  ।  आप  मेरे  संशोधन  को  पढ़
 दीजिये  ।

 अध्यक्ष  महोदय  :  में  क्‍यों  पढ़,  ?  बिजनेस
 एडवाइज़री  कमेटी  टाइम.  का  लोकेशन
 करती  है,  नये  आइटम्स  उस  में  इंट्रोड्यूस
 नहीं  कर  सकती,  इस  लिये  एलोकेशन  आफ
 टाइम  पर  कोई  अभेष्डमेन्ट  करना  चाहते  हों
 तो  कीजिये।  न्यू  आइटम्स  का  मैंने  एक  तरीका
 निकाला  है,  यहां  जब  बिजनेस  एलाउन्स  हो
 तब  उन  का  सुझाव  दिया  जा  सकता  है'

 श्री  मधु  लिमये  :  लेकिन  उस  का  तो  उन्होंने
 जवाब  तक  नहीं  दिया,  ऐसी  स्थिति  में  मैं
 क्या  करता  ?

 अध्यक्ष  महोदय  :  एडवाइज़री  कमेटी  तो
 सिर्फ  टाइम  एलोकेट  करती  है  ।

 क्रि  साधु  लिये  :  में  चाहता  हूं  कि  इस  प्री
 निर्णय  हो--ऐसे  नहीं  चलेगा  ।  कल  मंत्री

 महोदय  यदि  ऐसा  कहते  कि  आप  ने  तीन

 महत्वपूर्ण  विषय  रखे  हैं,  उन  के  लिये  समय
 निकालेंगे--तब  मे  सोच  सकता  था  ।  ता०  6
 तक  यह  सदन  चलने  वाला  है,  पीने  के  पानी  की
 समस्‍या  है

 '

 श्री  शंकरदयाल  लिए  :  अध्यक्ष  महोदय,  मेरा
 व्यवस्था  का  प्रश्न  है

 श्री  मधु  लिमये  :  व्यवस्था  तो  चल  ही  रही
 है

 अध्यक्ष  महोदय:  वक्त  बहुंत  कम  है,  दस
 लिये  आप  दोनों  इस  में  न  पड़िये  ।  में  इस  को

 एडमिट  नहीं  कर  सकता  ।

 श्री  शंकर  दबाव  है...  में  एक  सिमट  का
 आपने  कह  व

 ही.  भू  लिमये  कभी  भी  .

 ft  शंकर  दयाल  सिह  :  में  भी  प्वाइन्ट  आफ
 आर्डर  पर  जड़ा  हूं  ।

 अध्यक्ष  सहोदर  :  वह  तो  प्वाइंट,  आफ

 आर्डर पर  बढ़े  है.

 श्री  शंकर  बयान  सिह  :  प्वाइंट  आफ  आर

 प्र  में भी  हूं  (ब्यान)  मेरा

 प्वाइंट  आफ  आर्डर  यह  है  कि  सदन  की  नियम-

 बली  के  नियम  संख्या  361  के  अनुसार  जेब

 अध्यक्ष  महोदय  खड़े  हों  तो  सदस्य  को  बैठ

 जाना  चाहिए  1  इसलिए  जब  आप  खड़े  हें
 तब  माननीय  सदस्य  भी  खड़े  होकर  नियमों  का
 उल्लंघन  कर  रहे  हैं।  (व्यवधान)

 अध्यक्ष  महोदय  :  में  बहुत  खुश  हूंगा  अगर
 में  खड़ा  हूं  तो आप  न  खड़े  हों,  बाकी  लोगों  को
 मैं  देख  लूंगा  ।

 मैं  ने  कह  दिया  यह  क्‍यों  नहीं  हो  सकता

 है।  आपने  भी  अपनी  राय  दे  दी  है।  पहले
 आइटम  पर  कह  दिया  है।  (व्यवधान)

 श्री  मधु  लिये  :  तो  में  कह  दूं  अपनी  बात  ?

 अध्यक्ष  महोदय  :  वहू  तो  पहले  आइटम

 पर  कह  दी  है
 Iam  Sorry.  I  cannot  hold  ‘this  amend-

 Ment  in  order.

 यह  आर्डर  में  नहीं  है  1

 श्री  मघ  लिमये  :  सुनने  के  बाद  निर्णय

 दीजिए  t

 अध्यक्ष  महोदय :  में  ने  देख  कर  दिया  है।

 भी  मधु  लिये  :  व्यवस्था  का  प्रश्न  होता

 है  तो  उसमें  में  नियमों  का  आधार  लूंगा,  आप

 ची  नियमों  का  आधार  लेंगे  और  अपना  निर्णय

 i
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 MR.  SPEAKER  :  I  fhave  already—
 declared  it  owt  of  order.

 शी  भारत  शा  आजाद,  (भागलपुर)
 आपने  प्रभा  स्वीकार  कर  ली  है  जब  पार्लमेन्टरी
 अफेयर्स  लित मिस्टर  ते  कहा  कि  आप  सदस्यों
 को  एक  दो  मिनट  प्रश्न  उठाने  का  मोका  दें  ।

 वही  बात  इस  प्रस्ताव  पर  ला  रहे  हैं  ।  तो
 आरजेडी  नियम  का  पालन  किया  जा  रहा  है  1
 आपने  भी  उठाया  और  हमने  भी  उठाया,
 यह  तो  आलरेडी  पालन हो  रहा  है।  (ध्यान  )

 की  नबी  लिसये  :  में  बिना  संशोधन  के  भी
 5  मिनट  बोल  सकता  हूं

 aft  शंकर  दयाल  सिंह  :  लेकिन  बिना  अनुमति
 के  नहीं  बोल  सकते  है  ।

 शी  मधु  लियें  :  मुझे  आपकी  अनुमति
 नही  चाहिए।  में  अध्यक्ष  की  अनुमति  चाहता

 हूं

 अध्यक्ष  महोदय  :  अगर  बिना  संशोधन
 के  बोलना  है  तो  जो  पहले  नेस्टर  वीक  के  बिज़नेस
 पर  हमने  कन्वेन्सशन  बनाया  है  वह  हमें
 तोड़ना  पड़ेगा  ।  फिर  ठीक  है,  ऐसा  ही  चले  ।

 (व्यवधान)  |

 श्री  साधु  लिस थे  :  मे  नियम  290  की  तहत
 खड़ा  हु  ।  में  पढकर  सुनाता  हूं  ।

 अध्यक्ष  महोदय  :  नियमों  के  लिए  मेने
 बता  दिया  ।

 करी  साधु  लिये  :  कया  नियम खत्म  हो
 गए  ?

 अध्यक्ष  सहो शय  :  इसमें  नियम  की  लड़ाई
 नही ंहै  1  दो  मोटर्स आते  हैं।  एक  उन्होंने
 की  अगले  हफूते  की  और  एक  वह  है  जिसके
 बारे  में  बिज़नेस  एडवाइजरी  कमेटी  ने  फैसला

 किया है  |  हम  इस  बात  पर  चले  आ  रहे  है
 कि  जब  अगले  हफ्ते  के  बिज़नेस पर  हम
 फैसला  करें  उस  वक्‍त जो  मैम्बर्स  मुझे  लिखकर
 भेज  दें  बहू  अपनी  राय  दे  सकते  हैं  a  यह
 कनवेनशन  भी  हमने  चलाया है  कि  जो  बिज़नेस

 एडवाइजरी  कमेटी  है  उसमें  सभी  पार्टीज
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 के  लीड  मौजूद  होते  है  और  जो  बहू  अन्दर]
 से  बिजनेस  एडवाइज़री  कमेटी  में  फैसला  करें_
 उसके  बारे  में  हमने  परम्परा  बनाई  है  कि
 उसको  हम  बसर  किसी  बहस  के  पास  कर  दें
 अगर  आप  इसको  नियम  के  नीचे  लाना  चाहते
 है  तो  जब  बिज़नेस  एलाउन्स  होगा  उसमें
 निगम  नहीं  होगा  ।  वह  तो  मिनिस्टर  का  एक
 सिम्पुल  स्टेटमेन्ट  है  v

 wa  लिये  :  में  मोशन  पर  बोल

 रहा  हूं,  उन्होंने  जो  प्रस्ताव  रखा  है

 अध्यक्ष  महोदय  :  वही में  कह  रहा  हूं।..  *

 श्री  मघ  लिमये  :  अगर  आप  कहते  हैं  नियम
 खत्म  हो  गए  तो  म॑  बैठ  जाता  हं
 अगर  नियम  है  तो  उनके  अन्दर  मेरा  अधिकार

 है।  मे  उनके  लिए  लड़ूंगा ।  या  तो  नियमों  को
 बदलें  या  मन्त्री  जिम्मेदारी  से  काम  करें  1

 अध्यक्ष  महोदय  :  नियमों  के  बारे  में  बता
 दिया  t

 sit  wa  लिये  :  मेरे  मित्र  एच०  बी०
 कामथ  की  गैर  हाजिरी  मुझे  खल  रही  है।  अगर
 आज वे  यहां  पर  होते  तो  मे  अकेला  नही  पड़ता  ।

 (व्यवधान)  a  सबसे  पहले  संविधान  है,
 उसके  बाद  कानून  है,  उसके  बाद  नियम  हैं
 और  उसके  बाद  आपके  निर्णय  है  ।

 SHRI  6.  VISWANATHAN  (Wandi-
 wash)  :  Sir,  we  decided  to  take  up  the  dis-
 cussion  regarding  the  Supreme  Court  at
 2  O'clock.  We  Fave  aliezdy  taken  25  minu-
 tes  on  other  things.

 MR.  SPEAKER  :  We  had  decided  to
 take  it  up  at  n  O'clock. But  all  this  has  come;
 He  want  more  time  for  it.

 aft  मधु  लिसये  :  या  तो  मुझे  आशा  दीजिए
 मैं  बोलूं  नही  तो  बैठ  जाऊं  ।

 अध्यक्ष  महोदय  :  किस  बात  पर  बोलेंगे
 आप  ?  उनका  एक  मोशन  है  उसमें  मेम्बसे
 का  हरएक  का  राइट  है  कि  बोल  सके  लेकिन
 आपस  में  इस  हाउस  ने  फैसला  किया  था  कि

 उस  पर  न  बोलें  ।  जो  पहला  है  उस  पर  बोलें  ।

 अब  आप  आये हैं,  उसको  तोड़त ेहै  तो  छोड़िये



 ॥
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 wee  पर  भी  सदस्य  बोलते  थे  और
 प्रस्ताव  के  ऊपर  भी  बोलते  थे  q

 अध्यक्ष  महोदय  :  दस  साल  पहले  जो  बातें
 करते थे  बह  आज  नही  करते है  ।

 शी  मधु  सिसके  :  आप  नियमों को  खत्म
 करना  चाहते  है  तो  खत्म  कर  दीजिए  ।  अमर
 आपका  निर्णय  है  मुझे  अधिकार  नहीं  है,  तो

 ये  बैठ  जाता हूं  ।

 अध्यक्ष  महोदय  :  में  नियम  नहीं  खत्म
 करना  चाहता  हूं  ।  मेने  आपको  हाउस  का

 फैसला  बता  दिया  है  ।

 शनी  मधु  सिसके:  आपका  निर्णय  क्या  &  ?

 MR,  SPEAKER  :  My  ruling  on  this  is
 this.  You  can  only  speak  on  the  allocation
 of  time  of  different  items  that  are  mentioned
 in  the  report.  You  will  have  to  be  strictly
 relevant.

 थी  मधु  लिये  :  यह  कहा  है  कि  और

 आइटम्स  नहीं  लिये  जायेंगे  ?  भें  नियम  पढ़ता

 हैं।  सारा  भाष्य  ऐसा  होना  चाहिए  जिससे

 सदमे  के  मै स्व राम  के  अधिकार  सूचित  होगे
 के  बजाये  उनके  अधिकारों  का  विस्तार  हो  t

 जब  मियमायली  मेरे  खिलाफ  नहीं  है  तो  ऐसा
 निर्णय  आप  क्यो  क्र  रहे  है.  यह  मेरी  समझ

 में  नही  आ  रहा  है  1

 अध्यक्ष  महोदय  :  रिपोर्ट  आपके  सामने  है।

 श्री  मधु  लिये  :  में  पढ़ता  हू  नियम

 (व्यवधान  )
 MR.  SPEAKER  :  No.
 SHRI  MADHU  LIMAYE  =  Let  me  read

 the  rule  “Motion  moved  ॥  House  on
 report—-rule  290  At  any  time  after  the  re-
 port  has  been  presented  to  the  House

 (sama)

 इस  तरह की  बात  का  क्या  मतलब है  ?

 कौन  किस  का  वक्‍त  खा  रहा  है  ?  में  अपने
 अधिकारों  के  लिए  लड़  रहा  हूं,  इस  सदन  के

 अधिकारों के  लिए  लंड  रहा  हूं  :  में  किसी  का
 समय  नहीं  जा  रहा  हैं  ?  (व्यक्त)  ।
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 अध्यक्ष  सहौश्य  :  जाए  किये  क्या  कहना
 चाहते  @  ?  (inte+  ruptions)

 SHRI  G.  VISWANATHAN  ;  Let
 remind  you  that  the  other  day  you  gave
 wequrance,  and  we  also  accepted  It,  that

 il

 आप  इस  मोशन  को  मंगल  को  लीजिए  ।  मैं
 इसको  समझौते  के  लिए  तैयार  हूं  t

 SHRI  G.  VISWANATHAN  :  We  are
 Prepared  to  take  it  ap  on  Monday.

 MR.  SPEAKER  :  Motion  move  by
 Shri  K.  Raghuramassh...

 थी  मधु  लिमये  :  मह  गया  हुआ  ?  निर्णय
 देना  चाहिए  ।

 अध्यक्ष  महोदय  :  मेने  समझा  आप  बैठ
 गए  हैं।  (व्यवधान)  |

 जौ  शंकर  दयाल  सिंह
 '  अध्यक्ष  महोदय,

 निगम  361  के  अनुसार,  जब  आप  खडे  हो
 तब  इनको  बैठ  जाना  चाहिए।  निधन  352
 के  अनुसार  नियमों  का  पालन  करना है  |
 नियम  353  के  अनुसार  कभी  असंगति  ने

 «  करनी है।  नियम  357  के  अनुसार
 व्यक्तिगत  स्पष्टीकरण  की  बात  करनी  है

 (व्यवधान)  में  यह  भी  कहना  चाहता  हू  कि
 अध्यक्ष  जब  कहें  तभी  आपको  बोलना

 चाहिए।  (व्यवधान)  3

 SHRIS  M  BANERJEE  .J  ama  Memti:
 of  the  Busines  Advisory  Committee  for
 many  years  and  I  attended  the  meeting
 yesterday.

 Hon.  Member  Shri  Guba  is  algo  a  Member
 of  the  Committee.  As  a  matter  of  fact,  if
 we  follow  a  particula:  convention  thet
 after  talking  freely  and  farly  in  the  Busines
 Advisory  Committee,  we  do  not  raise  any
 wssue  here,  that  is  a  different  matter.  Shiri
 Guha  has  told  Shri  Madhu  Limaye  about
 ‘this,  As  a  mattor  of  right,  how  cin  you  deny
 a  Member  the  right  to  move  his  aimend-
 ments?
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 MR.  SPRAKER  :  I  have  not  denied  the
 right,

 aft  wry  लिये  :  मंत्री  महोदय  उस  पर

 कुछ  कहते  नहीं  है।  अगर  बह  कुछ  कहेंगे  ती
 मैं  जागा  हीं  डालूंगा  ।

 MR.  SPEAKER  :  You  raised  three  issues
 ‘om  the  previous  matter.  I  ask  the  Minister
 to  reply  to  you.  That  is  what  you  want.

 SHRI  DINESH  CHANDRA  GOSWAMI
 ¢(Gauhati)  :  I  rise  on  a  point  of  order.

 SHRI  S.  M.  BANERJEE  :  According  to
 rules,  the  hon.  Member  can  speak  only  from
 his  seat.

 MR.  SPEAKER  :  My  ruling  is  that
 when  the  Speaker  is  standing,  both  of  you
 should  sit  down.

 SHRI  K.  RAGHU  RAMAIAH  :  I  would
 like  to  know  what  his  suggestions  are.

 sit  मधु  लिये  :  देखिये  मंत्री  महोदय  ने

 सुना  तक  नहीं

 SHRI  K.  RAGHU  RAMAIAH  :  You
 bad  spoken  so  much  and  everything  gets
 mixed  up.  I  would  like  to  know  your  sugges-
 tions,  [  have  got  before  me  three  sugges-
 tions—one  is  discussion  on  non-pubdlication
 of  the  Tariff  Commission  Reports  and  the
 other  is  shortage  of  artificial  yarn  leading  to
 sky-rocketing  of  prices  and  hardship  to
 weavers’  families.  Rise  in  price  of  cotton,
 food  scarcity  and  lack  of  drinking  water
 in  Birbhum,  Rajasthan,  Maharashtra,
 Mysore  and  other  States  in  the  country  are
 your  other  points,  and  I  have  noted  them.
 And  whatever  suggestions  have  been  made
 by  the  hon.  Member  would  certainty  be
 conveyed  by  me  to  the  Minister  concemed
 and  it  is  for  the  Minister  to  decide  what
 action  to  take  in  these  matters.

 MR.  SPEAKER  :  The  question  is  :

 “That  this  House  do  agree  with  the
 Twenty-ninth  Report  of  the  Business
 Advisory  Committee  presented  to  the
 House  on  the  3rd  May,  1973."

 The  Motion  was  adopted
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 DISCUSSION  RE:  APPOINTMENT  OF
 CHIEF  JUSTICE  OF  INDIA—Contd.

 MR.  SPEAKER  :  Now  we  are  resuming
 the  discussion  on  the  appointment  of  the
 Chief  Justice.  The  time  fixed  was  six  hours.
 Time  taken  is  3  hours  30  minutes.  Balance
 of  time  is  only  2  hours,  30  minutes.  I  have
 with  me  the  allocation  of  time.  According
 to  it,  it  will  be  like  this  :—

 Jan  Sangh  44  minutes.
 D.M.K.  4  minutes
 Congress  i  Hour  42

 minutes.
 ULP.G.  9  minutes.
 Congress  (O)  9  minutes.
 Unattached  9  minutes.

 We  can  have  a  little  bit  of  adjustment
 this  side  or  that  side.

 SHRI  SHYAMNANDAN  MISHRA  :
 (Begusarai)  :  We  can  as  well  have  no  dis-
 cussion.

 MR.  SPEAKER  :  The  Minister's  time
 will  be  taken  from  out  of  his  own  party's
 time.

 oh  अटल  बिहारी  बाजपेयी  (ग्वालियर)  :
 जाया  जी,  अगर  इस  पर  अधिक  लोस
 बोलना  चाहते  है,  और  विषय  महत्वपूर्ण  है,
 तो  आप  एक  घंटा  बढ़ा  सकते  हैं।  मंत्री  महोदय
 सोमवार  को  जवाब  दे  सकते  है  ।

 MR.  SPEAKER:  We  do  not  want  to  con-
 tinue  this  on  any  other  day.  Now  it  is  2  30
 and  we  have  3  hours  left.  But  if  hon,
 membess  want  some  more  time  for  this
 discussier,  we  can  take  up  the  prisete  mem-
 bers,  business  at  3-30  १४६86  of  at  3-20
 $e,  we  wel  get  one  more  hou.  low
 muh  ot.  Jos  the  moister  want  2

 THE  MINISTFR  OF  LAW.  JUSTICE
 AND‘  OMPA’  *  AFFAIRS  (SHRI  प,  ६.
 GOKHAL!
 48  mint  os

 MR.  SPEAKERS  :  May  J  make  a  request
 te  the  hen.  members  on  beth  sides  of  the
 Howse,  to  lisicn  with  All  panence,  whatever
 be  the  criticnm  enher  from  this  side  or
 thut  side.  Sometimes  at  the  end  of  the  de-
 bate,  members  get  so  tired  and  lose  their
 patience.  For  God's  sake,  let  us  have  a
 peveetl  and  calm  discussion,  Shri  Vaj-

 payee  (interruptions)
 MR.  SPEAKERS:  I  am  not  allowing  any-

 body  che.  Shri  Vajpayee.
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 की  अतल  बिहारी  बाजपेयी  (स्वालिगर)  :

 अध्यक्ष  जी,  जब  में  उस  दित  श्री  मोहन  कुमार
 मौसम  के  भाषण  को  सुन  रहा  था  तो  मुझे
 एक  उर्दू  का  शेर  याद  आया  “

 कपड़ा  सड़ा  गला  हो  तो  मुमकिन  नहीं  स्कू
 सीते  थे  आस्तीन  गरेबप्स  फट  गया  |
 बारे  गुनाह  बढ़  बात  चखे  गुनाह  से,
 धोने  से  और  दामने  ईमा  चिकद  गया  |

 अध्यक्ष  महोदय  :  मुझे  इस  बात  की  खुशी
 है  कि  आप  ने  भी  उर्दू  बोली  ।

 शी  अमल  बिहारी  वाजपेयी  :  जब  इस

 महत्वपूर्ण  विषय  पर  चर्चा  आराम  हुई  तब

 यह  कहा  गया  था  कि  यह  मामला  एक  मामूली
 मामला  है,  सुप्रीम  कोर्ट  क ेतीन  जजो  को  ताक
 पर  रख  कर  एक  कनिष्ठ  जज  को  सर्वोच्च
 न्यायाधीश  के  पद  पर  अधिष्ठित  कर  देना
 कोई  बडी  बात  नही  है,  देश  में  और  भी  महत्त्व-
 पूर्ण  प्रश्न  है,  इस  सवाल  पर  इतना  समय  लेने
 की  आवश्यकता  नहीं  है  ।  लेकिन  अध्यक्ष
 महोदय,  जो  चर्चा  हुई  और  उस  चर्चा  में  श्री

 मोहन  कुमारमंगलम  ने  जिस  प्रकार  का
 भाषण  दिया  उस  से  यह  बात  स्पष्ट  हो  गयी
 कि  यह  प्रश्न  केवल  एक  व्यक्ति  को  चीफ
 जस्टिस  बनाने  का  नहीं  है,  यह  प्रश्न  केवल
 तीन  वरिष्ठ  जजों  को  उन  के  अधिकारों  से
 उचित  बर  देने  का  भी  नहीं  है,  यह  प्रश्न  इस
 बात  था  है  कि  देश  में  न्यायापालिका  की
 स्वाधीनता  रहेगी  भा  नहीं  रहेंगी  ?  इस
 देश  में  लोकमत  चलेगा  या  नहीं  चलेगा  ?

 श्री  मोहन  कुमार  मसला  ने  जो  भाषण
 दिया  उस  भाषण  मे  विरोधी  दलों  और  संसद
 के  बाहर  वकीलों  के  सरों  ने,  बृद्धि जी क्यों
 ने,  चीफ  जस्टिस  की  नई  नियुक्ति  पर  जो
 आं शंका ये  तथा  आपत्तियां  प्रकट  की  हैं  उनकी

 पुष्टि  हो  गई  ।  तीन  वरिष्ठ  जो  को  हटा
 कर  कनिष्ठ  जज  को  मुख्य  न्यायाधीश  नियुक्त
 करने  से  न्यायपालिका  की  स्वाधीनता  और
 पवित्रता  पर  जो  चोट  लगी  थी,  विधिमंत्री
 श्री  गोले  से  ला  कमिशन  की  सिफारिश
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 का  मरहम  लता  कर  उसकी  पीड़ा  को  कम

 करते  की  कोशिश  की  थी,  लेकिन  उनके
 मिल

 श्री  मोहन  कुमारमंगलम  ने  उस  भाव  पर
 तमक  छिड़क  दिया  है  उन्होंने  यह  स्पष्ट

 कह  दिया  है  कि  सरकार  को  कमिटेड जजेज
 चाहियें।  भी  मोहन  कुमार  मंगलम  ने  कहा  है
 कि  जजों की  नियुक्ति  में  उनको  फिलासफी
 और  आउटलुक  देखा  जावेगा  t  श्री  मोहन

 कुमार  मंगलम  ते  यह  भी  पूछा  है  कि
 “It  is  not  good  that  we  should  have

 as  Chief  Justice  of  India  a  man  who  will
 help  to  put  an  end  to  this  period  of  con-
 frontation  7*

 जो  कफ्रटेशन  पिछले  छः  साल  से  चल

 रहा  है,  श्री  मोहन  कुमारमंगलम  चाहते  हैं
 कि  ऐसा  व्यक्ति  जज'  बनाया  जाय  जिसे  सर-
 कार  और  सर्वोच्च  स्पा यालय  के  बीच  चलने
 वाला  वह  संघर्ष  समाप्त  हो  जाये  |

 उन्होंने  एक  और  बात  कही  ।  हमें  ऐसे
 जज  चाहियें  :

 who  can  effectively  work  and
 help  us  in  the  Supreme  Court”

 सरशार  को  ऐसे  जज  चाहिये  जो  सुप्रीम
 कोर्ट  मे ंसरकार  की  मदद  कर  सके  |  “सरकार
 की  मदद  कर  सके”  इस  का  मतलब  क्‍या  है  ?

 कई  मामला  में  सरकार  पार्टी  हुआ  करती

 है  ।  मुझे  बतलाया  गया  है  कि  60  प्रति-
 शत  लिटिगेशन  ऐसा  होता  है  जिस  में  सरकार
 पार्टी  हुआ  करती  है  ।  व्यक्ति  तथा  व्यक्ति
 के  बीच  में  ही  स्वर्ग  नहीं  होता  है,  व्यक्ति
 और  सरकार  के  बीच  में  भी  सघर्ष  होता
 है  ।  जब  व्यक्तिगत  स्वाधीनता  पर  आय
 आती  है,  जब  मूलभूत  अधिकारों  का  अपहरण
 किया  जाता  है,  जब  विधान  में  दी  गई  व्यतीत-
 गत  गरिमा  की  गारन्टी  की  धज्जियां  उड़ाई
 जाती  है,  तब  व्यक्ति  को  सर्वोच्च  स्योयालय  के

 दरवाजे  खटखटाने  पहले  हैं  ।  क्‍या  देश  में
 सर्वोदय  न्यायालय  में  बदे  हुए  जो  जज

 आज  हैं  वहू सरकार  की  मदद  करते  के  लिये
 बिठाये  गये  है  ?  जिन  की  फिलासफी,
 जिनका  आउटलुक  सरकार  की  फिलासफी

 “और  सरकार  के  आउटलुक  से  मेल  लाता  है,
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 क्या  ष्ह्  संविधान  की  रक्षा  कर  सकते  हैं,
 क्यो  वहू  व्यक्तिगत  स्वाधीनता  का  संरक्षण
 कर  सकते  है,  या  वह  मूलभूत  अधिकारों  को
 बचा  सकते  हैं  ?

 श्री  मोहन  कुमारमंगलम  आज  फि ला सफों
 की  बात  करते  है  ।  क्‍या  श्री  मोहन  कुमार-
 मगलम  के  आने  के  पहले  इस  पार्टी  की  ओर
 इस  सरकार  की  कोई  फिलासफी  नहीं  भी  ?
 क्या  फिलासफी  श्री  मोहन  कुमारमंगलम
 ने  पहली  बार  दी  है  ?  जो  को  जिस  विधान
 का  पालन  करने  की  शपथ  लेने  के  लिये  कहा
 जाता  है,  क्या  उस  संविधान'  की  कोई  फिलासफी

 नही  है  D  क्‍या  सीधा  के  निर्माता  सब  प्रकार
 के  दर्शन  से  शून्य  थे  ?  क्‍या  संविधान  के
 निर्माता  आर्थिक  प्रगति  नहीं  चाहते  थे  ?

 क्या  वे  सामाजिक  न्याय  ने  सिद्धान्त  से  बच्चे

 हुए  नही  थे  ?

 लेकिन  इस  के  साथ  साथ  ही  वे  न्याय-
 पीलिया  की  स्वत  त्वचा  से  भी  बे  हुए  थे  ।
 इसी  लिये  संविधान  में  यह  प्रावधान  किया
 गया  है  थि'  जो  की  नियुक्ति  राष्ट्रपति  करेगे  ।
 ७5  साल  की  आयु  तक  उन्हें  हटाया  नहीं  जा
 सकेगा  ।  उन  का  वेतन  कंसोलिडेटेड  फड़
 आफ  इडिया  से  लिया  जायेगा  संसद  उनमे
 कटौती  नहीं  वर  सकेगी  कोई  जज  सरशारी
 आदेश  से  नहीं  हटाया  जा  सकेगा  ।  संविधान

 में  एक  विशेष  प्रत्रिया  दी  हुई है  जिस  के

 अनुसार  संसद  के  दोनों  सदना  के  भस्मों
 को  राष्ट्रपति  को  एक  ज्ञापन  देना  पड़ेगा
 जिस  पर  कार्रवाई  कर  के  किसी  जज  को  हटाया
 जा  सकता  है।  ये  सब  प्रावधान  जॉ  न्याय-
 पालिका  की  स्वाधीनता  की  रक्षा  के
 लिये  संविधान  में  शामिल  किये  गये  हैं,
 क्या  किसी  दर्शन  के  दर्पण  नहीं  है  ?

 क्या  उत  के  मूल  में  कोई  बुनियादी  चिंतन
 नहीं  है  ?  कया  संविधान  के  निर्माता  यह  नही
 चाहते  थे  कि  देश  में  व्यक्तिगत  स्वाधीनता
 और  आर्थिक  समता  शा  सरस्वती  किया
 जाये,  देश  आधिक  क्षेत्र  में  भागे  बड़े,
 विषमता  भले,  शोषण  समाप्त  हो  ?  लेकिन
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 इसके  साथ  साथ  व्यक्तिगत  स्वाधीनता  की
 की भी  रक्षा हो  और  उस  की  रक्षा  करने
 का  काम  प्रमुख  रूप  से  सर्वोच्य  न्यायालय
 को  सौंपा  गया  1

 आज  तो  कहा  जाता  है  कि  सर्वोच्च  न्याय-
 लय  के  जज  ऐसे  होने  चाहियें  जो  सरकार
 की  हा  में  हा  मिलायें।  श्री  मोहन  कुमार-
 मसला  कहते  है  कि  छः  वर्षों  से  कॉटेशन

 हो  रहा  है।  अब  वह  आशा  करते  हैं  कि
 कफ्रटेशन  नहीं  चलेगा  |  क्‍या  इस  का  मतलब

 यह  है  कि  जो  नये  चीफ  जस्टिस  बने  हूँ,
 उन  से  पहले  यह  चर्चा  कर  ली  गई  है  कि
 आप  को  चीफ  जस्टिस  इसी  शर्त  पर  बनाया
 जायेगा  ।  आप  अब  मर वार  के  खिलाफ

 कोई  फैसला  नहीं  देंगे”  चीफ  जस्टिस

 इस  मामले  में  क्‍या  करेंगे  ,  क्‍या  श्री  मोहन

 कुमारमंगलम  ऐसी  भविष्यवाणी  कर  सकते

 है  ?  क्‍या  नये  चीफ  जस्टिस  से  उन्होंने  पहले
 चर्चा  बर  के  कोई  आश्वासन  ले  लिया  है  ?

 कौन  सा  जज  किस  समय  कैसा  निर्णय  देगा,
 इस  के  बारे  मे  कोई  गारंटी  नहीं  दी  जा

 सकती  ।

 में  चीफ  जस्टिस  रे  के  खिलाफ  कुछ  नही
 कहना  चाहता  ।  वह  एक  सम्मानित  जज  हैं,
 लेविन  जिन  तीनों  को  ताक  पर  रखने  के
 बाद  वह  चीफ  जस्टिस  बने  है  वह  भी
 सम्मानित  ज्ज  हैं  ।  उन  जजों  के  बारे  में

 बहुत  कुछ  कहा  गया  है।  मेँ  सुप्रीम  कोर्ट
 की  वा रं बाई  देख  रहा  था।  जस्टिस  रे
 का  एक  निर्णय  मेरे  सामने  आया  है  |
 जस्टिस  रे  कलकत्ता  हाई  कोर्ट  में  जज  थे  ।

 हरिदास  मूंदडा  का  मामला  उन  के  सामने
 गया  ।  मुदरा  तीन  साल  जेल  में  रहने  के
 बाद  छूटे  थे  ।  मूंदडा  है गर फोर्ड  टेलर  मॉरीसन

 ऐंड  कम्पनी  के  सब  शेअर  लेना  चाहते  थे  t
 उस  समय  मूंदडा  के  पास  केवल  49  परसेट
 शेअर  थे  ।  लेकिन  है गर फोर्ट  के  साथ  उन  का
 समझौता  था  जिस  के  अनुसार  चहु  कोमल
 देकर  बाकी  के  5:  प्रतिशत  शेयर  भी  ले
 सकते  थे  ।  मगर  नर  मॉरीसन  कम्पनी  ते
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 नो  अटल  बिहारी  बाजपेयी]
 शेकर  देने  से  इन्कार  कर  दिया  ।  मुंदड़ा
 कोर्ट  मे  गये  ।  मामला  जस्टिस  रे  ने  सुना
 था  ।  उन्होंने  ऐसा  फैसला  दिया  जिस  के

 अनुसार  मूंदड़ा  को  बाकी  के  5i  फीसदी
 शेअर  लेने  के  लिये  टर्नर  मॉरीसन  कम्पनी
 को  80,60,000  रु०  देने  की  जरूरत  ही
 नही  थी  बिना  कोई  रुपया  दिये  हुए  जस्टिस
 रे  ने  अपने  फैसले  से  मूंदड़ा  को  i00  फीसदी
 शेअर  दे  दिये,  शेअरों  का  अधिकार  दे  दिया

 यह  मामला  जस्टिस  मसूद  के  सामने  गया  |
 जस्टिस  मसूस  ने  सटे  आमेर  बेकेट  कर  दिया  |

 यह  मामला  सुप्रीम  कोह  में  भी  आया  ।

 सुप्रीम  कोर्ट  मे  जिन्होंने  अपील  सुनी  वह
 थे  जस्टिस  के  एस  हेगड़े  और  श्री  के०  के०

 मैथ्यू  ।  उन्होंने  जो  फैसला  दिया  उसका
 एक  अंश  पढ़  कर  सुनाना  चाहता  हूं  ।  यह
 जस्टिस  मसूद  के  लिये  है

 “The  learned  Judge  then  found  that
 Mundhra  was  not  keen  in  paying  purchase
 money  and  getting  transfer  of  54  per  cont
 shares  for  the  :eason  that  the  injunction
 granted  by  the  court  in  the  decree  suit
 No.  600  of  1961,  restraining  the  appellant
 from  voting  excepting  in  accordance  with
 the  instructions  of  Mundhra  made  him
 virtually  the  owner  of  00  per  cent  shares
 m  Turner  Morrison  and  without  paying
 any  amount  for  5]  per  cent  shares  to
 Turner  Morrison.  he  got  control  of
 Turner  Morison,  It  was  to  his  interest
 not  to  pay  anything  to  the  appellant,”

 me  बहु  फँस  हे  जिसे  श्री  ने  ने  सुना  था  ।
 में  यह  तथ्य  आप  #सामने  रख  रहा  है  ।  में
 जस्टिस  रे  पर  आरोप  नहीं  लगा  रहा  हूं
 लेकिन  क्या  इस  में  से  यह  अर्थ  नहीं  निकाला
 जा  सकता  कि  जिस  रे  ने  ऐसा  फैसला
 दिया  जिस  से  मूंदड़ा  को  लाभ  मिला
 लेकिन  में  आरोप  नहीं  लगा  चहा  हु
 (व्यवधान)  क्या  इस  निर्णय  में  आधार
 पर  जस्टिस  रें  का  मूल्याकन  किया  जायेगा  ?

 किसी  मामले  में  सुप्रीम  कोर्ट  के  किसी  जज
 ने  आशकार  के  खिलाफ  कोई  निर्णय  दे  दिया,
 तो  क्‍या  उस  के  आधार  पर  सरकार  उस

 को  उस  की  वरिष्ठता  से  वंचित  कर  देगी  ?
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 क्या  सरकार  ऐसे  जज  नियुक्त  करेगी,  जो
 उसकी  हाँ  में  हां  मिलाये  ?

 श्री  शशि  भूषण  (दक्षिण  दिल्‍ली)  :  इसी
 लिए  तो  हम  आप  को  अपोजिशन  में
 लाये  है  ।

 श्री  अदल  बिहारी  वाजपेयी  :  हम
 आपकी  कृपा  से  नहीं  आये  है  ।  हम  आप  के

 बाबूजी  आये  है  i  (व्यवधान)
 श्री  शशि  भूषण  :  राजमाता  की  कृपा  से

 आये  है  1

 शी  अटल  बिहारी  बाजपेयी  :  अध्यक्ष

 महोदय,  मुझे  ताज्जुब  है  कि  प्रधान  मंत्री  जी
 ने  इस  विवाद  में  भाग  लेने  की  आवश्यकता
 नहीं  समझी  है  ।

 श्री  एस०  एस०  बनर्जी  (कानपुर)  :

 इस  देश  में  भरत  को  भी  राज्य  दिया  गया

 था,  जब  कि  राम  बड़े  थे  ।

 श्री  अटल  बिहारी  बाजपेयी  :  ये  ऐसे
 भरत  हैं,  जो  खड़ाऊं  के  बदले  स्वयं  राज्य
 अलाना  चाहते  है  t

 लेकिन  प्रधान  मंत्री  ने  संसद  के  बजाय

 कानपुर  के  फूल  बाग  में  उस  मामले  वा
 उल्लेख  बरना  उचित  समझा  है  |  उन्होंने
 प्रेजिडेंट  रिजल्ट  का  हवाला  दिय  है
 प्रधान  मल्ली  राष्ट्रपति  सज बेस्ट  फी  शक्ति
 में  बैठने  की  महत्वकांक्षा  रखे,  पर  में  समझ
 सकता  हू  ft  लंबित  इस  का  निर्णय  7इतिहास-
 कार  करेगे,  उप  के  बादु कार  या  एन  जन

 सलाहकार  नहीं  t

 प्रिन्ट  रूज़वेल्ट  करा  उदाहरण  देना

 गलत  है  ।  प्रेजिड्रेट  जन्नत  जिम  असरी

 के  प्रेजिडेंट  थे,  उस  अमरीका  में  जजों  की

 नियुक्ति  कीं पुष्टि  सिमट  के  द्वारा  की  जाती है
 और  कई  मामले  ऐसे  हुए  हैँ,  जब  दाध्ट्र्पाति
 की  सिफारिश  को  अमरीका  की  सिमट  ने

 ठुकरा  दिया  और  राष्ट्रपति  को  दूसरा  नाम

 भेजना  पड़ा  ।  भारत  में  ऐसी  कोई  पद्धति

 सहीं  है।  राष्ट्रपति  रुज़वेल्ट  के  मंत्रि-मंडल



 Ze

 ऐसे  भी  कोई  सदस्य  नहीं  थे,  जो  कभी  कम्यु-
 डस्टी  रहे  हों  और  आज  भी  साइंटिफिक
 सोशलिज्म  की  बात  करते  हों  ।  राष्ट्रपति
 रुज़वेल्ट  की  पार्टी  में  ऐसे  लोग  भी  नहीं  थे,
 जो  जजों  के  क्लास  करेक्टर  की  मीमांसा

 करते  हों  राष्ट्रपति  रुज़वेल्ट  के  मंत्रि-मंडल

 में  ऐसे  वरिष्ठ  सदस्य  भी  नहीं  थे,  जो  जनता

 में  जजों  पर  लांछन  लगाते  हों  और  जब

 मान-हानि  का  मुकदमा  चलने  का  डर  हो,
 तो  अपने  वक्‍तव्य  का  खंडन  कर  के  लीपापोती

 कर  लेते  हों  ।

 इंगलैण्ड  की  बात  भी  कही  गई  है,  आस्ट्रो-
 लिया  तथा  कैनेडा  का  भी  हवाला  दिया  गया

 _है।  में  चचिल  का  एक  उद्धरण  सदन  के

 सामने  रखना  चाहता  हूं  :

 |

 |

 “The  principle  of  the  complete  inde-
 pendence  of  the  judiciary  from  the  exe-
 cutive  is  the  foundation  of  many  things
 in  our  Island  life.  It  is  perhaps  one  of  the
 deepest  gulfs  between  us  and  all  forms  of
 totalitarianism.  The  judge  has  not  only  to
 do  justice  between  man  and  man  but  he
 also—and  this  is  one  of  his  most

 _  important  functions—has  to  do  justice
 between  the  citizens  and  the  State.”

 1
 are  व्यक्ति  और  राज्य  का  संघर्ष  होगा, j  a
 तो  कमिटिड  जज  किस  तरह  का  फैसला

 देंगे
 ?  (व्यवधान)  ।

 सवाल  केवल  जजों  के  कमिटमेंट  का  नहीं

 है।  यह  बात  यहीं  समाप्त  नहीं  होगी  ।  आज

 मांग  की  जा  रही  है  कि  जज  ऐसे  होने  चाहिए,
 जिन  की  सोशल  फिलासफी  सरकारी  पार्टी

 की  फ़िलासफ़र  हो  ।  कल  कहा  जायेगा  कि

 चीफ़  इलैक्शन  कमिश्नर  ऐसा  होना  चाहिए,

 जिस  की  सोशल  फ़िलासफ़ी  सरकारी  पार्टी

 की  फ़िलासफ़र  हो  ।  (व्यवधान)  चीफ़

 इलेक्शन  कमिश्नर  के  साथ  यूनियन  पब्लिक

 सर्विस  कमीशन  के  चेयरमैन  का  सवाल

 आयेगा  ।  फिर  गोलीकांड ों  की  जांच  के  लिए
 जो  जज  नियुक्त  होंगे  उनके  बारे  में  भी  यह

 देखा  जायेगा  कि.  उन  की  सोशल  फ़िलासफ़ी
 क्या  है।  तो  फिर  क्या  यह  नियम  सेनाओं  पर
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 भी  लागू  किया  जायेगा  ?  क्या  सेनापति  उन्हें

 नियुक्त  किया  जायेगा.

 श्री  बसंत  साठे  (अ्रकोला)  :  श्री,  कुमार-
 मंगलम  ने  जो  कहा  है,  माननीय  सदस्य  उस

 की  बात  करते  हुए  कम  से  कम  उस  में  झूठ
 न  डालें  ।  श्री  कुमारमंगलम  ने  यह  कहां

 कहा  है  कि  हमारी  पार्टी  की  फ़िलासफ़ी  हो  ?

 माननीय  सदस्य  वह  वाक्य  बता  दें।

 श्री  अटल  बिहारी  बाज पेयों  :  श्री  मोहन

 कुमारमंगलम  किस  की  फ़िलासफ़र  की  बात

 करते  हैं  ?
 SHRI  PILOO  MODY  (Godhra)  :  I

 agree  that  he  did  not  talk  about  his  Party’s
 philosophy.  He  talked  about  his  master’s
 philosophy.  His  party  had  never  held  that
 philosophy.

 SHRI  VASANT  SATHE  :  He  |  talked
 about  the  philosophy  that  is  enshrined  in
 our  Constitution  (Interruptions)

 श्री  अमल  बिहारी  वाजपेयी  :  अगर  श्री

 साठ  संविधान  के  दर्शन  की  बात  करते  हैं,
 तो  यह  संविधान  कल  नहीं  बना  है;  यह

 950  से  बना  है।  आज  तक  जजों  की  जो

 नियुक्तियां  हुई,  वे  इसी  संविधान  के  अनुसार

 हुईं  और  इसी  संविधान  के  प्रति  निष्ठा  रखने

 वाले  जज  बने  ।  उन्होंने  जो  फैसले  किये,
 वे  इसी  संविधान  की  कसौटी  पर  कस  कर

 किये  |

 सुप्रीम  कोर्ट  के  फ़ैसलों  से मतभेद  हो  सकता

 है  ।  सुप्रीम  कोर्ट  अपने  फ़ैसलों  पर  पुनविचार
 भी  कर  सकता  है।  क्या  यह  ताज्जुब  की  बात

 नहीं  है  कि  जिस  दिन  सुप्रीम  कोर्ट  ने  फ़ंडामेंटल

 राइट्स  से  सम्बन्ध  में  एक  अच्छा  फ़ैसला--

 सरकार  की  दृष्टि  से---  दिया,  उसी  शाम  को

 सुप्रीम  कोर्ट  के  उठने  के  बाद  रेडियो  से  नये

 चीफ़  जस्टिस  की  नियुक्ति  की  घोषणा  कर  दी

 गई  और  दूसरे  दिन  सुप्रीम  कोर्ट  की  बैठक

 होने  से  पहले  नये  चीफ़  जस्टिस  ने  शपथ  ले

 ली  ?  रात  के  अंधेरे  में  यह  काम  करने  की

 आ्रावश्यकता  क्या  थी  ?  यह  काम  गुप्तता  में

 क्यों  किया  गया  ?
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 (of  अटल  बिहारी  वाजपेयी)
 कल  यह  रहस्योद्घाटन  किया  गया  है

 कि  सरकार  ने  'रिटायररारिंग  चीफ  जस्टिस  को
 भी  विश्वास  में  लेने  का  शिष्टाचार  नहीं
 दिखाया  उस  की  आवश्यकता  नहीं  समझी  ।
 मेरे  पास  एक  उद्धरण  है  डा०  अम्बेडकर  वा  ।
 लेकिन  शब  डा०  अ्रम्बेडकर  का  उद्धरण  देने
 की  क्‍या  शभ्रावश्यकता  है  ?  अरब  तो  मोहन

 कुमारमंगलम  वी  फ्लिसफी  चलेगी  i  डा०

 अ्म्बेडफर  ने  कहा  था
 “It  seems  to  me  that  in  the  cucums

 tances  in  which  we  are  to-day,  it  would
 be  dangerous  to  leave  the  appointments
 to  be  made  by  the  President  without  any
 hand  of  reservation  0  limitation,  that  ts
 to  say,  merely  on  the  advice  of  the  exccu-
 tive  of  the  day  Suuilarly,  it  seems  to  me
 tha  to  mike  every  «  ppoutment  subject  to
 the  concurrence  of  the  Legislature  18  also
 not  a  very  sutable  provision  Apast  from
 its  bemg  cumbrous,  it  ake  involves  the
 possibility  of  the  appointment  being  tn-
 fluenced  by  politial  pressure  and  political
 considerations  The  draft  article,  there-
 fore,  steers  a  middie  course  It  does  not
 make  the  President  the  supreme  and  the
 absolute  authority  mn  the  matter  of  making
 appointments  It  does  not  also  import  the
 influence  of  the  Legi,lature  The  provision
 77  the  article  3  that  there  should  be  con-
 sultation  of  persons  who  dre  ex  As  pothest
 well  qualified  to  give  propor  advice  im
 matters  of  this  sort”

 Bo  अम्बेडकर  ने  यह  नहीं  कहा  नि  केवल
 मति-मदन  विचार-विनियम  किया  जायेगा।

 राष्ट्रपति  कोई  मिट॒टी  के  मानों  नहीं  है  a

 राष्ट्रपति  कोई  मुहर  लगाने  की  मशीन  नहीं
 हैं  ।  राष्ट्रपति  रिपेयरिंग  चीफ  जस्टिस  से

 पूछ  सकते  थे  ।  वह  हाई  कोट्स  के  चीफ
 जस्टिसिज्ध  भें  विचार  विनियम  कर  सकते
 थे  ।  (अ्यवधाम)  लक्षित  मुझे  पता  लगा  है
 कि  राष्ट्रपति  महोदय  पर  दबाव  डाला  गया
 कि  आप  तीन  जजों  को  सुपर सीड  कर  दीजिए
 और  जस्टिस  रे  को  चीफ  जस्टिस  नियुक्त  कर

 दीजिए  ।  क्या  यह  संविधान  की  भावना
 के  अनुकूल  है  ?  क्‍या  यह  डा०  प्रस्वेडकर  की

 उद्घोषणा  के  अनुसार  है  ?
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 स्पष्ट  है  कि  राज  संविधान  को  ताक  पर

 रखा  जा  रहा  है,  न्यायपालिका  की  जड़  पर

 कुठाराघात  किया  जा  रहा  है।  आज  सरकार

 मूलभूत  झ्र धि कारों  की  हत्या  करने  पर  उतारू

 है  t  इस  देश  में  श्रमिक  विकास  तेजी  से  हो
 कोई  भी  इस  के  विरोध  में  नहीं  है।  लेक
 सरकार  ग्रामीण  मोर्चे  पर  अपनी  विफलताओं
 के  लिए  सुप्रीम  कोर्ट  को  बलि  का  बकरा  बनाना
 चाहता  है  1  क्या  सुप्रीम  कोर्ट  ने  सरकार  को

 ऐसे  कदम  उठाने  से  राका  है,  जिन  से  महंगाई
 कम  हा  सके  ?  क्या  सुप्रीम  कोर्ट  न  सरकार  का
 राइट  टु  बर्क  को  फडामेटल  राइट्स  मे  शामिल
 बालन  से  राजा  है  /  गोलकनाथ  के  केस  में

 मूलभूत  सितारो  बा  घटाने  से  रोश
 गया  था,  बढ़ाने  थे  नहीं।  झ्र गर  सरकार

 चाहती  तो  काम  +  अ्रधियार  का

 मूलभूत  अधिकार  में  शामिल  वर  सकती
 थी।  हर  व्यक्ति  को  रोज़गार  की  गारंटी  2
 सकती  थी  और  अगर  रोज़गार  नहीं  मिलता
 तो  उस  व्यक्ति  को  जीवन  निर्वाचन  के  लिए
 कुछ  धन  देने  का  प्रबन्ध  पर  सकती  थी  ।  एस
 के  लिए  कोई  विधान  में  व्यवस्था  नहीं  की
 गई  ।  इस  में  सर्वोच्च  न्यायालय  बाधक
 नही  बना  ।

 राज  फिर  सवाल  खड़ा  किया  जा  रहा
 है  वि  पॉलियामेट  बड़ी  है  या  सुप्रीम  कोर्ट
 बडा  है  ”  मेरा  निवेदन  है  कि  अपने  क्षेत्र  में
 पार्लियामेट  बडी  है  114  अपने  दायरे  मे  सुप्रीम
 कार्ट  बडा  है  ।  दोना  स  बडा  भारत  वा  संविधान
 है  शौर  संविधान  से  बड़ी  भारत  की  जनता  है  ।
 यदि  सरकार  समझती  है  कि  वर्तमान  संविधान
 त्वरित  आर्थिक  सामाजिक  परिवर्तन  के  मार्ग
 में  बाधक  है,  तो  सरवर  संविधान  बदल  सकती
 है  ।  सरकार  अगर  चाहे  तो  संसद  से
 नई  संविधान  परिषद्‌  का  निर्माण  करने  का
 फैसला  करा  सकती  है।  वह  नई  बांस्टीट्यूएट
 असेम्बली  एक  नये  संविधान  का  भी  निर्माण
 कर  सकती  है  ।  लेकिन  जो  कानून  बनते  है
 वह  कारतूस  उस  नये  संविधान  की  कसौटी  पर
 खरे  है  या  नहीं  यह  मामला  फिर  सर्वोच्च
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 न्यायालय  पर  छोड़ना  पड़ेगा  और  सर्वोच्च

 न्यायालय  के  निर्णय  को  ग्रेस फुली  स्वीकार

 करना  पड़ेगा  ।  अगर  सरकार  उस  से  मतभेद

 रखती  हैं  तो  उस  को  भी  बदलने  के  रास्ते  हैं  ।

 लेकिन  यह  रास्ता  नहीं  है  कि  सुप्रीम  कोर्ट

 को  जी  हुजूरों  का जमघट  बना  दो,  हाँ  में

 हां  मिलाने  वालों  को  वहां  इकट्ठा  कर  दो  ।

 इस  का  नतीजा  क्या  होगी  कि  जो  जज  सरकार

 की  हां  में  हां  मिलाएगा,  जो  जज  सरकार  के

 पक्ष  में  फैसला  देगा  वही  चीफ  जस्टिस  बनेगा  |

 श्री  एस०  ए०  शमीम

 न  हुआ  चमचा  हो  गया  ।

 श्री  अटल  बिहारी  बाजपेयी  :

 से  संविधान  की  रक्षा  होगी  ?

 लोकतंत्र  सुरक्षित  रहेगा  ?

 (श्रीनगर)  जज

 क्या  इस
 क्या  इस  से

 अध्यक्ष  महोदय,  में  मांग  करना  चाहता

 हुं  कि  सरकार  चीफ  जस्टिस  की  नियुक्ति  के

 संबंध  में  वरिष्ठता  के  नियम  को  स्वीकार  करे।

 कोई  नियम  नहीं  है,  कोई  फार्म  नहीं  है,  यह
 मेरे  मित्र  जगन्नाथ  राव  ने  भी  अपने  भाषण

 में  कहा  था  ।  क्‍या  सरकार  को  इस  मामले  में

 मनमानी  करने  दी  जायगी  ?  मगर  वरिष्ठता

 का  नियम  आप  को  मान्य  नहीं  है  तो  और

 कोई  पद्धति  होनी  चाहिए  जिस  का  अवलम्बन

 कर  के  आप  जिस  के  अधिकार  की  अवहेलन
 कर  रहे  हैं  उस  में  यह  भाव  पैदा  न  होने  दें

 कि  आप  राजनैतिक  कारणों  से  उस  को  सुपरसीड
 कर  रहे  हैं  और  उस  को  अपमानित  करना

 चाहते  हैं  ।  अच्छा  तो  यह  होगा  कि  वरिष्ठता

 का  नियम  लागू  किया  जाए  और  अभी  तक

 वह  लागू  किया  गया  था  ।  जस्टिस  इमाम  का

 मामला  अलग  था  ।  वह  शारीरिक  दृष्टि  से

 अस्वस्थ  थे,  शरत:  गजेन्द्र गडकर  बना  दिए  गए।
 विधि  मंत्री  ने  कल  कहा  कि  मैं  कई  उदाहरण
 देने  के  लिए  तैयार  हूं  जिस  में  सीनियर  को

 सुपर सीड  कर  के  जूनियर  को  जज  बनाया

 गया  था।  ऐसे  मामले  हो  सकते  हैं  ।  लेकिन

 जब  ऐसे  मामले  हुए  तब  कमिटेड  जुडिशियरी
 के  लिए  सरकार  चर्चा  नहीं  करती  थी  ।  तब

 सरकार  को  मार्ग  दर्शन  देने  वाले  मोहनकुमार
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 मंगलम  नहीं  थे  ।  तब  सरकार  की  नीयत
 पर  शक  नहीं  था  ।  आज  जो  बूनियादी  झगड़ा
 है  वह  यही  झगड़ा  है  कि  हमें  सरकार  की  नीयत
 पर  शक  है  ।

 इस  देश  में  कौन-सा  दर्शन  चलेगा  ?

 इस  देश  की  एक  प्राचीन  परम्परा  है।  यहां
 पंच  को  परिवार  माना  जाता  रहा  है  ।
 व्यक्ति  कोई  भी  हो,  किसी  भी  दल  से  संबंधित

 हो,  किसी  भी  वर्ग  से  आता  हो,  एक  बार,

 न्याय॑-मूर्ति  की  कुर्सी  पर  बैठ  गया  तो  सारे
 लाभ  को  सारे  लोभ  को,  सारे  मोह  को  त्याग

 कर  वह  सत्य  का  निर्णय  करेगा,  यह  इस  देश
 की  परम्परा  रही  है।  में  एक  उदाहरण  देता  हूं।

 जगदगुरु  शादी  शंकराचार्य  और  मंडन
 मिश्र  में  शॉस्त्रां्थ  होने  लगा,  दो  विद्वान
 आपस  में  टकराने  लगे  तो  प्रश्न  पैदा  हुआ  कि
 निर्णय  कौन  करेगी  ?  कौन  न्यायाधीश
 बनेगा  ?  मंडन  मिश्र  की  पत्नी  को  न्यायाधीश
 बनाया  गया  ।  शंकराचार्य  ने  आपत्ति  नहीं
 की  |  शंकराचार्य  ने  यह  नहीं  कहा  कि  मंडन
 मिश्र  यह  तो  तुम्हारी  पत्नी  है,  यह  तो  तुम्हारे
 पक्ष  में  फैसला  देगी  ।  शंकराचार्य  ने  यह  नहीं
 कहा  कि  मंडन  मिश्र  की  पत्नी  का  क्लास
 कैरेक्टर  क्‍या  है  ?  शंकराचार्य  ने  कहा  कि

 एक  बार  न्यायाधीश  के  पद  पर  बैठ  गई,  भले

 ही  यह  आप  की  पत्नी  होगी,  मगर  यह  तथ्यों
 के  आधार  पर,  सत्यों  के  आधार  पर  निर्णय
 करेंगी  ।  यह  इस  देश  की  परम्परा  रही  है  ।

 इस  देश  में  जहांगीर  के  न्याय  की  परम्परा

 है  ।  लेकिन  मोहन  कुमार  मंगलम  उस
 परम्परा  में  विश्वास  नहीं  करते  ।  वह  गंगा  के
 तट  पर  फली  और  फूली  परम्परा  में  विश्वास

 नहीं  करते  |  वह  वोल्गा  में  पनपने  वाली
 परम्परा  पर  विश्वास  करते  हैं  ।  वह  व्यक्ति
 को  बिना  पालिटिक्स  के  देख  ही  नहीं  सकते  ।
 क्‍या  व्यक्ति  निष्पक्ष  नहीं  हो  सकता  |

 श्री  एस०  एम०  बनर्जी  :  आप  शादी  कीजिए,
 श्राप  की  पत्नी  को  हम  बनाएंगे  |



 की

 तै  अटल  बिहारी  वाजपेयी  :  प्रत्यक्ष
 जी,  जब  मे  इन  से  शास्त्रार्थ  करने  जाऊ  तो
 यह  अपनी  पत्नी  को  बता  सकते  है  ।  मुझे
 आपत्ति  नहीं  होगी  t

 में  अपने  भाषण  को  समाप्ति  की  ओर  ले
 जाना  चाहता  हूँ  |  व्यक्षित  निस्पृह  हो  सकता

 है,  निष्पक्ष  हो  सकता  है,  सियासत  ही
 सकता  है  ।  व्यक्ति  धरती  से  ऊपर  उठ  कर,
 सारे  स्वार्थों  को  तिलांजलि  दे  वर  फैसला  कर

 सकता  है  ।  ऐसी  न्यायपालिका  हमें  चाहिए

 ऐसी  न्यायपालिका  हमें  विकसित  करनी  होगी  ।

 व्यक्तिगत  स्वाधीनता  के  साथ  आर्थिक

 क्षमता  का  समन्वय  करना  होगा  |  श्री

 मोहन  कुमार  मसला  केबल  झाधथिक  समता

 चाहते  हैं  ,  व्यक्तिगत  स्वाधीनता  नहीं  ।  हम
 व्यक्तिगत  स्वाधीनता  भी  चाहते  है  और

 श्रमिक  समता  भी  चाहते  है  1  सह  बुनियादी
 मतभेद  है  ।  यह  मतभेद  तीन  जजों  का

 मतभेद  नही  है  ।  यह  लोकतंत्र  और  प्राणी-

 नायक वाद  का  मतभेद  है  t  यह  होगी  और

 कमिसार  बा  मतभेद  है  यह  महात्मा  और

 मार्क्स  का  मतभेद  है  |  यह  लोकमत  और

 मोहन कुमार  मगलस  का  मतभेद  हे  ।

 में  चाहूंगा  ष  विधि  मंत्री  स्पष्ट  करे

 और  बरच्छा  होता  कि  इस  सात  मे  प्रधान  मन्नी

 जाती  और  बताती  1८  श्री  मोहन  कुमार
 मगलम  ने  जिस  दर्शन  की  व्याख्या  की  है  क्या

 बहू  काग्रेस  पार्टी  का  दर्शन  है  ?  में  जानना

 चाहता  हू  कि  क्या  काग्रेस  पार्टी  में  उस  के

 ऊपर  कभी  चर्चा  हुई  है  '  मगर  जज  दर्शन

 के  हिसाब  से  नियुक्त  किए  जाएगे  तो  फिर

 सोशलिस्ट  फोरम  का  अलग  दर्शन  है  जो

 सोशलिस्ट  फोरम  कड़  में  शांति  से  सो  रहा  है
 और  नेहरू  फोरम  का  दर्शन  अलग  है  जो

 सिसकियां  ले  रहा  है  It  मै  जानना  चाहता  हू
 कि  जज  कौन  से  दर्शन  को  प्रतिबिम्बित
 करेगे  ?  राज्यों  मे  अलग  अलग  दलो  की

 सरकारें  होगी  ।  क्‍या  वहा  के  हाईकोर्ट  के

 चीफ  जस्टिस  उन  दलों  के  दर्शन  का  प्रति-
 निमित्त  करेगी  ?  जिस  फिलासफी  का  इन्होंने
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 प्रतिपादित  किया  है  बह  लोकतंत्र  विरोधी  है,
 यह  दर्शन  न्यायपालिका  की  स्वतन्त्रता  पर
 झाषात  करने  बाला  है,  वह  लोकतंत्र  का  विनाश
 करते  बाला  है  और  इसीलिए  ह्म  ने  फैसला

 क्या  है  कि  हम  उसके  खिलाफ  लडेंगे,  सदन
 में  भी  और  बाहर  भी  ।

 शी  alto  पी०  मौर्य  (हापुड़  )  :  आदरणीय
 प्रत्यक्ष  महोदय,  श्री  झील  जी  ने  एक
 बहुत  अच्छी  शेर  पढ़  कर  चर्चा  का  प्रारभ
 किया  था  ।  उन्होंने  बहुत  से  आरोप  हमारे
 दल  पर  लगाए  Y  उन  की  उस  शेर  का  जवाब
 में  एक'  शेर  से  देना  चाहूँगा

 तर दा मत्ती  पै  हमारी  जाइयो  न  शेख  ।

 दामन  निचोड  दे  तो  फरिश्ते  बजू  करें  ॥॥

 अर्ज  मह  बरना  चाहता  हू  कि  आज  के
 दिन  यह  देखना  होगा  कि  संविधान  के  लिए
 जनता  है  या  जनता  के  लिए  संविधान  है  ?
 संविधान  के  लिए  जनता  बनाई  गई  है  या
 जनता  के  लिए  संविधान  बनाया  गया  है
 जनता  के  रास्ते  में  संविधान  की  कोई  व्यवस्था
 था  जाय  तो  उसे  हटाया  जायगा  या  संविधान
 के  रास्ते  में  जनता  झा  जाय  तो  जनता  को

 हटाया  जायगा  ?  केवल  इस  तथ्य  को  अटल  जा
 जान  ले  तो  वह  समान  पाएंगे  ि  जनता  के  लिए
 संविधान  है,  संविधान  के  लित  जनता  नहीं
 है  ।  और  जब  विधान  जनता  के  लिए  हैं
 तब  फिर  सुप्रीम  कार्ट  भी  जनता  के  लिए
 है  ।  सुप्रीम  कार्ट  केवल  अटल  जी  के  लिए
 मा  कुछ  करोड़पति,  अ्रवफति  सेठों  के  लिए
 नही  है  ।

 उन्ही दे
 परम  पृज्य  बाबा  साहब  हम

 प्रम्बेडकर  को  यहाँ  पर  कोट  किया  |  और
 बाबा  साहब  को  कोट  करते  समय  उन्होने
 यह  कहा  था,  वह  ड्राफ्ट  कमेटी  के  चाय-
 मैन  थे,  मैं  उन्हों  की  उस  भाव माधो  को  यहां
 फिर  से  रखना  चाहता  हूं  -  में  कोट  कर  रहा
 हैं.  कास्टीटपूएट  असेम्बली  हडिवेट  बाथरूम  !।

 पृष्ठ  979  q



 89  Appointment  of

 Parampujya  Baba  Saheb  Dr.  Ambedkar,
 while  presenting  the  Constitution,  stated  on
 25  November,  94S,  (Vol.  XI,  9.  979)

 “The  third  thing  we  must  do  is  not  to
 be  content  with  mere  political  Gemocracy.
 We  must  make  our  political  democracy
 a  social  democracy  as  well.  Political
 democracy  cannot  last  unless  there  lies  at
 the  base  of  it  social  democracy.  What
 does  social  demccracy  mean?  It  means  a
 way  of  life  which  recognizes  liberty,
 equality  and  fraternity  as  the  principles
 of  life.  These  principles  of  likerty,  equality
 and  fraternity  cre  nct  to  be  treated  as
 separate  items  in  a  trinity.  They  form  a
 union  cf  trinity  im  the  sense  that  to  di-
 vorce  one  from  the  other  is  to  defeat  the
 very  purpose  of  demeccracy.  Liberty
 cannot  be  divorced  from  equality,  equali-
 ty  cannot  be  divorced  ficm  liberty.  Nor
 can  liberty  and  equality  be  divorced  frcm
 fraternity.  Without  equality,  liberty  weuld
 produce  the  supremacy  of  the  few  over
 the  many.  Equality  without  liberty  would
 kiil  individual  initiative.  Without,  fre-
 ternity,  liberty  and  equality  could  not
 become  a  natural  course  of  things.  It
 would  require  a  constable  io  enforce
 them.  We  must  begin  by  acknowledging
 the  fact  that  there  is  complete  absence  of
 two  things  in  Indian  Society.  One  of
 these  is  equality.  On  the  social  plane,  we
 have  in  India  a  society  based  on  the  prin-
 ciple  of  graded  inequality  which  means
 elevation  for  some  and  degradation  fcr
 others.  On  the  economic  plane,  we  have
 a  society  in  which  there  are  scme  who
 have  immense  wealth  as  against  many
 who  live  in  abject  poverty.  On  the  26th
 of  January  i950,  we  are  going  to  enter
 into  a  life  of  contradictions.  In  politics
 we  will  have  equality  and  in  social  and
 economic  iife  we  will  have  inequality.  In
 politics  we  will  be  recognizing  the  princi-
 ple  of  one  man  one  vote  and  _  one  vote
 one  vaiue.  In  our  social  and  economic
 life,  we  shall,  by  reason  of  our  social  and
 economic  structure,  continue  to  deny  the
 principle  of  one  man  one  value.  How
 long  shail  we  continue  to  live  this  life  of
 contradictions?  How  long  shall  we-cor-
 tinue  to  deny  equality  in  our  social  and
 economic  life?  If  we  continue  to  deny  it
 for  long,  we  will  do  so  only  by  putting
 our  political  democracy  in.  peril.  We
 must  remove  this  contradiction  at  the
 earliest  possible  moment  or  else  those
 7—49  LSS/73

 VAISAKHA  14,  895  (SAKA)  Chief  Justice  of  India  (Lis)  90

 who  suffer  from  inequelity  will  blow  up
 the  structure  of  political  demecrecy  which
 this  Assembly  has  so  elaboriously  built
 up.”

 यदि  ड्राप  इस  को  मानते  हैँ,  तब  आप  को

 यह  सोच  कर  चलना  पड़ेगा  कि  चाहे  जूडी-
 शियरी  हों,  चाहे  लेजिस्लेचर  हो,  चाहे  एक् जी-

 क्यू टिव  हो,  उन  को  यहं  देखना  होगा  कि  उनका

 चलन  जनता  की  ग्राकांक्षाओं  के  अनुसार  हैं
 या  |  नहीं  देश  की  पराधीनता  का  ग्राफिक

 विषमता यें,  सामाजिक  विषमता यें  कारण  रही

 हैं,  उनको  समाप्त  करने  के  लिये  संविधान  को

 इस  तरह  से  इ  च्टरप्रेट  करें,  संविधान  की  आत्मा
 ~  >

 को  जान  कर  इस  तरह  से  उसका  इंटरप्रिटेशन
 करें  कि  आर्थिक  और  सामाजिक  विपमता

 इस  देश  से  समाप्त  हो  सके  4

 उन्होंने  अपने  तर्क  में  बहुत  सी  बातें  कहीं

 है,  उन  में  एक  यह  भी  है  कि  सीनियोरिटो  को
 क्यों  कायम  नहीं  रखा,  जब  कि  अब  तक  यह
 परम्परा  रही  थी  ।  उन्होंने  यह  भी  कहा  कि.

 कंसल टेशन  होना  चाहिये  ।  मैं  आपका

 ध्यान  ड्राफ्ट  की  धारा  03  और  05  तथा

 संविधान  की  धारा  i24  और  26  की  ओर

 दिलाना  चाहता  हूँ--

 “There  shall  te  a  Supreme  Ge  ७७७५

 यह  ड्राफ्ट  में  था--

 “Every  Judge  of  the  Stprerre  Ccurt
 shall  be  appointed  by  the  Fres’cent  by
 warrant  under  his  hand  and  seal  after
 consultation  with  such  of  the  Judges  of
 the  Supreme  Court  and  of  the  FHiigh
 Courts  in  the  Siates  as  may  be  necessary
 for  the  purpose  and  stall  hold  office  until
 he  attains  the  age  of  65  years”’.

 इस  में  कहा  गया  है--

 ‘as  may  be  necessary’.

 यह  ड्राफ्ट  में  था,  लेंक्निं  संविधान  में  क्‍या

 हुआ  --संविधान  में  बी”  शब्द  को  हटाया
 गया  और  उसकी  जगह  विनियम  शब्द  को

 लाया  गया,  वह  उससे  भी  ज्यादा  कमजोर

 शब्द  है--आप  जरा  इसको  समझने  की  कोशिश

 कीजिये  |
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 [att  बो  पी०  मौके]
 “As  the  President  may  deem  neces-

 sary”  “Be"  was  deleted  and  it  was  made
 “deemed  necessary."

 mag  “वी  नै सेत री”  की  जगह  “टीम
 नै सेस रो”  हो  गया  शब  अगर  भाप  इसकी
 बैकग्राउण्ड  मे  जाना  चाहते  है  तो  मै  बैक-
 ग्राउण्ड  में  भी  जा  सकता  हू  ।  मैं  कास्ट-

 चूएम्ट  प्रसेम्बली  की  डिबेट  की  तरफ  आपका
 ध्यान  आकर्षित  करना  चाहता  हू--जिस
 समय  कन् सल टेशन  के  बारे  में  बहस  हो  रही
 थी,  उस  समय  श्री  रोहिणी  कुमार  चौधरी  ने

 कहा  धा--पृष्ठ  252  वाल्यूम  oe
 भू  want  now  to  say  a  word  about

 consultation  In  my  opinion,  the  amend-
 ment  suggested  by  Dr  Ambedkar  for  the
 deletion  of  the  line  where  it  3  said  that
 “after  consultation  with  such  of  the
 judges  of  the  Supreme  Court  and  the
 High  courts  in  the  States  whete  necessary”
 should  be  awepted  After  all,  this  is  a
 matter  which  should  be  entirely  dealt
 with  by  the  President  He  can,  if  he  hikes,
 consult  anybody  If  he  does  not  like  he
 need  not  consult  anybody  If  he  knows
 the  man  to  he  of  outstanding  ability,
 at  iy  Not  necessary  tor  the  President  to
 consult  anybody

 मोदी  जी,  यह  रामलीला  मैदान  नही  है,
 लोक  सभा  है--जरा  इधर  आपात  दीजिये  ।
 शब  में  श्री  अटल  जी  तथा  उन  के  विरोधी
 साथिया  का  ध्यान  थ्रो  कामथ  के  एक  अ्रमेण्ड-
 मनट  की  ओर  दिलाना  चाहता  हू  जो  उन्होंने
 ड्राफ्ट  पर  मूव  किया  था  ।  उधर  में  टूरिस्ट
 शब्द  नही  था,  तास्टीट्यूशन  प्राण  दी  सुप्रीम
 कोर्ट  के  बारे  में  सिर्फ  (४)  तथा  (बी)
 इलाज  थे---

 +१॥)  has  boon  for  at  least  five  yoars  a  judge
 of  the  high  court,  and

 (b)  has  been  fo  at  least  I0  years  an
 advocate  of  the  high  court

 (द)  ॥$,  in  the  opinion  of  the  President,  a
 distinguished  jurist”

 (सी)  इस  में  बाद  से  आया,  जब  श्री
 कामथ  ने  थमेण्डमेन्ट  रखा  धौर  उन्होने
 कहा  था  कि  यह  जरूरी  नहीं  है  कि  प्रेसिडेंट

 हाई-कोर्ट  या  सुप्रीम  कोट  के  जजेज  को  चीफ
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 जस्टिस  बनायें,  इसलिये  इसमें  सी नियो रिटी

 का  प्रीत कहां  रह  जाता है  ।  उसे  के  कहने
 पर  (सी)  इस  में  जोड़ा  गया  था--

 “ig,  in  the  opinion  of  the  President,  a
 distinguished  jurist.”

 इसलिये  में  कहना  चाहता  हूं  कि  जो
 संविधान  के  रचयिता  थे,  जिन्होंने  उसके
 साथ  मेहनत  की  थी,  उसमें  सी नियो रिटी  की

 कोई  व्यवस्था  नहीं  रखो  भी  ।  मै  मानता  हूं
 कि  परम्परा  रही  थी,  जजेज  की  सीनियोरिटी
 लिस्ट  बनाई  जाती  थी,  लेकिन  उस  परम्परा
 का  यह  द्य  नहीं  है  कि  हिन्दुस्तान  में  प्यार
 उनसे  भी  ज्यादा  ज्ञानवान  व्यक्ति  उपलब्ध

 है  तो  उसको  चीफ  जस्टिस  न  बनाया  जाय  ।

 यह  चीज  इसीलिये  प्रेजिडेन्ट  पर  छोड  दी
 गई  थी  कि  वह  जिसकी  उसके  योग्य  समझें,
 उसे  चीफ  जस्टिस  बनाये  ।

 में  एक  और  बात  आपको  बतलाता  हू--
 स्वय  हेगड़े  जी  ने  सी नियो रिटी  का  प्रश्न  नहीं
 उठाया  है,  जिन  की  आप  यहां  पर  वकालत
 कर  रहे  है  ।  सोनियोरिटी  उनकी  दृष्टि  में

 कोई  जरूरी  नही  है  उन्हांने  तो  फिटनेस  के
 बारे  में  कहा  है  wa  प्रश्न  यह  पैदा  हाता  है
 कि  इस  को  कौन  तय  न्‍वरेगा  ?  में  आपके
 द्वारा  इन  विरोधी  नेताओं  को  जो  प्रतिक्रिया
 बादी  शक्तियों  के  प्रतीक  है,  कहना  चाहता  हू
 क्या  फिटनेस  श्री  अद्ल  बिहारी  वाजपेयी,
 श्री  पीलू  मोदी  तय  करेगे  या  उनके  कोई
 साथी  तथ  करेंगे  या  हैग  साहेब  तथ  करेंगे  ।
 अध्यक्ष  जी,  फिटनेस  लप  शरारे--देश  के

 राष्ट्रपति  जी,  सरकार  की  कैबिनेट  के  मशविरे
 से  तय  करेंगे  ।

 जब  फिटनेस  के  बारे  में  बात  जाती  है
 तो  शौर  भी  बहुत  से  प्रश्न  बढ़े  हो  जाते  हैँ  ।

 जहा  कही  भी  जन तन्त  चलता  है,  मगर  वहा
 सी नियो रिटी  की  बात  की  जाय  तो  उसका

 मजाक  अना यां  जाया  ।  क्या  फिटनेस  का

 विरोधी  दल  तथ  करेंगे,  प्रतिक्रियावादी  तय

 करेंगे,  मोरारजी  भाई  देसाई  तय  करेंगे  ”

 यह  बात  समझ  में  नहीं  भाठी  है।  कौन  तय
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 करेगा  शौर  किस  तरह  से  तय  किया  जायगा+--

 सुप्रीम  कोटे  का  चीफ  जस्टिस  कौन  होना
 चाहिये---इस  को  केवल  देश  के  राष्ट्रपति
 कर  सकते  हैं  i  सुप्रीम  कोर्ट  हमारे  राष्ट्र
 का  सर्वोच्च  न्यायालय  है--इस  सम्बन्ध  में

 मैं एक भौर  विचार  आपके  सामने  रखना

 चाहता  हुं---
 the  famous  Justice  Holmes  of  the  USA:—

 “About  75  years  ago,  I  learnt  that
 I  was  not  God  and  so,  when  the  people
 want  to  do  something  and  I  can’t  find
 anything  in  the  Constitution  expressly
 forbidding  them  to  do  80,  I  say  whether  I
 like  it  or  not,  ‘God  damn  it,  let  ‘em  do  it.’.”

 यह  भावना  होनी  चाहिए  लेकिन  क्‍या

 हैगड़ें  साहब  की  यह  भावना  है  ?  वे  देख

 रहे  थे  देश  की  व्यवस्था  कुछ  ऐसी  है  कि

 करोड़पति  अरबपति  होते  जा  रहें  हैं,  गरीब

 भूखो  मर  रहे  है  लेकिन  जब  बैंको  के  राष्ट्रीय-
 करण  का  प्रश्न  आया  उसका  उन्होंने  विरोध
 किया  और  प्रिवी  पर्स  का  उन्होंने  समर्थन
 किया  4

 झील  जी  ने  यह  प्रश्न  उठाया  कि  इन्दिरा
 जी  ने  इस  सम्बन्ध  में  कुछ  भी  नहीं  कहा
 ara  ही  नहीं,  जुडीशियरी  की  आजादी
 समाप्त  किए  जाने  का  आरोप उन  पर  आज  से

 बहुत  पहले  से  लगाया  गया  था  और  उस  समय
 l  फरवरी,  1970  को  बादा  कौर  इलावा

 बार  एसोसिएशन  में  उन्होंने  कहा  था,  में
 अपनी  नेता  इन्दिरा  गाधी  को  कोट  कर  रहा

 ह
 “Government  had  no  intention  of  curbing
 the  independence  of  the  judwiary.  But
 surely  there  was  necd  to  Jook  2:  the  jaw
 and  interpret  it  with  8  new  angle  and  4
 new  social  conscivusness.”

 यह  उनका  विचार  था,  यह  उनका  विचार

 है  कौर  यह  हम  सबका  विचार  है  ।  जैसा
 कल  स्वय  कुसारमंगलम  जी  ने  कोट  किया

 था,  उन्होंने  ऐसा  कभी  नहीं  कहा  था  जो
 झील  जी  में  कहा  हैँ  कि  ऐसे  जजेज  चाहिए
 जो  कमिटेड  हों  ।  नहीं,  यह  नहीं  कहा  t

 उन्होंने  इससे  इन्कार  किया  था  ।  उन्होंने
 कहा  था  कि  हमको  ऐसे  जज  नहीं  चाहिए
 जो  कमिटेड  हों  ।  इन  के  एक  में  हम  नही  हैं  1

 उन्होंने  विरोध  किया  था  जिस  तरह  के
 प्रक्रिया  में  जज  बनते  है,  जिस  तरह  के  जज
 कनाडा  या  भ्रास्ट्रेलिया  में  बनते  हैं  उसका  भी

 उन्होंने  विरोध  किया  था  ।  उन्होंने  कहा
 था  कि  ऐसे  जज  चाहिए  जो  फारवर्ड  लुकिंग
 हो,  बैकवर्ड  लुकिंग  न  हों  v  इस  सम्बन्ध  में
 में  कह  देना  चाहता  हूं  कि  स्वयं  भूतपूर्व  चीफ
 जस्टिस  श्री  हिदायतुल्ला  जी  ने  अपने  विचारों
 को  रखते  हुए  कहा  था  :

 “We  must  avoid  too  much  theory  and
 become  practical  and  pragmatic.

 लेकिन  कुछ  ऐसे  जजेज  है,  जोकि  एक
 महदूद  दायरे  में  रहना  चाहते  हैं  जहां  से
 देश  की  जनता  दिखाई  नहीं  पड़ती  है  ।  जहां
 तक  जुडीशियरी  की  आजादी  का  सवाल  है
 सरकार  की  कोई  भी  इच्छा  नही  है  कि  उसमें
 किसी  तरह  की  रोक  डाली  जाये  ।  लेकिन
 यह  अवश्य  है,  हम  यह  जरूर  देखेगे  कि  यह
 सदन  जो  कानून  बनाये  और  जो  संविधान
 है  उसका  इंटरप्रिटेशन  करने  जा  जो  सर्वे
 श्रेष्ठ,  स्‍थान  रहता  है  सुप्रीम  कोर्ट  °

 रखता  है

 Jidiciary  shall  not  be  allowed  to  inter
 pret  law  in  such  a  style  and  fashion  that
 they  begm  to  make  the  law.

 यह  नहीं  होने  दिया  जायेगा  ।  यहां  पर
 अगर  एसी  कोई  व्यवस्था  होगी  तो  उसको
 रोकने  की  कोशिश  को  जायेगी  r

 हिन्दुस्तान  टाइम्स  में  जिसमें  हेगड़े  साहब
 ६ ढ  बयान  निकला  था  उसमे  बहुत  कुछ
 निकला,  उसके  बारे  में  में  कुछ  नहीं
 कहता  चाहता  लेकिन  एक  बात  जरूर  कहना
 चाहना  हूं  कल  तक  कौन  इनसान  था  जो

 सुप्रीम  कोर्ट  के  पणित  न्यायालय  में  एक
 भगवान  के  रूप  में  इन्साफ  के  लिए  बैठा  था
 राज  उसके  इन्दर  दवा  हुमा  शैतान  बाहर
 निकल  पाया  है  ।  यह  एक  ऐसा  इंसान
 था  जिसको  इतनी  बड़ी  ताकत  इस  सरकार



 95  Appointment  of
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 में  दे  रखी  थी,  इस  देश  की  व्यवस्था  ने  दे
 रखी  थी  लेकिन  राज  वह  किस  तरह  की
 भावनाओं  का  प्रदर्शन  करता  है  1  वह  कहता
 हैं  राजनीति  के  बारे  में

 “T  will  not  hesitate  to  join  a  political:
 party  if  it  would  serve  the  purpose  ”

 उनका  पर्पज  क्या  है  ?  उत्तरी  कहना  है
 जन तन्त  खतरे  में  है,  उनका  पर्षज  है  डिपो-
 क्रेजी  को  स्‍लाटर  किया  जा  रहा  है  और
 केवल  हेगड़े  साहब  इसको  बचा  पायेंगे  |
 हमारे  ब्रज  में  एव  बहुत  भ्रमणी  कहावत  है  ।
 पिटिका  और  पिदन्की  दो  चिड़िया  होती  हैं  ।
 पिटिका  नर  होता  है  और  पिदन्की  मादा  होती
 है  ।  जब  बादल  गरजता  है  तो  पिटिका  अपने
 पैर  ऊपर  कर  लेता  है  |  जब  पिनाकी

 पूछती  है  कि  झपने  पैर  ऊपर  क्यो  किये

 हो  तो  पिटिका  कहता  है  देखती  नहीं  बादल
 गरज  रहा  है  गिर  जायेगा  फट  जायेगा,  तम
 मर  जाओगे  बच्चे  मर  जायेंगे  लेकिन  इस

 तरह  से  वह  मरे  पैरा  पर  क  जायेगा
 इसीलिए  मैंने  अपने  पैर  ऊपर  कर  रखे  है  ।
 ठीक  उसी  तरह  का  रूप  राज  मुझे  हेगड़े
 में  नजर  आता  है  1  जब  वह  इस  बात  को
 कहते  है  और  दावा  करत  है  बि  वे  जनतन्त्र
 को  नीना  पायेगे  ।  यदि  उसका  इस  देश  की
 सर्वेश्रेष्ठ  नेता  इन्दिरा  गधी  की  इंन्टेग्रिटी  में
 शक  है  तो  मैं  कह  सकता  हु  कि  प्रति त्रिया वादी
 ताकतों  में  एक  भी  ऐसा  व्यक्ति  नही  है  जा  उनस
 ऊची  इन्टेग्रिटी  रखना  हो  i

 में  प्रीत  में  एक  शब्द  और  कहना  चाहता

 हूं  ।  पदग्राम  चिकन  को  याद  करिये  t  यह
 कहा  से  झगड़ा  चला  है  ?  कन्फ्रन्टेशन  का  प्रश्न
 उठा  था  कि  जुडीशियरी  ज्यादा  आगे  है
 या  यह  सदन  ज्यादा  चरागे  है  1  कौन  डरपना

 विशेष  स्थान  रखता  है  |  प्रश्न  इस  बात  का

 उठा  था  कि  इसको  लिखित  किया  जाये  शौर

 इसके  बारे  में  खुद  जुडीशियरी  मे  आपको
 दी  थी  ।  गोलकनाथ  के  केस  में

 भ्रापको  चुनौती  दी  गई  थी  कि  फडामेस्टल

 राइट्स,  मल  अधिकारों  को  यह  सदन  छ
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 नही  सकता  है  ,  पार्लेमेन्ट  छू  नहीं  सकती  है  ।
 एक  बहुत  बड़ी  चुनौती  उन्होंने  दी  थी  कौर
 उस  समय  भो  छापने  उन्हीं  का  समर्थन  किया
 था,  आज  भी  उन्ही  का  समर्थन  कर  रहें  हैं,
 जाने  या  प्र नजाने  ।  मैं  भ्र्ाहम  लिप्त  को
 झपकी  सुविधा  के  लिए  कोट  करता  हू

 “A  House  divided  against  itself  cannot
 stand  very  long”

 4  विरोधी  दलों  से  निवेदन  करना  चाहता

 ह  कुछ  ऐसे  तथ्य  हैं  जिन  पर  वह  लाख  बन्द
 कर  नहीं  सकते  ।  मैं  मानता  हु  डायरेक्टिव

 प्रिसिपुल्स  में  ऐसी  कोई  शक्ति  नहीं  हैं  जिनको
 ग्रदालत  मनवा  सके  लेविन  यह  देखना

 होगा  डाग्रक्टिव  प्रिसिपुल्स  में  कहा  गया

 है  ि  सम्पत्ति  कुछ  गिने  चुने  लोगा  के  हाथा  में
 नन  सिकुड  जाये  न  चली  जाये  तो  बैंको  के

 राष्ट्रीयकरण  स॑  उसको  रोका  गया  या  उसका
 बढ़ावा  मिला  ?  लेकिन  उसका  ध्यान  जुडी-
 शायरी  ने  उस  समय  नहीं  रखा  1  हमार
 मित्र  बहल  बुरा  शब्द  पह  रहे  थे  उसका  मैं
 दोबारा  रिपोर्ट  नहीं  करना  चाहता  ललित
 4  यह  निवेदन  बारना  चाहता  हू  जैसा  कि
 पहले  भी  हमारी  शरार  से  कहा  गया,  क्‍या
 मे  साहब  ने  नई  बार  सरकार  वे  खिलाफ
 फैसला  नहीं  किया  ।  जब  कभी  पर्सनल  लिबर्टी
 वा  सवाल  पाया  है  राज  के  चीफ  जस्टिस
 जनसाधारण  का  रक्षा  के  लिए  हिमालय
 बनवार  खड़  हां  गए  है  ।  लेकिन  जब  ऐसी
 व्यवस्था  गाई  हैं  करोड़पति  अरबपति  शौर

 मनापाली  का  लाइन  के  लिए  उनका  रोकने
 बे  लिए  तब  चीफ  जस्टिस  उनको  रोकने
 के  लिए  खडे  हो  गए  है  ।  इसमे  सरकार  का
 कोई  सवाल  नही  है  ।  मैं  इसके  बहुत  विस्तार
 में  जाना  नही  चाहता  ।  मैं  यहा  पर  फिरसे
 श्री  हिदायतुल्ला  जी  को  कोट  करना

 चाहता  हू
 “I  wish  to  contradict  the  belief  enter-

 tained  in  some  quarters  that  the  judges
 think  that  they  are  the  sole  guardians  of
 the  rights  of  the  people  ft  any  judge  in
 India  thinks  that  way,  he  as  wrong.  |
 agree  with  Justice  Frankfurter  that  ‘to
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 the  legislature  no  less  than  to  the  courts>
 is  committed  the  guardianship  of  the
 deeply  cherished  constitutional  rights.”

 यह  जस्टिस  हिदायतुल्ला  के  प्रवचन  हैं,
 उनके  विचार  हैं  :  दूसरी  शोर  आपके  मित्र
 हेगड़े  कहते  हैं  मगर  जुडीशियरी  इस  तरह
 से  चलेगी  तो  जन तन् त्न  बहुत  खतरे  में  है  ।
 में  कोई  भविष्यवाणी  नहीं  करना  चाहता
 और  न  ऐसी  मेरी  आदत  ही  है  लेकिन  मैं
 यह  कहना  चहता  हूं  कि  हेगड़े  जायेंगे,  जायेंगे,
 चीफ  जस्टिस  करायेंगे  और  जायेंगे  परन्तु
 यह  मेरा  पूरा  विश्वास  है  कि  जनतन्त्र  जो
 भारत  में  सब  से  बड़े  ऑ्राधार  पर  चल  रहा  है
 वह  जनतन्त्र  है,  यह  जनतन्त्र  था,  यह  जनतन्त्र

 रहेगा,  कोई  भी  ताकत  इस  जनतन्त्र  को
 समाप्त  नहीं  कर  सकता  है  ।  निश्चयपूर्वक
 ऐसा  समय  जरूर  करायेगा  जब  बिड़ला  नहीं

 रहेंगे,  टाटा  नहीं  रहेंगे,  करोड़पति  नहीं
 रहेंगे,  सामाजिक  शौर  श्रमिक  शोषण  नहीं
 रहेगा--ऐसा  समय  जरूर  गड़ोयेगा  I
 इन  शब्दों  के  साथ  मैं  आपको  धन्यवाद
 देता  हूं  ।

 SHRI  6.  VISWANATHAN  (Wandt-
 wash)  :  Mr.  Speaker,  Su,  my  intention  aw
 participating  in  this  debate  is  not  to  score
 a  debating  point  over  my  Congress  friends.
 But,  I  would  like  to  convince  them  that
 what  has  been  done  by  Government  is
 totally  wrong.

 As  far  as  the  appointment  of  the  Chief
 Justice  of  Supreme  Court  is  concerned,
 this  Government  is  completely  ssolated,
 thoroughly  exposed  and  totally  condemned
 except  by  the  committed  oppoution,  The
 country  is  shocked.  What  is  wrong  with
 them  ?  (dnserruptions)

 Let  me  remind  the  Congress  members
 that  my  party,  the  DMK,  supported  all
 these  amendments  which  were  challenged
 before  the  Supieme  Court.  Whether  it  was
 the  abolition  of  privy  purmes,  abolition  of
 the  privileges  of  the  ICS,  बा  Amendment
 which  brought  back  the  powers  to  Purlia-
 ment  to  amend  fundamental  rights,  or  the
 nationalisation  of  banks—all  these  amend-
 ments  were  supported  by  the  DMK.  We
 @ré  second  to  none  in  implementing  and
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 passing  radical  land  reforms  etc.  in  our
 State.  At  the  same  time,  [  am  second  to
 none  in  condemning  this  Government  for
 wanting  to  have  a  committed  judiciary.
 Sir,  the  Supreme  Court  is  considered  to  be
 the  bastion  of  democracy  and  the  temple
 of  justice.  But  the  super  minister  for  law  and
 justice,  who  spoke  yesterday.  never  men-
 tioned  the  words  “independent  judiciary”
 anywhere  in  his  hour-long  speech.

 3.30  hrs.

 {SHRIN.  K.P.  SALVE  Un  the  Chair}
 Mr.  Gokhale  reads  the  Jette:  of  the  Consti-

 tution.  I  want  him  to  see  the  spirit  behind
 the  Constitution.  Let  me  quote  what  the
 founding  fathers  of  the  Constitution  have
 said.  Mr.  Ananthasayanam  Ayyangar,  one
 of  the  leadmg  members  of  the  Congress
 Party  said  :

 “The  Supreme  Court  is  the  watch-dog
 of  democracy.  It  45  the  eye  and  guardian
 of  the  cituzen’s  rights.  Therefore,  at  every
 stage,  from  the  stage  of  appointment
 of  judges,  then  salaries,  tenure  of  cffice
 --all  these  have  to  be  regulated  now  so
 that  the  executive  may  have  little  or  no-
 thing  to  do  with  their  functionimg.”

 Other  members  hike  Mr.  Nazruddin
 Ahmed  and  Dr  Ambechar  also  spoke  in
 the  same  sein.  |  hope  my  friends  cn  the
 other  side  still  beleve  in  what  Di.  An.tcd-
 kar  said.  He  said,

 “There  is  no  doubt  that  the  House  in
 genera!  has  agreed  that  the  independence
 of  the  judiciary  from  the  executive  should
 be  made  as  clear  and  definite  as  we  could
 make  it  by  law.”

 This  i  how  the  founding  fatheas  wanted
 the  Supreme  Cou:t  to  be  independent  and
 impartias.  But  now  the  Government  wants
 to  bring  down.  What  is  the  way  they  are
 adopting?  They  have  superseded  three
 judges.  I  am  not  here  to  propound  the  theory
 that  seniority  is  sacred  and  should  be  always
 upheld.  But  what  is  the  principle  you  want
 to  bring  in  when  you  want  to  break  a  tradi-
 tion?  You  have  (०  tell  the  people,  this  is  the
 principle  we  want  to  follow  hereafter.  You
 have  not  done  it.  Till  Chief  Justice  Sikri
 retired,  he  was  not  aware  of  the  successor
 to  his  office.  He  heard  st  only  on  the  radio
 as  to  who  is  going  to  be  his  successor.  This
 is  a  stealthy  and  cowardly  way  of  appointing
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 a  Chief  Justice.  That  is  why  the  entire  legal
 profession  is  condemning  your  action  and
 boycotting  the  courts.  Why  did  you  not
 announce  the  appointment  beforehand?

 You  had  enough  of  opportunity.  One  of
 our  friends,  Shri  Jaganatha  Rao  was  saying
 that  there  was  no  time  at  all,  the  judgment
 cam?  on  the  24th  Chief  Justice  Sikri  retired
 on  the  25th  and  immediately  they  had  to
 make  the  appointment.  It  is  not  true.  This
 point  was  brought  to  the-notice  of  the
 Government  two  years  ago.  In  970  in  Rajya
 Sabha  Shri  Loknath  Mishra  drew  the  atten-
 tion  of  the  Government  to  a  press  report
 that  Shri  Mohan  Kumaramangalam  is  going
 to  be  appointed  as  the  new  Chief  Justice  of
 India  and  he  wanted  a  categorical  assurance
 from  the  Government  that  they  will  follow
 the  traditions  and  that  Shri  Mohan  Kuma-
 ramangalam  will  not  be  appointed  as  the
 Chief  Justice  of  India.  Government  did  not
 clarify  the  position  then.  But  the  Govern-
 ment  then  did  not  put  forth  the  new  theory
 of  social  philosophy  and  change.  Govern-
 ment  kept  quiet.  In  November  970  the
 Supreme  Court  Bar  Association  passed  a
 resolution  in  which  it  wanted  an  assurance
 from  the  Government  that  the  conventions
 and  traditions  would  be  followed.  Even
 then  the  Government  kept  quiet.  Now  they
 have  done  it  on  the  26th  in  a  stealthy  way,
 and  that  is  why  we  condemn  it.

 Now  they  say  they  want  a  judge  who  will
 understand  the  social  philosophy.  To  quote
 Shri  Kumaramangalam  :

 “But  we  do  want  judges  who  are  able
 to  understand  what  is  happening  in  our
 country  the  wind  of  change  that  is  going
 across  our  country,  who  is  able  to  recog-
 nise  that  Parliament  is  sovereign.”

 I  want  to  ask  the  Government  whether  the
 Government  and  the  Congress  Party  accept
 this  view.  If  they  accept  this  view  of  “wind
 of  change”  they  must  remember  that  wind
 does  not  blow  only  in  one  direction;  it
 often  changes  the  direction.  What  will
 happen  to  our  Judges  then?  Do  you  want
 chameleon  judges  who  will  change  their
 colour  with  the  wind?

 There  is  an  article  today  in  the  Indian
 Express  written  by  Shri  E.  P.  W.  Da  Costa,
 Director,  Indian  Institute  of  Public  Opi-
 nion.  He  has  been  following  for  the  last
 six  or  seven  years  how  the  popularity  of  the
 Prime  Minister  goes  up  or  down.  He  says  :
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 “The  tide  is  now  clearly  turning.  In  ra
 Gandhi’s  popularity  score  has  ‘
 from  the  peak  of  260  in  972  to  165)  in  —
 the  current  survey.  This  indeed  would
 seem  to  be  a  steep  fall.  That  she  remains
 at  her  post-budget  97l  peak,  however,
 should  provide  some  comfort  to  the  Con-
 gress  Party.  Two  bye-elections  during  the
 last  six  months  were  already  reflecting
 this  drastic  change  in  the  popular  mood.
 The  current  survey  further  corroborates
 this  evidence.  One  does  not  need  survey
 evidence  to  prove  the  wide-spread  econo-
 mic  discontent.  Short  of  economic  trans-
 formation,  this  discontent  may  spread
 further  and  endanger  massive  popular
 support  in  the  coming  elections  in  UP  and
 Orissa.  Polls  are  now  contemplated  in
 these  States  to  measure  more  closely  to
 the  grass  root  level  the  force  of  the  winds
 of  change.”

 I  want  to  ask  the  government  this  ques-
 tion.  If  you  are  going  to  accept  the  theory  of
 of  change  of  wind,  do  you  want  to  have
 weathercock  judges  in  this  country,  weather-
 cock  Supreme  Court  Chief  Justice  in  this
 country.  I  think  this  theory  of  Shri  Mohan
 Kumaramangalam  which  you  are  going  to
 accept  is  a  dangerous  theory.

 He  talks  of  not  only  social  philosophy
 but  also  something  else.  He  says  :

 “Fourthly,  it  is  entirely  within  the
 discretion  of  the  Government  of  the  day
 to  appoint  a  person  considered  in  its.
 eye  as  the  most  suitable  as  having  the
 most  suitable  philosophy  or  outlook  to
 occupy  the  highest  judicial  office  in  the
 country.”
 18  is  not  only  social  philosophy;  it  is:

 suitable  philosophy.  I  want  to  ask  :  What
 is  suitable  philosophy?  Suitable  to  whom?
 Is  it  the  Congress  tradition  and  the  Congress
 philosophy  or  the  Marxist  philosophy?
 Let  Mr.  Gokhale  give  answer  to  that.  Is  it
 in  consonance  with  the  Congress  ideology?
 I  want  to  know  whether  the  speech  of  Mr.
 Mohan  Kumaramangalam  is  in  consonance
 with  the  Congress  traditions  which  stood
 for  democracy  and  which  fought  for
 democracy.

 Not  only  that.  Again,  he  has  said  in  his
 speech—I  quote  :

 “Tt  is  not  an  essential  pre-condition
 to  the  proper  working  of  the  democratic

 ee

 ee,
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 system  that  a  Judge  prior  to  appoint-
 ment  should  be  innocent  of  political
 views  or  convictions.”
 What  is  the  meaning  of  this  statement?

 He  says  clearly  that  a  Judge  to  be  appointed
 need  not  necessarily  be  a  non-politician,
 that  a  politician  can  be  appointed  and  I
 think  somebody  is  in  store.  He  has  already
 somebody  in  his  mind.  I  do  not  know
 whether  he  is  going  to  bh  a  Congress  man
 or  a  Communist  sitting  on  the  Congress
 Benches.  He  says  that  essentiall,  it  is  not  a
 pro-condition  that  somebody  should  be
 innocent  of  political  views.  [  want  to  know
 whether  this  is  the  philosophy  of  the  Govern-
 ment  of  India,  whether  this  1५  the  philosophy
 that  you  find  in  the  Constitution.  If  the
 Government  says  that  Judges  have  to  follow
 the  philosophy  enshrined  in  the  Consti-
 tution,  if  the  Government  comes  with  a
 view  that  they  have  to  follow  the  Consti-
 tution  in  letter  and  spirit,  IF  will  whole-
 heartedly  support  them.  But  this  is  not  the
 point  of  view  of  the  Government  of  India
 as  put  forth  by  Mr.  Mohan  Kumaraman-
 galatn.

 They  want  4  gulant  to  be  the  Chief  Jusuce
 of  India,  the  Judges  of  the  Supreme  Court
 and  the  High  Courts.  If  it  is  80,  you  can
 appoint  Dr.  Shankar  Dayal  Sharma  or
 anybody  elsc.  Is  at  the  independence
 of  judiers  ot  which  Mr.
 Ambedkar,  Mr.  Nuziruddin  Ahined  and
 so  many  of  our  politiciany  and  senior  piu  ha-
 nrentanians  have  spoken  of?  ft  is  not  sa  Tt
 is  mot  the  philosophy  ७  this  country.  |
 think,  ths  is  not  the  philusophy  of  the
 Congress  also.

 Further,  Mr,  Mohan  Kumaramiigulam
 and  others  have  pointed  out  and  quoted
 some  imperalist  countries.  |  want  to  quote
 Soviet  Linn,  The  Supreme  Court  छा  other
 court  is  not  of  much  consequence  there.
 But  there  also,  in  theory,  an  independent
 judiciary  is  envisaged.  This  is  fram  a  USSR
 publication.  I  quote  :

 “Judges  are  independent  and  subject
 only  to  the  law  ....

 —Rot  to  the  executive,  nut  to  Mr.  Mohan
 Kumaramangalam-—

 “This  is  &  Constitutions’  principle.
 गा  judging  cases,  Judges  ure  guided  by
 their  inner  convictions,

 nol  social  philosophy  or  wind  of  change—

 “the  law  and  the  evidence  of  the  case  as
 established  by  th>  court.”

 This  is  what  the  USSR  Constitution  says.
 Mr.  Mohan  Kumaramangatam  seems  to  be
 more  royal  than  the  King.  What  ts  given  in
 the  USSR  Constitution  he  wants  to  deny  to
 this  coun'ry  which  is  a  free  country.

 SHRI  PILOO  MODY  :  More  red  than
 the  reds.

 SHRI  G.  VISWANATHAN  :  He  says
 that  the  Opposition  is  against  yocral  reforms
 and  against  social  change.  There  is  every
 need  for  social  reforms  and  a  social  change.
 There  are  many  laws  which  are  to  be  br  ought
 forward  and  implemented,  as  far  as  land
 reforms  are  concerned,  as  far  as  urban
 ceiling  is  concersed  or  as  far  as  unearthing
 of  black  moncy,  curbing  of  monopolies,
 preventing  concentration  of  economic
 Power  etc.  are  concerned.  All  these  have
 to  be  done.  Whose  duty  is  this?  It  4s  the  duty
 of  the  Supreme  Court?  Is  it  the  duty  of  the
 Chief  Justice  of  Indie  to  bring  about  social
 reforms  in  this  country?  [ts  the  duty  of  the
 Parliament  and  the  Government  of  India.
 You  cannot  shirk  your  responsibility  and
 ask  the  judiciary  to  do  your  job.  They  are
 not  the  law-mahers  We  are  the  law-makers.
 It  iy  your  duly  .o  implement  whatever  laws
 ire  inadz  by  the  Paurhameut  of  this  country.

 ff  you  ask  the  judiciary  os  the  Supreme
 Court  of  hadit  to  3  iag  about  edad  changes
 and  social  reforms,  Ewill  aor  ailow  gud.ciary
 to  unsurp  this  might  of  Poeboment  ज 1५  not
 onls  var  duty,  on,  ou  asdege  and  our
 night  se

 We  have  to  pass  the  laws  and  you  have  to
 impleme  Yt  them.

 Mr.  Gokhale  alsads  thas  it  is  according
 to  the  report  of  the  Law  Commission.  7
 want  to  ask  hun  what  duos  the  report  of  the
 Law  Commnasion  say  as  far  as  the  app  sint-
 meat  of  Chief  Juotice  ot  India  is  concerned.
 They  have  clearly  stated  that,  while  agpoint-
 ing  the  Cmef  Justice  of  India.  you  have  to
 take  mto  consideration  the  tenure  of  offive,
 and  they  have  prescrind  that  the  Chief
 Justwe  of  India  should  renain  in  office  at
 least  from  five  to  seven  ६६  us.  I  want  to  ask
 the  Government  of  India  whether  they  had
 taken  this  into  consideration  when  they  made
 this  appointment.  Not  at  all.  The  present
 incumbent  will  be  there  only  for  three  years
 and  a  few  months.  The  Goverameat  did
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 not  follow  the  report  of  the  Law  Com-
 mission.  What  else  did  they  follow  then?

 Once  Mr.  Nehru  wanted  to  break  the
 convention.  When  Chief  Justice  Kania  was
 to  retire,  Justice  Patanjali  Sastri  should
 have  automatically  been  appointed  Chief
 Justice.  Mr.  Nehru  wasted  to  supersede
 him.  Justice  Patanjali  Sastri  also  agreed  to
 be  superseded.  But  the  entire  Bench  pro-
 tested  and  they  threatened  that  they  would
 resign  en  masse  if  Justice  Patanjali  Sastri
 was  got  promoted  as  Chief  Justice,  I  would
 like  to  remind  the  Government  that  Justice
 Mokherji,  who  should  have  become  Chief
 Justice  of  India  according  to  Mr.  Nehru's
 formula,  threatened  that  he  would  also  resign
 if  Justice  Patanjali  Sastri  was  overlooked.
 Mr.  Nehru  was  a  democrat  and  he  bowed
 before  the  opinion  of  the  judges.  And  what
 ishappening  now,  I  leave  it  to  the  country

 and  to  the  House  to  judge.
 In  the  last  £5  or  20  years,  Mr.  Gokhale

 Says,  there  have  been  two  dozen  cases  of
 supersession  in  the  High  Courts.  T  want  to
 ask  Mr.  Gokhale  whether  he  is  going  to
 justify  one  wrong  with  another.  FF  there
 was  a  supersession,  it  was  a  wrong.  But
 these  supersessions  which  have  so  far  taken
 place  were  not  on  ideological  grounds,  were
 not  on  grounds  of  social  philosophy.  It  was
 on  personal  grounds,  It  was  ihe  mistake  of
 some  Congressmen  sitting  in  the  States.
 Again  it  is  the  mistake  of  Congressmen
 sitting  at  the  Centre.  You  cannot  justify
 one  wrong  with  another  wrong,

 They  say  that  seniority  is  not  accepted
 by  the  Law  Commission.  It  is  not  true.
 After  all,  the  Law  Commission  has  said  :

 “It  may  be  that  the  seniormost  pui-
 sne  judge  fulfills  these  requirements.  If
 so,  there  could  be  no  objection  to  his
 being  appointed  to  fill  this  office.”
 This  is  what  the  Law  Commission  has

 said.  It  has  not  said  that  seniority  should
 be  completely  left  out.  Ir  is  he  the  Govern-
 ment  which  has  done  it.  It  is  not  according
 to  the  report  of  the  Law  Commission.

 Finally,  [  would  like  to  tell  the  Govern-
 ment  that  the  entire  country  is  agitated  over
 this  issuc,  not  because  the  three  judges  are
 superseded,  ft  is  because  this  is  not  a  party
 question.  There  must  be  at  least  one  insti-
 tution  m  this  country  in  which,  in  spite  of
 our  political  differences,  party  differences,

 MAY. 4  1973  Chief  Justice  of  india.  Dis.)
 a

 7  204

 linguistic  differences,  communal  and  ‘veli-
 gious  differences,  we.  shold  have  coniplete
 faith,  Even  if  you  80  to:  the  Villages,  you
 can  see  how  the  villagers  talk  among  them-
 selves:  they  say,  ‘I  will  go  to  the-Supreme
 Court  and.  get  justice’,  That  is-the  faith
 which  the  Supreme  Court  ig  having’  in  the
 minds  of  the  people.  |  would  like  to  quote
 what  one  of  the  members  of  the  Consti
 tuent  Assembly,  Mr.  Naziruddin  Ahmed,
 has  said  :

 “If  there  is  one  thing  which  will  thrill
 the  hearts  of  the  people  and  will  make  our
 independence  a  solid  achievement,  it  is
 the  confidence  in  jhe  judiciary.  The
 Moment  you  let  any  person  think  that  he
 will  not  have  confidence  in  the  judiciary,
 the  stability  of  the  Government  will  be
 undermined.”
 i  do  not  want  the  Government  to  under-

 mine  the  confidence  of  the  people  either  in
 the  judiciary  or  in  the  Government  or,  ulti-
 mately,  in  democracy.  What  the  Government
 is  doing  is  threatening  democracy.  By
 tampering  with  the  temple  of  justice,  they
 will  slowly  undermine  democracy  iteself.
 T  want  to  ask  the  Government  whether  this
 is  their  intention.

 Finally,  |  would  like  to  say  this,  When
 we  question  the  appointment  of  Chief
 Justice  of  India,  we  are  dubbed  as  reac-
 tionaries,  forces  of  starus  quo,  vested
 interests  and  so  on.  I  want  to  ask  the  Govern-
 ment;  who  are  the  vested  interests?  Who
 are  the  reactionaries?  ff  I  follow  the  tra~
 dition,  I  am  called  a  reactionary.  Ff  Tt  follow
 the.  tradition,  ह  am  called  a  status
 quy,  It  is  normal  in  the  southern  part  of  India
 to  marry  one’s  sister's  daughter.  If  {  marry
 my  sister's  daughter,  I  am  called  reactionary
 and  a  force  of  status  quo,  but  if  some  one
 marries  his  own  sister,  breaking  the  tradi-
 tion,  he  is  called  a  progressive.

 This  is  what  they  mean.  This  is  not  pro-
 gressivism,  this  is  not  radicalism.  What  wo
 say  and  what  we  preach,  we  have  to  practise.
 ff  T  preach  something,  I  ‘have  to  practise
 it  also.  That,  the  Congress  is  not  doing.
 You  are  not  inaplementing  land  reforms.
 Many  of  the  Congress  Party  Governments
 have  not  done  it.

 Finally,  I  would.  quote  Mr.  Nehru.  This
 is  for  the  benefit  of  the  Congressmen.  He
 talked  of  reactionaries  in  this  country.
 What  does  he  say  :
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 “Let  us  come  to  the  Communists—
 these  brave  revolutionaries  whose  revo-
 lution  consists  not  in  application  of  intel-
 ligence  but  in  trying  to  find  out  what  is
 happening  5,000  miles  away,  and  trying
 to  copy  il,  whether  it  fits  in  or  not  with
 the  present  state  of  India  Unfortu-
 nately,  our  friends  of  the  CPI  have  so
 shut  their  minds  and  have  so  spent  all
 their  time  and  energy  in  learning  a  few
 slogans  of  the  past  that  they  are  quite
 unable  to  appreciate  what  is  happesing
 in  India.  In  fact,  these  great  revolutiona-
 ries  of  the  CPI  have  become  great  reac-
 tionaries.”
 It  is  these  forces  that  seem  to  be  now

 running  the  Congress  Party  and  I  do  not
 know  what  is  going  to  happen  to  this  Con-
 gress  Party.  I  would  like  to  appeal  to  the
 goodsense  of  genuine  Congressmen  to
 rise  the  revolt  against  the  Congress  Party
 and  the  Government  and  see  that  justice  5
 done  and  confidence  is  brought  back  to  the
 People  in  the  Supreme  Court  of  India.

 43  53  hrs,
 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMENTA-
 RY  AFFAIRS  (SHRIK.RAGHU  RAMA-
 TAH)  TF  have  risen  not  in  avcordagce  with
 the  peroration  of  the  hon.  Member  there,
 I  have  risen  only  to  make  a  submissiun.
 Since  there  are  a  number  of  speakers  on  our
 side  as  also  on  their  side,  |  have  discussed
 the  matter  with  all  the  leaders  here  and  tt  is
 the  consensus  that  this  debate  should  ६0  on
 till  0  p.m,  and  the  non-official  resolutions
 which  are  under  discussion  be  postponed.
 Ot  course,  formal  business  like  introduc-
 tion  and  all  that  may  be  done  at  ७  p.m.
 The  Law  Minister  accordingly  will  be  called
 at  SS  p.m.

 SHR)  INDRAJIT  GUPTA  (Alipore}
 This  may  be  a  special  circumstance  but  i
 should  be  made  clear  that  this  sort  of  el-
 bowing  out  of  private  members’  business
 should  not  be  a  precedent.

 SHRI  P{LOO  MODY  (Godhra)  :  And
 not  withoul  our  permassion,

 SHRI  SAMAR  GUHA  (Conta)  :  i
 have  to  mtroduce  three  Bills  to-day,  What
 will  happen  to  them?

 MR,  CHAIRMAN  :  You  may  be  pert-
 mitted  to  introduce  the  Bills  just  hefore
 6pm.  ey

 VAISAKHA  14,  895  (S4KA)  206
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 DISCUSSION  RE  APPOINTMENT  OF
 CHIEF  JUSTICE  OF  [NDIA  Contd.

 SHRI  C.  M.  STEPHEN  (Muvattupuzha):
 It  is  indged  a  real  pleasure  to  rise  imme-
 diately  after,  if  |  may  suy  so,  the  pleasant
 speech  of  my  friend  Mr.  Viswanathan.
 In  the  same  spirit  in  which  he  has  tried  to
 convince  us  that  we  are  on  the  wrong  side,
 it  is  my  endeavour  to  persuade  my  hon.
 friend  that  he  is  labouring  under  an  illusion.
 It  is  quite  amazing  to  me  to  see  that  so
 much  of  dust  and  din  and  fret  and  fume  is
 being  kicked  up  on  a  question  which  is
 quite  a  normal  action  an  the  part  of  the
 President  of  India,  namely,  the  appoint-
 ment  of  Chief  Justice  of  India.  Public
 discussion  both  here  im  the  House  and
 outside  has  brought  out  in  bold  relief  two
 aspects,  nainely,  an  area  where  there  is  com-
 plete  agreement  and  an  area  where  there
 is  complete  disagreement.

 Now,  with  regard  to  the  competence  of
 the  President  to  make  the  appomtment,
 with  respect  ro  the  qualification  of  the  new
 mcumbent  to  accupy  that  place,  with  res-
 pect  to  the  contention  that  the  President
 has  done  no  unconstitutional  act,  going
 by  the  letter  of  the  Consutution  of  India,--
 on  all  these  pomts,  I  don't  think  there  is
 any  rebuital  there  3५  all-round  agreement;
 but,  m  spite  of  that,  cbjection  is  taken  on
 asoliary  ground.  The  ground  is  this,  that
 there  has  been  a  convention  that  the  senior-
 most  judge  must  be  promoted,  that  there
 5  a  violation  of  that  convention,  that  the
 violation  is  mala  fide  and  that  mala
 fide  violation  affects  the  independence  and
 digmty  ०  the  judiciary  and  consequently
 demveracy  is  in  jeopardy.  This  is  the  type
 of  argument  that  iy  being  projected  from
 the  other  side.

 May  I  begin  with  the  last,—  independence
 ot  the  judiciary?  |  wonder  what  exectly
 my  friends  mean  by  the  term  independence
 of  the  yudwtary.  There  are  two  coanota-
 tions  possible.  One  is  that  once  the  judge
 is  appointed,  once  a  bench  is  constituted,
 that  judge  must  have  an  absolute  liberty,
 liberty  of  conscence,  liberty  of  judgement,
 liberty  of  expression,  liberty  of  action  as
 a  judge  and  he  shall  be  under  no  fear  what-
 soever,  That  is  une  concept  of  independent
 judiciary.  Now,  as  far  as  we  are  concerned
 we  are  more  zealous  than  anybody  else
 that  that  position  must  continue.  Once
 appoinument  is  made  there  is  an  in-built
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 guarantee  in  the  Constitution  which  gives
 assurance  to  the  judge  that  he  can  judge
 things  in  accordance  with  his  conscience,
 fearing  nobody,  favouring  nobody.  He
 has  got  a  guarantee  of  continuation  in  set-
 vice  upto  his  65th  year.  He  has  got  guaran-
 tee  of  salary.  He  has  got  guarantee  of  his
 pension.  He  has  got  guarantee  of  rent-
 free  accommodation.  He  has  got  abso-
 lute  independence  to  act  according  to  his
 conscience  as  a  judge.  The  Constitution
 gives  to  the  judge  complete  guarantee  in
 this  respect  and  so,  as  far  as  this  question  is
 concerned,  it  is  not  in  jeopardy.

 What  according  to  them  is  now  in  jeopardy
 is  the  second  connotation  namely,  indepen-
 dence  in  the  constitution  of  a  bench,  the
 the  composition  of  a  bench,  the  appoint-
 ment  to  the  bench,.  It  is  claimed  that  this
 Must  be  independent  of  the  executive,
 independent  of  the  President.  On  this
 point,  I  respectfully  beg  to  join  issue  with  the
 opposition.

 What  is  the  intention  of  the  Constitution-
 makers?  It  is  not  as  if  this  was  not  at  all
 discussed  in  the  Constituent  Assembly.
 At  that  time,  when  the  fathers  of  the  Consti-
 tution  were  discussing  the  Constitutional
 provisions,  the  concerned  Article  was  Arti-
 cle  03  which  corresponds  to  the  present
 Article  {24  now.  When  that  Article  came
 up  for  discussion  many  proposals  were  put
 forth,  many  amendments  were  put  forth
 Tt  was  sani  that  the  appointment  must  be
 subject  to  the  accestance  by  the  Parlia-
 ment.  It  was  sugeested  that  this  must  be
 on  the  recommendation  of  the  Chicf  Jus-
 tice.  Then  there  was  ancther  suggestion
 that  this  must  be  with  the  approval  of  the
 Chief  Justice.  There  was  another  view
 that  this  must  be  with  the  consultation  with
 the  Chief  Justice  and  that  this  must  be
 compulsory,  All  these  various  points
 were  suggested,  All  sorts  of  inhibitiors
 were  sought  to  be  put  into  the  whole  frame-
 work.  It  was  not  as  though  the  Consti-
 tuent  Assembly  was  oblivious  of  these  things
 when  it  passed  article  103.  AH  those  amend-
 ments  were  put  forward  and  discussed,
 44  .७0  brs.

 On  the  eve  of  the  advption  of  this  article
 in  the  Constituent  Assembly,  the  Chief
 Justice  of  the  High  Courts  of  India  and  the
 Federal  Court  joined  in  assession  and  6५०
 preased  their  opiaion  on  article  03  and  they
 suggested:
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 “Tt  is  suggested  that  article  93  may  be
 worded  on  the  following  or  other
 suitable  tines:

 “Every  judge  of  the  High  Court  shall  be
 appointed  by  the  President  by  a
 warrant  under  his  hand  and  seal  on
 the  recommendation  of  the  Chicf
 Justice  of  the  High  Court  after  con-
 sultation  with  the  Governor  of  the
 State  and  with  the  concurrence  of  the
 Chief  Justice  of  India”.

 The  foregoing  applies  mutatis
 mutendis  to  the  appointment  of  a
 judge  of  the  Supreme  Court.  Article
 32  may  also  bs  suitably  amended.”

 The  point  that  I  am  labouring  on  is  this.
 The  appointment  of  the  judges  of  the
 Supreme  Court  and  the  High  Courts  and
 the  constitution  of  the  Bench  was  a  matter
 on  which  the  Constituent  Assembly  spent
 quite  a  lot  of  time  before  sadopting  this
 article.  The  judicial  officers  wanted  the
 appointment  to  be  their  preserve,  and  that
 No  appointment  should  take  place  with-
 out  their  concurrence.  That  was  what
 they  had  asked  for.  The  Constituent
 Assembly  considered  this  suggestion  and
 those  amendments  and  rejected  them.

 Therefore,  the  freedom  for  the  Presi-
 dent  to  make  the  choice  is  a  matter  which
 was  accepted  by  implication  after  discussion
 deliberatelv,  clearly  and  in  well  spelt  out
 terms.  What  is  now  being  sought  to  be
 done  is  to  resorrect  the  ghost  of  the  opinion
 which  the  judicial  officers  sought  to  inflict
 on  the  Constituent  Assembly.  In  the
 article  as  it  emerged  from  the  Constituent
 Assembly,  there  was  only  one  amendment
 which  was  accented.  The  draft  said
 “The  President,  after  discussion  with  such
 High  Court  judges,  as  may  be  necessary”.
 The  words  ‘as  may  be  necessary’  were
 amended  to  ‘As  the  President  may  deem
 proper’.  Therefore,  the  President  was
 given  more  power  than  was  contemplated
 in  the  draft.

 The  position,  therefore,  is  this.  The
 political  authority  of  this  country,  the
 political  authority  of  the  people  of  the
 country  expressed  through  the  Parliement
 of  India  and  the  Parliament  of  India,  through:
 the  instrumentality  of  the  Cabinet  and  the
 President  ,  the  political  authority  of  the
 people  of  the  country,  to  make  the  appoint-
 ment  to  the  judiciary  is  a  matter  settled
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 by  the  Constitution  and  whoever  may  88)
 whatsoever  he  chooses,  there  shall  be  no
 dilution  of  it.  That  political  authority
 will  prevail  and  must  prevail.

 Once  a  judge  is  appointed,  the  freedom
 of  the  judiciary  is  absolutely  there.  Once
 you  give  the  President  the  jurisdiction  to
 make  a  choice,  how  can  you  tell  him  how
 he  should  make  the  choice  and  what  consi-
 derations  must  prevail  on  him?  If  you
 are  there,  you  can  make  the  choice;  the
 people  have  elected  us  and  we  shall  make
 the  choice.  If  the  people  elect  Shri  Frank
 Anthony  or  Shri  Piloo  Mody,  they  can  make
 the  choice  as  they  please.  There  can  be
 No  restriction  on  that,  Every  citizen  of
 this  country  if  selected  is  entitled  to  go  to  the
 Supreme  Court  if  he  fulfills  the  qualifications
 Preseonibou.  One  is  cqual  to  the
 other,  if  the  qualifications  —  are
 fulfilled.  Therefore,  when  you  Say  that
 this  min  must  be  appointed  and  the  other
 man  must  not  be  appointed,  thea  you

 are  going  against  the  fundamental  princi-
 Ple  of  this  Constitution.  T  would  make  the
 Position  a  little  clearer.  You  can  view  the
 independence  of  the  judiciary  in  two  ways.
 Once  a  person  is  appointed  as  judge,  he
 is  independent:  that  is  agreed,  and  there  is
 full  guarantee  m  regard  to  it  and  there  is
 nothing  against  it.  But  if  itis  said  that  the
 appointment  should  be  with  the  concurrence
 of  the  Chief  Justice,  then  I  say  ‘No.’  ;
 If  n  #3  said  that  ut  should  be  after  com-
 pulsory  consultation  with  the  judges,  then
 T  say  ‘No.’  |  if  it  ७  said  that  it  should  be
 with  the  concurrence  of  anybody  else,
 then  Tsay  ‘No’  ;  if  u  is  sard  that  it  should  be
 afler  into  ference  hy  somebody  else,  then
 Tsay  ‘Nv’.  Ihe  political  authority  of  the
 People  io  make  the  appointment  to  the
 Judiciary  is  a  sacrosanct  thing  and  that  will
 remain  aid  must  remaia  and  there  can  be
 no  compromise  on  that.

 Again,  what  is  the  position  of  the  Pre-
 sident  ris-a-wis  the  Supreme  Court;  if  an
 ad  hoe  judge  is  to  bz  appointed  to  the  Sup-
 reme  Court,  the  Chief  Justice  must  get  the
 concurrence  of  the  President:  if  he  wants  to
 ask  a  retired  judge  to  sit  on  the  Bench,
 he  must  seck  the  previous  concurrence  of
 the  President.  If  you  want  to  sit  in  any
 Place  other  than  Delhi,  previous  concurrence
 of  the  President  of  India  is  essential.  With
 respect  to  appointments,  no  concurrence  of
 anybody;  President  has  got  the  freedom.

 That  is  the  constitutional  provision.  The
 President  has  got  a  particular  position.
 It  is  not  as  though  they  are  independent
 and  far  away.  Parliament  hes  a  super-
 visory,  disciplinary  jurisdiction  over  the
 judiciary.  It  can  pass  a  resolution  against
 a  particular  judge  for  misbehaviour—
 the  word  is  not  “misbehaviour  ‘nor’  ‘mis-
 conduct’  but  misbehaviour—and  incom-
 petence  and  it  can  remove  the  Judge.
 Nevertheless.  here  are  a  set  of  people  saying
 “We  are  independent;  we  will  carry  on’.
 That  position  cannot  be  conceded.  They
 are  independent  to  the  extent  of  the  exer-
 cise  of  judicial  functions  so  long  as  they
 remain  in  office.  That  is  the  position.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 What  more  do  they  want?

 SHRI  C.  M.  STEPHEN  :  A  deCisive
 in  the  appointment—that  is  what  is  being
 demanded.  That  cannot  be  conceded.

 The  question  of  convention  is  raised.
 What  exactly  do  you  mean  by  convention?
 Tt  is  not  as  though  the  Constitution  of  India
 was  unaware  of  the  principle  of  seniority.
 Take  article  60.  The  President  or  Acting
 President  shall  take  oath  in  the  presence  of
 the  Chief  Justice  or  था  his  absence  the  senior-
 most  Judge.  So  that  principle  was  known;
 it  was  not  as  though  it  was  not  known.
 Take  art.  126,  For  appointing  even  an
 Acting  Chief  Justice.  what  is  the  provision?
 It  says,  anyone  of  the  Judges.  Even  for
 the  Acting  Chief  Justice,  no  seniority
 principle  but  for  swearing  in  of  the  P.csi-
 dent,  the  seniority  principle  ts  accepted.  In
 the  former  case,  the  President  has  freedom  of
 choice.  The  seniormust  principle  is  nat
 accepted.

 Now,  is  there  any  high  selection  post
 in  this  countiy  Where  the  principle  of  senior-
 most  is  accepted.  Take  mdustrial  law.
 Judges  hase  umpteen  times  held  that  for
 selection  posts,  seniority  is  inreievant.  Take
 the  judiciary.  For  appointments  to  the
 High  Court  Bench,  is  the  seniotity  of  the
 subordinate  Judge  relevant?  I  submit  not;
 Selection  to  the  Supreme  Court  Bench?
 No  principle  of  seninrmost  For  appoint-
 ment  of  the  Chief  Justice,  the  seniormost
 principle  is  irrelevant.  In  all  these  cases,

 “the  principle  of  seniormost  is  irrelevant.

 In  the  general  law,  it  is  irrelevant.  In
 the  administrative  law,  it  does  not  apply.
 In  the  judicial  law  for  appointments,  th
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 principle  inition)  is  irrelevant.  When
 this  fs  80  in  the  entire  gamut  of  laws,  here
 is  a  basic  principle  now  sought  to  be  brought’
 in  that  in  the  solitary  area  of  appointment
 of  the  Chief  Justice  of  India,  seniority  should
 be  the  rule,  Where  is  the  position—I
 ‘do  not  understand.  Where  is  the  conven-
 tion  built.

 e
 Take  article  24  which  applies  to  the  Sup-

 weme  Court  and  art.  27  which  applies  to
 the  High  Courts.  In  terms  one  article  is
 similar  to  the  other.  If  it  is  contended
 that  in  spite  of  i24,  seniority  must  apply,
 then  in  spite  of  art.  217,  also  seniority  must
 apply?  .But  seniority  has  never  applied
 in  the  case  of  promotions  in  or  from  the
 High  Courts.  It  has  never  applied  even
 though  the  appointments  were  in  consul-
 tation  with  the  Chief  Justice  of  India  from
 time  to  time.  Therefore,  seniority  does
 not  come  into  the  picture.  Therefore,
 there  is  absolutely  no  convention  built  up
 on  this.  दह  am  very  emphatic  about  it.

 What  do  you  mean  by  convention?
 What  is  the  purpose  of  convention?  Let
 me  quote  a  passage  from  Dicey’s  Law
 of  the  Constitution.  Convention  has  got

 ‘a  purpose.  Normally  the  written  law  must.
 prevail:  convention  will  come  only  in  one
 case.  Dicey  says

 “Having  ascertained  that  the  conven-
 tions  of  the  constitution  are  rules  for
 determining  the  exercise  of  the  prero-
 gative,  we  may  carry  our  analysis  of
 ther  charactor  a  step  further.  They
 have  all  one  ultimate  object.  There
 end  iy  to  secure  that  Parliament,  or  the
 Cabinet  which  is  indirectly  appointed
 by  Parlament,  shali  in  the  long  run
 give  effect  to  the  will  of  that  power
 which  in  modern  England  is  the  Strue
 Politicat.  sovereign  of  the  State,  the
 majority  of  the  electors  or  the  nation”.

 Tt  is  only  under  that  motivation  that  a
 convention  can  develop  in  spite  of  or  sup»
 plementary  to  the  written  provisions  of  the
 Constitution.  Therefore,  the  question  is
 whether  this  matter  of  the  appointment
 of  a  judgs  as  the  Chief  Justice  of  India,
 has  been  at  variance  with  every  settled
 principle  where  promotions  are
 is  this  principle  absolutely  necesssary  if
 we  ate  to  carry  out  the  will  of  the  people?
 I  beg  to  differ;  we  cannot  be  hamstrung
 dike  manthat.  That  is  tot  the  intention  of
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 the  Constitution.  We  beg,to  differ.  The  sim-
 Plo  attempt  is  to  get  an  entry  into  the  whole
 thing.  This  will  be  very  clear  fram  the  press
 conference  of  Mr.  Hegde.  May  I  point
 out  one  or  two  sentences?  What  is  it  that
 he  wants?  He  saya  that  “the  Stee!  Minister,
 Mr.  Mohan  Kumaramangalam,  was  against
 me  because  F  will  not  allow  packing  the
 Supreme  Court  with  committed  judges.”
 (interruptions)  Here  is  what  Mr.  Hegde
 said.  Why  does  he  want  to  remain  here?
 He  wants  to  prevent  the  appointment  of
 judges  by  the  choice  of  the  Government.
 That  is  the  mission  which  he  has.  He
 can  have  his  own  opinion,  but  my  point
 is,  Mr.  Hegde  is  nobody  in  this  country  to
 decide  as  to  who  must  be  the  Chief  Jus-
 tice  of  the  Supreme  Court.  Jt  is  the
 Prerogative  of  the  people  of  this  country
 eapressed  through  the  Parliament  of  this
 country,  expressed  through  the  Cabinet
 of  this  country  and  decided  upon  by  the
 President  of  the  country  elected  by  the
 people  of  the  country.  Mr  Hegde  is  just
 an  individual  out  of  the  55  crores  of  people
 of  this  country.  If  it  w  his  intention  to
 prevent  this  process,  that  is  a  challenge
 which  we  have  to  meet.

 Further,  he  said  that  “the  first  and  fore-
 most  task  now  was  to  see  that  democracy
 was  put  on  a  sound  basis.  His  second
 point  was  that  Selection  of  judges  must  be
 made  by  independent  agencies  and  not
 by  one  of the  parties  in  the  litigation,  namely,
 the  Government,  even  though  elected.”
 Has  Mr  Hegde  to  be  given  the  task  of
 selection?

 MR.  CHAIRMAN  :  The  hon  Member’s
 time  is  up.

 SHRI  0.  M.  STEPHEN  :  dL  just  want
 three  or  four  minutes  more,  Sir.  Then,
 Mr.  Hegde  says  be  “would  have  no  objection
 to  the  appointment  of  the  Chief  Justice  on
 seniority  cum  test  basis,  only  if  there  were
 objective  tests  and  an  independent  machi-
 nery.”

 AN  HON.  MEMBER:  What  is  wrong?

 SHRI  ron  M.  STEPHEN  :  There  may  te
 nothing  wrong,  but  what  is  it  he  4s  asking?
 He  ig  asking  that  the  appointing  authority
 bo  somebody  else,  That  is  clear,  Nov,
 the  Constituent  Assembly  discussed  this
 matier  and  decided,  “No.”  ft  rejected
 that  amendment.  The  Constituent  Assembly
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 upheld  the  present  article,  As  far
 We  are  Concerned,  come  what  may,  no

 independent  machinery  is  needed  for  the
 appointment  of  judges  in  this  country.
 The  political  authority  will  make  the  appoint-
 ment.  That  is  the  end  of  the  whole  matter
 as  far  as  this  point  is  concerned.  (dnter-
 ruptions)  We  are  not  prepared  to  consign
 it  to  the  Swatantra  Party  and  other  people.

 One  more  minute  and  I  shall  finish.
 The  Law  Commission  report  was  referred
 to.  We  have  referred  to  the  Law  Commi-
 ssion  report  not  as  a  matter  of  authority;
 because  the  Law  Commission  said  it  and
 so  we  are  implementing  it--ne.  That  is
 not  so.  We  have  takenit  as  one  of  the
 arguments  in  support  of  the  position  we
 have  taken.  But  we  do  not  accept  the
 Law  Commission's  reports  as  biblical
 dictum  which  is  sacrosanct  and  invidable.
 What  has  the  Law  Commission  said?
 It  said  that  “it  is  well  accepted  that  the
 qualifications  needed  for  a  successful  Chief
 Justice  are  very  different  from  the  quali-
 fications  which  go  to  make  an  erudite  and
 able  judge.  The  considerations,  therefore,
 to  prevail  in  making  the  selection  to  this
 office  must  be  basically  different  from  those
 that  would  govern  the  appointment  of
 other  judges.  In  our  view,  therefore,  the
 filling  of  4  vacancy  in  the  office  of  the  Chief
 Justice  of  India  should  be  approached  with
 paramount  regard  to  the  considerations  we
 have  mentioned.  It  is  ,  therefore,  neces-
 sary,  to  set  a  healthy  convention  that
 appointment  to  the  office  of  the  Chief
 Justice  rests  on  a  special  consideration  and
 does  not  as  a  matter  of  course  go  to  the
 seniormost  puisne  judge.”

 This  is  what  I  want  to  emphasise.  They
 want  to  set  up  a  convention  that  the  senio-
 rity  is  not  to  be  the  rule.  Then,  they  go  on
 to  say  that  “if  such  a  convention  were
 established,  it  would  be  no  reflection  on  the
 seniormost  judge  if  he  be  not  appointed
 to  the  office  of  Chief  Justice.  If  one  such
 convention  is  established,  it  will  be  the
 duty  of  those  responsible  for  the  appoint-
 ment  of  a  judge  to  chose  a  suitable  person
 for  that  high  office,  if  necessary,  from  among
 the  persons  outside  the  court.”  This  is
 what  the  Law  Commission  has  said.

 Where  heve  we  done  a  wrong  thing,?
 Much  is  said  about  a  cominined  judiciary?  I
 Would  leave  it  for  some  others  to  deal  with.  It
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 is  argued  that  persons  appointed  to  the
 judiciary  must  not  be  committed  men.
 Ifso,  are  we  not  entitled  to  insist  that
 they  should  not  be  persons  committed  to
 monopoly  houses,  persons  who  ate  commit-
 ted  to  the  capitalist  way  of  thinking,  persons
 who  are  committed  against  the  democratic
 principles,  can  we  not  take  a  position
 against  these  persons?
 (Interruptions)

 SHRI  G.  VISWANATHAN  What
 about  the  Government  committed  to
 giving  licenses  to  monopolys.

 SHRI  C.  M.  STEPHEN  :  T  expected
 a  better  interruption  from  you.  In  refusing
 to  appoint  Hegde  as  the  Chief  Justice
 what  have  we  done?  Is  Shri  Hegde  non-
 committed?  Shti  Hegde  has  gone  and  the
 next  day  hecame  o:t  with  @  prtess  gtate-
 ment.  That  Statement  shows  the
 character  of  the  person.  He  has
 exposed  himself.  Mr.  Hegde  says  that
 the  judiciary  was  the  last  bulwark  of
 democracy  in  India,  because  the  oppo-
 sition  was  not  strong,  the  public  opinion
 was  not  enlightened  because  of  the  high
 rate  of  itcracy  and  press  was  free  only  to
 praise  the  Government.  What  is  the  task
 of  this  man?  He  says  that  he  will  stop  the
 Government  in  the  devisions  that  it  is  tak-
 ing.  He  says  that  here  is  a  second  line  of
 action  in  the  opposition.  That  is  the  type
 of  man  we  have  got  here.  What  has  he
 said  about  the  judiciary?  He  says  :  persons
 who  are  already  there  are  persons  of  low
 character.  The  Supreme  Court  Judge,
 the  duy  aftet  he  retires  casts‘reflections  on
 the  Supreme  Court.  I  request  the  law
 Minister  to  take  action,  this  man  has  com-
 mitted  contempi  of  court  and  proceedings
 have  got  to  be  taken  against  him,.  This
 Don  Quiaote  is  claiming  thar  he  is
 defending  democracy  and  is  openly  saying:
 I  would  be  the  second  line  of  defence  for
 the  reactionary  forces  in  the  country  even

 [where  the  opposition  is  failing,  He  had
 ted  himself  to  that  task  as  a  judge,

 Is  it  sertously  hat  a  person  so
 ply  committed  as  this  should  be  made

 the  Chief  Justice?  The  man  does  not
 deserve  to  be  anywhere  near  the  Supreme
 Court.  The  correct  step  has  been  taken.
 I  must  congratulate  the  Government.  They

 thei
 on  them  by  the  Constitetion.  We  have
 discharged  @  great  duty  to  the  country  and
 I  support  the  appointment  rt.  ALN,
 Ray.  Th  conclusion  may  I  say  that  the
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 political  authority  will  not  and  must  not
 falter  or  surrender  its  authority  to  meke
 appointment  to  the  judiciary.  With  tes-

 pect  to  the  functioning  of  the  judiciary
 there  should  be  no  interference  and  there
 should  be  absolute  independence..

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai)  :  I  have  absolutely  no  doubt
 in  my  mind  that  the  Suporsession  of  the
 three  judges  is  the  most  ominous  develop-
 ment  and,  if  I  may  say  so,  the  most  catas-
 trophic  development  since  independence.
 It  is  perhaps  the  beginning  of  the  tunnel.
 One  does  not  know  whether  there  is  light
 at  the  end  of  it.  And  it  would  depend  upon,
 the  vigour  and  the  strength  of  the  people
 of  India,  whether  we  will  pass  through
 this  critical  period  well.  Again  this  repre-
 sents  the  arrogance  of  a  bewildered  and
 rapidly  weakening  Government.  This
 does  not  represent  strength  and  the  arro-
 gance  is  not  of  the  really  powerful  Govern-
 ment,

 Thus  is  now  clear  that  the  Prime  Minister
 of  India  is  rapidly  losing  her  grip  over  the
 situation  and  she  is  now  out  to  destroy
 the  very  fabric  of  Indian  democracy.

 It  appears,  Mr.  Chairman,  that  after
 having  exploited  all  agencies  of  the  Govern-
 ment,  the  admunistration,  the  mass  media
 even  the  Election  Commission,  now  the
 dirty  hands  of  the  Executive  are  reaching
 out  to  the  bastion  of  justice  and  rights
 which  were  sought  to  be  made  almost  im-
 pregnable  by  the  Constitution-makers  and
 which  had  indeed  proved  to  be  a  pride  of
 this  country.  But,  I  must  say  that  this  is
 certainly  all  of  a  piece  with  what  's  happen-
 ing  disasfrously  in  other  spheres  of  our
 national  life.  We  find  now  people  wonder-
 ing  what  more  is  in  store  for  them.  We
 have  got  real  economi  stagnation  and
 even  econorac  dislocation;  we  have  got
 polrtical,  turmoil  and  now  there  ६  going  to

 be  judicial  turmoil  thus  the  politics  of
 anarchy  now  invades  the  pediciary.  The  rul-
 ing  party  wants  to  play  the  ru;nous  game  in
 this  country.  These  are  the  proclivities  of
 a  party  which  wants  to  bring  down  demo-
 eracy  and  promote  personal  rule.  I  con-
 gratulate  Shri  Mohankumaramangalam
 that  at  least  there  is  some  candour  and
 honesty  in  his  expression,  A  wag  some-
 time  back  remarked  that  there  was
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 were  women,  But,  may  I  add  thet  the
 most  lUberated  woman  in  tits  Cabinet
 is  Shri  Kumaramangalam  who  is  the
 minister  without  borgua,  All  the  rest  happen
 to  be  ministers  with  dorgua.  He  is  a
 person  without  a  veil  and  therefore,  he  is
 very  transparent,  {  congratulate  him,
 It  was  indeed  a  stunned  House  which  heard
 Shri  Mohan  Kumaramangalam  singing
 the  requieum  of  an  independent  judiciary
 in  this  country.  I  was  trying  to  read  the
 expressions  on  the  face  of  the  Prime  Minis-
 ter—I  think  it  is  not  objectionable—and
 found  that  she  was  very  much  off  colour
 where  Shri  Mohan  Kumaramangalam  was
 making  his  speech.  Mrs.  Gandhi  was
 feeling  very  much  disturbed  when  Shri
 Kumaramiangalam  was  delivering  bis  most
 amangalam  speech.  My  hon.  friend  Shri
 Maurya  quoted  the  retnark  of  the  Prime
 Minister,  when  she  spoke  on  the  24th
 amendment  of  the  Constitution.  But,
 may  I  say  that  what  the  Prime  Minister
 said  then  is  now  proving  to  be  a  subterfuge,
 and  this  3  how  her  intentions  are  coming
 out  very  openly  before  the  people.  The
 Prime  Minister  has  been  very  busy  explain-
 ing  to  the  peaple  that  she  is  not  8  dictator
 and  her  Government  dees  not  want  to
 pursue  a  totalitarian  policy.  But,  here  is
 a  Minister  who  has  given  her  a  certificate
 by  saying  in  no  uncertain  terms  that  this
 Government  wants  to  be  totalitarian  and
 the  Prime  Munuster  is  the  reat  dictator  of  the
 country,

 Now,  Mr.  Chairman,  why  has  this  act
 of  Government  created  a  furor  in  the
 country—~a_  consternation  in  the  country?
 Why  is  this  act  of  the  Government  really
 suspect?  There  are  many  evidences  which
 nobody  in  this  country  can  ignore  and  the
 banafides  of  this  Government  are  really
 suspect  in  the  matter;  its  intentions  are
 really  colourable.  I  would  evcn  go  to  the
 length  of  saying  that  this  subject  is  bound
 to  create  further  suspicion  as  =  many
 stories  inside  about  it  are  gning  to  como  out
 into  the  open.  I  must  charge  the  ruling
 party  with  having  created  a  situation  in
 which  many  things  are  going  to  be  flung
 at  one  another.  Only  the  other  day  in
 Bombay  Mr.  Justice  Shelat  was  greeted  with
 slogans  and  demonstrations  by  a  wing  of
 the  ruling  party,  although  he  has  not  opened
 his  mouth  yet  on  this  subject,

 The  husi-hush  and  the  hole-and-corner
 manner  in  which  the  whole  thing  bas  0००१
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 done  cannot  but  be  noticed  by  any  person.
 At  was  almost  a  conspiratorial  approach
 that  was  brought  to  bear  on  this  subject.
 It  has  besn  done  in  the  most  uncivilised
 and  boorish  manner.  The  retiring  Chicf
 Justice  Mr.  Sikri  said,  there  was  politics
 involved  in  it.  Could  you  accuse  Mr.
 Sikri  of  any  personal  interest  in  this  matter?
 What  was  more,  there  was,  he  said,  a  link
 between  the  judgements  delivered  by  them
 in  the  fundam:ntal  rights  case  and  their
 iguporsession,  Mr,  Sikri  said,  one  could
 have  uaderstoud  it  very  well  had  their  claims
 bean  ignored  after  they  had  delivered  judg-
 ‘monts  in  favour  of  the  Government  in  the
 ‘fundamental  rights  case.  So,  the  intention
 of  ths  Government  becomes  patently  sus-
 pact  because  it  is  linked  with  their  judg-
 mont  in  this  particular  case.  I  was  telling
 you  that  it  has  been  done  in  the  most
 unsivilised  manner.  Jt  has  been  pointed
 Out  by  so  many  hon.  members  that  the  retir-
 ing  Chief  Justice  came  to  know  of  it  only
 from  th:  All-India  Radio  or  from  the  news-
 Papers  the  next  morning.  May  I  point
 out  that  Mr.  Justice  Mahajan  has  written
 in  his  auto-biography,  “Looking  Back”
 that  he  was  informed  of  his  appointment-

 as  Chief  Justice  nearly  three  months
 before  he  took  over  from  Dr.  Kailas  Nath
 Katju.  Ons  would  like  to  know  when
 M-.  Justice  Ray  was  informed  of  his  appoint-
 ment  and  when  his  consent  was  obtained
 in  this  matter.  I  know  all  these  inconve-
 ment  questiuns  would  be  easily  slurred  over
 by  the  spokesmen  of  the  Government.
 But  in  this  particular  case  it  is  clear  that
 all  the  past  practices  have  been  completely
 thrown  to  the  winds,  The  announcement
 of  tha  new  Chiof  Justice  was  made  probably
 only  a  few  hours  before  he  was  to  take
 office.  This  is  not  the  way  in  which  we
 have  besa  going  about  this  matter  in  the
 past.

 We  have  got  also  the  testimony  of  some
 of  the  ex-Attorney  Generals  of  India.
 Thzy  have  said  that  this  is  the  most  scand-
 alous  thing  that  has  happened.  They  have
 also  found  a  link  with  the  kind  of  inde-
 pendencs  which  the  superseded  judges  had
 shown  and  the  supersession  which  had
 overtaken  them.  Moreover,  some  of  the
 superseded  judges  have  said  certain  things
 which  have  not  been  controverted  by  any
 person  carrying  any  amount  of  conviction
 to  us.  The  Prime  Minsiter's  name  hes
 een  involved  io  this  matter.  In  fact,  it

 has  been  shown  that  Mr.  Justice  Hegde
 wanted  to  help  the  Prime  Minister  and  yet
 he  could  not  save  her  fair  name  and  reput-
 ation  to  the  extent  she  desired.  That  was
 one  of  the  reasons  mentioned  by  some  of
 the  hon.  Members.

 I  was  saying  that  all  these  things  would
 go  to  point  out  that  the  bona  fides  of  the
 Government  in  this  matte:  could  be  clearly
 suspect.

 Then  I  would  like  to  mention  one  parti-
 cular  thing  which  relates  to  out  patty.  I
 represent  a  party  which  received  adverse
 verdict  from  two  of  the  Judges  who  have
 been  superseded  in  this  particular  case,
 namely,  Mr.  Justice  Hegde  and  Mr.  Justice
 Grover  who  happened  to  be  on  the  Bench
 which  delivered  an  adverse  verdict  against
 us  in  the  Election  Symbol  Case.  The  other
 judge  was  Mr.  Justice  Khanna.  But  we
 never  said  anything  against  the  judges,
 although  we  think  even  now  that  their  judg-
 ment  in  that  particular  case  had  been  wrong.
 But  that  is  something  different.

 {  would  also  like  to  emphasize  that  in
 this  matter  we  do  not  concern  oursclves
 with  the  personalities  or  the  personnel
 change  involved.  I  even  go  to  the  length
 of  saying  that  the  suitability  of  Mr.  Justice
 A.  N.  Ray  had  not  been  in  doubt  earlier.
 But  now  Shri  Mohan  Kumaramangaiam
 has  caused  doubt  and  suspicion,  so  far  as
 the  suitability  of  Mr.  Justice  A.  N.  Ray
 is  concerned.

 My  hon.  friend,  Shri  Hiren  Mukerjee,  for
 whom  [  have  got  the  greatest  respect,  said
 the  other  day  that  he  had  intimate  refation-
 ship  with  Mr.  Justice  A.  N.  Ray  and  on  the
 basis  of  his  infinate  knowledge  about
 him  he  was  trying  to  emphasize  that  it  was
 a  suitable  appointment.  But  if  you  closely
 go  through  his  observations  you  will  find
 how  contradictory  he  was.  Professor
 Mukerjee  said  that  Mr.  Justice  Ray  was
 conservative  in  his  outlook,  he  has
 got  a  liberal  approach  and  yet  Professor
 Mukerjee  was  hoping  that  there  was  going  to
 be  a  new  chapter  of  socio-economic  change
 in  this  country.  If  the  new  Judge  is  of
 conservative  outlook  and  he  has  got  a  liveral
 approach  one  fails  to  understand  how
 Professor  Mukerjee  could  claim  that  there
 are  going  to  be  revolutionary  changes  in
 the  socio-economic  set-up  of  the  country.
 Indeed  such  a  claim  sounds  very  tall.
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 The  point  4  ndw  want  to  raise,  and  I

 had  raised  right  at  the  beginning  other
 day  is  the  constitutionality  of  the  act  of  the
 Government.  May  7१  say  here  that  the  Hon,
 Law  Minister  had  clearly  tried  to  mislead
 the  House,  so  far  as  this  aspect  of  the  matter
 is  concerned.  You  will  remember  that
 T  had  said  that  the  power  to  appoint  the
 Chief  Justice  is  derived  from  article  AD
 of  the  Constitution.  If  you  8०  through  the
 observations  made  by  the  hon.  Law  Minis-
 ter  &  few  days  ago,  you  will  find  that  he  tried
 to  tell  the  House  that  the  power  to  appoint
 the  Chief  Justice  does  not  flow  from  article
 124Q)  of  the  Constitution.  He  was  trying
 to  combine  article  124  with  articls  26,
 though  the  fatter  re'ates  to  the  appointment
 of  the  Acting  Clucf  Justice.  May  |

 say  that  to  my  mind  it  is  a  wholly  invalied
 appointment,  it  is  an  unconstitutional
 appointment,  it  is  an  ultra  virersh  appoint-
 ment?  Although  I  do  not  consider  my-
 self  to  be  a  great  constitutional  expert,
 all  the  same,  I  am  a  humble  student  of  the
 Constitution  and,  ॥  my  opinion,  this  Is
 an  invalid  appointment.  Why  do  I  say
 so?  Let  mie  controvert  the  impression
 that  has  been  created  by  the  Law  Minister
 on  that  occasion  that  the  powers  for  appoint-
 ment  do  not  flow  from  artucle  124(2),
 so  far  as  the  appointment  of  the  Chief
 Justice  of  India  ७  concerned,  Here  again
 I  would  quote  what  Mr.  Justice  Mahajan
 has  said  in  bis  autobiography.  In  his  auto-
 biography  he  has  quoted  the  Presidenual
 Order  which  in  effect  says  :

 *Y,  Rajendra  Prasad,  the  President
 of  India,  appotnt  you  as  Chief  Justice  of
 India  under  Article  1242).

 But  here  355  Shri  Gokhale,  who  to  my  mind
 wanted  to  convey  to  us  thal  power  did
 not  flow  from  Article  1242)  so  far  as  the
 appointment  of  Cinef  Justice  ty  conerned.
 My  submussion  i  that  the  requirement  of
 Afticle  ‘124Q)  has  not  been  met  and,  there-

 If  he  aaks  746  the  question:  why  do  I  con-
 ५  consultation  is  necessary,  !

 him  t&  go  into  the

 MAY  4)  I973  Chef  Jastive  of  Initia  (Dy  2

 with  regard  to  the  appointment  of  the
 Chief  Justice  of  India.  May  I  atso  point
 out  what  the  hon,  Prime  Minister  and
 Home  Minister  told  the  Rajya  Sabha
 some  time  back  when  a  question  was  put
 by  Shri  A.  P.  Chatterjee?  Shrimati  Indira
 Gandhi  replied  :

 “In  any  case  the  appointments  of  jud-
 ges  in  the  High  Court  and  Supreme
 Court  as  well  as  of  the  Chief  Justice  are
 made  by  the  President  in  accordance
 with  the  relevant  provisions  of  the  Consti-
 tution  attd  after  appropriate  consulta-
 tions.”

 (Jaterruptions).

 You  ride  rough-shod  over  the  Consti-
 tuton  What  the  Constitution  says  will
 have  to  be  interpreted  correctly,  and  {  have
 quoted  the  words  of  the  Prime  Minister
 which  show  that  consultations  are  made
 when  the  appointment  of  the  Chief  Justice
 is  made,  but  in  this  case,  ll  this  moment,
 Mr.  Chairman,  we  have  not  been  told,  in
 spite  of  repeated  enquiries,  whether  the
 required  consultations  under  Article  124(2)
 had  taken  place.  Let  the  hon.  Law  Minis-
 ter  tell  the  House  the  position  in  ths
 regard.

 SHRI  C  NM  STEPHEN  :  Why  should
 that  be  revealed?

 SHRI  SHYAMNANDAN  MISHRA
 The  fact  of  consultation  should  be  revealed
 {  would  not  like  to  go  into  all  that  had  been
 said  in  the  Constituent  Assembly  on  this
 subject  and  particularly  what  Dr.  Ambedkar,
 the  architect  of  the  Consutution,  said.  [
 would  refer  to  another  simple  aspect  of
 matier  which  has  been  ignored  by  the
 hon,  Minister  in  this  respect.

 MR.  CHAIRMAN  ;  Please  conclude

 SHRI  SHYAMNANDAN  MISHRA
 Since  the  time  of  the  House  has  been  exten-
 ded,  the  benefit  of  extension  has  to  come  to
 me  also.

 MR.  CHAIRMAN  :  I  will  never  deny
 you  the  beacfit.  Originally  the  time  allotted
 fo  you  was  9  rolnutes,  You  have  taken
 22  minuits.  Kindly  conclude.
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 SHRI  SHYAMNANDAN  MISHRA  :
 Now,  so  much  has  been  made  about  the
 report  of  the  Law  Commission.  May  i
 say,  if  at  all,  the  Government  has  acted  in
 direst  opposition  to  the  recommendations
 of  the  Law  Commission,  the  action  of  the
 Government  is  completely  at  variance  with
 what  the  Law  Commission  had  said  ?

 I  would  refer  to  one  very  simple  matter.
 The  Law  Commission  has  said  that  the
 permanent  incumbent  should  have  a  tenure
 of  at  least  5-7  years,  That  is  the  definite
 secommendation  of  the  Law  Commission:
 What  is  going  to  be  the  tenure  of  Mr.
 Justice  A.  N.  Ray?  {t  is  going  to  be  less
 than  4  years.  Even  if  you  find  Justice
 Grover  was  not  suitable  for  the  job,  or
 Justice  Hegde  was  not  suitable  for  the  job,
 according  to  the  recommendation  of  the
 Law  Commission,  Juitive  A.  N.  Ray  also
 did  not  fulfil  the  requirement  regarding
 tenure.  The  tenure  of  the  new  incumbent
 should  have  beer’  sontewhere  between  5-7
 sears.  His  tenure  is  going  to  be  less  than
 4  years.  So,  you  aie  flouting  that  recom.
 mendation  of  the  Law  Commission,

 Fimally,  a  word  about  social  plulosophy
 wnd  the  new  enierial  which  have  been  set
 up  by  this  Government,  May  F  say  that
 the  Government  cannot  be  credited  with
 apy  social  philosophy?  What  »  then
 sucial  philosaphy  *  Is  it  a  social  philose-
 phy  which  Judges  must  observe  that  «we
 find  in  this  country  csmg  prices,  mounting
 unemployment  and  decpuning  and  widen-
 mg  of  poverty?  ts  that  the  kind  of  phiio-
 sophy  to  which  Judges  are  expected  to  sub-
 «ribe?  So,  this  5  not  a  question  of  prog-
 less  vs.  Teaction.  this  is  not  a  qusstion  ot
 Progress  vs.  stutus  quo-ism,  This  only
 a  quesuion  of  persona  whims  and  cunnices
 of  the  executive

 Now,  if  you  think  that  the  vene  of  the
 e.ecutive  must  be  dominant  in  the  matter
 5  appointment  of  Judges,  then  there  can
 be  no  real  separation  between  the  judiciary
 and  the  executive,  Does  this  House  or
 does  this  country  stand  committed  to  the
 idea  of  separation  of  the  judiciary  from  the
 executive  or  not?  If  it  stands  committed
 {o  that  idea,  then  we  will  have  to  consider
 ‘whether  the  executive  will  have  a  dominant
 १०७७  in  the  appointment  of  Judges.

 This  also  has  to  be  kept  in  view  that
 although,  acoording  to  the  Government's
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 declaration,  the  Law  Commission’s  recom-
 mendation  was  adopted  by  the  Government
 in  1960,  for  33  years  that  recommendation
 of  the  Law  Commission  was  pigeon-holed.
 That  would  conclusively  prove  that  the
 convention  hitherto  followed  was  right  in
 the  matter  of  appointment  of  Judges  and
 the  Government  did  not  do  anything  to
 disturb  this  convention  which  had  prevailed
 for  so  many  years.

 MR.  CHAIRMAN  :  The  hon.  Member
 may  try  to  conclude  now.

 SHRE  SHYAMNANDAN  MISHRA:
 }  was  given  to  understand  by  the  Minister
 of  Parliamentary  Affairs  that  one  would
 have  at  least  haff'an  hour  on  such  an  impor-
 tant  subject.  Thereforc,  we  had  agreed
 to  the  extention  of  time  upto  6  O'Clock.

 MR,  CHAIRMAN  :  I  do  not  want  to
 get  into  confrontation  with  you  on  that
 point.  I  am  gomg  according  to  the  sche-
 dule  given  tome.  Fknow  that  the  tune  has
 been  extended,  But  you  have  al  eady  taken
 three  times  the  time  duc  tu  you.  [  liope,
 you  would  be  reasonable.

 SHRI  SHYAMNANDAN  =  MISHRA:
 This  convention  had  prevailed  aftee  the
 accepiance  of  the  Law  Commn.aon’s  te-
 commendation  for  33  years  and  the  Govern-
 soent  did  not  think  it  fit  to  de  away  with  thy
 convention.  जु  is  not  correct  to  sav  that
 the  Government  has  accepted  the  ecomven-
 dation  with  a  view  to  recasting  the  whole
 set-up  for  socio-economic  chunges.  We
 have  had  the  regime  of  Mrv  Indica  Gandhi
 for  7  yeors.  But  even  during  this  regime,
 thus  was  uot  done.

 My  subousoton  is  that  this  convention  has
 got  the  force  and  sanctity  of  the  Consti-
 tution.  This  is  not  a  mere  convention.
 Even  the  President  of  India  has  g.@  all  the
 powers  according  to  the  Ietier  of  the  Consti-
 tution.  Ht  is  only  by  convention  that  the
 Prime  Minister  has  got  all  the  powers.
 Otherwise,  the  letter  of  the  Constitution  vests
 all  the  powers  in  the  President.

 Finally,  though  |  do  not  want  to  discuss
 the  conduct  of  the  present  President  of
 India,  I  would  like  to  say  that  when  he  was
 candidate  for  the  Presidential  election,
 the  present  President  of  India  said  that  he
 wanted  the  convention  of  the  Vice  Presi-
 dent  of  India  being  clevated  as  the  President
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 to  be  maintained.  This  was  a  claim  made
 by  no  Jess  a  person  than  the  present  Presi-
 dent  of  India.

 Therefore,  such  a  canvention  is  not  marely
 a  thing  which  could  be  thrown  overboard
 at  any  time.  In  fact,  the  Constitution  is
 as  it  has  been  modified  and,  as  some  have
 gone  to  the  extent  of  saying,  even  nullified
 by  conventions.  Conventions  are  as  sac-
 rosanct  and  important  as  the  Constitution
 ateelf,

 14वीं  hrs.
 [Sear  Sezurvan  in  the  Chair}
 SHRI  DINESH  CHANDRA  GOSWAMI

 (Gauhati)  :  Hon.  Member,  Shri  Shyam
 nandan  Mishra,  has  questioned  the  cons-
 tutionality  of  the  dceciston  by  which  Mr,
 Justice  A.  N.  Ray  has  been  appointed  Chief
 Justice  of  India  on  the  ground  that  the
 appointment  is  under  article  124(2),  May
 T  point  out  to  him  that  article  240)  makes
 a  definne  distinction  between  the  Chief
 Justice  of  India  and  the  other  yudges  and  that
 article  124Q)  deals  with  judges.  That
 too,  the  consultation,  as  is  apparent  from
 article  124Q),  ७  only  discretionary  because
 word  used  ts  ‘may’.  I  heard  Mr.  Frank
 Anthony  saying  that  the  Supreme  Court
 has  interpreted  ‘may’  as  ‘shall’.  But  will
 he  look  to  the  proviso  under  that?  The
 Proviso  says:

 “Provided  that  m  the  case  of  appomt-
 ment  of  a  judge  other  than  the  Chief
 Justice,  the  Chief  Justice  of  India  shall
 always  be  consulted,”

 t  think,  I  need  not  cenund  him  that  when
 iw  the  same  provision,  the  words  ‘may’  and
 “shall”  are  used,  under  th  rule  of  interpre-
 tation,  the  first  one  becomes  discretionary
 and  the  second  one  only  mandatory.  There-

 cretionary,  and  the  argument  advanced  by
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 by  striking  down  the  MISA  provisions  and
 the  right  to  property  by  holding  that  pro-
 फ्लड  is  not  a  fundamental  right.  Of
 course,  I  can  understand  that  Mr.  Vajpayee
 has  tried  to  become  a  new  socialist,  But
 let  me  look  to  his  philosophy  a  few  years
 back  when  he  said-in  May,  970  :

 “Mr.  Vajpayee  said  parliament  was
 not  empowered  te  amend  the  fundamental!
 rights.  Even  if  it  did,  the  people  would
 not  allow  it.  The  right  to  property  was
 2  natural  right.”

 When  Mr.  Vaipayee’s  view  has  been  over-
 thrown  by  the  people,  he  has  no  right  to
 express  his  opinion  in  this  House,

 Hon.  Member,  Mr.  G.  Viswanathan,
 made  a  good  speech.  He  said  that  the
 confidence  in  the  yudiciary  had  been  shaken
 by  the  decision  of  the  Government.  May
 I  pomt  out  to  him  that  the  confidence  था
 the  judiciary  was  shaken  not  by  the  Govern-
 ment  but  by  the  judiciary  itsclf,  because
 the  hughest  court,  the  Supreme  Court,
 started  playing  politics  since  ॥  gave  the
 judgement  im  the  Golaknath  case.  Thi
 i8  not  my  view.  Mr.  Setalvad  is  a  very
 eminent  yunst,  Let  me  quote  Mr.  Sctal-
 vad,  whai  he  has  said  about  the  Golak-
 nath  case.

 “The  majority  decision  clearly  appears
 to  be  a  political  decision,  not  based  on
 the  true  micrpretation  of  the  Const:
 tution,  but  on  the  appreheayon  that
 pathament,  left  free  to  exercise  its  power  ,
 would,  70  due  courses  of  time,  do  awa‘
 with  the  citizen’s  fundamental  rights
 including  his  freedom.”

 When  Mr.  Setalvad  asked  the  Chief  Justi
 why  he  departed  from  the  long-standing
 rale  of  the  Supreme  Court  that  @  ver:
 important  question  of  ह.  whicn  nas  stoot
 the  test  of  time  for  many  years  should  not
 be  set  aside  by  a  slender  majority  or  2
 small  majority  of  one  judgs,  what  was  hi
 reply?  Here  it  i5  said:

 “When  I  happeasd  to  meet  Chic
 Justice  Subba  Rao  and  Justica  Hidaya-
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 “The  Chief  Justice’s  anxwer  was  that
 they  tried  their  best  to  have  a  larger
 majority  but  they  could  not  succeed.”

 When  a  particular  judgment,  instead  of
 respecting  a  long-standing  dictum,  a  judg-
 ment  which  has  stood  the  test  of  time,
 should  not  be  over-ruled  by  a  slender  majo-
 rity  the  reply  was,  ‘We  wanted  to  have  the
 other  Judges  to  our  view  but  as  we  could
 not,  we  have  definitely  over-ruled  the
 supreme  Court’s  decision’.  Then  they  were
 definitely  playing  politics.  From  that  time
 onwards,  the  confidence,  at  least  of  the
 younger  generation,  in  the  Supreme  Court
 has  beon  greatly  shaken.  Look  at  the  atti-
 tude  of  the  Judges  in  the  present  case.  When
 the  last  case  was  heard  we,  from  the  very
 beginning,  found  that  Mr.  Palihiwala  was
 given  a  long  rope  to  argue.  He  was  given
 all  the  time  to  argue  but  the  Government
 Counsel,  Mr.  Nircn  De  and  Mr.  Seervai's
 tume  was  curtailed.  ‘There  was  3  decision  of
 the  Supreme  Court  which  supported  Mr.
 Palkhiwala’s  contention  and,  therefore,
 it  was  incumbent  on  the  Judges
 to  give  all  the  time  to  the  other  Counsel
 who  were  trying  to  over-rule  that
 decision.  But  that  was  not  so.

 Apart  from  it,  what  happened?  The
 Judges,  when  they  found  that  the  Judges
 were  almost  equally  divided,  the  Chief
 Justice  tried  to  hear  the  case  without  Mr.
 Beg  and  when  Mr.  Beg  was  hospitalised,
 some  of  the  Judges  of  the  Supreme  Court-—
 I  need  not  name  them—went  to  the  nursing
 horne  and  pressurised  the  doctor  to  give  a
 certificate  that  Mr.  Justice  Beg  was  net
 capable  of  standing  the  strain.  I  um  making
 these  observations  with  a  certain  amount
 of  responsibility.  If  this  is  the  attitude  of
 these  Judges,  they  do  not  have  any  moral
 right  to  be  in  the  Supreme  Court  much  less
 to  become  the  Chief  Justice.  Apart  from
 that,  when  the  entire  thing  was  discussed  in
 the  Chamber,  when  they  wanted  to  hear  the
 without  Mr.  Beg  and  when  the  Government
 had  taken  a  strong  position,  what  was  the
 attitude  of  the  Judges.  These  Judges  who
 speak  eloquently  of  the  right  of  the  press,
 on  fear  of  contempt,  they  did  not  allow  the
 press  to  publish  what  was  happening  in  the
 ‘Chamber.  After  all,  on  those  occasions  and
 subsequently,  the  statements  of  Mr.  Hegde,
 questioning  the  conipetence  of  Mr.  Ray,
 are  palition|  statemsints  they  all  imply  that
 if  by  any  action  the  confidence  of  the

 judiciary  was  shaken  in  this  country,  it  is
 not  because  of  the  decision  of  the  Govern-
 ment  but  because  the  Supreme  Court,  for
 a  long  time,  was  playing  politics  in  order  to
 protect  the  rights  of  the  vested  interests.

 After  ail,  we  went  to  the  people  asking
 for  a  clear  madate  on  a  very  specific  issue.
 The  issue  was  whether  we  the  Parliament,
 is  supreme  and  sovereign  ond  has  the  right
 to  amend  the  Fundamental  Rights.  This
 was  questioned  by  Mr.  Vajpayee  and  others.
 What  was  the  verdict  of  the  people?  The
 people  gave  an  unquestionable  verdict  that
 Parliament  has  the  right  to  do  so.  But  what
 has  been  the  latest  judgment?  The  latest
 judgment  has  been  thut  when  these  Judges
 found  that  actually  they  would  be  swept
 away  by  the  people,  they  have  ceme  up
 with  a  judgment,  ‘Yes,  Parliament  has  a
 Tight  ro  amend,  but  not  the  basic  structuse’.
 Do  you  find  the  basic  structure  anywher
 defined  in  the  Consutution?  What  is  the
 basic  structure  of  the  Constitution?  It»
 to  be  determined  by  the  Judges  sitting  on  the
 top  pedestal  or  is  it  a  political  question  to
 be  decided  by  the  people  whom  we  repre-
 sent?  Is  the  basic  structure  unalterable
 In  a  changing  society,  the  basic  concept  of
 the  society  is  changing  everyday.  And  ob-
 viously,  there  cannot  be  any  unchangeable
 basic  thing  in  the  Constitution  itself.  The
 Constitution  itself  will  change.  Its  structure
 itself,  its  concept  itself  will  change  with  the
 change  of  time.  What  is  the  concept  to-day
 may  not  be  the  concept  tomorrow.  Unfor-
 tunately  we  have  certain  people  here  in
 this  House  as  also  outside  who  are  not  pre-
 pared  to  see  the  realities.  There  are  forces
 all  the  time  who  are  not  prepared  for  change.
 They  want  to  maintain  the  old  regime  on
 one  pretext  or  the  other  and  if  people  do  not
 allow  them  to  do  so,  they  want  to  maintain
 it  by  the  judgments  of  the  Supreme  Court.

 As  the  two  Judges  have  been  superseded
 Mr.  Justice  Hegde  and  Mr.  Justice  Grover—-
 I  would  not  utter  a  word  about  Mc.  Justice
 Grover  because  he  is  still  a  sitting  Judge.
 though  it  is  very  unfortunate  that,  while
 he  is  a  Judge,  he  found  a  public  platform  to
 speak  out  his  own  views,  at  least  he  hed
 attended  a  public  meeting  where  certain
 views  were  expressed,

 What  is  the  attitude  of  Mr.  Justice  Hagde?
 All  along  the  hearing  of  the  case  he  waa
 making  Observations  more  as  a  potititian



 22.  Appointment  of

 {SHRI  DINESH  CHANDRA  GOSWAMI
 rather  than  as  a  judge.  I  want  to  quote  only
 a  few  of  his  words.  He  said  :

 “Government  will  be  pushed  to  take
 unwise  action  for  political  use.  According
 to  Press  reports  they  were  pushed  to  adopt
 Article  3C  in  the  present  form  because
 a  particular  party  threatened  to  with-
 hold  support  in  the  Rajya  Sabha  if  it  was
 not  done.”

 I  cannot  imagine  a  judge  while  interpreting
 the  Constrtution  and  deciding  the  case  and
 giving  his  judgment,  gives  some  judgment
 based  on  his  political  thinking,  These  obser-
 vations  of  Mr.  Hegde  smacks  of  politics.
 When  Mr.  Niren  De  argued  and  said  that
 the  people  have  given  verdict  to  the  ruling
 party  to  make  necessary  amendment  of  the
 Constitution,  do  you  know  what  Mr.  Jus-
 tice  Hegde  said?  This  is  what  he  is  reported
 tu  have  said  :

 “Mr.  Justice  Hegde,  citing  Election
 Commission's  figures,  observed  that  the
 ruling  party  had  polled  only  43-4  per
 cent  of  the  total  votes.”

 Mr.  Justice  Hegde  should  know  at  least
 this  clomentary  knowledge  that  in  a  mutt:
 Party  political  system  absolute  majority  is
 not  essential,  but  a  party  which  has  got  |
 majority  has  got  the  right  to  take  this  stand
 that  they  have  been  given  the  mandate  to
 make  the  necessary  legislatrve  changes
 Therefore,  I  amy  unable  to  understand  why

 he  should  go  in  for  43-4  ह: अ  cent  or  1 उ  per
 cent.  These  things  show  that  he  had  been
 deciding  cases  not  really  as  a  judge,  but  on
 poliucal  philosophy  of  his  own.

 There  were  certain  other  observations
 which  I  should  say  were  unfortunate,  Shri
 Palkhivala  said  :

 “The  new  Article  3  (C),  introduced  by
 the  amendment,  gave  a  licence  to  «any
 Legislature  to  run  amok,”

 Sir,  when  auch  types  of  statementa  were
 made  by  him  ther  were  no  comments  from
 the  judges.  If  the  people’s  confidence  in  the
 judiciary  is  to  be  maintained  then  the  judi-
 ciary  is  also  to  follow  the  proper  course  of
 things.  For  putting  in  the  new  sense  of
 confidence  in  the  judiciary,  I  welcome  the
 decision  of  ths  Government.  Let  me  say
 clearly  that  merely  reading  out  a  sentence
 from  the  speech  of  Mr.  Mohan  Kumara-
 mangalam,  de  voit  of  its  content,  will  not
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 Teally  help  anybody  at  all.  You  can  distort
 8  whole  speech  by  misquoting  or  wrongly
 quoting  or  just  picking  out  one  sentence
 from  that  apeech  ont  of  context.  What  the
 Opposition  has  done  is  that  they  have  com-
 pletely  distorted  bis  apeech.

 In  conclusion,  I  wish  to  say  that  १  whole-
 heartedly  support  this  stand  of  the  Govern-
 ment.  By  this  decision  of  the  Government,
 1  am  sure,  a  now  sense  of  awareness,  a  new
 sense  of  confidence,  has  come  in  the  minds
 of  the  people,  in  the  toiling  down-trodden
 masses  of  our  people,  who  are  expecting
 a  lot,  and  also  the  people  of  the  younger
 generation,  who  look  forward  to  the  future
 with  hope  and  confidence

 SHRI  FRANK  ANTHONY  (Nonunated
 Anglo-Indians)  :  Comrade  Kumaraman-
 galam—I  hope  he  will  feel  flattered  at  the
 utle  I  have  given  him—made  an  inordinately
 long  apology.  Strangely  cnough,  he  was
 unable  to  draw  any  comfort  from  countries
 from  where  perhaps  he  draws  his  social
 philosophy.  He  knew,  Mr.  Chairman,  that
 iN  practice,  those  countries,  which  have  the
 same  social  philosophy  as  he  has  got,  are
 Police  States,  with  avowedly  Captive  Coarts,
 Ironically,  like  Satan  quoting  Scripture,  be
 ieferred  to  some  countries  -which  he  used
 to  refer  to  in  hiy  comme  Jargon  —as  impe-
 tialigtt  He  even  ivferred  to  che  USA  and
 Bnitam  and  said  ‘see,  what  as  happening
 there’

 35.00  Hrs.

 But,  as  ७  one  time  lawyer,  for  whom  |
 had  a  fair  amount  of  respect  as  a  lawye:
 he  knows  this  that  whatever  procedures
 obtain  those  countries,  are  governed  by
 certain  consulutional  procedures  and  at
 least  by  certamm  democratic  convention
 that  have  taken  deep  coot.  The  crucial  difl-
 erence  is  this  that  his  references  to  these
 countries  that  have  struck  deep  democratic
 roots  arc  not  only  mis-leading,  but  irrele
 vant  for  the  simple  reason  that  parliamentai'
 democracy  is  very  new  to  India,  it  is  a  pre
 carious  plant  in  India.  The  roots  have  pot
 even  reached  the  sub-soll,  Pakistan  and
 India  have  no  difference so  far  as  their  demo-
 cratic  tradition  and  democratic  experience
 are  concerned  and  we  know  what  has  hep-
 pened  in  Pakistan,
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 As  a  student  of  judicial  history,  Mr.
 Chairman,  and  I  do  not  think  anybody  will
 Misagres  with  me,  that  for  more  than  900
 years,  the  Courts  in  India  were  utterly  venal
 and  utterly  corrupt.  It  was  only  from  the
 beginning.  of  the  Nineteenth  Century—
 because  that  was  the  reflection  of  the
 position  in  Britain,  before  thut  even  in  Bri-
 tain  the  judiciary  was  vena!  and  _८जाप्फृ।--
 that  we  in  India,  began  to  move  towards
 an  upright  and  independent  judiciary,  One
 of  the  most  priceless  assets  with  which
 independent  India  was  left,  was  a  judiciary
 which,  in  the  higher  reaches,  commanded
 the  respect  and  confidence  of  all  sections  of
 the  peopte.

 Shortly  before  and  immediately  after
 Independence,  eminent  jurists  and  consti-
 tutiona!  pundits  were  preoccupied  as  to  how
 40  preserve  and  how  to  strengthen  the  inde-
 pendenc  of  the  judiciary.  }  think,  at  least
 my  friend  Mr.  Gokhale  will  concede,  that
 the  Sapru  Conciliation  Committee  Report
 was  one  of  the  mast  important  documents
 in  the  constitutional  evolution  of  this  coun-
 try.  I  had  the  privilege  of  being  one  of  the
 members  of  the  Sapru  Conciliation  Com-
 mittee.  We  spent  a  good  decal  of  time  prece-
 sely  on  this  subject—the  subject  of  how  to
 insulate  the  judiciary  from  any  semblance  of
 political  patronage,  any  semblance  of  poli-
 tical  taint.  And  our  proposal  was  considered
 by  the  Constituent  Assembly  and  I  believe
 it  commended  itself  largely  to  the  Consti-
 tuent  Assembly,  because  I  was  also  a  member
 of  that  body,  May  I  say  this  as  a  member
 of  the  Constituent  Assembly,  that  we  spent
 more  time  on  this  one  single  aspect  than  on
 any  other  aspect  relating  to  the  judiciary
 how  to  insulate  the  judiciary  in  the  higher
 echelons  from  the  taint  of  political  patro-
 nage.  We  discussed  it  threadbare  and  we
 volved  provisions  which  we  believed  would
 keep  out  this  taint  of  political  patronage.
 My  friend  Mr.  Atal  Bihari  Vajpayee  quoted
 from  Dr.  Ambedkar’s  speech  where  Dr.
 Ambedkar  underlined  that  in  evolving  Arti-

 cle  124,  dealing  with  the  appointment  of  the
 Supreme  Court  Judges,  he  had  associated
 people  who  would  be  best  qualified  to
 adjudge  their  peers.  Aud  all  of  ७  in  the
 Constituent  Assembly  subscribed  unani-
 ously  to  this  thesis  that  an  independent
 judiciary  was  perhaps  the  greatest  bastion  of

 '  that  it  was  the  only  bulwark
 sof  the  role  of  law;  and  the  rule  of  law  to
 Proted  whom  and  to  protect  what,  the  rule

 of  law  to  protect  the  citizen  against  8  lawless
 executive.  And  it  is  axiomatic  that  if  the
 judiciary  is  to  protect  the  citizen  from
 lawless  executive,  ex  facie,  the  lawless  oxe-
 cutive  could  not  enter  into  the  appointment
 of  the  judiciary  :  there  must  be  no  taint,  as  T
 mentioned,  of  any  semblance  of  any  poli-
 tical  patronage  in  the  appointment  at  the
 higher  reaches  of  the  judiciary.  We  were  so
 preoccupied  with  this  whole  concept  of
 preserving  or  insulating  the  judiciary  from
 this  political  pollution  that  we  went  to  the
 extent  of  framing  a  Directive  Principle.
 That  was  with  regard  to  the  lower  reaches
 of  the  judiciary,  namely  the  magistracy,
 because  we  felt  that  we  had  the  long  and
 bitter  experience  of  combining  in  the  same
 person  judicial  and  executive  functions,  and
 so  we  framed  a  Directive  Principle  which
 enjoined  that  there  must  be  separation  of  the
 judiciary  from  the  executive  even  in  the
 lower  reaches.  That  was  the  extent  to  which
 the  Constituent  Assembly  was  concerned.
 With  insulating  the  gudiciary  from  this

 Political  taint  and  Political  pollution.

 I  am  sorry  to  have  to  say  anything  against
 my  hon.  friend  Shri  H.  R.  Gokhale.  We
 had  appeared  against  each  other  sometimes,
 and  I  had  a  great  regard  for  him  when
 he  was  a  practising  member  of  the  Bar.  [
 will  not  say  what  has  happened  to  that  re-
 gard  today.  But  Mr.  Gokhale  did  less  than
 justice  to  himself  when  he  tried  to  buttress
 his  arguments.  He  referred  first  to  the  ques-
 tion  of  seniority,  by  extracting  a  sentence
 out  of  all  context  from  the  recommenda-
 tion  of  the  Law  Commission,  something
 which  he  suddenly  thought  of  after  5
 years  of  the  making  of  that  recommendation.
 The  greatest  indictment  of  Mr.  Gokhale
 has  come  from  the  members  of  the  Law
 Commission  themselves,  namely  M.  C.
 Setaivad,  M.  C.  Chagla  and  Puatkhivala.  in
 a  statement  which  they  have  signed,  they
 have  said  that  Mr.  Gokhale  had  wremchod
 out  of  content  that  one  sentence,  and  they
 have  used  the  word  ‘disingenuous’.  But  |
 am  bound  to  say  that  I  do  not  suppose
 anybody  from  the  Primes  Minister  down-
 wards,  including  most  of  the  Menbors  of
 this  House,  have  been  bothered  to  look  at
 the  Fourteenth  Report  of  the  Law  Com-
 mission.  I  am  sure,  Mr.  Chairman,  you
 would  have  looked  at  it,  What  was  the  gra-
 vamen  of  the  recommendation  of  that  parti-
 cular  commission  presided  over  by  के,  C.
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 [SHRI  FRANK  ANTHON])
 Setalvad?  He  bas  quoted  it  in  his  book  and
 he  has  underlined  it.  The  gravamen  was
 this,

 They  drew  attention  to  the  dismal  picture
 Of  increasing  pollution  of  the  judiciary,
 increasing  political  pollution  of  the  judi-
 ciary.  I  cannot  quote  the  exact  words.  But
 {  shall  give  you  the  gist,  They  aaid  that  in
 the  High  Courts,  wherever  they  went,  they
 got  complaints  of  this  increasing  political
 pollution,  of  people  not  fit  to  be  High
 Court  judges  being  appointed  for  unworthy,
 mainly  political,  reasons;  and  in  order  to
 repel  this  increasing  political  pollution—
 Ms.  Gokhale  has  not  referred  to  all  this,
 they  made  a  specific  recommendation,  and
 I  had  pleaded  that  that  recommendation  be
 adopted,  but  it  does  not  suit  the  purpose  of
 an  increasingly  power-drunk  executive.
 And  ‘80,  the  Law  Commission  made  a  re-
 commendation  that  article  27  be  amended.

 Article  27  prescribes  the  condominium
 for  the  appointment  of  High  Court  judges,
 that  is,  consultation  by  the  President  with
 the  Chief  Justice  of  India  and  the  Governor
 and  the  Chief  Justice  of  the  High  Court
 concerned,  They  said  that  the  word  “‘Gover-
 nor”’  be  deleted,  because  the  Governor  has
 become  a  front  for  Chief  Ministers  to
 appoint  their  own  unworthy  creatures  to
 the  High  Court.

 Already,  there  is  a  precipitous  escalation
 in  the  quality  of  our  High  Court  because  of
 this  increasing  political  -pollution,  because
 of  the  extent  to  which  Chief  Ministers  have
 been  putting  m  their  creatures.  I  have  been
 friendly  with  more  than  one  Chief  Justice
 4  know  how  they  had  stood  out  for  one  or
 two  years  against  the  Chief  Minister’s  no-
 minees  and  in  utter  disgust  they  had  given
 up,  because  usually  they  were  asked  for  their
 concurrence.

 fhe  Law  Commission  also  drew  atten-
 tion  to  this.  In  the  letter  by  the  then  Chief
 Justice  $.  R.  Das,  he  drew  attention  to  this
 fact  that  because  of  this  increasing  political
 pollution,  canvassing  for  judgeships  in  the
 High  Coutts,  to  use  his  exact  words,  bad
 now  become  the  order  of  the  day.

 Several  years  ago,  I  had  argued  a  case
 in  the  Rajasthan  High  Court,  ]  had  then
 addressed  the  Bar  and  they  complained
 about  this  pollution  in  the  High  Courts.

 There  was  a  function  in  the  Supreme
 Court.  I  wwas  sitting  near  Chief  Justice  S.R.
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 Das  I  said,  ‘This  is  what  I  was  tdid  that
 aspirants  walk  the  corridors  af  the  Secre-
 tariat  looking  for  High  Qourt  Judgeships
 waiting  on  Ministers’,  Chief  Justice  §.  R.,
 Das  told  me  ‘Mr.  Anthony,  this  is  the  utter
 degradation  that  has  taken  place’,  the
 degradation  and  dsbasement  because  of
 this  political  taint.  He  said  if  these  people
 only  waited  on  Ministers  before,  they  are
 waiting  today  of  Deputy  Ministers,  they
 are  waiting  today  on  Parliamentary  Socro-
 taries  in  the  hope  of  becoming  High  Court
 Judges.  That  was  the  extent  of  the  political
 pollution  that  has  taken  place  and  will
 now  completely  overwhelmed  ths  Supremes
 Court,

 About  this  supersession,  does  Mr.  Gokhale
 think  that  leading  members  of  the  Bar,
 Setalvad,  Chagla,  Daphtary  are  all  fools?
 Does  he  think  that  the  whole  Supreme
 Court  Bar,  which  passed  thar  resolution
 condeming  this  appointment,  consists  ७
 fools?  Does  he  not  think  that  we  know  and
 have  some  semblance  of  knowledge  of  the
 relative  qualities  of  these  judges.

 Why  has  everybody  been  outraged?
 Everybody  has  been  outraged  because  of
 this  pohtical  coup  against  the  Supreme
 Court,  crude  and  unprincipled.  That  ss  why
 we  have  been  outraged.  Lawyers  of  any
 Standing  in  this  country  have  been  uiterly
 outraged.

 I  am  sorry  Mr  Gokhale  again  shows
 evidence  of  the  utter  weakness  of  his  case
 Isuppose  he  thinks  there  are  very  few  peopit
 in  this  House  who  understand  the  Consti.
 tution  So  he  says  openly  that  what  ts  in-
 volvedin_  article  ‘126,  My  hon  friend,  Shyam-
 nandan  Mishra  said  ‘no’.  Apart  from  the
 headnote,  read  the  plain  language  of  06
 article.  Article  126  only  applies  to  a  pro-
 tom,  acting,  appointment.  It  has  got  nothing
 to  do  with  the  appointment  of  every  Judge
 +n  the  Supreme  Court,  which  art.  24
 governs,

 Now  it  has  beea  argued  at  great  length
 that  here  consultation  may  be  by  the
 President  with  such  Judges  ashs  may  doe
 Necessary.  This  whole  thing,  this  casuistry,
 this  palpable  disingenuousness  in  the  way
 the  Government’s  case  has  been  argued,
 Does  not  Mr.  Gokkale  know  that  since
 independence  at  least,  this  has  hardened
 iNto  an  sceeptance  of  art,  247  Dow  he
 not  know  that  up  tli  this  time,  always  the
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 outgoing  Chief  Justice  was  consulted?
 Does  he  not  know  that  other  judges  were
 alao  consulted?  Does  he  not  know  that  we
 had  Jawaharlal  Nehru?  t  often  fought
 with  Jawaharlal,  but  in  the  final  analysis,
 he  was  not  only  a  gentlemen  but  he  was
 sensitive  and  was  a  democrat.  Does  he  not
 know  what  happened  in  Patanjali  Shastri’s
 case?  He  had  a  few  months  to  go.  Jawahar-
 lal  sent  for  him  aad  asked  ‘What  about
 Mukerjee  taking  your  place?’  But  that  was
 the  difference  between  the  Supreme  Court
 then  and  now.  Because  you  have  utterly
 demoralised  and  corrupted  the  Supreme
 Court.  Mukerjec  said  :  ‘No’.  The  whole
 Supreme  Court,  all  the  judges  of  the  Sup-
 reme  Court,  threatened  to  resign.  Nehru,
 democrat  as  he  was,  said  :  ‘I  will  bow  to
 the  feelings  of  the  members  of  the  Supreme
 Cour’.

 Here  we  know  that  there  was  no  attempt
 to  consult  the  outgoing  Chief  Justice.  I  am
 quite  certain  that  there  was  no  attempt  to
 consult  any  Judges  of  the  Supreme  Court.
 Deliberately,  cynically,  you  threw  article
 24  into  the  wastepaper  basket.

 Deliberately,  cynically,  in  a  brazenly  un-
 principled  way,  you  throw  your  own  inter-
 pretation  of  article  (24  into  the  waste-paper
 basket.  It  savourcd  of  communist  styled
 tactic—the  hole-and-corner,  conspiratorial,
 unprincipled  political  coup  that  you  have
 perpetrated  on  the  Supreme  Court.  Who
 approves  you  are  trying  to  justify  this  break
 of  that  one  line  of  seniority—the  Political
 Affairs  Committee  of  the  Cabinet  approved,
 You  place  a  political  stamp  on  the  fore-
 head  of  Mr.  Ray,  With  great  respect,  may
 !  ask  the  Law  Minister  :  which  member
 of  that  Political  Affairs  Committee,  inclu-
 ding  himself  aod  Mr.  Kumaramangalam,
 was  qualified  to  judge  those  Judges?  Have
 they  ever  sat  with  them?  You  argued  before
 them.  So  have  J.  I  will  not  tell  you,  because
 you  may  not  like  it,  what  my  experience
 has  been  before  Mr.  Justice  Ray,  before
 whorn  I  have  appeared  on  several  occasions.
 But  who  are  you  to  arrogate  presumptuous-
 ly  to  yourself  the  right  to  adjudge  the  mem-
 bers  of  the  Supreme  Court?  That  is  preci-

 sely  why  art.  24  postulated  that  their  peers
 would  be  consulted;  their  poers  would
 know  their  ability.  At  least  the  members  of
 the  bar  have  some  good  idea  of  the  relative
 qualities  of  the  Judges.  What  did  you  do?
 Sew  the  reaction  of  Supreme  Court  Bar.

 Look  at  the  affront.  Do  you  think  it  is  easy
 for  me  as  a  person  who  has  been  trained  in
 a  certain  tradition  to  speak  against  Judges
 or  the  Supreme  Court?  The  whole  Supreme
 court  bar  has  been  outraged,  utterly  out-
 raged.  What  have  you  gone  and  done?  I
 do  not  know  whether  you  intended  it  but
 you  have  achieved  it.  You  have  not  only
 brought  the  Supreme  Court  into  the  vortex
 of  every  kind  of  controversy  but  you  have
 brought  it  squarely  into  utter  disrepute,  into
 utter  contempt...

 SHRI  K.  D.  MALAVIYA  (Domaria-
 ganj)  :  You  have  done  this.

 SHRI  FRANK  ANTHONY  :  Shut  up;
 what  do  you  understand  about  this?  Just
 another  comrade,  obviously  you  believe  in
 this  (Interruptions)  You  have  polluted,
 and  debased  the  fountain  head  of  justice:
 that  is  what  you  have  done  (/nterrup-
 dons)  I  am  not  a  drummer  boy  like  you,
 my  friend,  although  I  am  nominated
 (interruptions).

 SHRI  B.  P.  MAURYA  (Hapur)  ;  You
 had  been  a  drum  boy;  I  will  produce  the
 certificate.

 SHRI  FRANK  ANTHONY :  We  in  the
 Constituent  Assembly  framed  the  Directive
 Principles  to  separate  judiciary  fiom  the
 executive  in  the  lower  reaches.  They  have
 utterly  perverted  the  whole  spirit  of  the
 Constitution.  Why?  To  keep  the  executive
 independent  of  any  political  taint.  What
 have  you  gone  and  done?  You  have  gone
 and  subjoined  the  Supreme  Court  to  the
 Executive;  you  have  made  it  avowedly  an
 appendage  of  the  Executive.  That  is  what
 you  have  done  by  putting  the  stamp  of  the
 political  affairs  committee  on  the  forehead
 of  Mr.  Ray.

 |  7  going  to  be  quite  frank  because  we
 in  the  Supreme  Court  Bar  know  this.  One
 of  your  major  objectives  was  this,  not
 yours  perhaps.  Mr.  Gokhale  so  much  as
 your  senior  colleague  who  has  mzster-mind-
 ed  this  to  remove  the  road  blocks  to  pack  the
 Supreme  Court.  We  know,  Mr,  Gokhale,  to
 what  extent  comrade  Mohan  Kumaraman-
 galam  has  been  trying  to  propel  his  proteges
 into  different  courts.

 SHRI  G.  VISWANATHAN  :  He  wanted
 ta  become  Chief  Justice.

 AN  HON.  MEMBER  :  That  would  bave
 heen  a  great  injustice.
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 SHRI  FRANK  ANTHONY  :  He  may
 yet  become  the  Chief  Justice;  you  never
 know.  But  T  do  not  want  to  mention  names.
 Just  one  name  was  bruited  around.  Mr,
 Kumaramangalam  said  that  I  was  not
 speaking  the  truth  when  I  told  him  that  Mr.
 Hegde  had  been  his  bete-noire;  Mr.  Hogde
 was  his  bete-noire.  He  was  terrified  of  Mr.
 Hegde.  We  were  on  opposite  sides  in  the
 Kerala  University  Act  case.  He  lost.  Mr.
 Kumaramangalam  was  appearing  for  the
 communists.  But  he  did  say  he  was  terrified
 because,  —you  may  not  agree  with  Mr.
 Hogde's  policies,  Ido  not  want  to  say  much,
 I  have  not  agreed  with  Mr.  Hegde  in  many
 cases;  f  have  appeared  before  him,  but—of
 his  ability  there  was  no  doubt.  He  has  been
 one  of  the  most  outstanding  Judges  that
 has  ever  adorned  the  Supreme  Court  and
 you  were  utterly  terrified  of  Mr.  Hegde.
 You  knew  :  If  Mr.  Hegde  become  Chief
 Justice,  and  you  would  have  another  Mehr
 Chand  Mahajan;  he  would  not  allow  you
 move  one  inch  in  the  direction  of  lawles¢-
 ness.  He  would  have  kept  the  whole  Supreme
 Court  intact,  He  would  have  prevented  you
 from  pocking  the  Supreme  Court  with  your
 proteges,  and  all  your  abject  yes-men.

 Now  the  road  ry  open.  I  only  wanted  to
 mention  one  thing.  You  wanted  for  a  long
 time  to  do  something  which  those  indepen-
 dent  Judges  would  never  allow,  neither
 Mr.  Shelat,  nor  Mr.  Hegde,  nor  Mr.  Grover
 Mr.  Krishna  Iyer—I  do  not  know,  I  know
 of  him,  I  have  read  his  views;  they  are
 utterly  subversive  of  the  Fundamental
 Rights.  You  have  kept  him  waiting  in  the

 w.ngs  of  the  Law  Commission.  Now,  हैं
 have  no  doubt  that  in  the  next  four  or  five
 months,  he  will  find  a  place.  But  look  at  the
 disservice  you  have  done  to  Mr.  Ray.  You
 have  branded  him  as  a  Government  ser-
 vant;  you  have  branded  him  with  a  brand
 of  cain,  that  he  allowed  himself  to  be  ...

 SHRI  C.  M.  STEPHEN  :  You  did  this
 by  kicking  up  a  row;  you  have  brought  the
 Supreme  Court  into  disgrace  and  contempt
 by  kicking  up  a  row  over  a  normal  appoint-
 ment;  you  are  guilty  of  that  (Interrup-
 tions).

 SHRI  FRANK.  ANTHONY  :  You  have
 branded  him  with  a  brand  of  cain  and  he

 »  allowed  himself  to  be  made  use  of  to  murder
 his  brother  judges.  That  is  the  tragedy.
 See  what  Mr.  Mukherjee  did;  see  what
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 others  did.  If  Mr.  Ray  had  any  self-respect,
 T  say  that  he  would  not  have  accepted  this.
 Seo  what  he  has  gone  and  done,  he  hay
 precipitated  in  the  Supreme  Court  this  evil
 of  one  Judge  cutting  the  other  Judge's  throat.
 Now  that  you  have  introduced  the  political
 taint  in  the  Supreme  Court,  what  Mr,  S.  R.
 Das  said  has  happened  with  regard  to  High
 Courts  :  one  judge  cutting  the  other  judge's
 throat.  One  judge  waiting  on  this  or  that
 Minister.  Now,  before  the  next  Chief  Justice

 is  appointed  all  your  Supreme  Court  Judges
 will  be  lining  up  in  the  Secretariat,  one
 canvassing  against  the  other,  one  trying  to
 outdo  the  other  in  handing  down  judge-
 ments  in  favour  of  the  Government.

 T  can  understand  the  fact  that  certain
 sections  of  the  Communists  have  welcomed
 this  appointment.  I  do  not  know  whether
 you  know  that  some  of  the  little  coterie
 which  looks  to  Mr.  Kumaramangalam  foi

 judicial  preferment  in  the  Supreme  Court
 are  hoping  that  now  that  the  road  block  ws
 cleared,  some  of  them  may  come  to  the
 Supreme  Court.  God  help  us!  Not  even  God
 may  be  able  to  help  us.  Some  of  them  may
 be  propelled  into  the  Delhi  High  Court.
 Even  there  God  won't  be  able  to  help  us
 But  comrade  Kumaramangalam  dyed-in-
 the-wool  communist  he  ts,  has  let  the  com-
 munist  eat  out  of  the  Government  bag.
 What  has  he  gone  and  done?  He  has  put
 himself  forward  as  the  keeper  of  the  social
 nhilnmophy  of  the  Government.

 What  is  the  social  philosophy  of  Comrade
 Kumaramangalam?  Parliamentary  demo-
 cracy,  fundamental  rights  and  independent
 judiciary—these  are  bourgeois  Concepts  and
 these  are  marked  down  for  destruction  by
 his  people.  This  is  the  social  philosophy  of
 Com.  Kumaramangalam.  I  was  reading  the
 other  day  and  somebody  said  that  he  is
 very  much  coming  into  prominence,  be-
 cause  his  own  people  put  him  into  promi-
 nence.  This  little  coterie  in  the  Supreme
 Court,  they  say  that  Shri  Kumaramanga-
 lam  is  the  de  facto  Deputy  Prime  Minister
 of  India.  The  Prime  Minister  cats  oui
 of  his  hands  in  legal  matters.  Mohan
 Kumaramangalam  is  a  likeable  chap;  he
 38  expensively  educated  and  I  should  have
 imagined  that  he  is  very  bkeable  and  very
 sociable.

 SHRI  PILOO  MODY  :  More  sophist:-
 cated  than  the  rest!
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 SHR}  FRANK  ANTHONY  What
 has  the  written  ia  this  pamphlet?  The  Com-
 munists  cannot  take  power  frontally;  Ict
 us  do  it  by  infiltration,  That  is  what  Shri
 Kumaramangalam  has  done.  He  has  in-
 filtrated;  he  and  his  fellow  comrades  are
 controlling  the  levers  of  economic  power.
 Ho  will  now  control  all  appointments  in  the
 Supreme  Court.

 SHRI  PILOO  MODY  :  And  elsewhere.
 SHRI  3,  M.  BANERJEE  (Kanpur)  :  He

 is  talking  like  Hitler.

 SHRI  FRANK  ANTHONY  :  My  friend
 who  does  not  know  anything  about  demo-
 cracy  knows  less  about  the  law.

 SHRI  S.  M.  BANERJEE  :  We  are  tight-
 ing  the  election  and  getting  elected  whereas
 he  is  a  nominated  Member.

 SHRI  FRANK  ANTHONY  7  These
 people  who  are  committed  to  the  murder  of
 democracy  are  now  mouthing  slogans  of
 democracy.  What  docs  democracy  consist
 of?  The  first  postulate  of  democracy  is  the
 rule  of  law  and  the  first  postulate  of  the  rule
 of  law  is  an  independent  judiciary?  Against
 whom  is  an  independent  judiciary  here—to
 protect  the  citizens  and  the  minorities  and
 against  the  lawlessness  of  the  Government.
 I,  at  one  time,  used  to  do  practically  only
 the  criminal  side.  To-day  I  do  much  more
 coastitutional  work  because,  everyday,  the
 largest  volume  of  cases  in  the  High  Courts
 is  by  the  aggrieved  citizens.  Against  whom?
 Against  the  lawless  Government,  against
 ity  nepotism,  corruption  and  vindictiveness.
 Who  protects  them  against  these—only  an
 independent  judiciary.  The  other  day,  T  was
 appearing  before  one  of  the  judges.  He  said
 it  in  jest  probably  he  meant  it  also.  After
 this,  do  you  expect  any  kind  of  protection
 against  the  Government?  Who  5  going  to
 Protect  the  citizens?  Indeed,  who  is  going
 to  protect  the  minorities?  For  thirty  years  I
 have  fought  almost  alone  for  them  in  the
 Supreme  Court.  Judgments  after  judgments
 in  the  cases  that  I  have  argued  have  handed
 down  ॥  series  of  decisions  vindicating  our
 fundamental  rights,  especially,  under  Article
 30,  Kumaramangalam,  in  an  interval  in  the
 Supreme  Court,  told  me  one  thing.  One  of
 the  things  he  told  me,  probably,  when  we
 caine  out  from  there  during  lunch  time,  was
 this.  “Mr.  Prank  Anthony,  if  at  any  time  |
 have  the  power,  3  shall  see  that  Article  30  is
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 taken  away.’  Now  he  does  not  have  to  amend
 the  Constitution.  By  interpretation,  be  would
 see  that  Article  30  can  be  denuded  of  all
 content.  May  I  now  end  on  this  note?
 Mr.  Chairman,  this  is  just  another  political
 gimmick.  How  have  your  judges  stood  in
 the  way  of  your  lightening  the  miseries  of
 the  people  of  this  country?

 As  [  said  in  my  speech  on  the  President's
 Address,  what  are  the  three  gallopers—onc
 is  galloping  inflation—  what  have  the  poor
 judges  got  to  do  with  the  galloping  infla-
 tion;  what  have  they  to  do  with  the  gallo-
 ping  unemployment;  what  have  they  to  do
 with  galloping  corruption?  The  only  thing
 that  stood  in  the  way  of  corruption  was
 the  Court.  You  have  now  added  galloping
 lawlessness  of  the  Executive.

 SHRI  PILOO  MODY  :  Galloning  com-
 munism.

 SHRI  N.  K.  P.  SALVE  (Betul)  :  Sir,  as
 one  belonging  to  the  accountancy  profession,
 I  am  very  close  to  the  legal  profession  to
 which  Mr.  Frank  Anthony  has  the  privilege
 to  belong  and  I  do  not  want  for  a  moment  to
 run  away  from  the  fact  that  some  of  the
 members  of  the  accountancy  profession  a>
 well  as  legal  profession  have  been  quite  a
 bit  agitated  and  are  at  the  moment  nursing
 a  serious  grievance  over  the  supersession
 order.  That  is  a  reahty  from  which  I  do  not
 want  to  run  away.  Training  and  tradition
 has  deeply  anguished  me  because  of  the
 manner  in  which  this  controversy  has  been
 carried  on  after  the  appointment  of  Mr.  Ray
 as  the  Chief  Justice  of  the  Supreme  Court.
 If  we  ore  really  interested  in  maintaining  the
 high  dignity  and  high  esteem  of  the  Supreme
 Court,  the  minimum  we  could  have  done  js
 not  to  paint  a  picture  as  though  these  three
 superseded  judges  were  the  be-all  and
 end-all  of  virtue  and  the  others  are  super-
 cut-throats  and  unprincipled  unscrupuious
 stooges  of  the  Government.  I  wish  pettiness,
 acrimony,  bitterness  and  personal  rancour
 had  not  becn  brought  into  the  controversy
 in  the  way  in  which  it  has  been  done.  If  it
 has  been  brought,  I  must  submit  that  my
 party  is  not  at  all  guilty  of  the  same.

 One  of  the  superseded  judges,  a  learned
 man  and  a  great  jusist  that  he  really  was,
 made  certain  extremely  spiteful  and  ran-
 courous  personal  remarks  against  the  Prime
 Minister.  These  remarks,  I  submit  with
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 great  humility  and  respect  to  the  person
 concerned,  do  not  benefit  the  dignity  of  a

 nnn
 Judge,  even  if  he  has  tumed

 Overnight  into  a  politician,  It  is  a  disgrace to  both  the  judiciary  and  politics
 SHRI  PYLOO  MODY  :  What  did  he

 say?
 SHRI  N.  K.  P.  SALVE  :  I  have  read  the

 report  of  what  he  has  said,  Whatever  he

 =—  about  the  Prime  Minister  in  relation
 ©  Various  matters  is  according  to  me  not

 benefitting  a  Supreme  Court  Judge.  I  do  not
 know  what  Mr.  Mody’s  notion  is  about  a
 Supreme  Court  Judge  and  whether  he  has

 deus
 appeared  before  a  judge  to  know  the

 dignity  of  the  Courts.  These  expressions, would  never  have  been  used  by  a  judge  who
 wants  to  maintain  the  dignity  of  the  Supreme Court.  Even  if  he  has  turned  a  Politician
 overnight,  he  must  realise  that  even  in  poli- tics  there  is  some  dignity.

 |  want  to  make  absolutely  clear  that  not
 for  @  moment  do  we,  here  on  this  side  of
 the  house  want  a  judiciary  which  should
 ever  be  subservient  to  the  executive.  Such  a
 thing,  More  than  the  opposition  we  know, will  shake  the  very  foundation  of  the  parlia- Mentary  institution  and  will  very  seriously umperil  democracy  We  want  a  fair,  just, tndependent  and  incorruptible  judiciary, which  is  not  merely  an  absolute  Nocessity, 40  absolute  postulate,  but  an  indispensable
 candition,  for  purposes  of  stabilising  demo-
 cracy.  The  whole  question  is.  whether  in
 the  supetsession  order  we  have  done
 anything  to  shake  that  foundation  of
 democracy?  I  further  wish  to  make  clear  to
 those  who  have  been  condemning  the
 supersession  order,  that  we  on  this  side  of
 the  House  do  not  want  a  judiciary  whick
 will  work  at  the  dictates  of  the  executive.
 If  this  supsrsession  order  is  merely  a  plan
 or  device  to  put  up  a  few  stooges  who  will
 always  abide  by  the  orders  given  by  the
 executive  and  two  their  line,  we  will  fight,
 to  the  bitter  end.  But  the  present  judges
 ate  not  stooges,  There  is  some  reason,  some
 principle  and  rationalc  behind  the  super-
 session  order  which  I  want  these  gentlemen
 to  kindly  understand.  So  far  as  we  are  con-
 cerned,  democracy  is  not  merely  a  cult,
 which  gives  a  government  of  the  peoples’
 choice,  but  we  love  it  as  the  way  of  our  life
 as  an  aiti¢ls  of  our  faith,  as  the  very  feund-
 ation  of  our  value  and  we  shall  cherish
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 it.  Let  there  te  no  mistake  about  this
 fundamental  truth  of  the  matter.

 With  this  ्  want  to  come  to  the  real  issue
 involved  in  this  controversy.  Rule  of  aenio-
 rity  and  constitutional  provisions  hyve  been
 referred  to.  I  do  not  want  to  go  into  the
 polemics  connetted  with  either  seniority
 rule  or  the  constitutionality  of  the  matter.
 Shri  Stephen  hes  dealt  with  it.  Shri  Frank
 Anthony,  in  a  very  ostensibly  erudite  speech,
 said  that  the  supersession  order  was  a
 nullity.  We  only  agree  to  disagree  with  him
 on  this  issue.  I  do  not  want  to  go  into  the
 legality  of  the  rule  of  seniority,  or  whether
 the  order  was  constitutional  and  whether
 this  particular  supersession  order  is  valid  or
 not,  because  I  want  the  rationale  of the  deci-
 sion  of  the  Government  to  be  understood
 on  the  merits  of  the  matter  from  our
 viewpoint.  Unless  it  is  understood  properly,
 the  criticism  which  has  been  levelled  reck-
 lessly,  F  submit,  is  utterly  untenable  and
 uncalled  for.  And  I  assure  the  entire  oppo-
 sition  that  this  bitter  personal  criticism  of

 the  Prime  Minister,  or  Shri
 ee mangalam  or  Shri  Gokhale,  is  neither  gol

 to  serve  the  cause  of  an  independent  judi
 ciary  nor  is  it  going  to  serve  the  cause

 of

 parliamentary  democracy.  Let  us  be  serious
 in  our  business.

 Coming  to  Shri  Atal  Bihari  Vajpayee.
 with  rapt  attention  I  heard  his  extremely
 fluent  Hindi  specch,  in  the  magnificent
 language  that  he  uses.  We  may  differ  with
 him  on  his  political  philosophy  or  his  ideas,
 but  we  all  admire  his  command  over  the
 language.  But  I  want  to  point  out  to  him
 that  where  the  verbiage  becomes  stronger
 than  the  argument,  both  become  weak.  The
 verbiage  should  not  be  stronger  than  the

 argument,  Shri  Atal  Bihan  Vajpayee  said
 that  Shri  Mohan  Kumaramangalam  sccused
 the  three  superseded  Judges,  of  being  partial
 and  their  honesty  was  impugned.  I  submit
 that  Shri  Mohan  Kumaramangalam  fas
 never  said  anything  of  this  sort,  he  could
 not  have  said  anything  of  this  sort  bocatee,
 80  far  as  the  integrity,  honesty,  learning  and
 wisdom  of  these  three  judges  are  concerned
 we  do  not  consider  for  a  moment  that  they
 are  wanting  in  anything.  They  ate  great
 men,  able  men;  and  let  us  be  very  clear
 about  it.

 But,  Judges  have  their  own  predilections.
 profercaces  aud  likings.  Have  we  not  known
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 of  two  types  of  judges,  namely,  acquitting
 type  and  convicting  type,  even  though  they
 are  not  dishonest  or  bereft  of  integrity?
 Then  there  are  judges  of  the  widow-type  and
 judges  of  reversioner-type.  Thore  are  judges
 who  held  that  the  widow  under  the  old
 Hindu  law  was  merely  a  trustee  and  the
 whote  property  should  belong  to  the  rever-
 sioner  and  they  always  attempted  a  judg-

 ‘ment  in  favour  of  the  reversioner.  Then
 there  were  other  judges  who  were  more
 humane  who  thought  that  the  widow  should
 be  given  the  fullest  protection.  That  does
 not  mean  that  one  judge  loved  the  widow
 more  than  the  reversioner  or  vice  versa.
 They  preferred  our  principle  to  other.  It  is
 one’s  own  predilection.  In  income-tax  cases
 also  we  hear  of  judges  who  are  pre-assessee
 and  pro-department.  That  docs  not  mean
 that  either  of  them  is  dishonest.

 So,  the  basic  point  is  that  all  these  three
 judges  are  honest  men  of  integrity.  Not  with
 standing  thet,  they  have  been  superseded
 for  very  valid  reasons  to  which  |  shall  come
 presently.  Let  it  be  understood  that  we  do
 not  impugn  them,  we  do  not  assail  them.
 we  do  not  cast  adverse  aspersions  on  their
 tategrity,  honesty  and  learning.  However,
 notwithstanding  ‘their  seniority,  they  have
 been  superseded  for  reasons  which  we  think
 are  valid.  The  basic  issue  is  that  the  vast
 masses  in  the  country  have  enjoined  on  us
 the  supreme  responsibility  of  drastically
 revolutionising  the  entire  socio-economic
 set  up  and  putting  an  end  to  the  order  of
 exploitation  leading  to  the  most  disgraceful
 dis;

 alii
 How  do  we  achieve  this  without

 adhering  to  8  certain  socio-economic
 philosophy  or  certain  socio-political  phi-
 losophy?  We  have,  therefore,  adhered  to  a
 certain  socio-political  philosophy.  Any
 opposition  of  such  socio-political  philosophy
 at  the  polls,  at  the  public  meetings,  at  the
 Stato  Legislatures,  at  the  Parliament  level,
 at  the  Rajya  Sabha  level  is  not  only  neces-
 sary  but  we  welcame  the  same  and  we  can
 meet  it,  but  if  such  philosophy  is  opposed
 by  the  judges  in  the  Supreme  Court,  for
 reasons  which  may  be  valid  or  may  not  be
 valid,  then  however  honest,  however  emi-
 tent,  however  senior  the  judges  may  be,  a
 grave  situation  arises,  and  a  solution  has
 to  fe  found  to  this  grave  situation.  The
 problem  has  to  be  solved.  The  question  is,
 however  able  we  may  be—to  fight  the  poli-
 tical  opposition  to  our  political  philosophy
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 at  the  polls,  at  public  meetings,  at  the  public
 forum,  at  the  State  Legislatures,  at  the  Lok
 Sabha,  at  the  Rajya  Sabha,  how  is  it  possible
 for  us  to  fight  out  a  political  battle  in  the
 Supreme  Court?  {t  is  well  nigh  impossible
 to  fight  at  the  Supreme  Court  level  so  far  8५
 we  are  concerned.  I  submit  that  it  is  an
 uneven  fight.  Our  country  has  enjoined  on
 us  certain  responsibility  to  carry  out  certain
 Programmes.  That  can  be  done  if  certain
 measures  are  taken.  If  we  meet  this  oppo-
 sition  in  the  Supreme  Court,  how  can  we
 fulfil  the  mandate  which  has  been  given  to
 us  by  our  electorate  and  how  do  we,  us  the
 representatives  of  the  people,  help  the
 people  achieve  their  hopes,  aspirations  and
 ambitions  for  which  wc  have  been  sent  by
 them  with  great  hopes  pinned  on  us?  We
 cannot  allow  the  Supreme  Court  to  be  made
 a  ground  for  fighting  a  political  batde  and,
 therefore,  this  supsrsession.  This  has  to  be
 understood.

 Mr.  Frank  Anthony  referred  to  political
 pollution.  He  was  not  here  when  |  pointed
 out  the  basic  ditficulties  we  were  facing.
 The  difficulty  faced  by  the  Party  was  in  the
 implementation  of  the  mandate  of  the
 people.  We  are  out  to  implement  a  certain
 socio-economic  philosophy  and  various
 measures  are  to  be  taken,  How  is  the  party
 going  to  fulfil  the  promises  if  the  Supreme
 Court  Judges  are  going  to  ignore  all  this,
 not  because  they  are  dishonest,  but  because
 of  their  predilection  because  of  a  certain
 philosophy  to  which  they  subscribe  and
 which  is  opposed  to  our  philosophy.  That  is
 the  difficulty  which  has  arisen  and,  there-
 fore,  this  supersession  order  has  been  made
 and  this  step  has  been  taken  by  us  purely  to
 enable  the  nation  by  a  democratic  process
 to  give  to  itself  the  socio-economic  order  it
 has  been  dreaming  of.  We  have  done  this
 not  to  discredit  the  toarned  judges,  I  repeat,
 not  to  humiliate  the  distinguished  jurists,
 not  to  make  the  Supreme  Court  a  stooge  of
 the  Government,  but  micrely  because  we
 honestly  disagreed  with  the  political  phi-
 losophy  of  the  three  judges  which  is  wholly
 opposed  to  our  political  philosophy  and  we
 do  not  want  our  political  philosophy  to  be
 defeated  by  the  judges  m  the  Supreme  Court,
 for  we  cannot  fight  a  political  battle  with
 them  there.

 {  submit  in  the  end  that  our  action  is
 bona  fide,  Atalji  said  history  will  judge  में
 we  have  been  dishonest.  I  challenge  this  and
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 aay  it  is  for  history.  to  judge  whether  or  not

 the  democratic  foundation.

 {am  further  willing  to  submit  that  more
 ‘Western  democracies  have  taken  such.  steps.
 They  have  had  to‘supersede  Judges  and  those
 democracies  have  emerged  far  stronger
 than  what  they  were.  Such  a  step  has  not,
 in  any  way,  adversely  affected  the  demo-
 ‘ctatic  foundation.  You  may  disagree.  But
 for  God  sake,  while  swearing  by  the  dignity
 ‘of  the  Supreme  Court,  don't  use  undignified
 and  invective  language  against  either  the
 Chief  Justice  or  other  Judges.  And  for
 God's  sake,  do’nt  use  personal  invectives
 either  against  Mr.  Mohan  Kumaramangalam
 or  the  Prime  Minister...

 ‘the.action  taken  ‘by  :us.is  going  to  strengthen  |

 CUnterruptians)
 SHRI  N.  K.  ह:  SALVE  :  I  heard  your

 speech  with  rapt  attention.  I  do  not  say
 that  you  made  any  personal  remark.  That  is
 not  my  allegation.  My  only  allegation
 was  that  you  attributed  to  Mr.  Mohan
 Kumaramangalam  certain  words,  dishonesty
 and  lack  of  integrity...

 SHRI  ATAL  BIHARE  VAJPAYEE  :  I
 did  not  say  that.

 SHRI  N.  K.  P.  SALVE  :  Then,  there  is
 no  dispute.  I  apologise  to  you.  If  you
 accept  that  so  far  as  integrity  and  honesty,
 wisdom  and  learning  of  the  thres  Judges
 are  concerned,  we  have  absolutely  no  dis-
 pute  between  us,  then  there  is  no  point  of
 dispute,

 As  I  said,  we  accept  this  challenge.
 History  alone  will  judge  whether  the  action
 of  supersession  which  we  have  taken  is
 going  to  really  strengthen  the  very  founda-
 tion  of  our  democracy  or  not.

 SHRI  8.  A.  SHAMIM  (Srinagar)  :  Mr.
 Chairman,  Sit,  I  rise  to  congratulate  Mr.
 Mohan  Kumaramangalam  on  his  theatrical
 performance  in  this  House  on  the  Zad  of
 May.  Unlike  the  Law  Minister,  he  was  very
 frank,  honest  and  forthright.

 He  is  a  distinguished  criminal.  lawyer,
 Jam  told,  and  has  many  acquittals  of  mur-
 ‘derers  to  his  credit.  The  Government,
 realising  the  gravity  of  the  offence  it  had
 committed,  had  engaged.  a  very  eminent
 lawyer.  But  I  am  not.  sure  whether  Mr.
 Mohan  Kumaramangalam  can  get  away

 :  with an an’  acquittal  here:in-this  court  or  00
 decause  he  forgot  that  he  Wwas:not  arguing
 before  a  reactionary  and..bourgeois  court.
 but  was  arguing  before  the  people  of  India
 and  the  ‘people  of  India  do  fot  uridetstand
 the  refined  English  and  involved  legal  argu
 ments..  The  people  of  India  will  judge  him
 by  what  he  was  said  and  what  he  hea  oteant.

 His  delivery  was  indeed  very  good.  But
 what  he  delivered  was.  rather  disappointing,
 The  accused  has  confessed.  Let  us  not  waste
 time  in  arguing.  Let  us  pronounce:  the
 judgment  and  that  is  what  precisely  I  am
 going  to  do.

 T  do  not  challenge  or  dispute  the  Govern-
 ment’s  right  to  appoint  thé  Chief  Justice,
 to  disappoint  other  Justices  and  porpetrate
 injustice  on  the  people  of  this  country.
 After  all,  the  people  of  the  country  get  the
 Government  they  deserve.  With  a  massive
 mandate,  they  have  brought  this  Govern-
 ment  and  they  have  to  suffer  until  they
 throw  it  out.  |  do  not  dispute  that  ufder
 article  24  and  article  126,  the  President
 and  the  Government  have  the  authority  to
 appoint  Judges.  My  only  contention  is  that
 this  right  was  subservient  to  a  limitation
 which  came  into  being  as  a  convention.
 Adherence  to  this  convention  was  not  a
 concession  given  to  the  people  of  India  by
 their  benevolent  Government.  This  was  u
 rule  of  propriety,  a  rule  of  procedure,  to
 avoid  suspicion,  to  avoid  criticism  or  doubt
 regarding  the  bona  fides  of  the  Government.
 By  destroying  this  convention,  the  Govern-
 ment  has  not  destroyed  the  convention
 alone  but  an  institution,

 Why  was  this  convention  necessary?  fn
 the  words  of  Mr.  H.M.  Servai  :

 “Convention  is  based  on  the  view  th,
 on  the  whole,  the  interests  of  the  judi-
 cial  administration  are  better  serscil
 by  eliminating  the  discretionary  powers
 in  the  appointing  authorities  than  |v
 a.soarch  for  the  best.  man.”

 It  is  said  that,  1s  years  ago,  the  Law
 Commission  suggested  that  seniority  alone
 should  not  be  the  criterion  for  appointment
 of  the  Chief  Justices  of.  India.  [  agree.
 But  is  it  not  a  fact  that-this  very  law  Commi-
 ssion  had  suggested  that  this.  convetnion
 if  it.is  to  be  broken,  should  be  made  public
 long  before  it  is  broken?.  But  how  के  |
 that  thie  time  the  appointment  of  the  Chie!
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 Justice  of  Jndia  took  place  with  the  sudden-
 ness  of  palestinian  Commandoperation  and
 with  the  suspense  of  a  Hitchcock  thriller?
 How  is  it  that  the  whole  drama  was  cuacted
 in  the  darkness  in  the  same  manner  in  which
 the  new  Congress  was  born?

 Tam  not  mourning  the  death  of  a  cenveu~
 tion.  I  am  worried  about  the  crisis  of
 confidence  it  has  created.  Today  in  the
 name  of  social  change,  revolutionary
 outlook  and  political  philosophy,  three
 moonvenicnt  judges  have  been  got  rid  of.
 T  am  foresecing  a  situation  in  the  near
 future  when  the  entire  supreme  Court  will
 be  packed  with  forward-looking.  pro-
 gressive  judges.  What  will  happen  at  that
 particular  point  of  time?  At  that  time
 what  objective  norm  wil  be  applied  ?
 t  gave  some  thought  to  .  Al  that  time,
 it  will  be  only  personal  preference  0  pre-
 gudice,  porsonal  like:  and  dislikes  of  the
 Person  appointing.  Flow  is  the  crtterion
 of  ‘progressivinm"®  to  be  applied  in  such
 a  situation?

 |  also  envisage  another  siuation,  What
 happens  tf  a  judge  who  ty  committed  to
 social  phifosophy  and  has  9  progressive
 outlook  is  thorughly  ignorant  of  the  legal
 knowlalge,  dacs  not  have  any  wes  what  law
 ww  and  how  it  should  be  mtetpreted  ?  In
 such  4  situation,  6  it  thar  thy  progressive
 aud  forward-looking  judge  well  be  appointed
 aad  the  law-knowing  judges,  the  man  who
 in  competent  to  imerpret  the  ew,  will  be
 superseded?  In  this  age  af  sunersession.
 anything  35  possible

 SHRI  PILOO  MODI:Mss.  Indua  Gandhi
 s  also  gomg  to  be  superseded.

 SHRIS.A  SHAMIM  :  By  me  and  aot
 by  you,

 |  have  nothing  to  say  against  Mr.  Jusing
 AN.  Ray.  And  I  do  not  particularly  like
 Mr.  Hegde.,  more  so  after  |  have  beard  his
 speech  yesterday.  He  is  a  disgusting  speuker.
 But  I  am  entitled  to  know  as  to  what  more
 the  objective  tests  applied  and  experiments
 performed  on  Mr.  Justice  A.  N.  Ray  to
 find  out  that  he  was  the  best  of  the  judges.

 The  only  information  that  I  have  got
 about  Mr.  Justice  A.N.  Ray  is  through
 my  learned  friend,  Mr.  Hiren  Mukherjec.
 in  future  when  I  Want  to  know  about
 the  qualifications  of  the  prospective  Chief
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 Justice,  I  do  not  know  whom  I  should
 approach  because  I  am  told  that  my  learned
 friend  Mr.  Hiren  Mukherjce,  is  not  going
 to  contest  the  next  parliamentary  elections
 when  the  appointment  of  new  Chief  Justice
 is  due.

 Therefore,  what  I  am  interested  in  is  in
 knowing  for  certain  as  to  what  are  the  quali-
 fications  which  go  into  making  a  Chief
 Justice.  In  short,  what  4  am  submitting
 is  that  the  appointment  of  the  Chief  Justice
 of  India  should  be  institutionalised  and  not
 personalised.

 J  agree  with  the  mia  of  Steel,  Mr.  Mohan
 Kumaramangalam  that  judges  are  not
 infallible,  they  are  ordinary  humanbeings,
 they  commit  mistakes  very  often.  And  द
 does  Mr.  Mohan  Kumuramangalam.  Is
 that  not  true  of  Prime  Minster  and  other
 Mumsters  and,  particularly.  of  the  Minister:
 of  Stal  and  Mines?  How  do  you  over-
 come  this  ditticulty,  by  appointing  men
 who  are  not  fallible  or  prone  to  muhung
 errors?)  [am  afraid,  such  Robots  are  nat
 being  manufactured  on  a  commercial  scale
 as  yet,  and  we  shall  have  to  put  up  with  the
 ordimary  hunsin  bemp,  fo,  the  time  berg
 tl,  Mr  Chet  dusice  Ray  super-human
 enowgn  aot  to  comm  tt  mistukes  which  his
 worthy  predcuesers  bave  committed?  3
 that»  so,  itis  good  news,  but  toa  good  to
 be  tuc.  The  Judges  ale  fae  difemmas
 in  deciding  an  issue  ॥  one  way  or  the  othe:
 and  it  should  not  fe  held  against  them.
 bver  Mr.  Mohan  Kumaramangalam  the
 other  day  canfessed  that  he  was  facing  a
 legal  dilemma  as  to  how  he  should  deal
 with  Mr.  Mukherjee  obsut  whom  this
 House  had  taken  a  unanimous  decision.
 When  the  Steel  Miaster  confessed  facing
 a  dilemma  it  was  not  hetd  against  him.  Then
 why  should  ॥  be  held  cgainst  the  Judges
 wf  they  are  giving  dicenting  cr  minerity
 yudgements  a

 In  passing,  may  ‘7  make  another  submis-
 sion?  Thi,  ability  and  suitability  clause
 in  the  appointment  of  Judges  should  be
 applied  in  other  pohtical  and  administrative
 spheres  also.  For  instance,  why  should
 Mrs.  Gandhi  be  the  Prime  Minister  of  thu
 country  when  abler  and  more  suitable  per-
 sons  like  Mr.  Mohan  Kumaramengalam
 and  Mr.  A.N.  Ray  are  available?  Then,
 the  Members  of  the  Union  Public  Service
 Commission  shoul!  be  did  clearly  to  select
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 only  those  people  who  have  a  progrcasive
 outlook  and  who  are  forward-looking,
 Even  if  they  have  merit,  they  should  not
 be  considered.  Only  {hose  who  are  for-
 ward-looking,  should  be  selected.  Why
 stop  at  the  Supreme  Couwt,  why  not  take
 this  socist  philosophy  into  the  lowest
 sungs  of  the  administrative  set  up?  Let
 us  recruit  Officers  duect  from  the  AICC
 and  abolish  this  bourgeois  Public  Servic
 Commission.  We  must  not  allow  the  back-
 ward-looking  people  to  come  in  the  way
 of  forward-looking  Congressmen.

 In  his  historical  speech  with  geographical
 overtones,  Mr.  Kumaramangalam,  the  de-
 fence  Counsel  of  the  accused,  was  very
 sarcastic  to  some  of  the  Supreme  Court
 Judges.  If  I  have  understood  him,  he
 told  us  that  they  are  a  bunch  of  reactiona-
 ries.  I  cannot  question  it  because  he  knows
 the  learned  Judges  more  than  |  know.
 But  may  I  ask  :  who  selected  and  appointed
 this  bunch  of  old  reactionaries  to  this  highest
 court  of  the  land?  Believe  me,  Sir,  neither
 myself  nor  my  father  had  the  opportunity
 to  do  so.  It  was  Mis.  Gandhi  and  her
 iltustrious  father  who  made  the  appoint-
 ments  to  the  Supreme  Court.  I  see  a
 calculated  move  by  Mrs.  Gandhi  in  dem-
 grating  and  ridiculing  her  own  father.
 When  she  ridicules  and  denigrates  the  Judges,
 in  fact,  she  is  denigrating  her  own  illustrious
 father.  What  an  ungrateful  daughter?!

 Mr.  Kumaramangalam  in  his  55  minutes’
 speech—-I  wish  I  had  half  this  time  to  expose
 him-——quoted  many  American  jurists  and
 precedents  to  justify  the  unjustifiable.  He
 referred  to  the  British  and  Canadian  judicial
 systems  and  tried  to  draw  support  and  sus-
 tenance  from  these  countries.  It  is  strange
 logic  from  8  committed  comrade!  How
 is  it  that  he  quoted  all  the  decadent,  rea-
 ctionary  and  imperialist  countries  and  not
 the  ‘most  progressive  of  all  the  countries,
 the  Soviet  Russia.  This  must  be  an  omis-
 sion,  Since  when  have  we  decided  to  look
 up  to  Mr.  Nixon  for  guidance  in  our  judicial
 system?  We  tailer  our  economies,  our
 political  behaviour  on  the  Russian  model,
 Then  why  not  accedt  the  Russian  model
 in  the  judicial  system  as  well?  I  am  told
 that  it  is  more  efficient  ,more  ruthless  and
 i  must  say  very  cheap  cheap  in  the  sense
 that  you  can  do  away  with  these  advocates
 who  are  unduly  interfering  with  the  appoint-
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 ment  of  the  Chief  Justice.  You  can  take
 care  of  them.

 Why  follow  tho  judicial  example  of
 America  alone?  Why  can’t  you  fallow  other
 precedents?  President  Nixon  has  very  recen-
 tly  accepted  the  responsibility  of  bugging  the
 telephones  of  democratic  party  office.
 Will  Mrs.  Gandhi  aceept  the  responsibility
 of  bugging  my  telephone  No.  384281,
 Congressmen,  belonging  to  Mrs.  Gandhi's
 Congress,  unite;  you  have  nothing  to  lose
 but  your  credibility.

 I6hrs.
 Sir,  before  concluding  3  weuld  refer  to

 the  social  philosophy  theory  of  Mr.  Kumara-
 mangatam.  I  ontirely  agree  with  him  and
 his  few  party  men  who  say  that  social  change
 should  be  brought  about  swiftly  and  speedily.
 I  do  not  agree  with  my  friend  Mr.  Pilon
 Mody  who  wants  8  slow  orderly  change.
 The  people  are  imoutient  and  they  are  not
 going  to  wait  till  Mr.  Mody  and  his  7  friends
 replace  Mrs,  Gandhi.  Let  us  make  laws
 which  are  invested  with  that  social  philoso-
 phy.  Let  us  make  laws  and  amend  the
 Constitution  in  a  way  which  will  brmg
 about  the  desired  change.  The  Supreme
 Court  has  given  us  the  right  to  amend
 the  Constitution  ह. ल  we  demanded.  have
 already  vated  twice  in  the  24th  and  25th
 amendments  and  I  do  not  mind  voting
 for  another.  Let  us  bring  an  amendment
 that  from  now  onwards  the  Congress
 President  will  hold  the  office  of  Chief
 Justice  of  India  simultaneously.  I  will
 vote  for  this  amendment  also,

 Finally,  I  would  ask  a  few  questions.
 They  are  :  Was  the  appointment  of  the
 Chief  Justice  agreed  upon  by  the  Nehru
 Forum  Members  of  the  party  as  well?
 Has  it  been  accepted  by  Mahsraja  Karan
 Singh  and  other  Maharajas  of  the  congreas
 party?  Sir,  |  am  tempted  to  quote  one
 Urdu  verse,

 बने  है  अहले  हवस  मुद्दई  भी,  मुन्सफ  भी,

 किसे  वकील  करें,  किस  से  मुंसिफ  चाहें ।

 Grane sth  iste  ee  Jal  et  i]

 ese  ८०० A  Sede  as  6५०

 fee
 T  am  tempted  to  quote  another  verse

 by  the  emient  Urda  poet,  Mr.  Anand
 Nerain  Malla  who  has  lately  joined  the



 249  Appointment  of  WAISAKHA  14,  895  (SAKA)  Chief  Justice  o,

 ranks  of  the  faithfuls.  At  the  time  of  his
 retirement  from  the  High  Court,  he  said  :

 ag  हिम्मते  मतदाता  फिर  आए  कि  न  आए,

 मुझ  सा  कोई  परवान  फिर  आए  कि  न  आए

 ताकत  की  अऊनत  के  मुकाबिल  यह  111  अदल

 यों  हरफ  दीवाना  फिर  आए  कि  न  आए  ॥।

 ड्  aS  ar  30)  ०४० +  Cae
 42]

 ne  ५  करे

 pe  Salas  Goll

 2  aS”  2!  6३  1 3  ड्  एड

 46°52  hrs.
 [Sarr  K.N.  Tewari  in  the  Chair.]

 And  lastly,  Sir,  he  was  the  judge  who  said
 that  the  police  in  this  country  is  the  most
 organised  gang  of  decoits  and  bandits.
 And  it  is  he  who  said  yesterday  that  the
 appointment  of  judges  and  the  Chief  Justice
 of  the  Supreme  Court,  should  be  left  to
 these  bandits  and  decoits.

 है  कौन  बेगुनाह  इस  शहर  में  इत  कातिलों

 हर
 के  सिवा  ।

 Woe  set  ol  MT  OS  a]

 [i  Loh t
 *

 2  as  ड्  फे  Alo»

 d  AL  ton  3

 SHRI  VASANT  SETHE  (AKOLA)  :
 From  this  discussion  which  has  been  going

 on  for  the  last  two  days  there  are  certain  basic
 points  which  emerge  apart  from  the  heat
 and  outbrust  or  disappointment  or  whatever
 you  may  like  to  call  it.  I  just  thought
 whether  this  furore  would  have  taken
 place  if  Mr.  Justice  Shelat  who  was  to  retire
 in  July  was  allowed  to  take  ever  as  Chief
 Justice.  Therefore,  if  Mr.  Shelat  had  been
 the  Chief  Justice,  as  the  senior-most  judge,
 and  then  if  in  the  meantime,  Government
 were  to  accept,  to  have  a  change  from  the
 convention,  and  declared  as  a  policy  that
 hereafter,  they  decide  to  accept  the  recom-
 mendation  made  by  the  Law  Commission,
 and  decide  to  enroll  a  person  as  Chief
 Justice  even  on  other  grounds  from  outside,
 would  this  furore  have  been  there?  What
 I  havesseen  here  is  this.  There  are  two
 sections  in  those  who  are  critical  of  it.
 One,  who  feel  indignant  about  the  modelity
 and  about  the  timing  as  they  say,  like  Mr.
 Dapthary,  ex.  Attonrey  General.  There-
 fore,  the  question  is  this.  I  am  not  going
 into  the  constitutional  aspect.  This  has
 been  dealt  with  by  other  speakers,  al-

 though  my  friend  Mr.  F
 tried  to  distinguish  it  and  said
 124,  by  convention  has  come
 as  meaning  preference  by  sen

 SHRI  FRANK  ‘  ANTHONY
 consultation

 was  about  consuliation.  Even  if
 rule  is  to  be  given  a  go-by,
 no  objection.

 Consultation,

 appointment  of  Chief
 The  consultation
 Chief  Justice  at  the
 124(2)  is  concerned,
 dent  has  except  in  the
 mandatory  requir
 Judges.  But,  there
 requirement  in  the

 vidual  and  those
 are  something  to  be  007
 Government.  That  was
 which  he  was  trying  to  make
 therefore,  try  to  refresh  hi
 recall  what  these  Articles  are.
 9  refers  to  right  to  freedom.  It
 all  citizens  shall  have  the  right  to  freec
 of  speech  and  expression;  to  assemble  pec
 ably  and  without  arms;  to  form  associations
 or  unions;  to  move  freely  throughout  the
 territory  of  India;  to  reside  and  se

 ‘any  part  of  the  territory  of  India;  to
 hold  and  dispose  of  property.
 most  sacroscant  for  Shri  Piloo
 Then,  it  says  :

 “(g)  to  practise  any  professioi
 carry  on  any  occupation,  trade  or
 What  is  this  right  to  acquire,
 dispose  of  property?  When
 on  a  pedestal  so  high,  what  wouk
 right  more  sacrosanct?  Even
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 unlimited.  property,  is  acquired  by  explo.
 tation.  of  ‘the  people,  even  if  property  is
 disposed  of  in  the  most  clandestine  manner
 at  the  cost  of  the  people,  is  this  right  very
 sacrosanct?

 SHRI  PILOO  MODY  :  Unkss
 the  -hon.  ‘Member  =  is.  trying
 to  make  _—  political  propaganda,
 which  he  is  entitled  to  do  and  to  which

 {  have  no  objection,  |  would  say,  if  he  is
 trying  to  argue  the  legal  point,  that  none
 of  what  he  has  said  has  ever  been  mentioned
 by  me  either  in  this  speech  of  mine  or  in
 any  other  speech.  The  obsession  with
 property  scams  to  be  a  matter  which  is
 in  his  head;  it  is  not  with  me.

 SHRI  VASANT  SATHE  :  He  said  that
 the  right  was  inherent.  1  would  like  to
 ask  him  what  he  means  when  he  =  says
 that  it  is  inherent......

 Mr.  CHAIRMAN  :  The  hon.  Member
 should  try  to  conclude

 FRI  VASANT  SATHE  :
 I  was  told  that  we  were
 to  get  12  minutes  each.  [  have  not
 spoken  even  for  8  minutes,  because  [  have
 heen  looking  at  the  clock  aff  the  time.
 If  you  want  me  to  stop,  shalt  do  so.  But
 this  is  really  unfair......

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU-
 RAMAIAH)  :  I  have  requested  the  Chiir
 ta  give  each  Member  pn  minutes.

 SHRI  VASANT  SATHE:  I  have
 spoken  only  five  minutes..,...

 Mr.  CHAIRMAN  :  He  has  taken  8
 minutes  already.

 SHRI  VASANT  SATHE  :  I  am  trying
 to  make  a  very  serious  point.

 SHRI  PILOO  MODY
 with  cheap  political  jibes.

 SHRI  VASANT  SATHE:  I  am  sub-
 mitting  that  there  is  nothing  inherent  in
 the  right  to  property.  The  right  to  property
 is  in  a  society.  When  you  live  in  society
 with  human  beings,  organised.  by  law,
 within  a  definite  territory,  you  acquire
 those  rights.  You  do  not  acquire  those
 rights  in  a  vacuum,  devoid  of  society  or
 social  content.:  Therefore,  this  right  to

 :  Very  serious

 practise  a  profession  or  to  ‘hold  property
 jou.  something  which  is  very  sacresanct

 ta  compared  with  ‘what
 we

 faite  Bie ctive.  Principles,  for’  instarige,  iti.  article
 3  Article  37  provides

 “The  provisions’  contamed  .in  this
 Part  shall  not-be  enforceable  by  any
 COUP.

 That  is  the  only  crime  which  this  article  has
 committed,  and,  therefore,  the  people  do
 not  get  protection.  And  it  further  says  :

 «.,,.but  the  principles  therein  laid  down
 are  nevertheless  fundamental  in  the
 governance  of  the  country  and  it  shall
 be  the  duty  of  the  State  to  apply  these
 principles  in  mgking  laws.”,

 SHRI  PILOO  MODY  :  That  is  executive
 action.

 SHRI  VASANT  SATHE  :  When  the  State
 tries  to  make  taws,  what  does  it  make
 those  laws  for?  In  article  38  we  find  that  :

 “The  State  shall  strive  to  promote  the
 welfare  of  the  people  by  securing  and
 protecting  as  effectively  as  it  may
 a  social  order  in  which  justice,  social.
 economic  and  political,  shall  inform
 जी.  the  institutions  of  the  national
 life.”

 And  with  what  objective?  We  find  in
 uruicle  39  that  :

 “The  State  shall,  in  particular,  direct
 its  policy  towards  securing-—

 (a)  that  the  citizens,  men  and  women
 equally,  have  the  right  to  an  adequine
 means  of  livelihood:”

 Is  this  more  fundamental  or  is  the  right
 te  acquire  property  at  the  cost  of  the  rest
 of  society  more  fundamental?  Tho  article
 further  says  :

 “(b)  that  the  ownership  and  contral  of
 the  material  resources  of  the  com-
 munity  are  so  distribyted  as  best  to
 subserve  the  common  good.”.

 So,  what  is  more  fundamental?

 When  the  State  tries  to  do  something  and
 to  make  laws  to  achieve  this  objective,
 what  happens?  What  has  been  happening
 actually?  ‘Since  whon  has  this  crisis  come
 about?  It  has  come  about  since  the  ver-
 dict  on  the  Golaknath  case.

 SHRI  PILOO  MODY  :  Before  that
 everybody  had“fuod  in  fis  stomach
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 SHRI  VASANTF  SATHE:  Till  then,  Govern-
 ment  were  not  trying  to  depart  or  break.
 away  from  the  convention.  But  since  the
 Golaknath  case  verdict,  the  settled  law  was
 unsettled  by  8  majority  of  one  vote  against
 six  judges.

 Therefore,  consider  this  point.  Consis-
 tently  thereafter,  after  the  Golak  Nath

 devision,  for  all  these  yoars  every  progres-
 sive  measure  taken  by  Government  has  been
 eutralised  and  negatived  by  the  Judges
 of  the  Supreme  Court.  What  was  their
 attitude?  What  was  their  approach  to
 even  the  provisions  of  the  Constitution,
 to  the  principles  of  the  Constitution,  to
 which  they  had  taken  an  oath  of  allegiance?

 Therefore,  I  would  like  to  submit  that
 as  far  as  this  trend  is  concerned,  al]  that
 is  aimed  at  is  that  these  two  wheels  of  the

 chariot,  the  judiciary  and  the  executive,  must
 along  with  the  legislature  move  together  in
 the  same  direction.  [f  ono  wheel  moves
 in  reversc,  the  chariot  cannot  move,  If
 you  are  to  do  anything  really  for  the  people
 of  this  country,  the  judiciary  must  be  in
 tune  with  and  in  harmony  with  the  Parlia-

 “ment.  That  is  the  objective.  All  that  has
 been  tricd  to  be  done  under  the  power  of
 the  President  in  a  most  constitutronal  manner
 is  to  keep  aside  these  who  are  not  in  har-
 mony  with  the  directive  principles,  objectives
 and  policy  of  the  Constitution  which  have
 to  be  implemented  if  at  all  you  want  to
 pull  the  people  of  this  country  out  of  the
 mire  of  poverty  with  the  help  of  laws
 made  by  us.

 सभापति  महोदय  :  मुझे  बाप  लोगों  से
 एक  चीज  निवेदन  करनी  है  !  जो  भी  माननीय
 सदस्य  काग्रेस  की  तरफ  से  बोलें  बह  थोड़ा
 थोड़ा  समय  लें  ।  यह  निर्णय  हुआ  है  कि
 कांग्रेस  मेम्बरों  को  दस-बारह  मिनट  दिये
 जायें  ।  इसलिये  बहू  लोग  उतना  ही  समय
 में।  जो  भी  लोग  ज्यादा  समय  लेंगे  वह  दूसरे
 सदस्यों का  समय  लेंगे  n  अपोजिशन की  तरफ  से
 अधिक  नाम  नहीं  है  ।  उधर  एक  माननीय
 सदस्य  को  ही  बोलना  है  ।  तीन  चार  सदस्य
 काँग्रेस की  तरफ  से  बोल  सकते  हैं।  इसलिये
 मेरा  अभ् रह  है  कि  अब  भी  उन  को  समाप्त
 करने  को  कहा  साथ  बहु  उसी  समय  बैठ
 जायें  ।
 D~#L9  LS8/73
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 महोदय,  हमारी  विरोधी  पार्टियों  को  एक
 बात  की  खुशी  होनी  चाहिए  कि  श्री  हेयले
 उनकी  किसी  पार्टी  में  आ  रहें  हैं  ।  विरोधी

 दल  वाले  इस  बात  पर  विचार  कर  लें  ।  भ्रमर

 उनको  अपनी  पार्टी  को  मजबूत  बनाना

 तो  वह  श्री  हैगड़े  को  भ्र पना  लें  ।  बह  झ्रापके

 लिये  वरदान  सिद्ध  हो  गये  हैं  ब  तो

 श्री  हैंड  ने  कह  दिया  है  कि  डेमोक्रेसी  की

 हत्या  हो  रही  है,  लोकतन्त्र  की  हत्या

 हो  रही  है,  और  शब  वह  राजनीति

 में  आना  चाहते  है|  इसलिये  हमारी
 विरोधी  पार्टियों  को  खुश  होना  चाहिये  ।

 कभी  कभी  यहा  लोग  कहते  है  कि  इस
 मामले  में  श्रीमती  इन्दिरा  गांधी  क्‍यों  नहीं
 जाती  ।  यह  एक  बड़ी  छोटी  सी  बात  थी

 मध्यवर्ती  चुनाव  के  बाद  हिन्दुस्तान  के  अन्दर

 विरोधी  सादिया  समाप्त  हो  गई,  उन  का

 कोई  विशेष  अस्तित्व  नही  रहा,  कही  पर

 भी  उनका  शासन  नहीं  रहा,  तो  यह  स्वा-

 भाबिक  बात  है  कि  उन  के  पुरन्दर  फर ट्रेशन
 दाये  ।  कही  कोई  बात  हो  जाये  लोग  खड़े

 होकर  तरह  तरह  की  बातें  कहने  लगते

 है  ।  आज  बार  ऐसोसिएशन  के  थोड़े  से

 बकील  मिल  कर  आवाज  उठा  रहे  है,  जैसे

 हिन्दुस्तान  की  सारी  बातों  का  ठेका  उन्होंने

 ही  ले  रक्खा  हो  ।  उसी  तरह  से  हेगड़े  साहब
 की  मीटिंग  हुई  t  वह  बम्बई  गये  शौर  चौपाटी
 पर  भाषण  दिया  ।  वहां  पर  काले  झंडों  से
 उनका  स्वागत  किया  गया।  यहां  पर  जो  कुछ
 हो  रहा  है  बह  बुद्धि  की  विलासिता  है  ४

 हम  केवल  तर्क  कर  रहे  हैं  ।  हम  केबल

 यह  बतलाना  चाहते  हैं  कि  हम  हर  बात
 को  लेकर  पार्लियामेंट  में  आयेंगे  ।  लेकिन

 यहां  पर  कोई  यह  कहने  के  लिये  तैयार  नहीं
 है  कि  संविधान  का  खण्डन  किस  तरह  से  सभा
 है  या  गवर्नमेंट  ने  जो  कदम  उठाया  है  वह
 संविधान  के  खिलाफ  है  ।  यहां  पर  न
 संविधान  की  हत्या  हो  रही  है  न
 किसी  और  की  हो  रही  है  ।  यहां  जो  भी
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 लीं  है क  ग्  शाना]

 थे.
 भोर  वह  हेगड़े  साहब  के  भाने  की  बजह

 ह्त्या  की  दांत  ती  सोंग  भूल  गये;  श्री  मोहन
 कुमारमंगलम  का  नाम  लें  कर  फिलासफी
 की  बात  करने  समे  ।  हिन्दुस्तान  के  अन्दर
 प्रचार  करने  की  दृष्टि  से  उनकी  भाषा  को
 लेकर  कहने  लगे  कि  उन्होंने  कह  दिया  कि

 हम  ऐसी  फिलासफो  चाहते  है  या  ऐसा  दृष्टि-
 कोण  चाहते  है  ।

 ली  मोहन  कुमारमंगलम  ने  अपनी  स्पीड
 में  फिलासफी  की  बात  नहीं  कही  ।  उन्होंने
 कहा  कि  संविधान  जनता  के  लिए  है,  जनता
 संविधान  के  लिए  नहीं  हैं  ।  संविधान  कोई
 जिन्दा  लाश  नहीं  है,  बल्कि  यह  एक  दस्ता-
 बेज  है,  जिसमें  बदलते  हुए  जमाने  के  मुताबिक,
 जनता  की  प्रावश्यकताभों,  इच्छाप्नों  शीर
 आकांक्षाओं  को  पूरा  करते  के  लिए,  परिवर्तन
 किया  जा  सकता  है  t  पिछले  चुनाव  के  समय

 हम  ने  देश  की  जनता  को  कहा  था  कि  हम
 नीतियों  को  भागे  बिटाना  चाहते  है,  जिन  से

 हम  देश  में  परिवर्तन  ला  सकें  और  लोगों
 की  स्थिति  में  सुधार  कर  सकें  ।  जनता  ने

 हमारी  बात  पर  विश्वास  कर  के  हमारे  दल
 की  भारी  कैडेट  दिया  |  श्री  मोहन  कुमार-
 मौसम  नें  कोई  नई  फिलासफी  हमारे  सामने

 नहीं  रखी  है  t  वह  भी  कांग्रेस  के  चुनाव
 घोषणापत्र  के  आधार  पर  चुनाव  लड़  कर

 यहां  भाये  हैं  ।  लेकिन  कुछ  बुद्धिजीवियों,
 पूंजीपतियों  कौर  राजनीतिक  दलों  ने,  जो
 देश  में  एक  नया  समाज  बनाने  में  रुकावट

 पैदा  करना  चाहते  हैं,  श्री  मोहन  कुमार-
 मंगलम  की  बात  को  पकड़  कर  बह  प्यार

 करना  शुरू  कर  दिया  है  कि  संविधान  कीं

 हत्या  की  गई  है  q

 wa  तक  हम  ने  हेगड़े  साहब  को  नहीं  सुना
 था।  लेकिन  इस्तीफा  देने  के  बाद  उन्होंने
 जो  भाषण  दिये  हैं,  उन  से  मालूम  हो  गया

 है  कि  वह  कितने  पानी  में  हैँ।  सरवर  वह

 रह  जाते हैं,  तो  हम  समझते  कि  बहू  बहुत
 -  गहरे  आदमी  होंगे  ।  लेकिन  सुप्रीम  कोर्ट  से

 बोहर  जल  ही  बह  बिचला  उठे  है
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 से  बड़े  शक्तिशाली  हो  जानेंगे  ।

 कल  एक  सभा  में  क्रि  मोरारजी  देसाई
 में  कहा  कि  लोगों  को  मौजूदा  सरकारे  को
 झोबरध्ात  कर  देता  चाहिए  ।  उन्होंने यह
 नहीं  कहां  कि  शरीफ  जस्टिस  का  एपाइंटमेंट
 गलत  हुआ  है  q  विरोधी  दलों  को  तो  लोगों
 में  संतोष  पैदा  करने  के  लिए  कोई  बहाना
 मिलना  चाहिए.  |  हुम  ने  प्रिवी  पर्स  खत्म  कर
 दिये  ।  बंगलादेश  के  मामले  में.  भी  हमें
 सफलता  मिली  i  wa  हम  ने  फूंडग्रेन्ज  के.
 व्यापार  को  पने  हाथ  में  ले  लिया  हैं  ।
 जब  जनता  में  इस  सरकार  की  नीतियों
 के  बारे  में  विश्वास  पैदा  होने  लगा,  तो

 बुद्धिजीवियों  शौर  कुछ  राजनैतिक  दलों  ने
 जनता  में  संतोष  पैदा  करने  के  लिये  शिव
 जस्टिस की  नियुक्ति  का  प्रशन  खड़ा  कर
 दिया  &  लोग  कहते  है  कि  ह. ल  मोहन

 कुमा  मंगलम  को  फिलासफी  चलेगी  1

 जैसा  कि  मैंने  कहा  है,  श्री  मोहन  कुमार-
 मंगलम  की  कोई  फिलासफी  नहीं  है  सारी
 फिलासफी  संविधान  में  है  ।  कांस्टीट्यूशनल
 इज  दि  लिविंग  देव  प्राण  दि  बवर्नेसेंट  ।  हम
 संविधान  को  जनता  की  इच्छाओं और
 श्राकांक्ाओं  के  प्रारूप:  बदलता  चाहते हैं  !

 र  उसको  बदलना होगा  t  are  हमारे
 देश  में  शोषण  करने  वाले  एक  झोर  हैं  शौर
 शोषित  वर्ग  दूसरी  झोर  है।  भालकर  वकील

 भी  किस  वर्ग  में  है  ?  एक  जमाने में  याँज्रीजी
 ने  बिलों  के  बार ेमें  कहा  था  कि  जीत  में

 मूल्यों  को  चलता  चाहिए,  बोलों  को  भी

 इतनी  ज्यादा  फीस  महीं  लेनी  चाहिए?

 हमें  जनता  को  शोषण  शौर  पूंजीवाद ते  बचाना
 है  भौर  उसके लिए  संविधान कौर  कानून  में
 परिवहन  sag

 aft  मोहन  कुमारमंगलम  ने  स्पष्ट  दों
 में  यह  कहां  है  कि  जब  देश  आनि.  बढ़ता
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 है  कौर  जनता  की  इच्छा यें  और  शाकों-
 काने  उभरती  हैं,  तो  उन  के  अनुसार
 संविधान  भी  बदलता  है  हम  सब  संविधान
 के  प्रति  वफादार  हुँ।  प्राचीन  फिलासफी
 जया  है  ?  संविधान  ही  फिलासफी  है  t

 हमारा  संविधान  एक  कान्तिकारी  दस्तावेज

 डे।

 जैसा  कि  मैंने  कहा  है,  विरोधी  दखो  ने

 इस  प्रश्न  पर  बात  का  बतंगड़  बना  दिया  है  t
 कल  एक  सभा  में  श्री  मोरारजी  देसाई  ने
 भाषण  दिया  :

 “He  asked  the  audience  to  resolve  to
 overthrow  the  Government.”

 वहां  श्री  वाजपेयी  ने  भी  भाषण  दिया  |
 “Shri  Atal  Bihari  Vajpayee.  the  Jan

 Sangh  leader,  urged  Chief  Justice
 A.N.  Ray  to  resign  on  his  own,  or
 else  ‘we  will  be  forex  to  make  him
 quit’.”

 मालूम  नहीं  कि  श्री  वाजपेयी  जस्टिस  रे

 के  सामने  सत्याग्रह  करेंगे  ।  जब  इन  राजनैतिक
 दलों  ने  देखा  कि  वे  गरीब  और  मजदूरों
 के  सामने  नही  जा  सकते  हैँ,  तो  उन्होंने  सोचा
 कि  इस  प्रश्न  को  लेकर  जनता  में  अ्रसंतोष
 पैदा  करो  ।  आपने  देखा  है  कि  जनता  ने

 इन  लोगों  का  समर्थन  नहीं  किया  है।  लोगों
 ने  जस्टिस  शैलेट  को  काले  झंडे  दिखाये  है  1

 अन्त  में  में  यह  कहना  चाहता  हूँ  कि

 हमारी  केवल  एक  फिलासफी  है  और  वह
 संविधान  की  फिलासफी  है  ।  भारतीय
 संविधान  ही  हमारा  दर्शन  है,  हमारा  भागें-
 दर्शन  है,  उस  के  अनुसार  हम  चलना  चाहते
 है  और  हम  मे  उसकी  शपथ  ली  है  ।  श्री

 सोहन  कुमारमंगलम  ने  भी  उसी  संविधान
 की  समय  ली  है  1  में  समझता  हूं  कि  विरोधी
 दसों  की  झोर  से  जो  भाषण  हुए  हैं,  वे  दोस्ती

 हम्ट्रेस्ट्स  के  समर्थन  में  किये  भये  है  ।

 SHRI  P.G.  MAVALANKAR  (Ahmedabad);
 डि,  after  having  heard  the  Minister  of  Steel
 aad  Mines  day  before  yesterday,  we,  the
 members  of  this  House  have  begun  ५0  wonder

 “whether  any  gurpose  would  be  served  by
 our  remtising  in  this  House,  and,  secing
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 that  the  way  he  wants  this  country  to  go  is
 the  way  towards  totalitarianism,  whether
 even  the  Lok  Sabha  would  be  a  completely
 committed  body  with  one  suitable  voice
 in  conformity  with  the  voice  of  the  Govern-
 ment.  All  the  same  the  happy  situation
 is,  that  there  are  still  opposing  points  of
 view  being  expressed  on  the  floor  of  the
 House  and  outside  and  therefore,  while
 fortunately  time  is  still  on  our  side,  we
 should  to  it  that  demociatic  institu-
 tions  and  values  are  protected,  may,  en-
 hanced.  Now,  I  freely  concede  that  while
 discussing  this  vital  matter,  we  cannot  take
 extreme  positions,  for  the  truth  of  the  matter
 lies  sumewhere  in  between.  On  which
 side  of  the  extreme  this  particular  truth  hes
 ts  of  course,  the  real  question.  And,
 this  is  a  question  which  is  both  debatable
 and  undoubtedly  controversial.

 वा  is  not  without  singnificance  thai  the
 Government's  defence  two  days  ago  was
 constructed  by  the  Minister  of  Steet  and,
 Mines,  and  not  by  my  friend  Mr.  Gokhale
 who  }  would  think  as  Minister  of  Law
 and  Justice  should  have  intervened  in  the
 debate  on  the  first  day  itself.  It  is  interes-
 ting  and  even  suggestive  that  the  first  defence
 should  have  come  to  us  from  Mr.  Mohan
 Kumaramangalam.  The  whole  House
 knows  what  his  social  philosophy  is  and  to
 which  kind  of  social  philosophy  he  is  come
 mitte  throughout  his  life.  He  now  wants
 to  extend  that  philosophy  to  other  major
 organs  of  the  Government  like  the  judiciary.
 The  tragedy  of  the  situation  is  that  the
 minister  in  his  steel  frame-work  mentality
 has  tried  to  undermine  the  independence
 of  the  judiciary.  His  speech  undoubtedly
 was  a  brillant  performance.  He  so  very
 easily  converted  all  the  Congress  MPs  to
 his  own  pasticular  tigsd  philosophy.  But,
 i  ask  the  Congress  members;  Do  they
 honesily  one  and  all  subscribe  to  the  Lind  of
 communistic  and  rigid  philosophy  to  which
 he  was  refcrring?  VW  they  do  not,  then
 why  should  they  not  come  forward  ia  the
 open  and  say  that  they  do  not  agree  ith
 the  kind  of  sovial  philosophy  to  which  the
 Minister  was  referring?

 As  I  said  a  litthe  while  ago,  the  Minister
 of  Steel  and  Mines  did  undoubtedly  make
 a  brilliant  performance.  We  all  admire
 his  erudition,  his  debating  skill  and  he  had.
 of  course,  alt  the  time  at  his  disposal.
 He  presented  his  case  as  shrewdly  as  an
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 advocate  of  his  calibre  would  do.  He
 spotlighted  the  facts  which  suited  him,
 and  he  highlighted  the  questions  which  fitted
 his  plea,  without,  of  course,  bothering
 whether  what  he  was  illustrating  and  quoting
 was  the  complete  picture  and  whether  all
 this  was  in  the  full  context  of  the  relevant
 issues  and  questions  involved.

 He  quoted  the  precedents  an  nounce-
 ments  of  events  and  persons  USA,
 UK,  Australia  and  Canada,  But  he  dare
 not  quote  from  any  country  whose  social
 Philosophy  he  has  been  so  steadfastly  hol-
 ding  to  and  preaching  everywhere.  Even
 there  he  quoted  them  only  partially  because
 he  wanted  to  quote  only  that  which  will
 suit  his  plea.  So,  he  did  not  quote  or  tell
 the  House  that  in  those  countries,  USA,
 UK,  Australia  and  Canada  there  is  demo-
 cracy  and  people  continually  resort  to  the
 various  democratic  processes  that  obtain
 in  those  countries.  He  never  mentioned
 that  these  countries  have  a  responsible  and
 responsive  exectuive,  something  which  is
 totally  absent  in  India  today.  He  never
 mentioned  that  in  those  four  countries,
 in  these  four  democracies,  there  is  a  strong
 opposition.  He  never  mentioned  that  those
 countries  have  a  robustly  independent  judi-
 ciary,  He  never  mentioned  that  those
 countries  have  a  free  press  with  an  unending
 free  flow  of  news  and  views.  He  never
 mentioned  that  those  countries  have  inde-
 pendent  radio  and  television  network  which
 are  free  to  criticise  the  government.  He
 never  mentioned  that  those  four  demo-
 cracies  have  vigorous  wniversities  where
 habits  of  critical  thinking  are  developed.
 He  also  never  mentioned  that  those  countr-
 ies  have  an  informed,  intelligent  and  en-
 lightened  public  opinion.  Over  and  above
 all  this,  the  constitutions  of  these  four
 countries  have  various  built-in  safeguards
 and  safety  valves  and  they  have  adopted
 the  system  of  checks  and  balances.  Be-
 cause  of  all  these  things,  even  if  they  make
 a  visibly  or  an  apparently  political  appoint-
 ment,  that  political  appointment  cannot
 be  anything  but  independent  because  once
 @  jodge  is  installed  in  his  place,  he  has  to
 function  as  an  independent  judge,  since  he
 knows  that  all  these  factors  and  agencies
 to  which  I  have  made  8  reference  will
 revolt  against  him  if  he  gave  justice in  favour,
 of  the  Government.
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 Now,  I  ask  the  Minister  of  Mines  :  Are
 these  factors  available  in  this  country?
 If  they  were,  then  if  the  Minister  had  ssid
 “let  us  appoint  some  people  of  our  liking”,
 I  would  have  said  “all  right”  because
 the  other  factors  were  bound  to  prevent
 the  persons  so  appointed  from  acting  in
 en  arbitrary  way.  But,  in  the  absence
 of  these  factors  in  India  we  should  not  allow
 this,

 Sir,  let  there  be  no  mistake  about  it—
 this  is  a  frontal  attack  by  the  executive  on
 the  free  processes  of  the  judiciary.  The
 Government's  action  is  sudden  and  swift
 both  in  style  and  substance.  It  is  nothing
 else  but  the  result  of  secret  scheming  by  the
 small  caucus  who  have  scant  respect  for
 democracy  and  democratic  institutions.
 It  is  a  calculated  and  clever  move  to  under-
 mine  the  independence  of  the  judiciary.
 The  cavaliar  and  dramatic  fashion  in  which
 the  Government  have  acted  so  suddenly
 has  caused  concern  and  consternation
 not  only  in  this  House  but  throughout  the
 country,

 The  issucs  involved  are  fundamental  and
 basic.  They  are  issues  of  far-reaching  signi-
 ficance.  Therefore,  I  feel  that  Government's
 action  is  without  wisdom  and  without  pro-
 Ppricty.  It  will  certainly  undermine  the
 whole  edifice  of  parliamentary  democracy
 and  it  will  bring  a  democratic  constitution into  great  disrepute.

 As  many  hon.  Members,  patticularly
 on  this  side  of  the  House,  have  said,  we
 are  not  discussing  individual  personalities.
 We  have  nothing  against  the  person  of  a
 Judge  as  such.  I  for  one  want  to  adopt
 an  impersonal  approach  to  the  whole  pro-
 blem.  We  are  discussing  policy  questions
 because  democratic  values  are  at  issue.

 The  principle  of  seniority  s  not  sacrosanct
 or  sacred.  But  why  this  sudden  realisation
 of  the  good  in  the  Law  Commission’s  re-
 commendation  after  5  long  years?

 I  ask  the  Minister  of  Law  and  Justico—
 I  hope,  he  will  reply  to  it—why  was  the
 country,  the  Parliament  and,  more

 the  highest  judiciary  itself

 such  a  step  of  supersession?  And,  Sir,
 to  supersede  not  one  but  three  Judges
 against  whom  there  can  be  no  objection
 except,  of  course,  that  they  were  terribly
 independent  and  upright  Judges  and  men
 of  honour.  Their  resignations  have  proved
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 their  self-respecting  nature  and  selfless
 attitude.  The  whole  nation  salutes  to
 them  for  that.

 Much  has  been  said  about  Judges  and
 social]  changes.  It  is  known  all  over  the
 world,  whether  they  are  democracies  or
 any  other  type  of  Governments,  that  Judges
 are  conservative  by  nature.  It  is  their  fun-
 ction  to  conserve  law  and  order.  They
 are  bound  to  be  conservative.  But  when
 you  make  a  judicial  appointment  ,what
 about  Judges’  own  philosophy?  How  can
 you  divorce  it  totally  from  his  thinking,
 acting  and  deciding?  It  is  true,  of  course,
 that  Judges  must  not  hamper  progress  in
 the  country.  The  people's  wishes,  Parlia-
 ment’s  resolutions  and  enactments,  must
 be  respected.  But  let  us  not  forget  that
 peoples  and  Parliaments  are  not  perfect
 aod  not  infallible  and  they  are  liable  to
 doing  unjust  and  undemocratic  things.

 So,  the  Judges  being  fiercely  independent
 and  devoid  of  any  party  and  factional
 Politics,  decide  on  merits  of  the  case,  on
 the  basis  of  the  letter  and  the  spirit  of  the
 Constitution,  It  is  only  in  this  sense  that
 Judges  can  be  “committed”,  that  is,  Judges
 who  are  “committed”  to  the  principles  of
 Constitution,  to  the  letter  and  spirit  of  the
 Constitution.  But  when  the  Government
 says  that  they  want  Judges  of  a  different
 type,  “committed”  Judges  as  the  slogan
 goes,  they  want  “committed”  Judges  mean-
 ing  conformist  Judges  who  conform  to
 Government's  point  of  view.  They  want
 “yes—men”  who  will  be  “‘yes-men”  to
 whatever  Government  want  to  suggest
 and  act.  Therefore,  I  say,  this  is  a  concept
 and  style  and  activity  which  is  wholly  out
 ef  tune  with  democratic  theory  and  practice.

 The  fathers  of  our  Constitution  laboured
 hard  to  build  up  an  independent  judiciary.
 In  the  last  25  years,  this  bastion  of  freedom
 and  the  fundamental  rights  of  the  people
 remained,  more  or  less  in  tact
 and  beyond  reproach.  But  now  that  glo-
 rious  edifice  and  all  the  accompanying
 vital  conventions  and  traditions  have  been
 allowed  to  crumble  down  and  collapse.
 The  people’s  faith  and  confidence  in  the
 independence  of  judiciary  has  been  shattered
 ‘by  the  Government  action—I  underline
 the  words  ‘faith’  and  ‘confidence’.  The
 people's  confidence  has  been  shattered  and
 they  have  been  disturbed.  Therefore,  I
 feol,  this  damage  has  been  beyond  repair.
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 You,  Mr.  Chairman,  will  sec  that  the
 reaction  in  the  whole  country  is  spotnaneous,
 sharp,  swift  and  sure,  whether  it  be  in  Delhi
 or  Bombay  or  Ahmedabad  or  elsewhere.
 This  is  some  consolation  that  our  people
 outside  are  awake  to  the  democratic  ideals
 and  values.  This  political  sabotaging  by
 the  ruling  party  has  shaken  the  judicial
 institution  and  our  Constitution  to  their
 foundations.  The  Government  have  in-
 jected  and  introduced  politics  into  judiciary.

 Why  did  the  Government  do  this  at  the
 time  they  did?  The  timing  of  the  Govern-
 ment  action  is  important.  It  is  so  soon
 after  the  recent  historic  judgment  on  Funda-
 mental  Rights  wherein  three  superseded
 Judges  gave  opinions  against  the  Govern-
 ment.  That  has  aggravated  the  people's
 suspicion,  In  matters,  judicial  and  funda-
 mental,  not  only  must  you  be  clear  clean
 and  fair,  but  you  must  also  continuously
 appear  to  be  so  without  really  shattering
 the  people's  faith  and  connfidence.  That
 really  sustains  the  people's  confidence
 about  the  independece  and  impartiality
 of  Judges  and  justice.

 Moreover,  this  ix  a  case  where  there
 has  been  inflicted  a  penalty  on  free  opinions
 of  the  jndividuals.  Democracy  should  value
 free  opinion,  A  free  opinion  is  always
 a  different  opinion.  It  can  oftea  be  an
 awkward  and  inconvenient  opinion,  There-
 fore,  I  am  infinitely  sorry  and  disturbed
 that  this  Government  should  have  done  all
 this  extra-ordinary  and  extra-constitutional
 tflanoeuvring.  The  pity  of  it  is  that  they
 are  using  democratic  framework  and  letter
 to  destroy  democratic  freedoms  and  spirit
 of  Constitution.  This  is  the  great  tragedy.
 This  reminds  us  of  what  Hitler  did  in  Ger-
 many  during  the  early  thirties  of  this  century.
 T  hope  .we  do  not  want  these  things  to  happer
 in  this  country.

 SHRI  B.  R.  SHUKLA  (Bahraich)  :
 Much  eloquence  has  been  mis-directed,  mis-
 spent,  and  has  produced  only  more  heat
 and  little  light.  The  real  questions  are,
 firstly,  whether  the  appointment  of  the
 Chief  Justice  of  India  and  the  consequent
 gupersession  of  the  three  judges  of  the  Sup-
 reme  Court  is  Constitutional  and  valid,
 and,  secondly,  if  it  is  Constitutional  and
 valid,  whether  it  is  an  act  of  gross  impro-
 priety  on  the  part  of  the  Government  which
 is  responsible  for  such  appointment
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 and,  thirdly,  whether,  even  in  spite  of  the
 so-called  improper  act  of  supersession,
 democracy  has  been
 appointment.
 to  which  we  should  address  ourselves.

 Mr.  Shyamnandan  Mishra  and  Mr.
 Frank  Anthony  have  said  that  it  is  not  in
 accordance  with  the  Constitutional  pro-
 visions,  Mr,  Shyamnandan  Mishra  says
 that  he  is  not  a  great  Constitutionalist.
 But  so  far  as  Mr.  Frank  Anthony  is  con-
 cerned,  he  is  a  senior  advocate  of  Supreme
 Court  and  we  wanted  that  his  statement  on
 this  point  should  be  accurate  in  law.  Arti-
 cle  24  read  with  article  26  nowhere  lays
 down  any  procedure  of  consultation  for  the
 appointment  of  Chief  Justice  of  India.
 When  this  matter  was  brought  before  the
 Constituent  Assembly,  Mr,  Ananthasayanam
 Ayyangar  said:

 “The  important  amendments  that
 have  been  made  relate  to  the  necessity
 for  the  President  consulting  the  judges
 of  the  High  Courts  in  the  States.  Con-
 sultation  with  the  Chief  Justice  is  neces-
 sary  for  making  appointments  of  pursne
 judges  of  the  Supreme  Court.  So  far
 as  Chief  Justice  himself  is  concerned,
 there  is  no  higher  judicial  authority  who
 may  be  consulted  tne

 SHR]  SHYAMNANDAN  MISHRA  :
 Js  Mr.  Ayyangar  an  authority?  My
 humility  should  not  be  equated  with  igno-
 rance,

 SHRI  B  R.  SHUKLA  :  |  do  not  say  that
 he  is  an  authority.  Sunce  you  respect  his
 opinion,  4  quoted  him.

 There  is  another  judicial  decision  of  the
 Supreme  Court  reported  in  ‘1966,  All  India
 Reporter,  Supreme  Court,  page  1987,
 in  which  it  has  been  laid  down  that  the
 President,  when  he  is  constitutionally  obliged
 to  consult  anybody,  must  consult  only
 that  peg@2  and  nobody  else.  If  he  is
 required:  ०  consult  *A’,  and  if  he  consults
 ‘A’  and  also  ‘B’  and  शट,  then  the  whole
 decision  is  vitiated.  Now  the  position  is,
 avhen  under  the  Constitution  there  is  no
 obligation  to  consult  anybody,  then  as  the
 Constitutional  Head  of  the  Union  of  India
 he  has  to  act  on  the  advice  tendered  by  the
 Cabinet  and  that  Cabinet  is  headed  by  the
 Prime  Minister.  The  Prime  Minister
 advised  him  to  appoint  Mr.  Justice  A,  N.
 Ray  as  the  Chief  Justice  of  India.

 Chief  Justicn  af  Indie  (pity

 Now,  you  can  attack  the  appointment
 Rot  on  the  Constitutional  grounds  bul  ea
 the  ground  of  political  propriety.  The
 question  is,  what  is  the  political  improp-
 riety  involved  in  this,  Till  the  other  day,
 Mr.  Justice  A.  N.  Ray  was  a  suitable  person
 because  he  was  duly  appointed  as  the  pulsne
 judge  of  the  Supreme  Court.  Al  other
 judges  who  are  members  of  the  Supreme
 Court  are  also  good  judges.  If  they  are
 good  judges  uptill  now,  da  you  mean  to
 say  that  the  moment  Mr.  Justice  A.  N.  Ray
 has  been  appointed  or  elevated  from  the
 position  of  a  puisne  judge  to  the  position
 of  Chief  Justice  of  India,  he  would  sell  his
 conscience,  he  would  become  a  docile
 man  and  he  would  simply  act  as  an  instru-
 ment  and  tool  in  the  hands  of  the  present
 Government?
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 SHRI  ATAL  BIHARI  VAJPAYEE  ;
 This  is  what  Mr.  Kumaramangalam  wants.

 SHRI  B.  R.  SHUKLA  :  It  means  that
 all  these  Judges,  headed  by  Mr.  Justice
 A.N.  Ray,  have  been  good  and  hounour-
 able  Judges,  men  of  integrity  and  no  re-
 flection  has  been  sought  to  be  cast  on  thier
 integrity  except  by  an  oblique  reference
 by  Mr.  Vajpayee  when  he  said  that  Justice
 Ray  was  responsible  for  deciding  a  casein
 favour  of  Mundhra.  If  all  these  Judges
 continue  in  future  to  decide  cases  coming
 before  the  Supreme  Court,  then,  do  you
 mean  to  say  that  all  those  cases  in  which
 Justice  Ray  would  be  sitting  as  the  Chief
 Justice  or  he  would  be  constituting  a  Bench,
 those  decisions  would  be  influenced  by  the
 Government?  Such  a  short-sighted  view
 of  the  calibre  and  character  of  our  Judges
 is  wholly  unwarranted  and  you  should
 not  attack  their  integrity  in  this  unwarran-
 ted  fashion.  Therefore,  my  submission  is
 that  our  democracy  is  not  in  danger  because

 of  this  appointment  then  comes  the  question
 of  convention.  What  is  the  convention?
 Now,  the  mere  fact  that  certain  Senior
 Judges  of  the  Supreme  Court  were  appointed
 also  as  Chief  Justices  in  the  past  was  merely
 a  coincidence.  They  were  good,  fionest
 and  able  Judges  and  they  were  sanior  also
 and,  therefore,  the  settiority  was  not  yet  2
 condition  prescedent  for  their  appointment.
 It  was  just  a  coincidence  and  if  seniority
 is  accepted  as  a  rigid  criterioa  for  appoint-
 ment  of  the  Chief  Justice,  it  moans  that  the
 President  and  the  Goverament  have  ab-
 solutely  no  say  and  no  discretion  in  the



 265  Appointment  of  |  VAISAKHA  14,  4895  (SAKA)  Chief  Justice  of  India  (Dis.)  266

 matter  and  that  would  be  introducing  a
 Hew  clause,  a  new  provision  in  the  Consti-
 tution  which  is  not  there  for  the  time
 being,

 Third  thing—about  committed  Judiciary.
 Now,  much  has  been  said  about  committed
 judiciary.  Mr.  |  Kumaramangalam  has,
 in  his  speech,  nowhere  said  that  committed
 judiciary  means  conformance  adccording  to
 the  pattern  of  the  communistic  regime  as
 prevalent  in  Russia.  So,  the  word  *com-
 mitted’  means  that  we  are  not  a  ‘Sthita
 Pragnya’  or  ‘Paramahamsa’  within  the
 meaning  of  Gita.  Everybody  is  committed.
 Mr.  Vaipayee  is  committed  to  one  concept
 or  the  other.  Here,  we  are  committed  to
 a  different  concept  of  social  philosophy.
 Mr.  Frank  Anthony  is  committed  to  a
 different  concept  of  philosophy.  He  said
 —~Mr,  Vajpayee  was  not  here  then—that
 an  impartial  judiciary  was  the  creation  of
 the  Britishers,  and  that  this  is  for  the  first
 time  we  are  meddling  with  it.  I  want  to
 remind  him  of  the  history  of  Lord  Bacon
 in  England,  who  was  removed  for  acts  of
 corruption  and  nepotism.  Therefore,
 corrupt  Judges  have  been  found  everywhere
 in  the  world.

 Now,  what  will  happen  if  an  eminent
 advocate  of  the  Supreme  Court  like  Mr.
 Frank  Anthony  is  elevated  to  the  Bench
 of  the  Supreme  Court...

 SHRI  B.  P.  MAURYA  :  No,  No
 SHRI  BL.  R.  SHUKLA  :  ....and  Mr.

 Mohan  Kumaramangalam  is  also  elevated
 to  the  Bench  of  the  Supreme  Court.  I
 am  sure  that  as  they  have  different  sets  of
 values  and  philosophies,  they  will  create
 a  deadlock.

 So,  commitment  means  commitment  to
 the  social  and  directive  priaciples  of  the
 Constitution  and  anybody  who,  by  his  legal
 quibbling  and  constitutional  hair-splitting,
 wants  to  retard  the  progress  of  the  country
 and  proves  a  hurdle  in  the  implementation
 of  the  aspirations  and  urges  of  the  people,
 he  would  have  to  be  removed  and  only  in
 this  context,  we  have  to  understand  the
 word  ‘committed  judiciary’.

 Mr,  Piloo  Mody  only  is  only  trying  to
 teap  the  harvest  of  discontent.  He  is  col-
 focting  in  his  small  basket  rotton  and  rejec-
 ted  eggs.  But  let  me  assure  him  that  not
 only  thousands  and  lakhs  of

 people  but  crores  of  people  are  behind  the
 Prime  Minister  and  her  party.  They  want
 that  directive  principles  should  be  impte-
 mented.  A  few  hundred  lawyers  under
 the  misguided  leadership  are  only  creating
 a  fuss  and  a  furore  If  there  had  been  any
 doubts  in  the  mind  of  the  uninformed  people
 regarding  the  supersession  of  Mr.  Hegde
 and  his  colleagues.  those  doubts  stand
 dispelled  by  the  statement  of  Mr.  Hegde
 which  he  gave  in  his  Press  Conference.
 In  his  statement  he  has  proved  that  the
 moment  he  has  put  off  his  judicial  robe
 he  has  put  on  the  readymade  garment  of
 a  politician  provided  by  reactionary  parties
 like  the  Swatantra  and  others.

 SHRI  KARTIK  ORAON  (Lohardaga):
 Much  water  has  flowed  down  the  stream
 and  all  types  of  arguments  and  counter-
 arguments  have  becn  put  forth  regarding
 the  supersession  of  the  judges.  Jt  is  not  the
 sole  case  of  supersession  in  this  country,
 there  are  numerous  cases  of  supersession
 which  hase  gone  on;  but  they  have  ail
 gone  unbeard,  unwept  and  unsung.  No-
 body  has  bothered  about  them.  Not  even
 the  Opposition  has  brought  forward  any
 such  case  of  supersession.”  But  why  is
 there  so  much  of  mud-slinging  and  so  much
 of  subrerattling  about  the  supersession  of
 the  judges?  Whether  it  is  supersession  of
 a  clerk  or  of  a  judge,  it  is  after  all  super-
 session;  it  is  just  the  same;  the  pain  is  the
 same,  I  don’t  personally  see  much  sense
 in  discussing  this  in  Parliament.  Of  course,
 Parliament  is  to  protect  every  individual,
 rich  or  poor,  high  or  low.  That  is  there.

 The  opposition  brought  out  the  plea
 that  the  Chief  Justice  should  be  appointed
 on  the  basis  of  semority.  If  at  all  this  is
 to  be  done,  then  the  seniormost  judge  should
 automatically  become  the  Chief  Justice.
 But  this  is  not  so.  We  have  the  provision
 under  Article  124  of  the  Constitution  where-
 by  the  President  has  got  to  appoint  the
 Chief  Justice.  The  tact  that  the  President
 has  been  authorised  to  make  the  appoint-
 ment  clearly  shows  that  he  has  got  the
 discretion  in  the  matter.  According  to  this
 Article,  in  the  matter  of  appointment  of
 Chief  Justice,  the  President  is  not  obliged
 to  make  consultations  with  the  Supreme
 Court  or  the  State  Government  or  the
 Executive.  Therefore,  I  have  failed  to
 understand  why  this  reasoning  is  brought
 forward.  My  point  is  only  this,  I  do
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 not  want  to  go  into  the  legality  or  illegality
 of  those  things.  What  is  supreme—whether
 the  wiif  of  the  people  or  the  Supreme  Court?

 SHRI  DINEN  BHATTACHARYYA:
 Shrimati  Indira  Gandhi.

 SHRI  KARTIK  ORAON  :  Yes,  every-
 body  wanted  to  be  Indira  Gandhi  but
 everyone  has  miserably  failed  to  capture
 the  imagination  of  the  people  or  the  will
 of  the  people  except  Shrimati  Indira  Gandhi.
 It  is  the  will  of  the  people  which  has  demons-
 trated  their  faith  in  her.  They  have  res-

 ded  under  the  dynamic  leadership  of
 Serial  Indira  Gandhi.  They  have  done

 it  by  the  massive  mandate  they  have  given
 for  our  patty  in  the  497  elections.  Will  of
 the  people  guides  the  destiny  of  the  nation.
 Will  of  the  people  is  the  law  of  the  land.
 Whoever  tries  to  ignore  that  will  of  the
 people  will  himself  be  destroyed.  That
 has  been  done.  Therefore,  let  us  not  argue
 about  this.  The  will  of  the  people  has  to
 guide  the  destiny  of  this  country,  When
 the  majority  of  the  people  want  that  things
 have  to  be  dgne  in  a  particulr  way,  then
 this  will  have  to  be  done  that  way,  and  there
 is  no  question  about  it.  Therefore,  I  think
 that  ware  just  beating  about  the  bush  and
 wasting  the  valuable  time  of  Parliament  by
 tatking  about  this  question  of  supersession
 of  judges,  this,  that  and  the  other.  But
 we  are  not  talking  about  the  poor  people
 of  our  country  who  are  dying  of  starvation.
 Why  are  we  not  talking  about  them?  Let
 us  be  realistic.  Today,  nobody  is  going
 to  ask  the  Opposition  parties  for  anything.
 The  people  of  this  country  are  not  going  to
 ask  this  party  and  this  Government  whether
 Karl  Marx  was  right  or  not,  but  they  are
 going  to  ask  them  to  provide  them  with
 food,  shelter  and  clothing,  medical  faci-
 lities  and  educational  facilities  and  so  on.
 Therefore,  there  is  a  tremendous  burden
 cast  on  the  Government.  So,  in  all  deci-
 sions  of  any  kind,  they  have  to  be  careful
 to  see  to  what  extent  it  is  in  fulfilment  of
 the  wishes  and  aspirations  of  the  people
 of  this  country,  and  if  they  take  any  decision
 in  the  light  of  this,  there  is  nothing  wrong
 about  it.

 Dr.  R.  M.  Jackson  has  defined  an  expe-
 rienced  judge  in  his  book.  The  Machinery  of
 Justice  in  England  (1953)  as  follows:  He
 was  the  secretary  to  the  Royal  Commission
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 Justices  of  Peace,  and  he  has  argued  in  his
 valuable  book  as  follows:

 =

 “tAn  experience  judge’  means  one
 who  is  well  used  to  trying  defendants,
 and  who  generally  spoaking,  makes  an
 excellent  job  of  that  side  of  his  duty.
 But  when  we  come  to  the  passing  of  the
 sentence,  our  ‘experionced  judge’  is
 experienced  merely  in  following  a  cus-
 tomary  measure,  and  his  experience
 does  not  extend  to  knowing  what
 happens  to  those  the  sentences,  Should
 we  describe  a  man  as  being  an  ‘experienced
 physician’  if  he  ordered  doses  of  medi-
 cine  and  never  enquired  what  result  they
 had  on  the  patient?

 This  Government  and  this  party  has  a
 tremendous  responsibility  to  meet  the
 requirements  of  the  people  of  this  country
 and,  therefore,  they  must  have  this  point
 in  their  mind  all  the  time.

 1  have  been  going  through  the  records
 of  all  the  Chief  Justices  of  our  country,  and
 have  found  that  in  most  of  the  cases,  just
 before  retiring,  they  have  passed  some  sort
 of  judgment  or  the  other  which  is  contrary
 to  the  will  of  the  people  or  the  aspirations
 of  the  people.  Take  for  instance,  the  case
 in  regard  to  the  supremacy  of  Parliameat,
 the  privy  purses  case,  the  case  of  nationa-
 lisation,  the  case  regarding  compensation
 for  property  and  so  on.  In  all  these,  all
 the  retiring  judges  have  gone  against  the
 will  of  the  people.  Only  one  judge,  namely
 Mr,  A.  N,  Ray  has  been  acting  almost  in
 consonance,  though  not  always,  because
 he  has  his  own  judgments  also,  with  the  will
 of  the  people.  We  have  to  take  note  of
 this,  and  therefore,  let  us  not  make  any
 fuss  about  these  things.

 Suppose  somebody  commits  the  offence
 of  reckless  driving  or  reckless  writing  and
 talking  or  somebody  gives  a  reckless  judg-
 ment....

 MR.  CHAIRMAN  :  Now,  the  hon,
 Member  should  try  to  conclude.

 SHRI  KARTIK  ORAON  :  Shri  Hegde,
 Shri  Grover  and  Shri  Shelat  have  boan  say-
 ing  that  there  has  been  damage  to  the  in-
 dependence  of  the  judiciary  and  the  cause
 of  democracy.  But  I  would  submit  that  they
 are  not  the  custodians  of  the  independence
 of  judiciary  and  the  cause  of  democracy.  If
 that  were  so,  if  there  had  been  that  farce
 of  correction,  then  there  Would  have  boen
 many  more  judges  who  would  have
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 come  forward  and  resigned.  But  nobody
 else  has  resigned.  What  have,  these  people
 who  have  been  superseded,  been  saying?
 Mr,  Hegde  said  that  he  would  like  to  be
 judged  by  the  Bar  not  by  the  Government.
 He  says  that  the  wrong  done  to  the  three
 Judges  was  of  small  significance  compared
 to  the  damage  done  to  the  independence
 of  the  judiciary,  to  the  cause  of  democracy.
 If  that  was  so,  the  other  Judges  would  also
 have  resigned.  But  none  has  resigned.
 17.00  लाच,

 Then  he  said  that  because  he  passed
 an  adverse  judgment  against  the  Prime
 Minister,  he  has  been  victimised.  This
 only  shows  that  he  has  been  having  a  gulity
 conscience  all  the  time.  He  knew  that  what
 he  was  doing  was  wrong  and  did  not  believe
 that  what  he  was  doing  was  correct.

 These  are  the  facts.  So  I  feel  there  is  no
 case  for  this  discussion,  there  is  no  need
 to  discuss  the  supersession  of  the  Judges.
 Let  us  discuss  supersession  in  general.
 That  will  be  a  wonderful  thing  for  the
 country,  otherwise  not.

 With  these  words,  I  think  the  action  taken
 by  Government,  by  the  President,  is  per-
 fectly  in  order  and  ought  to  be  applauded
 by  the  people  of  this  country.

 SHRI  SHANKERRAO  SAVANT  (Kol-
 aba)  :  The  supersession  of  the  three  Judges
 has  touched  off  a  storm  in  the  privileged
 world,  in  the  world  of  the  propertied  classes
 and  the  intelligentsia,

 SHRI  G.  VISWANATHAN  What
 about  you?  You  do  not  have  property?

 SHRI  SHANKERRAO  SAVANT  :  The
 members  of  the  Bombay  and  Delhi  Bar
 had  collected  yesterday.  All  they  did  was
 to  shower  some  abuses  at  the  Congress
 and  Shrimati  Indira  Gandhi.  Of  course,
 they  have  been  doing  this  for  a  pretty  long
 time  and,  therefore,  it  need  not  surprise
 us.

 What  surprised  me  in  particular  was  that
 Shri  Madhu  Limaye,  the  socialist  leader
 should  join  in  the  chorus,  because  when
 the  Golak  Nath  case  was  decided,  it  was
 Shri  Nath  Pai  who  was  the  first  to  tell
 Parliament  that  it  was  laying  down  a  very
 Pornicious  principle.

 SHRI  P.  VENKATASUBBAIAH  (Nand-

 nd
 :  He  brought  forward  a  non-official

 SHRI  SHANKERRAO  SAVANT  :
 Yes.  He  said  it  would  take  away  the  80-
 vereignty  of  Parliament;  therefore,  we  must
 undo  what  has  been  done  by  the  judgment.
 Strangely  enough,  another  leader  of  the
 Socialist  Party,  Shri  Madhu  Limaye,  is,
 now  hand  in  glove  with  these  reactionaries
 who,  according  to  Shri  Nath  Pai,  put  indi-
 vidual  liberty  above  social  welfare.

 Shri  Limaye  has  stated  that  it  is  not  the
 fact  of  supersession  which  is  more  material,
 but  the  procedure  of  it.  TF  cannot  under-
 stand  the  distinction  because  once  it  is
 decided  that  the  supersession  was  lawful,
 in  accord  with  constitutional  propriety  and
 was  needed  for  further  advancing  demo-
 cracy,  it  is  immaterial  what  procedure  was
 followed.  But  it  seems  the  Socialist  Party
 has  given  up  its  socialism  and  is  only  after
 the  hate-Congress  campaign.

 Both  Shi  Anthony  and  Shri  Viswanathan
 have  povh-poohed  the  present  policy  of
 taking  into  consideration  the  social  philo-
 sophy  of  judges.  They  have  said  that
 there  will  now  be  a  clamour  for  the  loaves  of
 Office.  They  are  shouting  from  house-
 tops  about  the  independence  of  the  judiciary.
 When  this  was  there,  did  we  get  any  type  of
 whimsical  judgments  or  judgments  reflect-
 ing  the  individual  independent  thinking  of
 of  the  judges  from  the  munsif's  court  to
 the  Supreme  Court?  If  not,  why  should
 the  need  for  conformity  to  social  philoso-
 phy  cause  chaos  or  clamour  for  loaves  of
 office?  So  it  is  nv  good  saying  that  simply
 because  at  the  top  there  are  certain  princi-
 ples  laid  down,  that  there  will  be  conformity
 to  certain  socialist  philosophy,  they  will
 now  be  clamouring  for  loaves  of  office.

 They  are  talking  of  a  fight  to  the  finish.
 That  is  nothing  new,  At  the  time  of  the
 Bank  nationaliyation  case  and  at  the  time
 of  the  abolition  of  the  privy  purses,  they
 talked  of  the  same  thing.

 AN  HON.  MEMBER  :  Who  talked?
 SHRI  SHANKERRAO  SAVANT  :  All

 these  people.  They  cannot  put  up  a
 better  performance  new  with  the  help  Mr,
 Hegde  who  is  fess  intelligent  and  more
 conceited.  We  are  prepared  (o  accept
 their  challenge.  After  the  bullabaloo
 about  fundamental  rights  and  directive
 principles,  I  just  want  to  tell  them  one  thing.
 There  ate  three  arms  of  the  State,  the  legis-
 lature,  the  judiciary  and  the  executive.
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 Is  it  not  necessary  that  all  the  three  should

 run  in  unison?  The  main  question  is:
 What  would  be  the  result  if  they  pulled  ia
 different  directions?  If  ia  order  to  make
 them  pull  in  the  same  direction  some  prin-
 ciples  are  laid  down,  there  is  nothing  wrong
 and  the  Government  is  perfectly  right  in
 saying  that  the  judiciary  should  conform
 to  certam  principles.  The  confrontation
 with  the  judiciary  has  not  started  only  from
 Golaknath  case.  Gokalnath  only  high-
 lighted  the  conflict  which  was  started  much
 earlier.  Immediately  after  the  passing  of
 of  the  Constitution,  this  very  Supreme
 Court  Jaid  down  that  incitement  to  murder
 was  permissible  because  it  was  covered  by
 the  fundamental  right  regarding  freedom
 of  expression.  They  quibled  with  words
 of  the  Constitution  to  come  to  this  strange
 conclussion.  Therefore  we  had  to  pass  the
 first  amendment  to  the  Constitution.  After
 the  first  amendment  was  passed,  the  Supreme
 Court  held  that  this  amendment  was  proper.
 There  after  at  the  time  of  Golaknath  case,
 they  reversed  their  own  verdict  and  held
 that  the  first  and  the  fourth  amendments
 were  all  udira  vires.  But,  when  they  saw
 that  undoing  all  legislation  during  the  pre-
 vious  dicade  would  introduce  chaos  and
 would  invite  anarchy  they  introduced  a
 totally  new  principle  and  laid  down  that
 whatever  might  have  been  done  in  the  past
 was  legal,  but  in  future  the  Government
 should  not  take  recourse  to  the  powers
 under  these  amendments.  When  the  judges
 are  giving  such  whimsical  judgments  should
 the  eaccutive  and  the  legislature  sit  silent?
 As  a  matter  of  fact  we  gave  them  8  or  40
 years  to  behave  properly.  When  we  found
 that  in  every  important  case  the  Supreme
 Court  was  going  against  us,  we  took  the
 proper  course  namely  to  see  that  they
 conformed  to  the  social  philosophy  of  the
 constitution  and  that  the  executive,  legts-
 lature  and  the  judiciary  all  pulled  in  one
 direction,  Therefore  my  contention  ls
 that  there  is  nothing  wiong  in  what  has  been
 done.  Something  has  been  said  about
 articles  ३24  and  326  of  the  Constitution.
 The  marginal  note  to  Articles  26  is  wrong.
 We  are  to  go  to  the  article  itself  and  not
 by  the  marginal  note.  That  is  un  accepted
 canon  of  interpretation  of  statutes.  Arti-
 cle  26  speaks  of  the  appointment  of  Cnicf
 Justice  and  not  of  the  appointment  of  acting
 Chief  Justice  or  of  permanent  Chief  Jus-
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 tice.  If  article  426  is  taken  out  of  the
 Constitution  there  will  be  ao  provision  for
 the  appointment  of  Chief  Justion.  This
 will  be  absurd.  Therefore,  my  coatention
 is  that  this  appointment  is  only  under  arti~
 cle  26  and  there  is  no  provision  in  it  for
 any  consultation  with  the  outgoing  Chief
 Justice.  There  is  thus  absolutely  no  legal
 impropriety  or  violation  of  any  of  the  arti-
 cles  of  the  Constitution  or  any  other  law.
 Therefore,  whatever  has  been  done
 properly  and  as  such  should  be  accepted,

 47.09  hrs

 (Mr.  Speakrr  in  the  Chau)
 MR.  SPEAKER  :  You  have  all  exceeded

 the  time  that  was  allotted.  What  shall  we
 do  now?

 SHRI  K.  RAGHURAMAIAH  :  The
 hon,  Minister  may  bogin  his  reply  at  6  p.m.
 today.

 MR,  SPEAKER  Then  there  cannot  be
 any  other  business  today.

 SHRI  K  RAGHU  RAMAIAH  :  Private
 Members’  Busimess  has  been  postponed;
 only  the  introduction  of  the  Bills  will  be
 there.

 MR.  SPEAKER  :  Was  it  with  the  per-
 mission  of  the  Chairman?  Otherwise,  you
 will  kindly  sit  down.  TI  shall  call  you.

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar)  :  I  shall  mot  take  more  than
 three  minutes.

 MR.  SPEAKER  <All  right.
 continue.

 SHRI  M.  SATYANARAYAN  RAO  :
 Mr.  Speaker,  Str,  since  morning  F  was
 hearing  the  speeches  of  the  Congress
 Members.  I  was  really  astonished  whether
 all  of  them  were  speaking  from  their  hearts
 are  they  have  been  instructed  by  Shri  Raghu
 Ramah  and  Shri  Kumaramangalam  to
 speak  like  that.  The  question  is  whether

 the
 Government  is  right  or  not  to  appeint  as
 Chief  Justice  whomsoever  it  wants.  Whether
 it  is  just  and  proper  constitutionally  or  not
 I  am  not  going  into  that.

 J  have  no  doubt  that  it  is  certainly  consti-
 tutional  for  the  Government  to  do  that.
 But,  the  manner  in  which  this  appointment
 has  been  made  has  created  some  doubta  in
 the  minds  of  the  people.  T  am  told  thet  this

 Then
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 gentleman  has  been  appointed  as  Chief
 Justice  because  he  happens  to  be  not  only  a
 friend  of  Shri  Kumaramangalam  but  he  is
 also  a  relative  of  him.  That  is  why  the
 people  are  very  much  agitated  about  this
 particular  matter.  I  am  told  that  the  Prime
 Minister  had  no  role  in  the  matter  and  Shri
 Gokhale  had  nothing  to  do  with  it.  Shri
 Kumaramangalam  has  played  the  role,  and
 he  is  responsible  for  the  appointment  of  Shri
 Ray  as  Chief  Justice.  That  is  the  reason  why
 the  people,  and  we  the  Members,  are  agi-
 tated.

 Before  hearing  the  speech  of  Shri  Kumara-
 mangalam  I  was  wondering  why  there  was
 so  much  of  hullabaloo  about  this  gentleman.
 But,  when  I  heard  his  speech,  I  felt  that  it
 was  a  justified  agitation  on  the  part  of  the
 lawyers  as  well  as  the  people  outside,  and
 also  here,  in  their  saying  that  he  is  selected
 because  he  has  got  certain  social  philosophy
 and  so  on  and  0  forth.  Particularly  he  men-
 tioned  about  the  suitability.  I  do  not  agree
 with  what  Government  has  done.

 Shri  Kumaramangalam  is  saying  that  a
 judge  must  have  a  social  outlook  or  whatever
 philosophy  the  Government  possesses.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  S.  MOHAN  KUMARA-
 MANGALAM)  I  never  said  that  we  must
 have  a  social  outlook.  4  said  that  every
 judge  has  such  an  outlook.  The  question  is  :
 what  is  that?

 SHRI  M,.  SATYANARAYAN  RAO
 In  your  spee@h  you  have  said  that  you  have
 selected  him  because  of  the  social  philosophy.
 You  have  also  mentioned  suitability.  T  have
 got  with  me  the  spzech.  This  is  not  proper
 on  the  part  of  any  Government,  and  Shri
 Kumaramangalam  whether  he  is  responsible
 for  the  appointment  or  not,  to  say  so.  It  is
 very  dangerous.  We  know  that'in  democracy
 judiciary  must  be  very  independent.  It  has
 also  got  its  own  role  to  play;  the  executive
 has  also  got  the  role  of  implementing  whate-
 ver  the  law  that  is  passed  by  the  Legislature.
 The  judge  is  supposed  to  interpret  the  law
 that  is  passed  by  it.  It  is  not  that  because  of
 his  social  outlook  or  because  of  certain
 Philosophy  that  he  possesses,  he  should  be
 appointed.  He  has  no  business  to  inter-
 Pret  according  to  his  own  philosophy.  His
 duty  is  to  interpret  the  law  according  to  the
 Constitution.  Whatever  be  the  Constitution,
 that  is  up  to  the  judge  to  interpret

 «then  it  is  for
 it.  If  he  interprets  it  differently:

 the  Government  to
 amend  it.  You  have  done  it  now.  We  are
 very  Sorry  to  note  that  only  recently  in  a
 judgment  of  the  Supreme  Court—it  is
 favourable  to  you—they  have  held  that
 Parliament  has  got  the  authority  to  amend
 the  Constitution  and  also  to  abridge  the
 rights,  Even  then  the  three  judges  have
 been  superseded.  I  do  not  know  why  that
 has  been  done.  I  am  sorry  for  this  action  of
 the  Government.  It  is  dangerous  and  it  is
 not  only  not  in  the  interest  of  the  Congress
 party  but  also  it  is  not  in  the  intiest  of  the
 country.  I  appeal  to  the  Members,  parti-
 cularly,  the  Congress  Members,  to  beware
 of  this  decision.  This  is  a  first  step  and  so
 many  things  will  follow  from  that.  3)  hope
 that  you  will  also  be  superseded  one  day
 T  am  sure  as  to  why  the  Prime  Minister  is
 talking  all  about  this  convention.  There  is
 no  convention  at  all.  You'show  me  as  to
 which  article  says  that  the  President  is
 obliged  to  appoint  a  particular  p2rson  as
 Prime  Minister.  He  can  appoint  anybody
 according  to  the  Constitution.

 According  to  the  Constitution,  he  shal!
 appoint  the  Prime  Minister,  and  the  Minis-
 ters  will  be  appointed  on  the  advice  of  the
 Prime  Minister.

 If  we  go  according  to  the  letter  of  the
 Constitution,  the  President  can  appoint  even
 Mr.  Vajpayee  or  Mr.  Banerjee  as  Prime
 Minister.  That  way  the  Prime  Minister  can
 be  also  superseded.  Think  for  a  moment
 what  will  happen  if  he  comes  to  power.
 He  will  finisn  all  of  you.  You  are  not  taking
 it  very  seriously.  So,  you  better  tell  Mr.
 Kumaramangalam,  “Stop  here;  don’t  pro-
 ceed  further.”

 SHRI  SAMAR  GUHA  (Contai)  :  —  Sir,
 no  issue,  cither  political  or  legal,  in  our
 domestic  sphere,  has  agitated  the  men  of
 the  judiciary,  the  legal  profession,  the  press
 and  the  people  at  large,  more  than  the
 appointment  of  the  new  Chief  Justice  of  the
 Supreme  Court.  छह  is  not  merely  a  question
 of  ascertaining  the  comparative  merits  of
 Mr,  Ray  and  the  three  superseded  judges.
 It  is  not  even  the  question  of  mere  super-
 session  and  not  observing  the  convention  of
 appointing  the  senior-most  judge  as  Chief
 Justice  considered  as  something  as  sacro-
 sanct—-which  is  agitating  the  people's
 minds.  The  miost  important  point
 which  is  agitating  the  people  is  the
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 Political  motivation  behind  this  act  of  supere
 Session.  In  it  the  people  see  an  inlet  of  a
 growth  of  a  certain  kind  of  ideology,  tetali-
 tarian  ideology,  that  may  subvert  the  future
 of  Indian  democracy.  In  it  an  attempt  has
 boon  made  to  make  our  judiciary  subservient
 to  the  executive.  By  this  act,  an  element  of
 Political  subterfuge  has  been  introduced
 which  may  scuttle  the  whole  edifice  of  our
 democracy.

 This  is  the  apprehension  of  the  people  and
 this  apprehension  has  been  alarmingly  justi-
 fied  by  the  principal  spokesman  of  the
 Government,  Mr  Mohan  Kumaramanga-
 lam.  In  a  melodramatic  way,  like  the  devil
 quoting  the  scripture,  he  was  quoting  the
 scriptures  of  the  so-called  bourgeois  demo-
 cracy,  which  was  only  an  artifice  to  camou-
 flage  his  own  purpose.  He  was  propounding
 the  theory  of  selection  of  judges  on  the
 criteria  of  their  affiliation  to  a  certain  poli-
 tical  and  social  philosophy.  Not  only  did
 he  propound  the  theory  of  a  committed
 judiciary,  but  I  will  go  a  step  further  and
 say  that  he  had  propounded  the  theory  of  a
 dictated  judiciary.

 In  his  dramatic  mood,  he  was  accusing
 Mr.  Justice  Hegde  of  wanting  to  oust  the
 Press,  oust  the  Parliament  and  oust  the
 people.  But  Mr.  Kumaramangalam  very
 Cleverly  concealed  what  he  himself  wanted
 to  oust.  He  wanted  to  oust  the  very  founda-
 Hon  of  our  democracy  by  propounding  the
 totalitarian  theory  of  dictated  judiciary.

 T  have  said  that  I  do  not  consider,  my
 Party  does  not  consider,  that  the  principle  or
 convention  of  appointing  the  seniormost
 Judge  as  the  Chief  Justice  is  sacrosanct.
 But  the  question  is,  suppose,  one  judge  has
 to  be  superseded  by  the  other  because  of
 the  question  of  merit  or  capability,  if  there
 is  a  certain  conflict  or  contradiction,  how
 will  that  conflict  or  contradiction  be  re-
 moved?  Who  will  do  it?  No  doubt,  it  will
 be  done  by  the  President.  But,  in  such  cases,
 what  are  the  conventions?  Unfortunately,
 we  have  not  set  up  any  conventions,  norms,
 principles  or  procedures  in  case  the  issue  of
 supersession  of  a  certain  judge  arises.  If
 only  the  Government  had  set  up  some  con-
 ventions,  then  there  would  have  been  no
 occasion  for  making  these  charges.  The
 will  of  the  President  is  usually  implemented
 through  the  executive,  that  is,  through  the
 Cabinet,  the  Prime  Minister  or  the  Political
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 Affairs  Committee  of  the  Cabinet.  There-
 fore,  you  should  set  up  some@healthy
 demooratic  principles,  norms  and  procedure.
 Tf  you  want  to  supersede  8  Judge,  it  should
 not  be  done  according  to  the  whims  of  the
 executive  but  according  to  certain  insti-
 tutional  principles  which  you  have  to  set
 up.

 There  is  another  dangerous  theory  that
 has  been  propounded,  namely,  ‘suitable
 social  philosophy”.  The  selection  of  the
 Judge  will  be  according  to  his  ideological
 convictions  or  social  philosophy.  Today  his
 social  philosophy  may  be  suitable  to  the
 Congress  Party.  Tomorrow  it  may  be
 suitable  to  another  political  party.  Before
 970  the  Congress  was  not  what  it  is  now.
 In  future,  who  knows,  what  it  will  be?  As  a
 student  of  science  I  may  say  that  neutrons
 cause  fission  in  the  mass  of  atoms.  But  all
 Neutrons  cannot  cause  fission  in  all  mass
 ‘atoms,  Certain  condition  has  to  be  created,
 certain  compulsion  has  to  be  generated  in  a
 mass  of  atoms.  Then  one  or  two  neutrons
 are  enough  to  cause  nuclear  blast  in  the
 mass  of  atoms.  The  neutron  inside  the
 Congress,  Mr.  Kumaramangalam,  is  induct-
 ing  and  propagating  a  certain  ideology  and
 creating  a  compulsion  inside  the  Congress.
 creating  conditions  for  fission  i.c.,  tor  another
 split  in  the  Congress.  I  am  saying  this  be-
 cause  no  honest  member  of  the  Congress
 has  tried  to  really  challenge  the  theory  of
 certain  suitability  of  social  philosophy  on  the
 basis  of  which  the  judges  would  be  selected
 Unless  you  ae  cautious  about  it,  the  future
 would  be  bleak  because  like  a  Heutron  would
 be  causing  a  nuclear  blast,  this  subtle  poli-
 tical  and  ideological  indoctrination  will
 cause  a  nuclear  blast  inside  the  Congress.

 The  Judges  will  not  be  guided  by  the  social
 thilosophy  of  one  party  today  and  another
 party  tomorrow.  They  will  be  guided  by  the
 Constitution  Everybody  knows  that  in  our
 Constitution  while  the  Directive  Principles
 are  there,  there  is  no  directive  to  implement
 those  principles  enshiined  in  the  Consti-
 tution.  This  has  introduced  certain  contra
 diction  between  the  Directive  Principles
 and  the  Fundamental  Rights  including  in
 our  Constitution.  That  is  the  reason  why  we
 have  supported  this  Government  to  change
 the  Constitution.  In  fact,  many  chaages
 have  been  made.  I  yield  to  none  in  my
 desire,  and  the  Socialist  Party  strongly
 feels,  that  nothing  should  be  allowed  '°
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 stand  in  the  way  of  social  change  and  if  the
 Constitution  has  to  be  changed,  it  should
 be  changed.

 T  want  to  draw  your  attention  to  what  a
 twice-elected  President  of  the  Congress  had
 said.  He  wanted  India  to  be  a  Socialist
 Republic  and  he  wanted  India  to  frame  its
 Constitution  according  to  the  principles  of
 a  Socialist  Republic.  He  stated  in  his  book
 ‘The  Indian  Struggle’  :

 “In  our  free  India  the  Constitution
 should  not  be  framed  according  to  mid-
 Victorian  concept.”

 lam  referring  to  Netaji  Subhas  Chandra
 Bose.  At  that  time  he  vas  dubbed  as  a  fas-
 cist  and  totalitarian  for  his  outlook  regarding
 Constitution  of  free  India.

 know  that  judges,  even  though  they  deal
 with  principles  of  jurisprudence,  their  sub-
 jective  predilections  are  bound  to  come  in.
 Jurisprudence  is  not  an  exact  science  like
 Physics,  Chemistry  or  Mathematics,  and,  as
 such  in”  interpreting  laws  they  are  quite
 likely  to  be  subjective  on  occasion,  In
 correctly  interpreting  laws,  they  will  be
 guided  by  the  constitutional  provisions.  If
 the  Judges  find  that  certain  amendments  we
 have  made  are  not  according  to  the  funda-
 mental  structure  of  our  Constitution,  they
 have  the  right  to  strike  them  down.  If  the
 Government  is  really  for  the  social  change,
 for  the  Socialist  reconstruction  of  the
 country,  certain  radical  measures  have  to
 be  taken,  a  new  Constituent  Assembly  has
 to  be  convened.

 Our  Constitution  is  the  creation  of  a
 Constituent  Assembly  which  hed  a  different
 authority,  different  origin,  different  concept,
 different  capability.  This  Parliament  has  not
 tried  to  completely,  structurally  and  funda-
 mentally,  change  the  Constitution  which
 was  framed  by  the  Constituent  Assembly.
 If  you  really  want,  we  can  do  it  by  con-
 vening  a  new  Constituent  Assembly.  If  you
 really  have  the  courage  that  you  want
 socialist  transformation  of  our  country,  you
 should  convene  a  new  Constituent  Assembly
 and  we  will  wholly  support  you  in  that
 effort.

 Before  that,  if  some  judicial  confrontation
 comes,  if  the  issue  of  supersession  of  Judges
 comes,  it  is  time  we  should  adopt  and
 formulate  certain  norms,  certain  principles’

 Certain  procedures  so  that  the  executive  may
 not  have  the  over-riding  authority  to  appoint
 Judges  according  to  their  suitability  which
 will  Mean  you  are  trying  to  subverting
 judiciary,  which  will  mean  you  are  going  to
 set  up  a  “committed  judiciary”  and,  ulti-
 mately,  a  “dictated  judiciary”,  because  it  will
 ultimately  mean  scuttling  the  very  edifice  of
 the  Indian  democracy.

 SHRI  AMARNATH  VIDYALANKAR
 (Chandigarh)  :  Mr.  Speaker,  Sir,  the  reac-
 tionary  elements  in  the  Opposition  parties
 are  in  the  habit  of  raising  false  alarm  and
 creating  a  sense  of  insecurity  in  the  minds
 of  people  in  order  to  exploit  their  sense  of
 panic.  Formerly,  they  used  to  raise  a  slogan
 that  religion  and  culture  was  in  danger;
 then,  they  raised  a  slogan  that  language
 was  in  danger  and,  now,  having  failed  to
 utilise  those  sloagans,  they  have  raised  a
 slogan  that  judiciary  and  democracy  is  in
 danger.

 In  fact,  we  should  look  at  this  problem  in
 &  proper  perspective.  This  conflict  between
 the  judiciary  and  the  legislature  the  conflict
 between  the  Parliament  and  the  judiciary,
 is  an  old  story.  I  will  not  go  into  that  because
 my  time  is  very  short.  But  really  it  was  the
 Opposition  that  dragged  judiciary  into  the
 political  arena.  When  the  Opposition  thought
 that  the  two  institutions  under  the  Consti-
 tution  stood  for  stability  and  continuity—
 the  judiciary  is  for  stability  and  continuity
 and  the  Presidential  office  is  also  meant
 for  stability  and  continuity—the  Opposi-
 tion  tried  to  drag  the  ex-Chief  Justice,  Shri
 Subba  Rao,  into  the  Presidential  election,
 He  was  the  Chief  Justice  when  the  Golak-
 nath  case  was  decided.  His  political  philo-
 sophy  and  social  philosophy  was  known  to
 them,  So,  they  persuaded  him  to  resign  from
 the  office  of  the  Chief  Justice  and  drew  him
 into  the  political  arena  by  putting  him  up,
 on  their  behalf,  for  the  Presidential  election.
 They  thought  they  will  utilise  the  Presideatiat
 office  for  their  political  purposes,  that  is,  to
 keep  the  status  quo  and  oppose  the  social
 change.

 Then  again,  they  thought  that  the  Presi*
 cential  office  could  be  utilised  at  the  time  of
 the  last  Presidential  election  and  they  raised
 a  slogan  that  they  wanted  the  ‘Presidentiat
 office  to  stand  for  stability  and,  by  stability,
 they  meant  status  quo.  At  that  time,  the
 controversy  with  regard  to  bank  nationalisa-
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 tion  was  going  on  and  the  controversy
 regarding  abolition  of  privy  purses  as  also
 going  on.  They  thought  that  the  President's
 power  could  be  utilised  for  opposing  that
 social  change  and  for  keeping  the  status
 quo.

 Now  having  failed  in  that,  they  want  that
 judiciary  should  be  used  for  their  purpose
 and  they  expect  that  judiciary  should  protect
 the  vested  interesis.  Mr.  Anthony  was  saying
 that  judiciary  in  our  country  was  to  protect
 the  citizens.  Which  citizens?  Do  they  want
 that  it  should  protect  the  vested  interests  and
 jandlords?  Whom  have  the  judiciary  pro-
 tected  in  Golaknath  case  and  subsequent
 cases?  Did  the  judiciary  protect  the  tenant
 against  the  landlord?  Did  the  judiciary
 protect  the  rights  of  the  workers  against  the
 monopohsts?  Did  Mr.  Anthony  and  other
 fiends  raise  their  voice  that  judiciary  should
 protect  the  people  who  are  being  crushed
 under  the  present  system?  They  did  not  talk
 about  that.  Never  did  they  stand  for  that.
 Mr.  Frank  Anthony  did  not  stand  even  for
 those  detenus  whose  liberty  was  at  stake.
 Now  they  think  that,  according  to  their
 conception,  protection  should  be  given  to
 the  stutus  quo,  the  present  system.  That  35
 what  they  think  by  stability’.

 This  is  not  a  question  of  this  judge  or  that
 judge.  The  question  is  which  political  philo-
 sophy,  which  social  philosophy,  is  going  to
 be  adopted.  I  do  not  say  that  whatever  this
 party  says  or  that  party  says  should  be  done.
 The  conflict  was  between  Fundamental
 Rights  and  Directive  Principles.  In  alf  the
 discussions,  the  question  was  what  kind  of
 importance,  how  much  of  weight,  should  be
 given  to  the  Directive  Principles.  Those
 jadges  thought  that  Fundamental  Rights
 «were  much  more  important  than  the  Direc-
 tive  Principles,  The  Directive  Principles
 enjoin  on  the  Government  to  run  the
 administration  in  a  way  so  as  to  protect  the
 rights  and  interests  of  those  who  are  crushed,
 those  who  are  downtrodden.  But  the  judges,
 for  instance  in  the  Golaknath  case  and  other
 cases,  tried  to  ignore  the  Directive  Principies,
 and  the  Opposition  did  not  raise  their  voice
 against  it,  saying  that  the  Directive  Princi-
 ples  wore  as  important  and  as  part  and  parcel
 of  the  Constitution  as  the  Fundamental
 Rights  were,  This  is  thereal  question  I  say
 that  we  want  the  judges  to  be  committed,
 not  to  this  party's  philosophy  or  that  party's
 philosophy,  but  they  should  be  committed
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 to  the  Directive  Priticiples  as  much  as  to  the
 Fundamental  Rights.  And  I  can  say  that  the
 philosophy  and  thinking  of  most  of  the
 judges  were  not  in  conformity  with  this.

 Much  has  been  said  about  the  Principle
 of  seniority.  I  do  not  want  to  quote  ail  the
 decisions,  But  there  are  decisions  of  the
 Supreme  Court  itself;  in  all  cases  where  the
 question  of  appointrient  by  selection  was
 raised,  the  Supreme  Court  has  given  deci-
 sions—and  Mr,  Hegde  was  also  there—that
 it  is  for  the  Government  to  decide  and
 that  seniority  is  not  the  sole  principle.  I
 want  to  quote  only  one  ruling,  the  ruling
 given  by  Mr.  Jusuce  Wanchoo,  the  then
 Chief  Justice  and  Mr.  Justice  R.  ७.  Bacha~
 wat,  Mr.  Justice  च,  Ramaswamy,  Mi.  Justice
 G.  K.  Mitter  and  Mr,  Justice  Hegde  :

 “Within  limits  seniority  is  entided  to
 consideration  as  one  criterion  of  selection.
 It  tends  to  eliminate  favouritism  or  the
 suspicion  thereof,  and  experience  is
 certainly  a  factor  in  the  making  of  a  suc-
 cessful  employee,  Seniozity  is  givtn  orost
 weight  to  promotion  from  the  lowest  to
 other  subordinate  positions.  As  emplo-
 yees  move  up  the  ladder  of  responsibility,
 it  is  entitled  to  Jess  and  less  weight,  When
 seniority  is  made  the  sole  determing  fac-
 tor  at  any  Jevel,  it  »  a  dangerous  guide.
 It  does  not  follow  that  the  employee
 longest  in  service  in  a  particular  grade  is
 the  best  suited  for  promotion  to  a  higher
 grade;  the  very  opposite  may  be  true.”

 In  this  and  many  other  judgments,  the
 Supreme  Court  has  taken  the  view  that
 seniority  should  not  be  the  sole  criterion;
 in  the  case  of  selection  posts,  it  is  for  the
 Government  to  decide  who  is  the  sustable
 candidate.

 There  is  a  lot  of  talk  about  convention.
 l  can  cite  many  instances  where  this  conven-
 tion  has  not  been  followed.  It  is  not  a  con-
 vention  really.  In  the  Rajasthan  High  Coart
 Mr.  Wanchoo  superseded  other  Judges.
 There  are  other  cases  also,  in  Madhya
 Pradesh,  and  I  can  cite  many  instatices,
 but  for  want  of  time,  I  will  not  go  into  them,
 But  this  is  not  the  convention  that  is  always
 followed,  and  I  can  say  that  in  ail  these
 matters,  the  Government  has  been  the  real
 judge  and  in  this  matter,  if  they  have  ignored
 the  seniority,  it  is  only  a  right  case  and  #  is
 in  onder  to  pramote  a  social  philosophy
 that  is  acceptable  to  the  poopie  and  that  is
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 ‘the  philosophy  that  is  enjoined  and  accepted
 in  our  Directive  Principles.

 Now,  there  is  a  lot  of  talk  about  politics.
 They  say  that  we  have  been  persuaded  by
 our  political  considerations.  Who  is  not
 swayed  by  political  considerations?  They
 tant  that  the  Judges  of  the  Supreme  Court
 should  decide  cases  in  a  particular  way  to
 protect  their  vested  interests.  They  wanted
 the  President  also  to  protect  their  interests.
 What  is  politics  now?  What  is  the  politics
 in  India  at  present?  The  politics  is  whether
 we  can  give  relief  and  succour  to  the  people
 who  are  down-trodden,  who  are  suffering,
 and  whether  we  can  through  legislation  give
 them  protection.  If  the  law  stands  in  the
 way  and  if  the  judiciary  stands  in  the  way,
 I  can  say  that  those  Judges  who  stand  in
 the  way  and  those  Judges  who  are  wedded  to
 the  philosophy  of  satus  quo  should  be  super~
 seded,  and  I  think  they  are  not  fit  and  not
 suitable  for  occupying  that  high  post.

 st  परिघूर्णौनन्द  बै न्यू ली  (टेहरी-गढ़वाल)  :

 अध्यक्ष  महोदय,  कभी  माननीय  सदस्य  श्री
 सावल कर  तथा  कुछ  अन्य  साथियों  ने  यह
 आरोप  लगाया  कि  तीन  जजों  ने  चूकि  सेबी-
 पान  संशोधन  के  विरोध  में  पने  निर्णय
 दिये  इसलिए  सरकार  ने  उनको  सुपर सीड
 किया  ।  शायद  वे  इस  तथ्य  को  भूल  जाते  हैं
 कि  महू  एक  संयोग  की  बात  थी  कि  जस्टिस

 सीकरी  मुख्य  न्यायाधीश  के  पद  से  किराये-

 मुक्त  हुए,  इसलिए  [ड  स्थिति  पैदा  हुई  ।

 यदि  वें  एक  साल,  दो  साल  कौर  रहते  तो

 कदापि  यह  स्थिति  सामने  नहीं  जाती  7

 इसलिये  यह  आरोप  लगाना  कि  सरकार  ने

 कोई  पहल  की  है  सर्वथा  मिथ्या  है।  वाजपेयी
 जी  ने  कहा  कि  हमारे  देश  की  जनता  सर्वे-
 श्रेष्ठ  है,  मे  उनके  सारे  भाषण  में  सारगर्भित

 बात  केवल  यही  समझता  हूं  t  इसीलिए
 जनता  में  भारी  बहुमत  से  कांग्रेस  को  लोक

 सभा  में  भेजा  है  |  संविधान  में  हमने  जो

 संशोधन  किया  बहू  जनता  की  भावनाओं  के

 अनुरूप  किया  है  क्योंकि  गोलकनाथ  केस

 तथा  प्रिवी पर्स  भर  बक  राष्ट्रीयकरण  के

 मामले  में  रोड़े  सामने  प्रदकाये  जब  रहे  थे  ।

 इसलिये  में  समझता  हुं  वाजपेयी  जी  व  लमहे

 जी  इस  तथ्य  को  भूल  जाते  हैँ  कि  एग्जीक्यूटिव
 को  किन  परिस्थितियों  का  सामना  करना

 पढ़ता  है  जोकि  जुडीशियरी  सामने  लाती
 है  ।  उदाहरण  के  रूप  में  मुल्की  दस  की  बात

 मैं  करना  चाहता  हूं  ।  सुप्रीम  कोर्ट  के  जजमेंट
 के  बाद  हैदराबाद  व  समूचा  ६.16:  प्रदेश  में
 जो  स्थिति  पैदा  हुई  वह  भली  भाति  मालम
 है  जहा  एक  प्रचार  से  अराजकता  की  स्थिति
 पैदा  हो  गई  थी  ।  यदि  इस  प्रकार  वा  कोई
 निर्णय  जुडिशियरी  करती  है  और  उसमे
 देश  भर  में  भ्र राज कता  पैदा  होती  है  तो  क्या
 हाल  हमारे  देश  ह: ह  होगा  ?  कहा  जुडिशियरी
 रहेगी,  और  कहा  हम  रहेंगे  ?  इसलिये

 बहुत  आवश्यक  हें  कि  कार्यपालिका  को
 अपने  दायित्व  का  पालन  करना  होता  है  1

 सुप्रीम  कोर्ट  जजेज  की  सीकीवरीटी
 के  बारे  मे  कई  उदाहरण  पेश  किये  गये  हैं,
 सब  को  मालूम  &  कि  जस्टिस  हैगड़े,  जस्टिस
 ग्रोवर  की  पदोन्नति  हुई,  जो  दुसरो  को  सुपर-
 सीड  कर  के  आये  a  और  कई  न्यायाधीश

 हुए  जैसे  जस्टिस  इमाम  को  सुपरमीशड  करके
 श्री  ग्जेन्द्रवडकर  आये  ।  इसी  प्रकार  से
 राजस्थान  हाईकोर्ट  के  जस्टिस  वायु  औरों
 को  सुपरसीड  कर  के  मुख्य  न्यायाधीश  बने
 श्र  जस्टिस  मर  प्रसाद  भी  राजस्थान

 हाईकोर्ट  के  चीफ  जस्टिस  दूसरो  को  सुपरसीड
 कर  के  जाये  ।  लेकिन  इस  बारे  में  विरोधी
 दल  के  मानवीय  सदस्यों  ने  कुछ  नहीं  कहा  ।
 कितने  ही  व्यक्तियों  के  उदाहरण  यहां  प्रस्तुत
 किये  मये,  और  हमारे  विरोधी  दल  के  लोगों
 को  भी  मालूम  है  किन्तु  उन  का  किसी  ने
 कभी  प्रतिकार  नहीं  किया  ।  राज  ही  यह
 नौबत  क्यो  आयी  ?

 जस्टिस  राय  के  ऊपर  यह  आरोप  लगाया
 गया  कि  वह  ब  शायद  सत्तारुढ़  दल  की
 नीतियो  का  समर्थन  करे  इसलिये  उनको
 चीफ  जस्टिस  बनाया  गया  ।  किन्तु  आपको
 मालूम  होगा  कि  उन्होंने  मेम्टेमेल्स  शफ
 इंटर्नल  सिक्योरिटी  ऐक्ट  सें  और  न्यूज  किट
 कंट्रोल  आाढेर  में  सरकार  के  खिलाफ  लीकेज
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 दिया  था।  अगर  ऐसी  बात  होती,  जैसा  कि
 विरोधी  दलों  का  कहना  है,  तो  उनको  चीफ
 जस्टिस  नहीं  बताया  जाता  ।

 हमारे  जो  ऐडवेस्नरिस्ट  माक्सिस्ट  भाई
 है  कौर  दूसरे  जो  तथाकथित  समाजवादी
 लोग  हैं  एक  तरफ  तो  बलास  बौरेक्टर  कौर
 क्लास  चाय  की  बात  करते  हूँ  कि  जुडिशियरी
 उस  वर्म  की  है  जो  एक  विशेष  वर्ग  को
 समर्थन  देती  है,  किन्तु  उस  के  साथ  हीं  वे
 उस  न्याय  प्रणाली  की  व्यवस्था  में  जिनकी
 राय  में  वे  वेस्टेज  इंटरेस्ट  को  रिप्रेजेंट  करते

 है,  उन  को  बदलने  का  प्रयास  होता  है  तो  वे
 उस  हद  विरोध  करते  है  ।

 राष्ट्रपति  द्वारा  मुख्य  न्यायाधीश  की

 नियुक्ति  के  बारे  मे  कुछ  लोगो  ने  कहा  कि

 इसमें  राजनीति  की  बू  जाती  है  ।  वे  त्यागपत्र

 देने  वालो  की  दशा  पर  घड़ियाली  स
 तो  बहाते  है,  लेकिन  त्यागपत्र  देने  के  बाद

 श्री  हे  गड़े  ने  जो  प्रेस  वक्तव्य  दिये  उससे  लगता

 है  कि  अगर  राष्ट्रपति  ते  उनको  मुख्य  न्याय-

 घिर  बना  दिया  होता  तो  न्यायपालिका  की

 क्या  हालत  होती  1  एक  बात  तो  उन्होंने

 यह  भी  वही  कि  प्राइम  मिनिस्टर  के  आदमी

 मेरे  टेलीफोन  को  टेप  करते  थे  और  मेरी

 गतिविधियों  पर  नजर  रखते  थे  ।  लेकिन

 4  पूछना  चाहता  हु  कि  जब  वह  न्यायाधीश

 थे  तब  क्यों  नही  सरकार  की  नोटिस  से  यह

 बात  लाये  ?  क्‍या  वह  उस  दिन  का  इतजार  कर

 रहें  थे  कि  जब  मुख्य  न्यायाधीश  बने  तब

 सरकार  की  नोटिस  में  इन  बातो  को  लाये  ?

 में  समझता  हू  कि  तथ्यो  को  तोड़  मरोड  कर

 सब  लोगो  ने  जो  एब  सी  बात  कही है  उसका

 कोई  अर्थ  नही  है

 मैं  प्राय  के  सामने To  कराई  कार  3967

 सुप्रीम  कोर्ट  के  एक  जजमंट  को  कोट

 करना  चाहता हु  ।  केवल  एक  शक्ति
 Leonard  D  White  की  पुस्तक  “Introduction
 to  the  Study  of  Public  Admunustration”
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 से  उच्चरित  करना  चाहूंगा  जिसे  सुप्रीम
 कोर्ट  ने  अपने  फैसले  के  समर्थन  में
 कोट  किया  था।  सुप्रीम  चोटें  ने  जिस  में
 चीफ  जस्टिस  के०  एन०  बारे,  दूसरे सोग
 थे  कौर  श्री  हेगड़े  भी  थे,  tetroduction

 to  the  Study  of  Public  Administration’,
 से  निम्न  शक्ति  कोट  की  *  T  quote :

 “When  seniority  8  made  the  sole  deter-
 mining  factor  at  any  level  it  %  a  dengerous
 guide  It  docs  not  follow  that  the  empio-
 yee  longest  in  service  in  a  particular
 grade  is  best  suited  for  promotion  to  a
 higher  grade  The  very  opposite  may  be
 true”

 इसलिये  मे  समझता  ह्  कि  राष्ट्रपति
 के  निर्णय  पर  हस  प्रकार  के  आरोप
 लगाना  सर्वथा  निन्‍दनीय  है  और  देश  की
 प्रगति  के  मार्ग  में  बहुत  भारी  रुकावट
 पैदा  करने  वाली  बात  है  ।

 SHRI  S$  MOHAN  KUMARAMAN.
 GALAM  In  the  course  of  his  speech  Shri
 Satyanarayan  Rao  made  a  false  and  scurtl-
 lous  statement  that  I  was  related  to  Chef
 Justice  A  N  Ray  This  is  totally  false  I  am
 In  no  way  related  to  Justice  Ruy  |  can  only
 express  my  regret  that  Shri  Satyanarayan
 Rao  should  have  made  such  an  irresponsible
 statement  and  descended  to  a  low  level  of
 slander  If  he  had  any  doubts  he  could
 have  discussed  with  me,  he  could  have
 cleared  the  matter  with  me,

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan)  Sr,  it  is  no  doubt  that  this
 matter  has  been  agitating  the  public  mind
 It  is  utterly  wrong  on  thew  part  to  say  that
 al]  the  lawyers  in  the  country  except  the
 Steel  Mimuster  and  the  Law  Minuster  and
 ther  supporters  on  that  bench,  are  reactio-
 naries,  and  they  go  on  abusing  Jawyers  as  a
 class  without  go:mg  into  the  merits  of  the
 case  So  far  88  the  political  aspect  of  the
 matter  is  concerned,  our  leader  Mr.  Gopalan
 has  dealt  with  it,  I  want  to  make  some
 Observations  because  of,  if  I  may  say  so,
 the  arrogant  intervention  made  by  the
 Steel  Minister  while  dealing  with  this  matter
 which  really  does  not  pertain  to  hs  Mins
 try  This  policy  statement  which  was  sought
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 to  be  made  on  the  floor  of  the  House  by  the
 Government  with  regard  ६0  the  appointment
 of  Chief  Justice  came  from  the  Steel  Minis-
 ter  and  neither  the  Prime  Minister  aor  the
 ‘Law  Minister  came  out  with  a  policy  state-
 ment.

 This  is  an  amazing  attitude  on  the  part
 of  the  Government.  When  the  matter
 first  came  up  on  26th  April,  1973,  the  Law
 Minister  tried  to  give  an  explanation  on  ths
 basis  of  some  sort  of  reasonableness,  trying
 to  resurrect  an  old  Law  Commission's
 recommendation  which  had  never  seen  the
 light  of  day;  at  least,  Government  never
 thought  of  opening  its  pages  to  find  out
 what  the  recommendations  were  and  whether
 they  should  be  followed  or  not  in  the  past.
 Now,  after  the  intervention  of  the  Steel
 Minister,  that  facade  of  reasonableness
 has  been  ripped  open.  No  longer  any  reliance
 is  being  placed  on  the  Law  Commission’s
 recommendation,

 The  Law  Muster  gave  an  additional
 justification  that  we  must  have  certainty
 and  stability  in  the  law  of  this  country  and
 we  must  know  what  the  law  of  the  land  is,
 ag  interpreted  by  the  Supreme  Court  of
 India,  Now,  the  Stee!  Minister,  his  colleague
 has  gone  much  further  ahead,  In  the
 summary  which  he  gave  to  us,  this  was  just
 a  minor  and  fifth  point;  in  the  order  of
 priorities,  certainty  and  stability  of  the
 law  of  the  land  was  given  the  last  prefe-
 rence.  He  has  said  that  a  particular  judge
 must  have  a  particular  social  philosophy
 which  would  be  a  suitable  social  philosophy,
 be  must  have  o  political  outlook  and  he
 must  be  able  to  understand  or  appreciate
 the  wind  of  change  that  is  supposediy
 blowing  in  this  country  under  the  dynamic
 leadership  of  the  Prime  Minister  of  India.

 This  is  the  reason  that  he  has  put  forward.
 I  am  not  going  into  the  question  of  the
 constitutionality  or  otherwise  of  this  appoint-
 ment  just  now,  because  the  time  at  my  dis-
 posal  is  short.  Suppose  that,  or  let  us  con-
 cede  that  the  President  of  India,  who  is
 advised  by  the  Cabinet  has  got  absolute
 power  in  selecting  the  incumbent  to  the
 office  of  the  Chief  Justice  of  India.  Does  it
 mean  that  be  can  use  that  absolute  power
 arbitrarily  and  absolutely  without  any  con-
 sidexation  of  anything  else?  Speaking  for
 1...  |  have  got  the  highest  regard  for
 Mr,  Juation  A.  N.  Ray.  I  have  seen  him  from
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 my  childhood,  and  I  have  appeared  before
 him  in  a  number  of  cases  at  the  Calcutta
 High  Court  as  well  as  in  the  Supreme
 Court  of  India,  He  has  adorned  the  office  of
 judge  with  distinction  and  ability,  and  I
 have  no  manner  of  doubt,  and  I  hope,  that
 he  will  be  able  to  discharge  his  duties  of
 the  great  and  high  office  that  he  is  now
 occupying,  in  a  manner  which  will  be  in
 keeping  with  the  best  tradition.  But,  Sir,
 it  is  not  a  question  of  personality.

 Iam  not  holding  any  brief  for  any  of  the
 superseded  judges.  We  are  not  enamoured
 of  the  judiciary.  Shri  A.  है,  Gopalan  has
 already  spoken  about  this,  and  so,  I  would
 not  repeat  all  that.  The  question  is  on  what
 basis  you  would  select  a  particular  person
 and  appoint  him  as  the  Chief  Justice  of  this
 country  or  the  Chief  Justice  of  a  High
 Court  or  the  judge  of  a  particular  High
 Court,  for  that  matter,

 So  far  as  the  convention  is  concerned, the  Law  Commission's  recommendations
 with  regard  to  the  convention  has  not  been
 followed.  Mr.  Scervai,  who  is  now  one  of
 their  principal  exponents,  in  his  book  has
 referred  to  this  convention  and  has  said
 that  this  healthy  convention  should  be
 followed  in  future  to  avoid  executive  inter-
 ference  in  the  appointment  of  the  Chief
 Justice  of  this  country.  But  Government
 has  not  followed  that.  This  convention  has
 been  given  a  go-by.  Very  well,  let  them  give
 a  go-by  to  this  convention.  But  how  are
 they  going  to  appoint  the  Chief  Justice  of
 this  country  in  the  future?  How  are  they
 going  to  appoint  Chief  Justices  of  the  High
 Courts  in  this  country  in  future?  What  are
 the  standards?  Are  these  appointments
 going  to  be  made  on  the  basis  of  the  sub-
 jective  satisfaction  of  a  particular  Minister,
 or  of  the  Prime  Minister  or  of  the  Stee}
 Minister  or  of  any  busy-body  Minister  deal-
 ing  with  this  matter?  These  cannot  be
 matters  of  subjective  decisions.  How  does
 one  assess  specifically  the  qualifications  of
 8  person  to  be  the  Chief  Justice  of  India?

 Now,  this  has  to  be  done  objectively.
 What  are  the  objective  standards?  tes does  one  find  out  a  Judge's  political  outlook?
 A  Judge  fs  not  supposed  to  hold  any  poli-
 thai  views,  at  least  not  to  air  them  in  public.
 He  is  not  supposed  to  proclaim  his  social
 philosophy  openly  and  publicly.  Then  how
 does  one  ascertain  it  ?  Will  there  be  a  viva



 SHRI  8.  A.  SHAMIM  :  The  ‘CEL  will
 find  out,

 SHRI  SOMNATH  CHATTERJEE  :
 That  is  why  we  say  that  this  is  not  done  to
 strengthen  the  judiciary,  not  to  achieve  what
 they  conceive  to  be  the  real  directive  princi-

 this  manner.  The  object  is  to  have  a  docile
 judiciary  and  a  pliant  judiciary.  The  theory
 now  being  propagated  is  that  a  judge,  if  he
 wants  to  continue  in  office,  must  give
 judgments  which  receive  the  executive's
 approbation.  This  is  a  theory  we  cannot
 accept,  but  this  is  being  sought  to  be  implo-
 minted  in  the  manner  it  bas  been  done.

 Three  of  the  Judges  were  not  acceptable
 to  Governmont.  If  that  is  so,  :there  is  a
 provision  in  tke  Constitution  of  India
 which  says  how  you  could  get  rid  of  the
 Judges.  Why  did  you  not  follow  that  pro-
 cedure?  What  you  could  not  do  directly,
 you  have  taken  recourse  to  this  circuftous
 and  indirect  method,  by  appointing  a  junior
 Judge  over  the  head  of  the  three  Judges
 0  that  the  three  Judges  would  resign.  If
 you  did  not  like  them,  you  could  have  taken
 recourse  to  impeachment.  That  was
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 PAY  5  a  He  wie  wet  Fee  4  ‘mbtitber
 of  the  Bensli  ‘thew.

 SHRI  5S,  A.  SHAMIM  ;  Hoe  was  a
 party  th  the  Indira  Gandhi  cme,

 SHRI  SOMNATH  CHATTERJEE  :
 He  was  not  a  party  to  the  Golak  Nath
 case  judgement  at-  all.

 Mr,  Justice  Bhargava  and  Mr,  Justice
 Mitter  who  wers  in  the  misotity—T  Want
 the  hon.  Minister  to  deal  with  thia—in  the
 Golak  Nath  case,  were  in  the  majority  in
 the  Bank  Nationalisation  case.  In  one
 case,  Mr.  Justice  Bhargava  and  Mr.  Justice
 Mitter  were  progressive  end  the  same
 learned  Judges  were  reactionary  in  the  other
 Judgment.  Is  this  the  Way  you  find  out
 @  reactionary  Judge  or  a  progressive  Judge?
 Mr.  Justice  Bhargava  was  also  in  the  majo-
 rity  in  the  Privy  Purte  case,  but  he  was
 in  the  minority  in  the  Golak  Nath  case.
 They  are  supposed  to  be  reactionary  Judges?
 Mr,  Justice  Ray  was  a  reactionary  Judgs
 because  he  was  in  the  majority  in  the  MISA
 case?  Mr.  Justice  Shelat  was  a  reactio-
 nary  Judge  Mr.  Justice  Hegde  was  a
 reactionary  Judge  and  Mr.  Justice  Grover
 was  a  reactionary  Judge  because  they  struck
 down  this  infamous  law,  I7A  of  MISA,
 which  is  a  Draconian  law?

 You  talk  about  social  philosophy  and
 directive  principles.  But  you  have  enacted
 a  law  for  detention  of  people  without
 trial  for  three  years,  indefinitely,  And

 you  are  talking  of  the  social  philosophy
 and  social  outlook  of  these  Judges  who  have
 struck  down  a  Draconian  piece  of  legia-
 lation;  they  are  being  characterised  as
 reactionaries.

 This  is  the  attitude  of  this  Government.
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 ही  री  which  Judge  will  be
 ‘satan  the  onder  of  the  boot  because  you
 dq,actiike.one  particular  judgement  of  his.

 hi!  ४
 you  should  analyse,  the  compo-

 pe  salads
 fbege  thype  benches.  These  three

 have  been  opposed,  rightly
 8Q,,  and,  I  am  not  going  into  that  question
 thet  is  a  much  brosder  question.  But  we
 want  to  kow  how  in  future  you  are  going

 Jugtion  of  India?  It  was  well-known
 that  Chief  Justice  Sikri  was  retiring  in  the
 lags.  weak  of  April.  The  matter  of  appoint-
 meant  of  Chief  Justice  cannot  be  left  till  the
 last  day.  It  is  a  mattor  of  high  policy  and
 हि...  of  the  highest  offices  in  the  country  is
 imygived,  Government  should  have  been
 applying  its  mind  to  this  matter  well  before
 the  date  of  retirement  of  Chief  Justice  Sikri.
 I  should  like  to  know  when  it  was  first
 decided  as  to  who  would  be  the  next  Chie  ५
 Sustion  or  who  would  not  be.  Was  it
 kept  hanging  till  the  judgement  in  the
 fundamental  rights  case  was  delivered?
 Was  it  that  only  after  the  25th  of  April,
 the  Government  started  thinking  on  the
 basis  of  the  social  outlook  or  the  social
 philosophy  disclosed  in  that  judg2ment
 on  Tuzsday,  who  would  be  the  Chicf  Jus-
 tice  of  India  and  who  would  not  be?  Was
 that  the  way  this  was  done?  It  could  not
 Raye  been  30  Therefore  the  decision
 aust  have  bea  taken  much  earl  and
 thie  as  being  ४080  tu  he  given  effort  to  on
 the  basis  cf  the  decision  that  has  been
 given  in  some  cages  and  8  of  the  obser-
 vations  mads  by  some  o!  ne  judges.  We
 aro  entitled  to  say  that  some  judgement
 i  wrong  but  we  should  not  necessarily
 impute  motives  ६0  a  particular  judge  and
 then  say  he  was  a  reactionary  on  the  basis
 of  some  observations  here  or  that  he
 was  progressive  on  the  basis  of  some  obser-
 vations  in  another  judgement.  You  then
 pick  and  choose  on  the  basis  of  your  own
 predilections.  There  will  be  now  compe-

 =

 among  these  judges  to  curry  favour
 the  executive  Government.  का  ins-

 T  have  been  raising  this  question:
 why  do  you  offer  job  and  assignmonts  to

 L--439  Lsg/73

 VAISAKHA  4  ‘1805,  (SAKA)  Chief  Justice  of  India  (Dis)  290

 retired  judges?  That  is  one  of
 cious  principles  that  has  crept  in  the  judicial
 setup  of  this  country  to  lure  those  judges:
 if  you  keep  yourself  in  the  good  books  of  the
 Gavernment  your  future  even  after  retire-
 ment  will  be  looked  after.  They  will  be
 parading  before  you  with  their  certificates
 of  social  philosophy  and  political  outlook
 to  get  appointments.  Therefore,  I  submit
 that  the  reasons  which  have  been  put  for-
 ward  are  not  only  contradictory;  they  are
 Sterile,

 The  real  reason  was  to  single  out  one
 judge’  for  a  very  inconvenient  and  annoying
 judgement  which  was  given.  1  need  not
 elaborate.  I  am  cnly  sorry  for  Mr.  Justice
 Grover  ans  Justice  Shelat  because  in  order
 not  to  give  the  impression  that  a  parti-
 cular  judge  has  been  singled  out  these  rwo
 judges  have  also  been  clubbed  with  him.
 Otherwise  it  would  have  been  too  obvious
 even  to  the  votaries  of  Indira  socialism
 and  that  is  the  real  object  of  this  super-
 session.

 MR,  SPEAKER
 (interruptions).

 :  Shri  Parashar

 SHRI  S.  M.  BANERJEE  :  We  only
 got  one  speaker  even  after  extension
 +  MR,  SPFAKER  :  The  time  taken  by  them
 was  not  more  than  the  allotted  time.  You
 can  count  it.

 SHIRES.  १.  BANERJEE  In  our  case
 Shri  Mukhwyeo  did  not  take  more  than
 25  minutes.

 MR.  SPEAKER  :  You  do  not  know.
 T  know  st.

 SHRI  5.  M.  BANERJEE  ;  Why  should
 we  be  superseded  in  the  House.  My  party
 should  not  be  superseded  like  this.

 8  Hrs.
 MR,  SREAKER  :  There  is  no  question

 of  supersession  here.  Shri  Parashar.

 PROF.  NARAIN  CHAND  PARASHAR
 (Hamirpur)  :  Mr.  Speaker,  Sir,  it  is  rather
 paradonical  that  on  the  one  hand  the  spokee-
 men  of  the  Opposition  should  say  that  they
 agree  with  Shri  Gopelan  that  they  do  not
 believe  in  the  judiciary  and  on  the  other
 hand,  they  should  find  out  a  point  to  crit.
 cise  the  Government  for  the  supérsession.
 of  three  judges.  ‘This  is  a  converient
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 [Prof.  Naraian  Chand  Parshaty
 stick  in  their  hands  to  whip  the  Government
 for  what  they  think  was  not  correct.  In
 fact  this  is  a  historical  turn  in  the  history
 of  Constitutional  march  of  the  country.
 T  would  congratulate  the  Government  for
 the  bold  decigion  that  is  taken  and  8  clear
 line  that  is  given.

 हू  would  refer  to  one  of  the  editorials  of  a
 newspaper  published  fram  Delhi  which  is
 not  a  Congress  फ्ल---फि  Times  of  India
 editorial  dated  28th  April~  says  that  ‘the
 Supreme  Court  is  not  a  third  chamber’.

 SHRI  PILOO  MODY  :  That  is  not
 a  Congress  paper.  Then  whose  paper  is
 it?  Government  of  India  is  the  custodian
 of  this  paper.  Pechaps  this  be  dors  not
 know.

 PROF.  NARAIN  CHAND  PARASHAR:
 This  is  an  important  warning  that  the  Sup-
 reme  Court  cannot  be  the  third  cha  nber  of
 legislature.  What  is  at  tssus  is  not  the
 supervession  of  thiee  judges  or  the  appoint-
 ment  of  the  Chief  Justice.  What  ow  at
 sssue  is  the  character  of  the  Supremes  Court
 in  ail  democratic  countnes,  in  thar  march
 towards  the  constitutional  democracy,  there
 have  been  times  when  there  has  heen  a  con-
 fiict—a  confrontation—between  the  judi-
 clary  as  such  and  Parliament.  On  the
 Other  hand,  even  in  the  U.S.  .This
 has  happened  and  I  would  just  refer  to  two
 sentences  from  a  book  by  Mr  Samuel
 Xrislov  entitled  ‘The  Supreme  Court  in
 the  Political  Process’.

 “In  the  twentieth  century  all  this  has
 been  reversed.  The  modern  Supreme
 Court  reflects  a  Presidency  sensitive  to
 the  Electoral  College  votes  of  iluarge,
 Uberal  states  with  urban  predomnance
 end  a  Senate  increasingly  responsive
 to  much  the  same  pattern.  Presidential
 appomtments  take  into  account  sepato-
 riul  attitudes  but  reflect  more  nearly  the
 Presklent’s  own  and  tend  to  make  the
 Court  more  liberal  than  either  branch
 of  Congress,  and  certainly  more  so  than
 the  House  of  Representatives.”

 In  the  past  cven  the  slavery  was  being
 defended  by  the  Supreme  Court  olf  the
 U.S.  Woe  are  very  happy  that  the  time  has
 come  when  the  Fifth  Lok  Sabha  is  witness-
 ing  that  the  reactionary  forces  have  got  a
 big  blow  and  the  frustration  is  the  ranks  of

 these  people  is_  a  symbo  lof  deop-seated

 MAY  4  4973  ,

 another

 by  the  paper  referred  to  above,  What

 In  a  democracy,  Parliament  is  supreme
 and  the  will  of  the  people  as  reflected  im
 Parliament  must  make  its  mark  and  must
 shape  the  destiny  of  thts  country.  Secondly,
 T  shall  tell  you  that  those  people  who  ase
 criticising  the  supersession  of  the  three
 judges  would  have  done  the  same  thing  at
 the  time  of  Justice  Patanyali.  When  Pan-
 ditJawaharlal  Nehru  tried  to  put  forward
 this  view  that  there  should  be  continuity
 in  the  tenure  of  the  Chief  Justice  and  that
 Justice  Mukerjee  should  take  over,  the  com
 bined  body  of  judges  had  said  that  they
 wanted  Justice  Patanjali  to  be  the  Chlef
 Justice  and  not  Shri  Mukerjee.  May  I
 ask  a  question  as  to  why  they  are  singling
 out  three  judges  saying  that  these  aro  the
 judges  who  have  been  victimused  by  the
 Congress  Government  for  giving  views
 against  the  Mmister  or  Prime  Minster?
 May  I  ask  them  whether  in  their  view  sit
 the  other  judges  of  the  Supreme  Court,
 except  these  three,  ans  acceptable  to  them?
 If  all  the  other  judges  who  consntute
 a  majority  of  the  Supreme  Court  are  accept-
 able  to  them,  then  it  us  dpso  facto  true  that
 one  Chief  Justice  cannot  do  grave  Aarm  to
 democracy,  as  they  are  now  saying.

 Mx.  Mishra  has  very  foclingly  rofested
 to  the  autobiography of  Mr.  Justice  Mahajan,

 who  fortunately  be
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 constituency  of  Himachal  Pradesh  and  he
 ig.  sitting  on  these  benches  today.  He
 subscribes  to  the  philosophy  to  whch  we
 are  all  now  a  party.-  May  I  remind  the
 opposition  that  one  of  the  sons  of  Mr.
 Mahajan  is  there  as  judge  of  the  Punjab
 High  Court.  Mr:  Vajpayee  referred  to
 this  confrontation  between  a  yogi  and
 commissar,  between  this  and  that.  I
 would  remind  him  that  Mr.  Madhok  would
 tell  Mr.  Vajpayee  the  same  thing  about  the
 Jan  Sangh.  We  say,  yes;  this  is  confron-
 tation.  The  age  of  confrontation  has
 come,  when  there  should  be  a  confrontation
 between  those  who  champion  the  cause
 of  the  masses  and  those  who  champion
 the  cause  of  a  few  money-bags,  between
 missionary  and  the  mercenary.  Till  three
 months  ago,  suits  involving  property  worth
 Rs.  20,000  or  more  alone  could  be  heard
 in  the  Supreme  Court..  May  I  know  how
 many  people  in  this  country  have  property
 worth  Rs.  20,000  or  more?  For  filing  a
 suit  in  the  Supreme  Court,  one  requires
 Rs.  10,090  for  paying  the  fees  of  the  advo-
 cate  and  other  expenses,  So,  in  this  poor
 country,  how  many  people  can  go  to  the
 Supreme  Court?  All  this  noise  is  just
 a  humbug  and  show  to  let  the  country  feel
 that  a  grave  harm  is  being  done  to  demo-
 cracy..  I.  maintain  that  the  march  of  con-
 stitutional  democracy  is  safe  in  the  hands
 of  the  Government  and  the  Supreme  Court

 ‘cannot,  be  given  the  right  to  arrogate  to
 itself  the  powers  and  programmes  of  a  third
 chamber.  It  is  just  a  body  to  see  that  the
 Jaw  is  correctly  interpreted  and  correct
 decisions  are  taken.

 I  welcome  this  challenge  thrown  by  Mr.
 Vajpayee  and  [  hail  this  confrontation  be-
 «cause  it  will  show  clearly  as  to  who  is  with
 the  haves  and  who  is  with  the  have-nots.
 Let  it  be  decided  once  and  for  all.  Those
 people  who  are  having  vested  interests  in
 the  seats  of  power  would  not  allow  any
 kind  of  progress  in  this  direction.  Mr.
 Palkhivala  was  given  39  days  to  argue  his
 ease  but  the  Government  advocate  was
 given  just  2i  days.  Siace  he  had  to  defeat
 all  the  arguments  which  were  put  for-
 ward,  the  Government  advocate  ought
 to  have  been  given  larger  number  of  days
 but  he  was  not  given.  I  do  not.  criticise
 the  personality  of  the  judge  or  the
 other.  I  think  all  the  judges  are
 equally  honourable.  But  ultimately  it  is
 not  the  appointment  of  the  Chief  Jus-
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 tice  or  the  selection  of  a  few  judges  but  th
 supremacy:  of  the  will  of  the  millions. of  the
 people  of  India  that  is  going  to  -determine:
 the  destiny  of  India.  The  vested:  interests
 will  get  a  staggering  blow  at  the  hands:  of
 this  Parliament,  which  is  supreme.!  =  ve!

 THE  MINISTER.  OF  LAW,  JUSTICE
 AND  COMPANY  -AFFAIRS  (SHRT
 H.  R.  GOKHALE):  Sir,  the  issue
 is  a  serious  matter  and  does  not  admit  of
 any  fun.  It  does  not  admit  of  acrimony,
 high  temper  or  imbalance.  Let  us,  there-"
 fore,  approach  the  issue  in  the  spirit  in’
 which  it  deserves  to  be  approached.  Some
 of  you  on-the  other  side  may  not’  sée  eye
 to  eye  with  what  I  am  going  to  say.  But’
 you  will  agree  that  the  issue  is  funfamenatal
 and  of  crucial  importance  and  it  will  be
 better  for  ail  of  us  if  we  do  not  deal  with
 it  in  a  light-hearted  manner.

 It  is  unfortunate  that  some  of  those  per-
 sons  who  had  recently  been  the  Judges  of
 of  the  Supreme  Court  have  themselves  been
 responsible  for  making  statements  which
 will  denigrate  the  prestige  of  the  judiciary.
 I  do  not  have  the  capacity  to  match  Mr.
 Justice  Hegde’s  power  of  vituperation  or
 abuse.  But  all  that  I  can  say  is  by  what  He
 has  said  he  has  only  given  further  justi-
 fication  for  the  action  which  the  Government
 have  taken

 The  major  issue  is,  as  has  been  stated  by
 hon.  Members  on  both  sides  of  the  House,
 what  are  the  circumstances,  what  are  the
 considerations  which  should  weigh  with  the
 appointing  authority  in  making  the  selection
 of  a  Judge,  much  more  so  in  making  the
 selection  of  the  Chief  Justice  of  the  highest
 court  of  the  land.  But,  before  I  deal  with
 that  question,  there  are  a  few  collateral
 matters,  incidental  matters,  to  which  re-
 ference  was  made  in  the  course  of  the  long
 and  arduous  debate  of  six  hours  today,
 which  I  would  with  your  permission  like
 to  dispose  of  first.

 I  thought  the  constitutionality  Of  the
 action  taken  was  not  seriously  challenged,
 although  it  was  seriously  challenged  today
 by  the  hon.  Member  on  the  other  side,
 Shyamnandan  Mishra.  Some  referen
 to  it  was  made  by  Shri  Frank  Anth
 also.  You  will  remember  that  when
 other  day  I  had  the  occasion  to  spe:
 a  short  while  and  intervene  in  this
 sion,  it  was  at  the  zero  hour  when  thei
 no  full-fiedged  debate.  It  was  ्

 |. है



 yotterday  in  the  Rajya  Sabha,
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 which  under  discussion’  today.  ‘There- Et
 fore,  it  ig  not  as  if  somebody  else  was  put
 up,  Shri.  Mohan  Kumaramangalam  was
 put  up,  to  make  an  exposition  of  the
 Goverament’s  policy.  Ay.  attempt  was,

 to  suggest,  88  it  were,  that  what  he
 was  something  different  from  what

 government  would  have  otherwise.  said.
 Sir,  I  disagree  with  that  suggestion.  And
 I  would  like  to  point  out  that  while  every
 one  would  have  his.  own  way  of  putting  a
 on  the  basic  understanding  of  the  question
 there  is  no  difference  of  opinion  between
 me  and-Mr,  Mohan  Kumaramangalam  nor
 between  miy  other  colleagues  and  myself
 and  Mr.  Mohan  Kumaramangalam
 (Interruptions).  During  the  long  debate,
 in  spite  of  the  greatest  provocation,  I  did
 not  interrupt  the  hon.  Memters  on  the  other
 side  and  I  do  expect  they  will  extend  to  me
 the  same  courtesy  now.  I  began  by  saying
 that  all  of  you  may  not  agree  with  me

 SHRI  SHYAMNANDAN  MISHRA  :
 We  are  only  trying  to  seek  clarification.

 SHRI  प्र,  R.  GOKHALE  :  It  is  for  the
 purpose  of  giving  clarification  that  I  am
 here.  That  is  why  द्  am  replying  to  the
 debate  at  the  end  of  the  debate,  the  purpose
 being  that  I  deal  with  most  of  the  major
 points  that  have  been  raised  in  this  de-
 bate.

 With  regard  to  the  constitutionality,
 XY  may  mention  that  on  the  first  occasion
 I  had  applied  my  mind  carefully  to  this
 question  and  I  had  no  doubt  in  my  mind
 that  the  order  of  tho  President  was  fully,
 in  conformity  with  the  constitutional  pro-
 visions.  I¢  appears  from  what  the  hon,
 Member,  Shri  Viswanathan,  said  today  that
 there  ‘has  been  some  misusiderstanding
 on  his  part  as  to  what I  said,  |  did  not”
 say  that  the  power  did  not  flow  from  the
 Constitution,  or  article  1%,  to  make  the
 appointment  of  the  Chief  Justice.

 SHRI.  SHYAMNANDAN_,  MISHRA
 +  Your  words  are

 ee

 SHRI.H,  R.  GOKHALE.:  Ido  not
 my  that  article  226  itsclf is  enough to  derive

 day  in  this,  House,  that  Iam  really  getting
 full,  figdged.  opportunity,  of  mentioning

 ent’s  position  regarding  the  issue

 article.  126,  that  the  President  was  éntitied’
 to  ask  a  Judge,  whether  junior  or  senior,
 to  take  up  the  position  of  the  acting  Chief:
 Justice.  I,  gained  support  from  this  on  the
 understanding  of  the  plain  language  of
 article  124,  There  is  no  doubt  in  my  mind
 that  the  power  to  appoint  the  Chief  Justice
 rests  with  the  President,  {JInterruptions).
 You  may  not  agree.  You  have  put  your
 point  of  view  and  I  am  entitled  to  put  my
 point  of  view.

 Looking  at  the  first  part  of  article  1%4,,
 it  refers  to  the  appointment  of  Judges.
 I  will  come  to  Dr,  Ambedkar's  spcoch  be-.
 cause  a  reference  was  made  to  Dr.  Ambed-
 kar’s  speech  in  two  or  three  speeches  during
 the  course  of  the  debate.  There  is  no  doubt
 that  so  far  as  the  appointment  of  Judges
 of  the  Supreme  Court  is  concerned,  thero
 is  an  objigation  on  the  President  to  consult
 such  Judges  of  the  Supreme  Court  or  of  the
 High  Courts  as  he  may  deem  necessary.
 It  is  also  quite  clear,  looking  at  part  two,
 that  if  you  have  to  appoint  a  Chief  Justice,,
 the  consultation  with  the  Chief  Justice  is,
 not  obligatory,  But  if  you  want  to  appoint
 a  Judge,  the  consultation  with  the  Chief.
 Justice  is  obligatory.  It  is  on  this.  beaks:
 thet  .I  said,  all  that.  the  article  roquired
 was,  you,  appoint  a  Judge  after  conaulting
 the  Chief  Justice.  and  other  Judges  as  he...
 foay  deem  fit,  aed.  thet.  is  where  the  Obi,
 gation.  to.  consult,  comes.  to.  a,  end.

 It  has-been  said  that  it  is  truc  also  in  the.
 case  of  the  appointment  of  the  Chief  Jus-
 शठ  of  India.  With  respect  to  that  point
 of  view,  Ido  not  agtee.  There  is-no  scope
 for  any  doubt  on  this  question.  The  power



 297  Appointment  of

 flows  from  that  article  to  appoint  a  Judge
 or  a  person  who  is  not  a  Judge  also  as  the
 Chief  Justice  of  India,  (Jaterruptions).
 Let  us  not  argue  between  ourselves  because
 there  will  be  no  end  to  it.  On  most  of  the
 points,  you  will  not  agree  with  me.  But
 when  I  speak  here,  I  am  not  speaking  only
 to  convince  you.  |  am  not  that  much  op-
 timistic.  3  am  speaking  through  this  House
 to  the  entire  nation.  The  entire  nation  has
 been  listening  to  the  debate  and  it  is  my  duty
 to  put  the  Government's  point  of  view
 before  the  House.

 SHRI  SHYAMNANDAN  MISHRA  :
 It  is  our  duty  also.

 SHRI  प्.  कर.  GOKHALE  :  You  have
 done  it.

 SHRI  SHYAMNANDAN  MISHRA  :
 I  will  have  to  rise  on  a  personal  explanation.
 He  has  been  referring  to  me.  Here  are  the
 geords  uttered  by  him.  I  have  a  right  to
 reply  to  him.  I  rise  on  a  personal  ex-
 planation.

 MR.  SPEAKER  Afterwards.  Don't
 interrupt  him  in  between.

 SHRI  H.  R.  GOKHALE  :  Therefore.
 my  submission  is,  there  is  no  doubt  with
 regard  to  the  constitutional  validity  of  the
 appointment  made  in  the  present  case.

 A  reference  was  made  to  Dr.  Ambedkar's
 speech  in  the  Constituent  Assembly.  I
 have  read  Dr.  Ambedkar’s  speech.

 Dr.  Ambedkar  was  considering  three
 propositions  in  order  to  find  out  as  to
 what  is  the  best  method  to  be  adopted  in
 India.  It  was  present  to  his  mind  as  to
 what  was  the  system  in  America.  It  was
 present  to  his  mind  as  to  waht  was  the  sys-
 tem  in  the  United  Kingdom.  He  has  said
 that  in  America  there  is  the  necessity  of
 confirmation  by  the  Senate;  the  circums-
 tances  prevailing  in  that  particular  type  of
 political  system  might  have  made  it  reason-
 able  for  them  to  have  adopted  it,  but  in  the
 circumstances  obtaining  here,  he  did  not
 think  that  that  was  the  proper  system  to
 adopt.  We  has  given  that  view.  About
 Britain,  he  says  that  ‘appoinuments  are  made
 by  the  Crown’.  It  is  not  quite  clear  to  me
 Dr.  Ambedkar  was  the  greatest  of  our
 Constitutional  lawyers;  therefore,  when
 Ieay  this  I  am  saying  with  great  deference
 and  respect  to  him-;  I  do  not  know  what
 kind  of  distinction  he  was  trying  to  make;
 it  is  not  clenr  because  he  did  not  elaborate
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 it—“appointments  are  made  in  England
 by  the  Crown”.  The  Crown  in  England
 does  not  make  the  appointments  in  the  sense
 that  the  King  or  the  Queen  makes  the
 appointments.  In  England  they  are  made
 on  the  advice  of  the  Council  of  Ministers,
 The  same  position,  for  all  purposes,  obtains
 here.  We  do  not  have  the  Crown.  we  do
 not  have  monarchy,  we  have  the  President,
 and  more  or  less  the  same  principle  is
 contemplated  in  India  also—the  appoint-
 ment  is  made  by  the  President  on  the  advice
 of  the  Council  of  Ministers.

 With  regard  to  consultation,  9  have  read
 that  part  of  Dr.  Ambedkar’s  speech  very
 carefully,  What  he  says  that  “we  have
 found  a  middle  course  which  is  suitable  to
 India”.  As  }  poiated  out,  he  has  referred
 to  Britain  and  said  that  appointments  arc
 made  by  the  Crown.  With  all  respect  and
 deference  to  him,  {  do  not  see  the  di-
 fference,  but  something  must  have  been
 present  in  his  mind,  I  am  quite  sure.  He
 says,  “‘Wce  have  evolved  a  middle  course.”
 It  is  not  only  that  Government  advisc;
 the  President  of  India  but  there  is  some-
 thing  clse,  “namely,  consultation  before
 the  appointment  is  made”.  That  is  whet  is
 meant  by  his  saying  “we  have  evolved
 a  middle  cours”.  That  is  quite  true.
 Therefore,  to  the  extent  to  which  consul-
 tation  is  obligatory,  as  Dr.  Ambedkar  said,
 a  middle  course  has  been  evolved  in  India.
 That  middie  course,  in  my  respectful  sub-
 mission,  applies  to  the  situation  where—
 Tam  not  referring  to  the  High  Court  appoint-
 ments;  for  the  sake  of  the  present  appoint-
 ment,  let  us  take  the  Supreme  Court  only
 ~-you  have  to  consult  the  other  judges,
 such  of  the  other  judges  as  the  President
 may  deem  necessary,  and  consult  the  Chicf
 Justice  of  India  necessarily  when  you  make
 the  appointment  of  a  judge.  T  have  act
 been  able  to  ses  how  from  the  speech  of
 Dr.  Ambedkar  it  could  be  inferred  that  he
 abo  meant  that  you  must  censult  while
 making  the  appointment  of  Chief  Justice
 of  India  also.  On  the  contrary,  the  articic
 itself  excludes  consultation  with  the  Chief
 Justice  of  India  when  oppointment  of  Chief
 Justice  of  India  is  to  be  made.  So,  that
 takes  care  of  the  first  objection  that  has  been
 raised...

 SHRI  SHYAMNANDAN  MISHRA:  No,
 that  is  wrong.  (interruption).  |  have  quoted  the
 Prime  Minister's  reply  in  the  Raya  Sabha.
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 बड़ा  पे,  ह ल  GOKBALE  ;  |  haye  not  yet
 finiehed.  L  cannot  really  hope  to  satisfy
 everybody.  But  I  have  to  put  my  point
 Of  view  before  the  House  and  that  is  what
 I  am  endeavouring  to  do.  The  Prime
 Miniater’s  reply  also,  which  was  referred
 to  hy  the  bon.  Member  in  the  course  of  his
 speech,  does  not  alter  the  position  at  all.
 It  is  w  fact,  which  he  stated,  that  consul-
 tation  has  been  done  mn  appropriate  cases.
 Cinterruptions).

 SHRI  SHYAMNANDAN  MISHRA:  No,
 no.

 SHRI  H  R  GOKHALE  :  Appropriate
 consultation  has  been  done.

 SHRI  SHYAMNANDAN  MISHRA  :
 You  are  not  representmg  the  position
 correctly.

 MR  SPEAKER  :  Please  do  not  interrupt
 him  every  time  in  between

 SHRI  SHYAMNANDAN  MISHRA  :  He
 5  referring  to  my  point,  to  what  I  said,  and
 am  engttied  to  tell  him  that  he  is  not  re-
 presenting  my  pomt  of  view  correctly
 i  have  referred  to  the  Prime  Manistcr’s
 roply.  He  is  misquoting  that  reply  Now.
 this  ts  the  position.  After  all  this  iy  Parha-
 ment  of  India  It  «§  our  Parhament  and
 the  Chai:  has  to  be  of  help  to  us

 SHRI  SAMAR  GUHA  :  If  the  hon
 Minaster  avoids  mentioning  names,  then  pei-
 sonal  explanations  can  also  be  avoided,

 wt  wa  खिसके  (बांका)  में  टोकता

 बिल्कुल  नहीं  चाहता  हु  लेकिन  चूंकि  जवाब
 दे  रहे  थे  शौर  मैने  जो  मुद्दा  रखा  था  एवरी
 जज,  यह  जो  शब्दावली  है  उसमे  मुख्य
 न्यायाधीश  भी  आता  है

 A  Judge--does  it  not  include  the  Chief
 Justice?

 बाप  जूरिस्ट  को  भी  प्वाइन्ट  नहीं  कर
 सकते  हैं  सीधे  चीफ  जस्टिस  नियुक्त
 तही  कर  सकते  हैं  ।

 SHRIH  २  GOKHALE  :  It  does  not.
 I  have  said  it  that  it  does  not.  have  also
 dealt  with  this

 lL  have  already  said  that  when  you  appoint
 4  person  who  3s  not  already  a  Judge,  you
 have  to  undergo  the  procedure  of  consul-
 tation.  I  have  started  with  that,  that
 jutist  who  is  not  already  a  Judge  is  to  be
 appointed  or  2  Member  of  the  Bar  is  to
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 be  appointed,  #  judge,  before  he  can  be
 appointed  the  Chief  Justice,  consuitation
 with  the  Chief  Justice  is  obligatory.  That
 is  what  I  said  in  the  beginning...

 SHRI  SHYAMNANDAN  MISHRA  :
 Now,  he  has  referred  to  the  reply  of  the  Prime
 Minister  which  she  made  to  a  question  of
 Shr:  A.P,  Chatterjee  in  the  Rajya  Sabha  and
 she  said  that  in  appropriate  cases  consulta.
 tions  could  be  made.  That  was  the  Prime
 Minister's  reply..  |  bad  quoted  this

 क्रि  सतपाल  कपूर  (पटियाला)  :  प्वाइंट
 साफ  आमेर  अल्प  श्राफ  प्रोसीजर  के  लिए
 होता  है  न  कि  डिफेंस  फ  श्रोपीनियन  के
 के  लिए

 SHRI  SHYAMNANDAN  MISHRA:  [T
 am  reading  the  wording  of  the  reply  which  the
 Piime  Minister  made  in  the  Rasya  Sabha  Tha
 AS  what  I  have  quoted.  The  point  of  ordin
 is  that  he  ts  mustepresonting  what  f  have
 said  Is  that  not  a  point  of  order?

 SHRI  C  M  STEPHEN  :  [t  cannot  be
 ब  point  of  order  Point  of  order  ielates  to  the
 enfoiccment  and  interpretation  of  the  Rules
 of  Procedure  He  can  mse  on  a  pont
 uf  explanation  not  @  point  of  order

 SHRI  SHYAMNANDAN  MISHRA  :  He
 2५  musquoting  The  Prime  Manister  said
 “In  any  case,  all  appointments  of  Judges
 in  the  High.Courts  and  the  Supreme  Court
 as  well  as  the  Chief  Justice  are  made  by
 the  President  in  accordance  with  the  pro-
 visions  of  the  Constitution  and  aftcr  appro-
 priate  consultation”  not  consultations
 in  appropriate  cases  He  is  misquoting
 me

 SHRE  ्  R.  GOKHALE  :  1  does
 not  make  any  difference

 Then,  it  ry  unfortunate  that  in  the  course
 of  the  debate,  certain  references  were  madc
 to  the  present  incumbent  of  the  high  office
 of  the  Chief  Justice  of  India.  It  AS  not
 necessary  for  me  to  refei  to  all  those  mnu-
 endos,  but  to  onc  in  particular,  it  is  my
 duty  to  refer  because  according  to  me,
 it  8  a  balatant  attempt  not  only  to  impute
 motivations  to  the  Government  but  alse
 to  the  Chief  Justice  of  India.  It  was  said
 in  the  course  of  the  spesch  of  one  hon
 Member  that  there  were  prior  consultations
 with  the  Chief  Justice  of  India  to  take  an
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 assurance  from  him  that  he  will  decide
 cases  favourably  to  the  Government.  No-
 thing  can  be  a  greater  falschood  than  this.
 १  had  occasion  to  say  this  in  the  other
 House  but  I  had  to  repeat  it  to-day  that
 no  Minister  is  worth  his  salt  if  he  asks  for
 such  an  sssurance  and  no  Judge  is  worth
 his  salt  if  he  gives  such  an  assurance.
 I  did  it  for  the  sake  of  the  record  because
 it  was  4  very  wrong  thing  to  say  and  make
 an  allegation  of  that  type  Sir,  there  is
 a  lot  of  misunderstanding  as  to  what  is  the
 attitude  of  the  Government,  what  is  the
 basi.  policy  of  the  Government  which  it
 adopts  in  the  matter  of  select  on  of  Chief
 Justice  of  the  Supreme  Court  of  India.
 The  word  Committed  judges  has  been
 freely  and  frequently  referred  to.  I  have
 no  hesitation  in  saying  that  the  Government
 is  not  interested  in  having  committed  judges
 ia  the  sense  in  which  that  word  has  come
 to  he  used  and  understood  now,  More
 than  any  one  else  the  Governnicnt  ts  very
 keen  and  will  see  to  it  that  India  will  have
 a  strong  and  independent  judiciary,  and
 that  judges  wal  function  according  to  their
 oath  without  fear,  illwill,  affection  0  favour.
 ‘Therefore.  the  idea  in  making  the  appoint-
 ment  not  at  all  that  the  mdependence
 of  the  judwiary’should  be  affected.  I
 want  to  make  a  brief  reference  to  this  as-
 pect  of  the  matter  because  much  has  been
 said  and  many  uf  the  arguments  also  over-
 lapped

 It  has  been  said  that  if  you  do  not  appoint
 the  seniormost  person,  according  to  con-
 vention,  then,  the  democracy  is  in  danger,
 mdependence  of  the  judiciary  is  in  danger,
 and  so  on.  Does  the  independence  of  the
 judiciary  depend  on  the  temptation  to  get
 this  high  office?  Are  our  judges  made
 of  that  poor  stuff?  That  is,  that  if  this
 is  denied  to  them,  they  will  forget  the  soath
 which  they  have  taken?  Has  this  happened
 in  India  for  the  last  25  years?  In  the  High
 Courta  numbers  of  appointments  have
 been  made  like  this  and  even  in  this  period
 number  of  judgements  have  been  made
 striking  down  legislative  actions,  striking
 down  legislations,  executive  action  of  the
 Government.  holding  cases  against  the
 Government.  It  has  not  affected  the  in-
 dependence  of  the  High  Court.  How
 can  you  say  that  it  is  going  to  affect  the
 independence  of  the  Supreme  Court,  al-
 though  it  is  done  constitutionally,  although
 it  is  constitutionally  permissible?

 I  regret  to  say  that  certain  accusations
 have  been  made  of  Government  bringing
 in  politics,  It  would  have  been  better
 understood  if  it  had  been  said  that  for
 political  reasons  of  their  own  they  are
 introducing  a  political  controversy  in  this
 matter.  Politics  is  not  there  in  what  the
 Government  has  done.  Politics  is  there
 only  in  the  manner  in  which,  in  the  concer-
 ted  way  by  which  some  members  of  the
 opposition  have  been  utilising  this  cppor-
 tunity  for  the  purpose  of  attacking  Govern-
 ment  and  attributing  motives  to  Govern-
 ment.  Let  us  face  the  issue  straightway
 because  that  is  the  issue  on  which  I  have
 to  be  frank  with  the  House.  The  impres-
 sion  which  was  given  was  that  judges,  as
 it  were,  were  like  supermen  or  demi-Gods,
 that  they  have  no  opinion,  have  no  predelic-
 tions,  have  no  prejudices,  have  no  bias
 etc.  Every  judge,  whether  of  the  Supreme
 Court  or  of  the  High  Court,  or  for  that
 matter  of  any  other  Court,  like  any  other
 man  is  subject  to  all  these  prejudices,  all
 these  opinions,  the  bias  and  the  predelic-
 tions.  I  don’t  want  to  take  the  time  of
 the  House  giving  so  many  quotations.
 There  are  plenty  of  them  giving  the  experi-
 ence  of  very  eminent  and  learned  judges
 at  a  time  when  this  issue  was  not  any  part
 Of  a  controversy.  But  [I  would  only
 quote  a  two-line  and  a  very  telling  quota-
 tion  from  an  American  judge  who  says
 thus

 “The  great  tides  and  currents  which
 engulf  the  rest  of  men  do  not  turn
 aside  in  their  course  and  pass  the
 judges  by.”

 Judges  are  subject  to  all  influences  of  these
 tides  and  currents,  and  you  cannot  blame
 them  for  this.  I  am  not  blaming  them
 for  this.  In  fact,  I  would  be  sorry  if  the
 judges  were  so  immune  to  what  !s  happening
 all  around  that  like  stones  they  do  not  react
 to  anything  that  is  happening  around.
 Judges  do  react  one  way  or  the  other.

 The  impression  given  that  by  saying
 that  judges  Ikave  to  have  an  awareness  or
 a  special  social  philosophy,  we  are  saying
 something  new,  ignores  the  fact  that  even
 in  the  courts  as  they  are  constituted  today,
 much  before  the  present  appointment  of
 the  Chief  Justice  was  made,  there  have
 been  judges  with  social  philosophies,  and
 there  have  been  judges  with  positive  views
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 on  social,  economic  and  political  matiers,
 and  these  views  and  philosophies  are  re-
 flected  in  their  judgements.

 Mr.  Justice  Hegde  said  that  we  were
 going  to  have  committed  judges.  I  have
 already  said  what  I  wanted  to  say,  namely
 that  we  do  not  have  committed  judges  in
 the  sense  in  which  that  expression  is  used.
 But  probably  Mr.  Justice  Hegde’s  definition
 of  committed  judges  is  that  if  a  judge  is
 committed  to  the  status  quo  and  if  a  judge
 is  committed  to  the  philosophy  of  the  by-
 gone  centuries  then  he  is  independent  and
 he  is  all  right,  but  if  a  judge  is  wedded  to
 social  change  and  ideas  and  the  currents
 of  modern  life  then  he  is  not  independent.

 IT  am  saying  this  with  a  sense  of  respon-
 sibility,  and  I  am  not  saying  this  because
 of  any  want  of  respect  for  the  learned
 judge  Mr,  Hegde.  I  have  always  held  him
 as  a  person  in  high  regard,  and  I  do  not
 dispute  his  right  to  have  his  own  opinion
 and  views.  It  is  natural  that  people  react
 differently  on  different  occasions  and  on
 different  issues,  But  Mr.  Justice  Hegde
 has  a  philosophy  and  a  social  outlook  of
 his  own,  not  only  after  he  got  out  of  the  seat
 on  the  dais  of  the  Supreme  Court  Bench,
 but  even  when  he  was  a  sitting  judge  of
 the  Supreme  Court;  not  to  talk  of  his
 observations  and  his  views  which  can  be
 gathered  from  judicial  pronouncements
 which  have  been  made  from  time  to  time
 by  the  loarned  judge,  I  am  talking  of  his
 known  views  which  he  has  uttered  on  the
 public  platform  in  the  course  of  the  last
 several  years.  I  think  “that  it  was  asked
 by  some  Member,  perhaps  Shri  Frank
 Anthony,  I  am  saying  this  subject  to  cor-
 rection,  with  reference  to  a  veiled  attack
 on  my  hon.  friend  and  colleague  Shri  S.
 Mohan  Kumaramangalam,  that  if  you  do
 not  have  faith  in  parliamentary  democracy,
 then  how  democracy  could  be  protected.

 T  agree  that  if  a  man  does  not  have  faith  in
 parliamentary  democracy,  then  democracy
 im  the  hands  of  such  a  men  is  in  danger;
 and  two  or  three  years  back,  when  Mr

 Justice  Hegde  spoke  on  a  public  platform,
 at  a  lawyers’  conference  at  Bangalore--
 and  this  is  not  on  hearsay,  because  T  was
 present  at  the  conference  myself,  and  the
 speech  is  also  available—and  said  that  he
 thought  that  the  parliamentary  system  of
 government  was  not  suitable  to  the  genius

 ous  Sees
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 of  India,  and  he  advocated  that  India  should
 have  the  Presidential  aystem  of  government.
 It  was  an  expression  of  a  view  on  political
 matter,  when  he  was  still  a  judge  of  the
 Supreme  Court.

 SHRI  SHYAMNANDAN  MISHRA  :  It
 5  NOt  negation  of  democracy.

 SHRI  H  R.  GOKHALE:  It  is  not  nega-
 tion  of  the  democracy;  that  is  what  my  hon
 friend  says.  That  was  why  I  began  by
 saying  that  it  is  felt  that  if  a  judge  has  view.
 which  are  in  conformity  with  the  ideas  of
 status  quo,  then,  of  course,  it  is  not  against
 democracy;  that  is  a  different  matter:
 But,  here,  Mr.  Justice  Hegde  was  challen
 ging  the  very  fabric  of  the  structure  of  our
 Constitution  where  we  accepted  partia
 mentary  democracy  as  the  most  suitable
 to  the  genius  of  our  country.  I  am  sot
 disputing  his  right  to  hold  that  view.  On
 the  contrary  J  am  saying  that  it  is  his  right
 to  hold  that  view.  Someone  else  may
 even  say,  after  all,  we  had  a  certain  system,
 it  is  now  time  that  we  have  a  second  look,
 and  the  country  should  have  another  sys-
 tem.  I  am  not  objecting  to  any  person,
 much  less  Mr.  Justice  Hegde,  holding  a
 view  of  that  kind.

 To  say  that  a  Judge  has  no  views,  no
 outlook,  no  prejudices  and  biases  and  no
 political  opinion  is,  I  think,  to  ignore
 realities.

 He  delivered  a  specch  in  the  Bharatiya
 Vidya  Bhavan  some  months  back  on  a
 subject  called  ‘Perspectives  of  the
 Constitution’.  It  will  be  too  much  if
 refer  to  the  whole  speech.

 SHRI  SHYAMNANDAN  MISHRA  :
 Please  read  out  some  portions.

 SHRI  H.R.  GOKHALE  :  I  am  coming
 to  the  major  portion.  He  made  a  quotation.
 It  is  usual  that  when  you  quote  something,
 you  want  to  rely  on  that  quotation  and  ex-
 press  your  view  in  support  of  it.  He  quoted
 from  the  remarkable  book  Asian  Drama
 by  Myrdal.  It  contained  a  quotation  which
 expressed  the  views  of  the  eminent  autho:
 on  political  matters,  After  quotung  that
 these  were  the  observations  of  Mr.  Justue
 Hegde  :

 “The  place  of  wise  and  independent
 advisers  was  taken  by  courtiers  and
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 self-seekers.  There  appears  to  be
 a  keen  search  for  yes-men”.

 What  was  he  doing  if  not  talking  politics.
 If  my  hon.  friends  say,  as  they  are  entitled
 to  say,  that  this  is  the  position  in  the  country
 add  this  is  bad  for  the  country,  {  can  under-
 stand  it.  But  it  does  not  lie  in  the  mouth
 of  a  sitting  Judge  of  the  Supreme  Court
 to  reflect  on  the  composition  of  the  Govern-
 ment  and  say  that  it  is  composed  of  people
 who  are  courtiers  and  yes-men.

 SHRI  SHYAMNANDAN  MISHRA:  He
 was  quoting  Myrdal.

 SHRI  H.R.  GOKHALE  :  Therefore,  it
 is  wrong  to  say  that  Judges  have  nu
 opinions.  |  do  not  dispute  then  right  to
 have  these  opinions.

 SHRI  SAMAR  GUHA  :  Fiom  your
 argumeats,  the  inference  is  that  for  hrs
 political  opinion,  he  has  been  bypassed

 SHRI  H  R.  GOKHALE:  I  am  coming  to
 It.  Dot  not  be  impatient.  I  will  answer  it
 squarely,  whether  you  agree  with  me  or  not.

 SHRI  SAMAR  GUHA  :  This  is  nota
 dictated  democracy,

 SHRI  SHYAMNANDAN  MISHRA:  What
 does  Myrdal  mean?  You  have  got  fiatterers
 and  peycophants.

 SHRI  H.R  GOKHALE  :  Not  just  quot-
 ing  him.  After  quoting  him  with  approval,
 these  were  his  observations.  What  I
 quoted  was  not  Myrdal’s  observation.
 This  was  Mr.  Justice  Hegde's  observation.

 If  I  was  not  clear  before,  let  me  mike  that
 clear,  that  what  |  was  quotating  was  not
 the  learned  author  of  Asian  Diana  but
 Mr.  Justice  Hegde.

 Again,  I  say  I  have  no  objection  to  Mr.
 Justice  Hegde  having  his  views.  In  fact,
 this  is  in  support  of  what  I  am  saying  that
 Judges  do  have  views.  They  do  have
 political  philosophies.  Like  all  human
 beings  if  they  have  views,  you  cannot  blame
 Mr.  Justic:  Hegde  for  having  them.  I  am
 not  blaming  him  for  having  those  views.
 What  f  am  saying  is  that  to  proceed  on  the
 basis  like  a  person  who  is  amoral  and  aiso
 apolitical,  that  he  does  not  think  this  way
 or  that  way,  is  a  line  of  thinking  which  is
 based  on  an  illusion,  which  is  not  based
 00  realities,
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 SHRI  SHYAMNANDAN  MISHRA:
 Who  said  that  ?

 SHRI  H.R.  GOKHALE:  You  have
 not  said  that;  but  you  were  not  the  only
 member  to  speak  in  this  debate.

 SHRI  SHYAMNANDAN  MISHRA:  No-
 body  has  said  that.

 SHRI  S.  A.  SHAMIM  :  There  were  only
 two  main  speeches  (interruptions).

 SHRI  क.  R.  GOKHALE:!  want  tu  make
 it  clear  that  we  have  not  taken  into  account
 political  considerations,  as  are  taken  into
 account  in  many  other  countries  for  the
 purpose  of  this  appointment.  The  reference
 to  the  other  countries  was  only  for  this
 limited  purpose,  of  showing  that  even  in
 countnes  where  it  is  almost  unanimously
 accepted  that  a  democracy  of  the  type  which
 we  have  envisaged  exists  and  a  judicial
 system  which  is  the  same  or  similar  to
 ours  exists,  not  only  are  the  known  views
 of  a  person  taken  into  account,  but  the  fact
 that  he  had  a  political  past  ts  regarded
 as  a  plus  point  in  the  matter  of  selection
 of  a  judge  or  to  a  high  position  in  the  judicial
 hierarchy.  We  have  not  done  anythihg
 hike  that.  3  believe  Justice  Ray  has  no
 political  past.  We  have  not  taken  any
 political  considerations  into  account.  Why
 should  this  be  a  matter  of  consternation
 and  shock  in  India?  [  was  very  sorry
 to  hear  Shr:  Frank  Anthony—unfortunately
 he  is  not  here  —express  the  view  that  the
 difference  between  other  countrics  aad  this
 country  ss  that  in  our  country  democracy
 had  not  taken  deep  roots.  In  spite  of  the
 fact  that  this  country  has  been  facing  diffi-
 culties  of  a  very  big  magnitude,  democracy
 has  established  itself  in  this  country  and
 the  people  of  our  country  have  gained  a
 reputation  of  bemg  the  largest  democracy
 in  the  world,  I  think  it  is  wrong  to  deni-
 grate  the  political  genius  of  our  people  by
 saying  that  here  are  our  people  who  are
 not  able  to  understand  things,  about  what
 is  democracy,  as  the  people  in  Anverica
 or  in  England  or  in  Austraha  or  in  Canada
 do.

 The  real  trouble  is  that  it  was  so  embar-
 rassing  for  some  (o  find  a  situation  in
 America,  England,  Australia  and  Canada
 where  they  have  that  provision  there,  politi-
 cal  past  as  a  plus  point,  and  then  to  make
 out  a  distinction  by  saying  that  you  do
 not  look  at  that.
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 Here  I  have  made  it  absolutely  clear  that

 the  political  past  experience  served  as  the
 Mecessary  prerequisite  for  the  purpose  of
 the  plus  point  in  the  matter  of  appointment
 of  judges.  There  is  nothing  to  be  shocked
 about  it  as  if  something  has  happened  and
 heavens  have  fallen  and  it  has  not  happened
 anywhere  in  the  world  and  it  has  happened
 only  here,

 What  is  the  purpose?  In  the  appoint. ment  to  the  high  office  you  take  the  back-
 ground  and  the  social  outlook  of  the  person
 into  consideration.  It  is  only  in  the  Su-
 Preme  Court  or  High  Court  that  matters
 of  high  constitutional  importance  affecting
 the  public  affairs  come  up  for  discussion.
 It  is  there  that  an  understanding  of  men
 matters,  as  the  Law  Commission  has  put.
 A  person  is  appointed  to  the  high  office.
 How  do  you  find  out?  Some  body  asked
 in  the  course  of  the  debate.  It  is  not  on
 the  ground  that  a  man  holds  reactionary ‘VIEWS  OF  progressive  views  as  Mr.  Chatterjce
 had  practically  at  the  end  of  the  debate
 wanted  to  suggest.  Reactionary  and  pro-
 gfessive  are  relative  terms  J  do  not  wish
 to  use  them.  What  }  said  was  that  there
 was  something  fike  what  the  country  r¢-
 gards  as  socio-economic  ptnlosophy.  हुअ
 is  Not  a  political  party,  it  5  not  a  question
 Of  the  ruling  party.  It  w  defined,  for
 example  it  45  indisputable  that  we  have
 adopted  socialist  pattern  of  society  ay  the
 basis  of  our  future  evolution  of  social  and
 economic  policy.

 SHRI  SAMAR  GUHA  :  That  has  to  be
 enshrined  in  the  Constitution.  Only  then  the
 jadges  will  interpret  it  according  to  the
 Constitution,

 SHRI  H.  R.  GOKHALE:  For  example  we
 regard  secularism  as  our  basic  tenet.  There
 can  be  hardly  any  dispute  that  we  cannot
 have  untouchability  in  this  country  and  we
 regard  communalism  as  an  evil  so  far  as
 this  country  is  concerned.  We  know  that
 wein  India  want  progress  in  certain  social
 directions.  It  is  to  give  effect  to  the  will
 of  the  nation,  to  the  will  of  the  people  that
 all  the  functionaries  of  the  agencies  which
 make  up  this  federation  have  to  function  so
 that  progress  has  to  be  made.

 As  the  time  when  we  thought  of  these
 matters  the  Supreme  Court  judgement  in
 the  reent  constitutional  amendment  was
 not  available,  but  the  House  remembers
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 with  what  overwhelming  majority  the  two
 Houses  of  Parliament  passed  the  24th
 amendment  to  article  368.  Tt  was  to  give
 effect  to  the  principle  that  Parliament  in
 this  country  is  sovereign  and  that  no  Court
 or  no  authority  howsooyer  high  can  stand
 in  judgement  over  the  will  of  Parliament.
 We  proceed  on  the  basis  that  Parliament’
 reflects  the  will  of  the  nation  through  its
 elected  representatives,  and  yet  how  the
 philosophy  and  outlook  of  a  judge  can  work
 in  decisions  can  be  found  in  the  recent
 observations  it  made  by  Mr.  Justice  Hegde,
 dealing  with  the  questions  how  much
 sovereignty  and  how  much  representative
 character  can  really  be  attributed  to  Parlia-
 ment.  The  Judge  said  that  a  thing  might
 be  passed  by  two  thirds  majority,  but  tt
 might  not  reflect  the  will  of  the  people.

 SHRI  SHYAMNANDAN  MISHRA  :  57
 per  centof  the  people  are  against  you.

 SHRI  H.  R.  GOKHALE  :  It  might  em-
 barrass  you,  but  this  i5  the  quotation  taken
 from  the  judgement  of  the  learned  judge
 in  the  recent  decisions  in  the  Supreme  Court’

 “The  assertion  that  either  the  mayoritv
 of  members  of  Parliament  o:  even
 2  3rd  members  of  Parliament  speak
 on  behalf  of  the  nation  has  no  basis
 m  tact.  Indecd  it  may  be  possible
 for  the  ruling  party  to  camy  through
 Important  constitutional  amendments
 even  after  it  has  lost  the  confidence
 of  the  electorate  Therefore  tt
 will  not  be  correct  to  say  that
 whenever  Parhament  amends  the
 Constitution,  At  must  be  held  to  have
 done  it  as  desired  by  the  people.”

 This  is  based  on  the  philosophy.  I
 do  not  dispute  his  integrity;  I  am  not  saying
 that  he  i5  not  entitled  to  have  this  view.
 But,  here  is  a  social  philosophy  reflected
 in  a  judicial  pronouncement.

 As  against  that,  the  present  Chief  Justice
 of  India—l  am  going  to  trace  the  history
 which  i8  a  very  important  matter  becausc
 this  is  a  matter  in  which  a  lot  of  misunder-
 standing  has  been  created  and  it  has  got  to
 be  cleared—on  this  very  impartant  issue
 says  :

 “The  amending  body  to  amend  tn
 Constitution  represents  the  will  o!
 the  people.”

 But  this  is  not  only  with  regard  to  Article
 368  because  that  was  a  major  issue.  In
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 fact,  we  had  our  quarrels  over  Golaknath's
 case  on  the  right  of  Parliament  to  amend
 any  provision  of  the  Constitution.  That
 was  the  issue  at  stake.  This  momentous
 case  went  on  for  months  and  months  toge-
 ther  where  elaborate  arguments  were  heard.
 Out  of  I3,  2  judges  have  delivered  their
 judgements,  In  this  case,  we  are  told
 that  Parlaiment  cannot  be  said  to  really
 represent  the  wishes  of  the  people.  Even
 though  it  may  have  tow-thirds  majority,
 it  may  have  lost  the  confidence  of  the  poeple.
 That  is  all  decided  by  Justice  Hegde  although
 others  do  not  believe  in  this.  Is  it  not  im-
 porting  into  the  judicial  prononucement  the
 political  philosophy  in  tht  understanding  of
 the  matter?  |  am  not  quarrelling  with
 him,  Don't  be  under  the  impression  that  the
 judges  do  not  import  the  political  philoso-
 phy  in  their  judicial  pronouncements.

 This  is  not  ali.  The  House  is  aware
 of  the  bitterness  and  the  feeling  of  frustra-
 non  created  by  the  jadgments  of  the  Supreme
 Court  in  the  past  on  Article  3I(2).  We
 know  that  there  had  been  pronouncements
 repeatedly  made  in  the  past  when  the  Article
 had  been  upheld.  The  Fourth  Amendment
 had  held  that  the  adequacy  of  compensa-
 ton  cannat  be  gone  into,  ह  had  been
 held  that  compensation  need  not  be  market
 value  Only  a  little  time  before  the  bank
 nationalisation  case,  the  Supreme  Court
 had  eluborated  this  in  the  Shantilal  Mangal-
 das  Case’  And  yet  what  happened  in  the
 bank  nationalisation  case?  In  the  bank
 nationalisation  case  you  go  back  where  you
 were,  YOu  must  pay  the  market  value.
 Article  31(2)  was  really  the  result  of  the
 Fourth  Amendment.  The  amendment  was
 rendered  completely  nugatory  to  allow  it
 to  remain  so.  But,  |  must  say  that  on  that
 we  went  again  to  the  Supreme  Court.
 Now  this  issue  was  there.  What  is  the  mean-
 ing  of  the  word  ‘amount’?  Why  did  we
 introduce  the  upward  amount?  To  say
 that  this  is  the  will  of  the  Parliament  that
 if  property  is  acquired  for  a  public  purpose
 in  furtherance  of  the  public  palicy,  it  is
 not  obligatory  to  pay  the  compensation,
 that  is,  at  the  market  value,  a5  interpreted
 ty  the  Supreme  Court.  This  Be  what  the
 Pattiament,  in  its  wisdom,  desires  to  do  in
 4  particular  case,  is  a  matter  which  is  not
 justiciable.  That  was  the  obycct.

 ,  Now,  look  at  the  differing  approaches  of
 the  learned  judges.  Mr.  Justioe  Hegde  says  :—
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 “The  Court  cansot  go  into  the  ques-
 tion  whether  what  is  paid  it  is  payable
 is  compensation.  It  can  only  go  into
 the  question  whether  the  ‘amouni’
 in  question  was  arbitrarily  fixed  or
 illusory  or  whether  the  principles  laid
 down  for  the  purpose  of  determining
 the  ‘amount’  payable  have  reasonable
 relationship  with  the  value  of  the
 property  acquired  or  requisitioned".

 Therefore,  you  may  put  in  the  word
 ‘amount’.  That  is  not  compensation,  We
 shall  determine  what  is  the  reasonable
 relationship  between  the  value  of  the  amount,
 that  is,  market  value  and  what  you  have
 paid.  The  view  taken  by  the  learned  judge
 in  this  whole  matter  has  again  put  us  in
 a  nebulous  state;  we  were  put  back  to  the
 position  prior  to  the  passing  of  the  25th
 Amendment.  I  am  determining  the  philo-
 sophy,  opinions  and  views  of  the  sudges
 on  the  basis  of  their  judicial  pronounce-
 ments.  I  can  use  Mr.  Hegde’s  speeches
 because  he  was  making  speeches.  In  the
 case  of  others,  we  do  not  have  public
 speeches.  Fortunately  others  do  not  very
 often  go  and  make  speeches  in  public.

 As  against  this,  Mr  Justice  Ray  said  :
 In  fixing  the  amount,  the  Legislature
 will  act  on  the  general  nature  of
 legislative  power.  The  principle  may
 be  specified.  The  principle
 which  may  be  acted  upon  by  the
 legislature  in  fixing  the  amount  may
 include  considerations  of  social  jus-
 tice  as  against  the  equivaient  in  valuc
 of  the  property  acquired.  Considera-
 tions  of  social  justice  will  include
 the  relevant  Directive  Principles,  parti-
 cularly  in  Article  39(b)  and  ©).  These
 principles  are  to  subserve  the  commen
 good  and  to  prevent  common  detri-
 mest.  The  question  of  adequacy
 has  been  excluded  from  Article  31Q)
 by  the  Constitution  Fourth  Amond-
 ment  Act.  It  cannot  be  said  that  the
 legislature  would  be  under  the  neces-
 sity  of  providing  a  standard  to  measure
 an  adequacy  with  reference  to  fiting
 the  amount,  The  Constitution  does
 not  allow  judicial  review  of  a  law  on
 the  ground  of  adequacy  of  the  amount
 and  the  manner  as  to  how  such  amount
 is  to  be  given  otherwise  than  ia  cash.

 The  difference  in  approach  to  sovial  matters
 and  to  the  interpretation  of  the  witi  of  Parlia.
 ment  and  what  Parliame  १९  regards  as  p.ra-
 mount  is  very  obvious,  not  because  of
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 dishonesty  or  want  of  integrity  I  would
 never  say  that—but  because,  it  is  born
 out  of  a  socal  philosophy  and  conviction
 which  ts  embedded  in  the  mind  and  thinking
 of  9  yudge,  as  in  the  case  of  all  other  men

 SHRI  SHYAMNANDAN  MISHRA  :
 Then  why  did  you  give  Rs  55  lakhs  to  the
 Birlas  foracquiring  the  Burta  house”

 SHRI  H  रे  GOKHALE  :  Let  us  not  go
 into  extraneous  matters  now.  Let  us  look  at
 article  3iC  The  House  is  aware  undet
 what  circumstances  it  became  necessary
 for  Parhment  to  wtroduce  ths  new  article
 It  made  in  a  sense  a  very  novel  and  far-
 teaching  approach  to  constitutional  pro-
 bieme  masmuch  as  for  the  first  time  it  gave
 supremacy  to  the  Dircctive  Pnnciples  over
 the  Fundamental  Rights  Pa:hament  had
 learnt  from  experience  over  the  course  of
 years  what  had  been  the  result  of  the  political
 philosophies  of  judges  having  been  brought
 im  honestly  by  men  of  intergity  in  interpre
 ting  the  legtslations,  whether  constitutional]
 amendments  or  otherwise,  passed  by  Parhia-
 ment.  Here  3४  it  relevant  to  refir  very
 briefly  to  one  thing  Somebody  said,  why
 did  you  not  appoint  so  and  so  when  he  was
 in  the  minority  im  Golaknath’s  case?  !
 think  st  ts  running  away  from  the  main
 pont.  Golaknath’s  case  was  certamly
 Not  the  first  although  it  was  the  one  which
 gave  the  hardest  blow  on  the  will  of  the
 people  Theie  have  been  cases  before

 faa  लिये  अध्यक्ष  महोदय,  मेरा
 व्यवस्था  का  अशन है  i  wat  महोदय  जिन

 जजमेंद्स  से  उद्धरण  दे  रहे  हूँ  वे  फैसले

 हमको  नहीं  सिले  हैं।  तो  हमको  कैसे  पता
 चले  कि  उनके  उद्धरण  संदर्भ-रहित  है  या

 नहीं *  इसलिए  सरकार  को  हमें  वे  जज-

 मास  देने  चाहिए  थे  ।

 MR.  SPEAKER:  Thats  an  accessible
 document.  Why  should  they  give  97

 SHRI  ह, न  R.  GOKHALE:  I  will  not  quote
 any  more  because  I  think  I  have  quoted
 efough  to  mdicate  what  i  my  point  of
 view  Why  f  am  quoting  is  not  to  say  that
 X  judge  #  bad  or  not  having  integrity
 or  absity  or  capacity  or  honesty.
 }t  wa  question  of  an  outlook  of  a  Judge.
 Whether  he  likes  it  or  not,  he  imports  and
 brings  it  into  his  judicial  pronouncements,
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 aft  मधु  मिलने  '  आप  केवल  सम्पत्ति  के

 अधिकार  के  बारे  में  कहते  हैं  -  ज़रा  व्यक्ति-
 गत  स्वात ता  के  बारे  में  भी  सब  लोगों  का
 जरिया  बता  दीजिए  t

 SHRI  H.  &  GOKHALE  |  व्यक्तिगत

 रवालवता  for  Hindus  ot  the  be-all  and
 endall  of  the  matter  That  5  what
 |  am  sayine

 .

 sh  मधु  सिलने  सम्पत्ति  और  ब्यत्तिगत

 स्वतंत्रता  दोनों  का  महत्व  है  t

 SHRI  H  R  GOKHALE  :  i  had  not
 finshed  Before  that  he  mterrupted  me  fn
 juste  Ray  you  have  the  combination  of  4
 person  who  upholds  the  right  of  ४००७५  mm
 respect  of  property  and  in  hun  you  have  2
 person  who  upholds  personal  —  iiberties
 Why  should  we  torget  it  so  soon  *
 J  will  not  quote  any  mote,  because  It  is
 unnecessary  ta  «quote  more

 The  impression  given  ड$  that  when  the
 Government  ts  saying  “we  have  to  take  into
 account  the  social  outlook’  it  has  said
 something  revolutionary,  out  of  the  way,
 and  something  which  hasnot  happened  be-
 fore  ts  happening  now  That  is  not  so
 it  has  happened  all  the  time  in  the  histors
 of  the  Supreme  Court  and  High  Court.
 for  no  fault  of  anybody  It  ism  the  nature
 of  things,  whether  a  human  being  is  a  2५08५
 or  not,  to  have  a  philosophy  if  he  has
 to  function  as  a  human  being,  consciously
 or  unconsciously  he  has  to  import  his  phi
 fosophy  into  the  judinial  pronouncement.

 The  Golak  Nath  case  was  m  3967  We
 said  that  if  we  are  wrong,  we  will  correct
 the  Constitution,  amend  the  Constitution
 We  amended  the  Constitutwon  We  saw  th.
 same  thingin  the  Bank  Nationalsaton
 case  The  Golak  Nath  case  came  after  two
 previous  decisions  where  the  complete
 amending  power  of  Parhament  bas  been
 upheld  by  the  Supreme  Court.  The  Bank
 Nationatwation  case  comes  after  article  32
 had  been  interpreted  to  mean  that  compen
 sation  payable  was  not  jsusticmble  and  not
 the  market  value  In  the  Princes  Caso  the
 Supreme  Court  had  given  a  sudscial  pronoun
 cement  that  whether  you  recogni  th
 Ruler  or  not,  or  whom  you  derecognts,



 333  Appointment  of

 is  a  political  act.  Here  they  thought  that
 it  was  not  a  political  act,  they  can  go  into
 the  question  because  it  was  a  constitational
 question,  Where  do  we  go?  The  Court  may
 decide  against  us,  but  we  are  entitled  to
 know  what  is  the  mind  of  the  Court.  Has
 it  a  mind  when  it  changes  its  pronounce-
 ments  from  time  to  time?  when  public
 Policy  and  public  legislation  has  to  depend
 on  the  law  laid  down  by  the  Supreme  Court,
 if  the  Supreme  Court  goes  on  changing  from
 time  to  time,  how  are  these  people  who  are
 concerned  with  the  implementation  of  public
 policy  to  function?

 The  reason  why  I  mentioned  or  quoted
 these  cases  was  not  to  throw  out  anybody
 because  he  was  against  us  in  the  Golak  Nath
 case  Or  with  us  or  because  he  was  against  us
 in  the  Bank  Nationalnation  case  or  with  us.
 That  was  hardly  relevant.  The  idea  is,  it
 you  took  back  over  a  reasonable  period  of
 years  and  take  the  judicial  pronouncements
 of  various  eminent  tndividuals,  you  will
 be  able  to  arrive  at  an  objective  basis,  ४
 rational  conclusion,  as  to  what  outlook  or
 what  view  a  person  has  with  regard  to
 matters  with  which  this  Parliament,  and
 through  this  Parliament  the  people  of  this
 country,  are  fundamentally  concerned.  If
 this  is  what  we  have  done,  I  have  no  apology
 and  I  need  nat  be  apologetic  in  supporting
 the  appointment  of  Mr.  Justice  Ray.  Mr.
 Justice  Ray  ha.  a  jong  and  outstanding
 cureer  as  a  jyudge.  He  has  no  political  bias
 In  one  case  a  man  niyy  give  a  judgment  in
 favour  and  in  another  case  he  may  give  a
 judgment  against  a  particular  party,  That
 does  not  really  give  an  indication  of  hin
 outlook.  We  have  io  give  a  chanee  to  all  ot
 them  te  find  out  how  they  react  on  basa
 national  rssuey

 t  am  guite  sure  that  even  atier  al}  this
 hue  and  cry  the  Supreme  Court  of  India  will
 remain  as  2  firm  foundation  of  democracy
 in  this  country.

 it  @  regrettable  that  this  has  been  expluied
 for  political  purposes.  It  is  more  regrettable
 that  the  Judges  theancives  should  have  gone
 on  and  participated  in  seminars  organised
 by  political  parties.  Its  much  more  श्लट्टालान
 table  thet  one  of  them  #  yet  a  sitting  Judge of  the  Supreme  Court  and  {  have  no  words

 cy  «aiticise  him,  The  point  is,  bow  it  is  that
 suddenty  in  a  day  after  the  resignation,  one
 wakes  vp  to  find  hy  views  are  in  tune  with
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 political  parties.  One  does  not  form  his
 views  overnight.

 Therefore,  when  we  say  or  for  that
 matter  when  it  is  said  that  the  philosophy
 or  the  awareness  which  a  Judge  must  have  8५
 a  human  being  irrespect  of  important  mat-
 ters,  it  is  not  a  demand  that  a  Judge  should
 be  “committed”.  It  is,  on  the  contrary,  4
 demand  that  a  Judge  will  be  committed  to
 nothing  else  but  to  the  Constitution  itself
 which  includes  the  Purective  Principles.
 The  Directive  Principles  in  a  nutshell
 contain  a  philosophy  of  the  Constitution.
 When  you  sce  that  what  the  Judge  says  is
 against  the  phitosophy  of  the  Constitution
 itself,  then  I  do  not  think  any  Government
 which  has  any  sense  of  responsibihty  or  any
 Parliament  which  seeks  to  represent  the
 people  can  take  the  view  that  we  will  put
 people  there  who  will  not  implement  the
 philosophy  as  enshrined  in  the  Constitution
 itself

 it  is  not  recently  that  these  questions  have
 arisen.  These  questions  have  arisen  from
 time  to  time.  Some  hos.  Members  said  that
 I  referred  to  America.  We  must  refer  to  all
 the  countries  because  situations  similar  to
 this  have  arisen  everywhere.  I  think,  it  is
 very  important  that  I  put  before  the  House
 a  statement  made  by  President  Roosevelt.
 {  want  to  read  u  small  extract  from  the
 broadcast  address  of  President  Roosevelt
 delivered  on  March  9,  937.  It  is  very  telling
 because  st  deals  with  a  situation,  mon  or
 fess,  sumilar  to  curs.  |  quote  :

 “When  the  Congress  has  sought  to
 stabilise  national  agriculture,  to  improve
 the  conditions  of  jabour,  to  safeguard
 business  against  unfair  competition,  to
 protect  our  national  resources,  and  in
 many  other  ways,  to  serve  our  clearly
 national  needs,  the  majority  of  the  Court
 has  +f  aysuming  the  power  to  pass  on
 the  wisdom  of  these  Acts  of  the  Congress and  to  approve  or  disapprove  the  public
 policy  written  into  these  laws.  That  is
 not  only  my  accusation.  It  is  the  accwsa-
 tion  of  most  distinguished  Justices  of  the
 present  Supreme  Court  In  the  face
 Of  these  dissenting  opinions,  there  is  no
 basis  for  the  claim  made  by  some  members
 of  the  Court  that  something  in  the  Consti-
 tution  has  compelled  .them  regretfully
 to  thwart  the  will  of  the  people.  Tho
 Court  in  addition  to  the  proper  use  0:
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 its  judicial  functions  has  improperly  set
 itself  up  as  a  third  House  of  the  Con-
 gtess—a  super-legislature,  as  one  of  the
 Justices  has  called  it—reading  into  the
 Constitution  words  and  implications
 which  are  not  there  and  which  were  never
 ‘intended  to  be  there.  We  have,  there-
 fore,  reached  the  point  as  a  Nation  where
 we  must  take  action  to  save  the  Consti-

 aution  from  the  Court  and  the  Court
 from  itself.  We  must  find  a  way  to  take
 an  appeal  from  the  Supreme  Court  to
 the  Constitution  itself.  We  want  a  Sup-
 reme  Court  which  will  do  justice  under
 the  Constitution---not  over  it.  In  our
 courts  we  want  a  government  of  laws
 and  not  of  men.  |  want-—as  all  Americans
 want—an  independent  judiciary  as  pro-
 posed  by  the  framers  of  the  Constitution.
 That  means  a  Supreme  Court  that  will
 enforce  the  Constitution  ‘‘as  written  that
 will  refuse  to  amend  the  Constitution  hy
 an  arbitrary  exercise  of  judicial  powe:-
 amendment  by  judicial  say-so.  It  does
 not  mean  the  judiciary  so  independent
 that  it  can  deny  the  existence  of  facts
 universally  recogmsed  Those  oppo-
 sing  this  plan  have  sought  to  aronse
 prejudice  and  fear  by  crying  that}  am
 seeking  to  ‘pack’  the  Supreme  Court  and
 that  a  beneful  precedent  will  be  establi-
 shed.  What  do  they  mean  by  the  words
 ‘packing  the  Court?’  Let  me  unswer  this
 question  with  a  bluntness  that  will  end
 all  honest  misunderstanding  of  my  pur-
 poses.

 “If  by  that  phrase  it  is  charged  that
 }  wish  to  place  on  the  Bench  spineless
 puppets  who  would  disregard  the  law
 and  would  decide  specific  cases  as  I  wish
 them  to  decide,  |  make  this  answer  :
 that  no  President  fit  for  his  office  would
 appoint,  and  no  Senate  of  honourable
 men  fit  for  their  office  would  confirm,
 that  kind  of  appointees  to  the  Supreme
 Court.”

 This  was  what  President  Roosevelt  said  in
 3937  when  the  New  Deal  legislation  way
 under  challenge.

 It  is  not  as  sf  we  in  India  are  saying  this
 for  the  first  time  because  as  far  back  as
 3949  our  great,  Prime  Minister,  pandit
 Jawaharlal  Nehru,  uttered  these  historic
 words  in  the  Constituent  Assembly  :
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 “No  Supreme  Court  and  sto  judiciary
 can  stand  in  judgment  over  the  soverign
 will  of  Parliament  representing  the  will
 of  the  entire  commumity,  If  we  go  wrong
 here  and  there,  it  can  point  it  out,  but  in
 the  ultimate  analysis,  where  the  future
 of  the  community  is  concerted,  no  judi-
 clary  can  come  in  the  way,  And  if  it
 comes  in  the  way,  ultimately  ths  whole
 Constitution  is  a  creature  of  Parliament

 it  is  obvious  that  no  court,  no  system
 of  judiciary  can  function  in  the  nature  of
 a  third  House  as  a  kind  of  Third  House  of
 correction.  So,  it  is  important  that,  with
 this  limitation,  the  judiciary  should  func-
 tion  ultimately  the  fact  remains  that
 the  legislature  must  be  supreme  and  must
 not  be  interfered  with  by  the  courts  of
 law  in  such  measures  of  social  reform.”

 Our  great  architect,  Pandit  Jawaharlal
 Nehru,  said  it  a  far  back  as  1949,  When
 lam  saying  today  is  this.  We  do  not  want
 the  Supreme  Court's  independence  to  be
 fettered  at  all.  In  fact,  we  want  ७  strong  and
 mdependent  Supreme  Court,  but  a  Supreme
 Court  which  will  decide  under  the  Consti-
 tuuon  and  not  over  it.  It  is  for  us  now  to
 say  that  we  want  to  take  the  appeal  from  the
 Supreme  Count  to  the  Constitution;  because
 otherwise  in  some  of  the  judgments  where
 do  you  get  this  idea  that  the  power  of  Parka-
 ment,  as  read  im  the  Constitution,  ७  absu-
 lutely  clear  and  without  any  hmitation
 They  say  that  there  arc  some  basic  features;
 this  is  a  limitation  not  written  ॥  the  Consts-
 tution  but  introduced  in  the  Constitution  by
 judicial  say-so.  That  is  exactly  what  we  wil\
 not  allow  to  happen.  We  do  not  want  that  to
 happen  in  this  country.  We  will  be  ialing
 in  our  duty  if  we  do  not  take  steps  in  this
 vital  matter  to  see  that  we  appoint  inde-
 pendent  and  strong  judges  who  will  uphold
 the  Constitution  and  not  sit  over  it,  who  will
 decide  matters  not  in  accordance  with  ther
 political  outlook  but  in  accordance  with  the
 outlook  and  the  philosophy  as  envisaged
 in  the  Constitution  itself,  in  accordance
 with  the  views  accepted  by  the  coamunity
 at  large,  by  the  country  at  large,  and  in  the
 direction  in  which  this  country  {s  seeking  Lo
 go.  l  do  not  think  any  further  elaboration
 Is  Necessary.

 In  the  end  4  would  add  this  that  it  i
 unfortunate  that  judges  have  boca  brought
 in  and  references  have  been  made  तै  ingi-
 vidual  judges.  When  I  referred  to  JSsiiges
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 ‘I  never  oveant  any  disrespect  to  the  individual
 judges.  I  thought  I  was  entitled,  and  Iam
 etttified  to  look  at  the  judicial  pronounce-
 ment  of  a  judge.  Once  they  are  rendered‘

 they  become  public  property.  Therefore.
 without  making  any  allegation,  without
 attempting  to  refer  to  the  learned  judge  who
 went  000  of  his  way  to  make  all  kinds  of
 remarks,  ]  would  only  say  that  I  do  not  think
 they  deserve  any  reply.  All  that  I  want  to
 say  is  that  we  have  no  animus  against  these
 individuals,  As  the  Law  Commission  itself
 has  said,  when  certain  persons  are  super-
 seded,  it  docs  not  mean  any  disrespect  to
 them,  because  the  considerations  are  di-
 fferent.  It  is  interesting  to  note  that  the
 present  Chief  Justice  himself  has  struck
 down  laws  made  by  Parliament.  Only  in
 the  very  recent  past  he  was  a  party  to  the
 decision  striking  down  the  Maintenance  of
 Internal  Security  Act  as  well  as  the  Govern-
 ment’s  order  regarding  newsprint  control.
 व  wish  to  make  this  abunduntly  clea:  and
 then  I  will  concludc.  We  are  in  no  way
 interested  in  having  a  pliable  or  weak  court.

 On  the  contrary,  it  ts  the  cardinal  principle
 ot  ours  that  the  court  must  be  independent
 and  strong.  But  independence  and  strength
 an  a  court  by  itself  will  be  of  no  value  with-
 out  an  understanding  of  the  deeper  forces
 of  to-day  which  motivate  the  millions  and
 millions  of  our  countrymen  who  want  a
 new  and  beter  life  and  our  justification  {o:
 doing  what  we  have  done  us  that  we  belive
 that  the  gentleman  who  to-day  adorns
 that  high  position  of  Chief  Justice  of  India
 has  shows  that  not  only  in  terms  of  his
 knowledge  and  understanding  of  law,  of
 amdependence  of  thought  and  action  he
 ranks  among  the  leaders  of  judicial  pro-
 feasion  in  our  country  but’  also  that  he
 possesses  an  understanding  of  where  our
 country  is  going  and  where  all  of  us  want
 to  go,  to  transform  a  great  country  to  the
 India  of  our  dreams.

 Thank  you,  Sir.

 49.97  hes,
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 SHRI  SAMAR  MUKHERJEE  (How-
 rah):  I  beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Constitution  of
 India.

 MR.  SPEAKER  :  The  question  is:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution  of
 India.

 The  motion  was  adopted.

 SHRI]  SAMAR  MUKHERJEE  :  T
 introduce  fthe  Bull.

 WILD  LIFE  (PROTECTION)
 AMENDMENT  BILL*

 SHRI  RANABAHADUR  SINGH
 (Sidhi)  ]  beg  to  move  for  Icave  to  intro-
 duce  a  Bill  to  amend  the  Wild  Life  (Protec-
 tron)  Act,  972

 MR.  SPEAKER  :  The  question  is

 “That  leave  be  granted  to  introduce
 a  Bill  to  amend  the  Wild  Life  (Protec-
 tion)  Act,  1972  °

 The  motion  was  adopted.

 SHRI  RANABAHADUR  SINGH  {
 introduce  the  Bill

 MR  SPFAKER  Next  Billis  withdrawn,

 NETAJE  NATIONAL  ACADEMY  BIEL*

 SHRI  SAMAR  GUHA  (Conta  ]
 request  for  leave  to  imtroduce  a  Bill  to
 provide  for  the  establishment  of  the  Netaji-
 National  Academy  to  disseminate  know-
 ledge  on  various  important  subjects,  such
 as

 (a)  Economics  ०  Planning;
 (b)  Comparative  politcal  philosophies;
 (c)  Advance  military  science;  and
 {d)  Problems  of  Indian  National  inte-

 gration  and  matters  connected  there-
 with  and  incidental  there  to.

 ६6  beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  the  establishment  of  the
 Netaji  National  Academy  to  disseminate
 knowledge  on  various  important  subjects
 and  matters  connected  therewith  and  inci-
 dental  thereto.

 mt  tenement
 fintroduced  with  the  recommendation  of

 the  Preside  u.
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 MR  SPEAKER  She  question  ss  :
 “That  leave  be  ‘granted  to  introduce  a

 Bill  to  provide  tor  the  ‘establishment  of
 the  Netayi  National  Academy  to  disse-
 minate  knowledge  on  various  important
 subjects  and  matteis  connected  therewith
 and  incidental  thereto.”

 The  motion  as  adopted
 SHRI  SAMAR  GUHA

 Bill
 I  introduce  the

 PLANNING  AND  DEVI  LOPMENT
 THROUGH  PANCHAYAT  RAJ  BILI  *

 SHRI  RANABAHADUR  SINGII
 (Sidbi)  4  088  to  move  tor  leave  to  mtro-
 duce  a  Bill  to  prowd.  tor  planamg  and
 development  through  variou,  demouatic
 and  official  agencics  of  Panchayat  Ray

 MR,  SPEAKER  fhe  question  is

 “That  leave  be  granted  to  mtroduce  a
 Bill  to  provide  for  planning  and  develop-
 ment  through  vanous  democratic  and
 offical  agencies  of  Panchayat  Ray”

 The  motwn  was  adopted
 SHRI  RANABAHADUR  SINGH  |

 itiroduce  the  Bill

 CONSTITUTION  (AMENDMENT)
 BHL*

 (Amendment  of  artule  247)

 SHRI  K  NARAYANA  RAO  (Boonille)
 I  beg  to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Constitution  of  India

 MR  SPEAKER  The  question  ts

 “That  leave  be  granted  to  introduce  u
 Bali  further  to  amend  the  C  onstitution  of
 India  ™

 The  motian  was  adopted

 SHRI  K,  NARAYANA  RAO  °  L  Intro-
 duce  the  Bull

 ean me  aetna
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 NATIONAL  DEFENCE  ACADEMY,
 KHADAKVASALA  AND  THE  INDIAN
 MILITARY  ACADEMY,  DEHRA  DUN

 (RE-NAMING)  BILL*

 SHRI  SAMAR  GUHA  (Cantar)  I  beg.
 to  move  for  leave  to  introduce  a  Bill  to
 rename  the  National  Defence  Academy,
 Khadakvasala  and  the  Indtan  Military
 Acadimy,  Dehra  Dun

 ॥  want  them  to  be  renamed  as  the  Shivajt
 Defeme  Academy  and  the  Netaji  Defettvre
 Acidemy  respectively

 MR  SPEAKER  The  question  ४

 [छा  leave  be  granted  to  introduce  ७
 Bill  to  rename  the  National  Defence
 Acadeiny,  Khadakvasala  and  the
 Indian  Mabtary  Academy,  Dehri  Dun’

 The  motion  was  adopted
 SHRI  SAMAR  GUHA

 Bu
 T  muoduce  ths

 —

 LINGUISTIC  MINORITIES  (MEDIUM
 OT  INTRODUCTION  IN  MOTHER

 TONGUE)  BILL*

 SHRI  SAMAR  GUHA  (Conta)  =  Su,
 I  beg  to  move  for  leave  to  introduce  a  Bili
 to  provide  for  the  mother  tongue  as  the
 medium  of  instruction  and  examumation
 for  the  students  of  linguistic  minontics

 THE  DEPUTY  MINISIER  कच  THE
 MINISPRY  OF  EDUCATION  AND  SO
 CIAL  WELFARE  AND  IN  HE  DEPART-
 MENT  OF  CULTURE  (SHRI  32  ९
 VADAV)  Sir,  E  oppose  the  Bill

 }  am  against  introduction  of  the  का!

 SHRI  5  M  BANERJEE  (Kanpur)
 The  usual  practice  ts  you  don't  oppow
 introduction,

 SHRLD  ?,  YADAV  [he  paint  is  thy
 It  ts  about  Education  which  »  under  State
 Governments,  It  ss  a  State  subject,  The
 question  ७  whether  we  are  competent  to
 legislate  on  tt  or  not  }  leave  it  to  you

 SHRE  SAMAR  GUHA  ft  a  very
 interesting  thing  ee

 *Pyblished  in  Gazette  of  India  Extraordinary  Part  H,  Section  2,  dated  4-5-73
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 MR.  SPEAKER  :  Please  sit  down.
 Normally  we  allow  leave  to  all  such  motions

 and  you  can  say  what  you  ज़  to  say  at
 the  time  it  comes  up,—if  at  all  it  comes
 Normally  we  don’t  oppose  such  Bills.  ज  is
 wp  to  you.

 SHRI  SAMAR  GUHA  :  Sir,  if  they
 oppose,  then  I  have  got  something  ty  s.y

 AN  HON.  MEMBER  :  He  is  opposing
 MR.  SPEAKER  :  He  is  opposing  the  Bill

 but  not  the  introduction,  that  is,  Icave
 being  granted.

 SHRI  SAMAR  GUHA :  Sir,  [  have  a,
 submission  to  make.  If  they  say  like  that,
 will  this  Bill  not  be  ballotted?  What  is  this?

 MR,  SPEAKER  :  The  Minister  said  that
 it  is  a  State  subject.  I  hold  that  under  article

 49  ‘LS8/73
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 250,  the  Bill  can  be  introducsd  in  Lok
 Sabha.

 Now,  the  question  is  :

 “That  leave  03  granted  to  introduce  2
 Bill  to  provide  for  the  mother  tongue  as  the
 medium  of  imstruction  @id  examination
 tor  the  students  of  linguistic  minorities.”

 The  motiia  was  adopted,

 SHRI  SAMAR  GUHA  :  I  introduce  the
 Bill.

 9.22  hrs.
 The  Lok  Sabha  then  adjourned  tll  Eleven
 of  the  Clock  on  Monday  Mav  7,  973/Var-
 sakha  7,  895  (Saka)
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